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LOK SABHA DEBATES

LOK SABHA

Thursday, July 9,1992/ Asadha 18,1914
(Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English)
v Cyclonic Storm in Orissa
+
*21.  SHRI GOPI NATH GAJAPA-
THL:
SHRI RABI RAY:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the total death toll and estimated
loss to crops and cattle wealth by cyclor
storm and rain which lashed Orissa coast in
June, 1992;

(b) the approximate damage suffered
by the fishermen due to the cyclonic storm;
and

(c) the details of the relief and rehabili-
tation measures taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMACHANDRAN): (a) to
(c). A Statement is laid on the Table of the
Sabha.

STATEMENT

(a) and (b). The Government of Orissa
has reported the following damage due to -
the cyclonic storm and rain of 17th and 18th
June, 1992:-

(i) No. of persons died - 12

(i) No. of persons missing - 48

(i) Estimated loss of crops - Rs. 95.11

lakhs

(iv) No. of cattle died - 130
(v) No. of houses demaged:

Fully - 1068

. Partially - 34309

(c) The relief measures undertaken by
Jhe State Government include:-

(i) Provision of emergency relief for
three days to the affected popula-
tion.

(i) Payment of Ex-gratia at the rate of
Rs. 5.000/- to the tamilies of de-
-~ ceased.

(ij) Payment of assistance for the
demaged houses and bettlevines.
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The State Government willbe providing
assistance to the fishermen for their dam-
agedequipments, as perthe norms, afterthe
assessment of the damage.

~ SHRI GOPI NATH GAJAPATHI: Mr.
Speaker, Sir, Last month Orissa State had
torrential rains follawed by floods and as a
result, there have been Iot of breaches and
damages to a number of M..Ps or Minor

Irrigation Projects particularly in Aska and

Berhampur areas of Ganjam District. Inci-
dentally, Ganjam is predominantly an agri-
cultural-based District. Lakhs of people
depend on agriculture as their livelihood.
May |, therefore, know fromthe Union Minis-
ter of Agriculture through you Sir, whether
the Government of India will come to the
rescue of thousands of hapless farmers of
Ganjam District, withimmediate relief meas-
ures and financial assistance to conduct
repairs to the MIPs, as there is delay in this
regardfromthe State Governmentside; and
whether any financial assistance is being
provided by the State Government for the
rehabilitation of fishermen who have lost
their fishing boats and even their lives in
certain cases?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): Orissa has a
long stretch of coast; and this coastal belt is
550 Kms long; and the Districts of Balasore
Cuttack, Puriand Ganjam have ageographi-
cal area of 14166 sq. kms which falls along
the coastal belt.

This cyclonic stormis asort of repetition
which comes along at given time; twice it
could happen in one year. The total popula-
tion of three districts is about 150 lakh. This
is thickly populated. Fifty per cent of the
population of the State is on the coastal line;
and there are about 20,000 villages along
the coastal belt.

This year, this happened on the 17th.
There was a depression in the Bay of Ben-
gal; it came along; and there was a lot of
heavy rain which causedthis much damage.
There were floods inthe river. And naturally,
whenthisthing happens, there willbe alot of
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damage. In that way, | have given in my
answer the number of persons died 12, the’
number of persons missing - 48; everything
has been given here. And what steps have
been taken by the State Government are
also there.

Aboutthe fishermen, the State Govern-
ment will be providing assistance to the
fishermen fortheir damaged equipments, as
per the norms, after the assessment of the
damage; that is being done.

" As far as the Central Government is
concerned, we always provide them with
advance relief fromthe calamity relief funds;
and that was done, according to the norms
set down by the Ninth Finance Commission.
We are not lacking in that. We are trying to
keep in touch with the State Government;
andthe State Government has given allthis-
the emergency measures which are being
taken by the State Government to give relief
and to help the affected people.

SHRI GOPI NATH GAJAPATHI: | do
not fully agree with the figures provided in
this answer sheet. The officially reported
figures are: 12 persons dead and 48 miss-
ing. The actual numbers are much higher,
damsure.

Secondly, Orissa State and particularly
Ganjamdistrict, have been ravagedbyfloods
successively duringthe lasttwo years, firstin
May 1990 and again in November 1990.
Eventhetwo former Prime Ministers of India,
the late Shri Rajiv Gandhi and hon. Shri
Chandra Shekhar had kindly undertaken
tours of these flood affected areas.

Even though the Centre hgd disbursed
two instalments, one of Rs.47 crores and
another of Rs. 35 crores respectively, for
assistance, thousands of affected poor
families living inthe remote villages of Ganjam
district have not received any form of assis-
tance yet. Further, no restoration work has
been carried out to the completely damaged
and collapsed bridges of Malabhanja Aska
etc., causing lot of hardships to the local
people. Hence, | wish to know fromthe hon.
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Union Minister, the Central Government's
future action in these two specific matters.

SHR!I BALRAM JAKHAR: It is for the
State Government to act in the matter. We
have provided themthe Calamity Relief Fund
advances and they have got, as reported, a
balance of Rs. 34.43 crores stillunspent with
them. We are keepingin touch withthem and
we tried to coordinate the things with them
and whatever assistance, anything they like
we make availabletothemandfromourside
aretryingto dosomething onthe coastalbelt
as awhole, which mightbe asort of a helping
hand, because itis a recurring phenomenon
there. That is what we are doing.

[ Translation)

SHRI RABI RAY: Mr. Speaker, Sir, |
would like to know from the hon. Minister
whether any help was sought from the
Government of Indiato rescue 60 fishermen
who were caught in the cyclone on 17th
June. If it is, ture, what steps were taken by
the Government in this matter?

SHRI BALRAM JAKHAR: At present, |
do not have any information about it. | would
inform you after collecting information.

SHRIRABI RAY: We have at least this
much information that a rescue help was
sought from the Government. | therefore,
asked a specific question from the hon.
Minister whether the missing 60 fishermen
have returned or not? Whether the hon.
Minister willgive any information aboutthem.

SHRIBALRAM JAKHAR: I do not have
information that any help was sought by
them. | would inform after collecting the
information....(Interruptions).... | wouid in-
formyou after collecting information whether
any application for help was forwarded to us
by the State Government.

[English]

DR. KARTIKESWAR PATRA: By this
cyclonic storm in the coastal belt of Orissa
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mostly fishermen and betel leaf growers
have been affected and it is a common
feature that every year they have been af-
fected by this cyclonic storm.

| would like to know from the hon. Min-
ister of Agriculture if there is any proposal
with the Department of Agriculture of the
Central Government for extending any as-
sistance of rehabilitation. Rehabilitation
schemes may be there with the Government
of India, especially, the Depariment of Agri-
culture. But the question is whether the
Department of Agriculture is proposing to
give any assistance for the rehabilitation of
these affectedfishermen, because the State
Government is not giving any assistance to
them, as stated here. What is the number of
betel vines affected due to this cyclonic
storm? What is the assistance given or
sanctionedtothe persons whose betelvines
had been affected?

SHRI BALRAM JAKHAR: Sir, we pro-
vide calamity relief fund to the State Govern-
ment and the State Government has a
Committee headed by its Chief Secretary.
They determine what to give, how to give
and in what way to give and what are the
steps to be taken for rehabiiitation or for
giving some relief to the affected people.

SHRI LOKANATH CHOUDHURY: Sir,
the hon. Minister has already said about the
chronic cyclonic part. Forty-eight fishermen
which is the largest figure, were missing. |
would like to know when actually the warning
that there would be cyclone was issued;
whetherthe warning was issuedtoo late and
so it had happened. If this is a fact, what
corrections the Government proposesto do?

The whole coastal area covering about
500 kms. is being occupied by the fishermen
and these fishermen lose their houses in
every four months. The assistance they get
is very less. The Government of India has a
schemeto buildthe houses of the fishermen
and the Government has given contribution
to other States. Why not the Government
has given any contribution to Orissa State if
it feels that Orissa State has been affected
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by cyclone? So far, not a single house has
been buill. Thefishermenin other States are
comparatively given this facility.

Apartfromthesethings, the great pan of
this area has been affected by salineinunda-
tion andthere willbe no crop. Here thefigure
that has been in regard to the standing crop
is 951akhs. Butin many areas, there were no
crop... (Interruptions)

MR. SPEAKER: ltisbecoming a speech.
Please put your question.

SHR! LOKANATH CHOUDHURY: |
would like to bring the seriousness of the
problem and to enable the people who are
affected by saline inundation to grow their
crop this year. Since this is in the beginning
of the sowing season... (Interruptions)

MR. SPEAKER: He has already said
that the State Government gets the money.
There are others who would like to put ques-
tions. Please conclude.

SHRI LOKANATH CHOUDHURY:
Since the Government agrees that this area
has beenchronically cyclone atfected, lwouid
like to know what special measures the
Government has in mind ta minimise this.
Also 1, want to know whether the Govern-
ment of India is considering to contribute
some special helpto allcategories of people
who have been affected.

SHRI BALRAM JAKHAR: In regard to
his firstquestion, the Meteorological Depart-
ment gives four warnings in a day.

MR. SPEAKER: That is disaster warn-
ing system.

SHR! BALRAM JAKHAR: In fact they
always do it. That is what they reported.
They did it onthe 171h also. But it happened
and it was just a freak. And people who had
left earlier on the 16th and on the 15th were
caught in that.

Regarding the coastal belt, | am also
concerned with that. We are evolving some-
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thing on a permanent basis to help these
people, who areliving in the coastal belt. But
it will take some time. When it is matured,
then | will come to you, not now.

SIHRI LOKANATH CHOUDHURY:
When the fishermen of other States are
given assistance to build their houses, why
not a single pie has been given to the State
of Orissa?... (Interruptions)

SHRIBALRAM JAKHAR: We would not
discriminate between this and that. It will be
a coastal belt as a whole.

Shri Rabi Rayji, | have got the informa-
tion. The assistance of Naval and Coast
guard was sought for searching the missing
fishermen on 18th July. The assistance was
immediately provided to the State. The fish-
ermen could not be traced. Search is still
going on.

Drought Affected States

+

*22.  SHRI MANORANJAN
BHAKTA:

DR. AMRIT LAL KALIDAS

PATEL:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the States/Union Territories affected
by drought during the current year,

(b)the estimatedloss causedtherebyto
crops and livestock in each affected State/
Union Territory;

(c) the Central assistance sought by
each State/Union Territory and the amount
actually released;

(d) the State/Union Territory visited by
the Central Team(s) in this regard;

. (e) the follow-up action taken by the
Union Government on the report (s) of the
Central Team (s}); and
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(1) the targetsfixed for the generation of
employment for the drought affected per-
sons, State/Union Territory-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE(SHRI
MULLAPALLY RAMACHANDRAN): (a) to
-(f). A Statement is laid on the Table of ihe
Sabha.

STATEMENT

Drought conditions in some parts of the
States of Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Manipur and Rajast-
han have been reported by the State Gov-
ernments.

2. According tothese reports, crop areas
to the extent of 8.12 lakh hectares in Karna-
taka, 1.12 lakh hectares in Kerala, 27.42
lakh hectares in Madhya Predesh, 58.60
lakh hectares in Maharashtra and 77.99 lakh
hectares in Rajasthan have been affected.
The Government of Gujarat has reported an
estimated loss of 10.42 lakh MT in the pro-
duction of Kharif foodgrains, 11.71 lakh MT
kharif oil seeds and 7.37 lakh MT of Collon.
Government of Manipur has estimated a
crop damage of Rs. 148.00 crores. No loss
of livestock has been reported by any of
these States.

3. The State Governments of Guijarat,
Karnataka, Kerala, Madhya Pradesh, Ma-
harashtra, Manipur and Rajasthan have
submitted memoranda seeking additional
Central assistance to the tune of Rs. 650.00
crores, Rs. 50.00 Crores, Rs. 138.47 crores,
Rs. 295.00 crores, Rs. 789.41 crores, Rs.
3.15 crores and Rs. 171.91 crores respec-
tively for undertaking relief measures.

4. Under the existing scheme of financ-
ing relief expenditure, the State Govern-
ments are required to undertake relief meas-
ures in the wake of natural calamities, using
the corpus of the Calamity Relief Fund (CRF).
The Central Government need provide
additional assistance only in the case of
calamities of ‘rare severity’, warranting han-
dling atthe national level. The requests from
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the above State Go. ernments for additional
Central assistance in the wake of drought
conditions have been consideredinthe light
of the cxisting scheme for financing relief
expenditLie.

5. Central Teams were deputed to the
States of Gujarat, Madhya Pradesh, Mahar-
ashtra and Rajasthan to assess the drought
situation and the quantum of additional
Central assistance required to be provided
in the present framework. As the drought
situation in the States of Gujarat, Madhya
Pradesh, Karnataka, Keralaand Maharash-
tra is not considered of ‘rare severity’, it has
been decided that no additional Central
assistance is required to be provided to
these States. The reportof the Central Team
which visited Rajasthan and the memoran-
dum from Government of Manipur which
have been received a tew days back are
underconsideration.

6. In order to augment the resources of
the State Governments, towards relief meas-
ures, Government of India however has
sanctioned advance releases of the central
share of the CRF and certain other plan
schemes. The entire Central share of Ca-
lamity Relief Fund for 1992-93 amountingto
Rs. 63.25 crores and Rs. 33.00 crores to
Gujaratand Maharashtrarespectivelyand 3
instalments amounting to Rs. 17.43 crores
and Rs. 20.81 crores to Kerala and Madhya
Pradesh respectively have been releasedin
advance.

7. On the basis of reports received, the
States of Gujarat, Madhya Pradesh, Mahar-
ashtra and Rajasthan are implementing
schemes to generate employment on an
averageto4.22lakhs,9.94 lakhs, 7.00 lakhs
and 6.00 lakhs persons per day respectively.

SHRI MANORANJAN BHAKTA: Mr.
Speaker, Sir, lamreally sorry to say thatthe
reply to this.important question has been
given in a very casual manner. The question
is very specific but the reply is given in such
amannerthat even all the Union Territories,
all the States, which have been affected,
have not been properly mentioned here.
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Secondly even the loss of the crops,
which has been mentioned, is also not in
accdance with that. The magnitude of the
prblem of the drought as reported in the
newspapers is a big on. Seventy million
population of this country has been affected.
Agro-economic States are also affected iniit.
As per the newspaper repot Khirif crops of
about Rs. 3,000 crores and Cash crops of
abut Rs. 5,000 crores have been affected.
Eighteen million hectars f agricultural land
has also been affected. The hon. Minister
has not even mentioned the names of allthe
States which have been very badly affected,
particularly he has notmentionedabout West
Bengal which also suffered on account of
jute crops etc. Madhya Pradesh and Gujarat
have been mentioned. (Interruptions)

| would like to know from the hon. Min-
ister that when the magnitude of the drought
and suffering of the people is so much, what
action the Government is taking. | may
mention that on 18th May more that 30 top
agricultural scientists met in Delhi and sug-
gested to the Government to combat with
this drought situation effectively. If it is so, |
would like to know what are these sugges-
tions and what action the Government has
taken to combat this drought situation.

| want to know whether the drought is
due to poor water management and if itis so
what the Government is going to do. Will the
Ministry of Agriculture co-ordinate with the
Ministry of Water Resources and take effec-
tive steps in this regard?

THE MINISTER OF AGRICULTURE
(SHR! BALRAM JAKHAR): We have given
figures and facts in aspect of the States
which were highly affected like Gujarat,
Karnataka, Maharashtra, Madhya Pradesh,
Rajasthan, Manipur, and Kerala. We have
given allthe details about it. (Interruptions).
All these States which sought assistance or
where the teams have been sent from the
Center have beenmentioned here. Alithose
States which came here with representation
have been mentioned. | can enquire about
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Bihar and rest of the States. If you want, | will
get back to you. (Interruptions). | have got
the information about the States which sought
assistance. (Interruptions).

[Transiation]

SHRI RAJNATH SONKAR SHASTRI:
Why have the names of Uttar Pradesh and
Bihar been omitted in this list? (Interrup-
tions)

[English]

SHRI BALRAM JAKHAR: Even if you
listen or not, the question remains. We pro-
vide for Calamity Relief Fund. (Interruptions)

[Translation]

SHRI SURAJ MANDAL: Gujarat, Ma-
harashtraand Keralaarethere, but not Bihar,
why is it so? (Interruptions)

[English]

SHRIBALRAMJAKHAR:Before decid-
ing anything, you have to listen. First listen
and then we will see. (Interruptions)

[Translation]

SHRI BRISHIN PATEL: Sir, the whole
country is in the grip of drought. It is not the
question of Gujarat, Kerala and Maharash-
tra alone, it is a question of the whole coun-

try.
[English]

SHRI BALRAM JAKHAR: The Ninth
Finance Commission has given full auton-
omy to States in relief assistance. (/Interrup-
tions)

[Translation)

SHRI RAJNATH SONKAR SHASTR!:
Mr. Speaker, Sir, how the hon. Minister for-
got Bihar and Uttar Pradesh? Has he got no
information of drought in these States?
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SHRI BALRAM JAKHAR: We had cal-
culated the money that is awair with us
according to the ten years' average and
allocatedto each State in four instalments. it
is up to the States to distribute that money,
use that money for rehabilitation , for any
relief work or for anything which they like
underthe Chairmanship of the Chief Secre-
tary of the State. That is what it is. lf there is
any other sort of a Commission which pro-
vides, as we used to do before, then it could
have been otherwise. That is the simple
reason.

MR. SPEAKER: Shri Manoranjan
Bhakta...

(Interruptions)

MR. SPEAKER: Please sit down. Not
like this...

(Interruptions)

MR. SPEAKER: This is not a question
on Bihar, this is a question on all States. If
you are interested, you can ask a question
on Bihar. Do not shout like this without read-

ing...
(Interruptions)
MR. SPEAKER: Please sit down now.
[Translation)

SHRI BRISHIN PATEL: He should col-
lect the data and present it the next day.

MR. SPEAKER: If you have to ask, you
may ask. You have not read the question
and you go on speaking.

[English)

SHRI MANORANJAN BHAKTA: Mr.
Speaker, Sir, the statement in para 5 says:
“The Central teams were deputed to the
States of Gujarat, Madhya Pradesh, Mahar-
ashtra and Rajasthanto assess the drought
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situation and the quantum of additional
Central assistance required.” | would like to
know why centralteams were not deputedto
all the affected States. The second point is
that in view of the huge magnitude of the
problem, willthe government considerbring-
ing under insurance cover all the drought -
prone areas which have been identified so
far, andif not identified, will the Government
like to identify them and then bring them
under the insurance cover so that the farm-
ers willbe benefited? Part (b) of my question
is that in most of the cases we have seen
that...(Interruptions).

MR. SPEAKER: Let it be a question
please. It is becoming a speech. We have
covered only two questions in twenty min-
utes.

SHRI MANORANJAN BHAKTA: | am
asking a specific question that the relief
assistance is normally paid much after the
incident happens. So, | would like to know
whetherany methodology wili be evolvedto
see that when the drought is continuing,
immediately relief is provided to the affected
people. | remember, in my constituency, in
Andaman and Nicobar Islands, in 1989 cases
the money is not yet disbursed. So, that is
what | would like to know.

SHRI BALRAM JAKHAR: Sir, we sent
teams only to those States which made a
request for that. That is why | mentioned
these States only because they have sought
Central assistance. Secondly, what we pro-
vide is simple in this formula. Time and again
I have given full explanation for that after the
Ninth Finance Commission, there is no
money left with the Centre to provide for. As
a matter of fact, we have provided additional
foodgrains for drought affected states. For
Guijarat we allocated a wheat increase by
five thousand tonnes and for Madhya
Pradesh we allowed 7000, tonnes of rice. In
the same way, we allowed to Manipur about
one thousand tonnes. To Karnataka we al-
lowed 23,500 tonnes, to Rajasthan we al-
lowed 26,500 tonnes of wheat under RPPS
and to Maharashtra we allowed about 7,000
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tonnes of wheat and 7000 tonnes of rice
under RPPS Like this we have given addi-

tional assistance... (/nterruptions). Just lis-

ten... (Interruptions).
[Translation)

SHRI RAJENDRA AGNIHOTRI: What
about Uttar Pradesh? What in the govern-
ment doing for Uttar Pradesh?

SHRI BALRAM JAKHAR: You do not
care to listen. You will know if only it you
listen. '

[English)

Those States which have approached
the Centre, we sent teamns to them only and
not to any other State. We can give Central
Assistance only to those States where a
national calamity is declared, and national
calamity is declared only in extra-ordinary
circumstances. So, that is the probiem. No
national calamity was declared in those
States. And | have nothing more left with me
inthe Centre. So, the only thingwe cando is
to tell the State Governments that we can
give an advance release of this Calamity
Relief Fund, which we have done in the case
of Madhya Pradesh, Maharashtra and in so
many other cases, We are still ready to do
whatever we can.(/nterruptions)

DR. AMRIT LAL KALIDAS PATEL: Mr.
Speaker, Sir, | am not happy with the reply
given by the hon. Minister of Agriculture. Itis
totally wrong. It is reported that there is
drought in some parts of Gujarat. | come
from Gujarat. The whole of Gujarat, except-
ing one district, is affected by drought. Tomy
knowledge this wrong reporting of drought
situation is because of adoption of the out-
dated method of wrong ‘Anavari’ method,
which is a 100-yeardld method of ascertain-
ing the drought situation.

MR. SPEAKER: What is your question?
DR. AMRIT LAL KALIDAS PATEL: My

question is that whether the Government
would consider to change the old, out-dated
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method of ‘Anavari’ to ascertain the drought
situation. The whole of Gujarat except one
district has been affected. it Is mentioned
herethat some parts of Gujarat is affected by
drought which is wrong. )

SHRIBALRAM JAKHAR: | may submit
that our media of information is only State
Govemnment.We have got no other agency
with us. We have to rely upon them. What-
ever they provide to us, we provide to you.

DR.AMRITLALKALIDAS PATEL:What
about the ‘Anavari’ method?

SHRI BALRAM JAKHAR: It is for the
State Government to change it. It is their
domain and they have to do it. (/nterrup-
tions)

MR. SPEAKER: Dr. Petal, you cannot
go on doing like this. You asked a question
and the reply has been given. | have called
Shri Nitish Kumar.

[ Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon. Minister of Agriculture has just
stated in his reply that help is being provided
only to those State Governments which put
forth ademand. | would like to know fromthe
Government whether the Agriculture Minis-
try has a separate Department or any agency
to know the state of rain and to know the
movement of monsoon? Is the Central
Government able to know through them as
towhich parts of the country experience less
rain or no rain at all? Whether you are
interested to take steps or not by giving an
advance thought, in the States from where
the report is coming that there is no rain,
meaning thereby that the Kharif crop will be
destroyed; particularly in the States men-
tioned by you. Moreover, more or less the
same situation prevails in Bihar and Uttar
Pradesh, the kharif crop is badly affected
there for want of rains. In his reply the hon.
Minister has said- (/nterruptions)...

MR. SPEAKER: There should be no
comments on his reply.



17 Oral Answers

SHRI NITISH KUMAR: | would like to
know regarding that reply. The hon. Minister
has referred to it again and again that a
Calamity Relief Fund has been raised onthe
basis of the 9th Finance Commission and

- money fromthat very fund is being released.
A fund of 32 crore has been allocated for
Bihar. Every citizen of this country is well
aware thatevery yearthere is devastation by
flood and drought and Calamity Relief Fund
of Rs. 32 crores meaus Central assistance of
Rs. 24 crore which is just not sufficient to
combat such calamities. Keeping in view the
present state of affairs. | would like to know
fromthe Government whether it would make
any term appraisalto raise the amount of the
Calamity Relief Fund so that maximum help
may be provided to those States which are
getting lesser amount of money whether the
Govemment contemplates to take some
measure in advance keeping in view the bad
state of crop inthe States from where reports
are received as also inthe States which have
not sent the report.

SHRIBALRAM JAKHAR: Mr. Speaker,
Sir, we do keep obtaining information, but
the point is that the needy must approach...
(Interruptions)... as regards the second
question | have full sympathy for you in the
sense that an amount of 35 crore of rupees
is notsufficient. But what is the solution? The
only solution is to change the very system
formed by the Finance Commission. The
Tenth Finance Commission is constituted, if
you want to make some changes in it, be-
cause it was the States which impressed
upon the centre that we should transfer this
responsibility to them, because that money
come from States. The Centre agreed to it
and transferred the responsibility to the
States. Nowwhat isthe solutionwhen itgoes
against them. Now the Tenth Findnce
Commission has met again. | also support
you here because we receive applications
seeking help by particular States but gener-
ally we do not have funds and merely send-
ing a team does not serve any propose.

SHR! CHANDRA SHEKHAR: Mr.
Speaker, Sir, the hon. Minister of Agriculture
has said that he has his own limitations
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becausethe States have already taken their
share of funds from the Centre. When there
is more crisis, the problems also multiply but
if the question of States is put aside, there is
a drought in the whole country and the de-
partment of Meteorology has not been able
for the last seven to ten days to forecast
whether the monsoon would arrive or not.
The whole country is in the grip of drought, a
severe famine is to break and a crisis of
drinking water is at hand. Sufficient wheat
has not been stored. Is the Government of
India framing some emergency scheme or it
will wake up when the people would start
starvaig and the news of crisis will start
pouring infrom States? So, the hon. Minister
of Agriculture should not wait for the Tenth
Finance Commission and keeping in view
the weather and other conditions, schemes
should be launched to awaken the whole
nation to face any crisis to come. Is there is
any plan to collect money from States and
the Centre to face that situation or shouid we
walt for one or two years for the report of
Tenth Finance Commission. Till then the
Govemment will wait to see people dying of
hunger and thirst?

SHRIBALRAM JAKHAR: Mr. Speaker,
Sir, Ifully agree with the views expressed by
Chandra Shekharji and | am much more
concerned over the fact that if the monsoon
doesn't arrive in time, it can worsen the
condition of our farmers... Certainly it will
arrive, but nevertheless we are having de-
tailed discussions to prevent any calamity.
We are competent enough to take remedial
steps both at the Central level and in co-
operation with the States.

SHRI BRAHMANAND MANDAL: Mr.
Speaker, Sir, today the largest State of the
country, i.e. Uttar Pradesh is inthe grip of a .
drought and | would like the hon. Minister of
Agriculture to inform whether the Uttar
Pradesh Government has apprised the
Centre of the actual drought situation in the
State or whether it has sought any financial
assistance fromthe Centre? I request youto
give a specific answer in this regard.
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SHRI BALRAM JAKHAR: When it is
done, | will let you know.

SHRI PRAFUL PATEL: You are also
aware of last year's drought in Maharashtra.
The State Government took a decision last
year to provide employment to 1,65,000
persons on daily wages in my district and
there alone Rs. 65 crore was spent on self-
employment schemes. The State Govern-
ment also incurred an additional expenditure
of Rs. 10 crore on drinking water and other
problems. The State had sought Central
assistancs to the tune of Rs. 790 crore. A
Centralteam visited the State, including my
district to assess the situation and it pre-
sented its report, but with deep regret, |
quote from it:

[English]

“As the drought situation in the
States of Gujarat, Madhya Pradesh,
Karnataka, Kerala and Maharash-
trais not considered of ‘rare sever-
ity’, it has been decided that no
additional Central assistance is
required to be provided to these
States. “

[Translation)

Now work is being providedto 1,65,000
people in one District underthe Employment
Guarantee Scheme and the State Govem-
ment has incurred an expenditure of Rs. 75
crores in another district. Despite that the
Central team observes that the situation is
not considered of ‘rare severity’ and it is not
serious.

MR. SPEAKER: Please come to the
question.

SHRI PRAFUL PATEL: Mr. Speaker,
Sir, please try to understand that the situ-
ation there is very serious. | don’'t want to
deliver a long speech here butto express our

agony. :

MR. SPEAKER: If you do not ask the

question, you may not get a reply.
SHRI PRAFUL PATEL: Mr. Speaker,
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Sir, this question was raised during the last
session also and on our demand the Gov-
ernment despatched a Central team. Now
the team, has retumed and it considers that
the situation is not of ‘rare severity'.

MR. SPEAKER: Whatis yourquestion?

SHRI PRAFUL PATEL: | would like to
know whether the Government will change
the definition of the term ‘severity’? If it
proposes to do so, then is the Central Gov-
ernment prepared to review the State Gov-
ernment’s plea for an assistance of Rs. 800
crore?

SHRIBALRAM JAKHAR: Mr. Speaker,
Sir, all these matters are decided by the
Cabinet. We haven't even considered the
plea of Andhra Pradesh yet.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, will the hon. Minister give a
detailed statement on the monsoon situation
particularly, the reasons for delay, the extent
of delay, its fallout, its impact on agriculture
and the steps proposed to be taken to tackle
the acute shortage of drinking waterin many
areas? The people are not getting any
message of hope or solace from the reply
being givento the questions raised here. Will
the hon. Minister give an assurance to the
House, that the Government is taking steps
and will take further steps to tackle the situ-
ation, arising out of the delay in the onset of
monsoon? But, the Governmentis notgiving
any such assurance. This would lead to
taunine conditions across the country. The
nation is facing serious crisis and Chandra
Shekharji has rightly said that it is also an
important aspect. if the Governmentdoesn't
send right signals of hope and assurance,
the situation will have its repercussions as
rumours are being spread and the traders
will take advantage of it. The people will also
start hoarding foodgrains in their houses. it
would be most unfortunate, f a negative
message is conveyed through the reply to
this question.

SHRIBALRAM JAKHAR: Mr. Speaker,
Sir, there is nothing in it which should cause
anxiety. We arevery much alert and working
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out strategies to meet any eventuality. | will
show you the map and explain in detail.
There is nothing to be anxious about. Al-
though rainfall has been nil in this region,
areas down south have had very good rains.
Alltherethings are tobe kept in mind. We are
vigilant and are coordinating with all the
States. If something happens.. (Interrup-
tions) We are coordinating with allthe States..
(Interruptions) The question is not that of
funds it is a separate issue. | cannot go
beyond my limits. | will do whatever is within
my reach. {Interruptions)

SHRI VILAS MUTTEMWAR: There is
no water, no fodder.. (Interruptions)

SHRI BALRAM JAKHAR: We are fully
prepared to meet any eventuality. We are
fully prepared and there is nothing to be
anxious about. There is nothing to be wor-
ried about (/nterruptions)

[English]

MR. SPEAKER: | think the Members
are wanting to have more discussion on this
topic. We will see as to how it can be done.

(Interruptions)
[English)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, please ask the hon. Ministerto
come out with a detailed statement on the
steps being taken by the Governmenttoface
the monsoon situation, the stock of foodgrains
and also whether the Government is pre-
pared to meet any eventuality. It would.be
better to have a discussion on that.

MR. SPEAKER: Alright.
(Interruptions)
[English)

SHRI BALRAM JAKHAR: There is nothing
to worry. We will take care of it. We are on
the job.

Delhl Police Personnetl
+
*23. SHRI TARA CHAND KHAN-
DELWAL.:
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SHRI V. SREENIVASA
PRASAD:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether involvement of Delhi Police
personnel in crimes is increasing alarm-

ingly;

(b) if so, the number of cases of
various crimes in which Delhi Police
personnel have been found involved
during 1990, 1991 and 1992 so far;

(c) the action taken against such
police personnel; and

(d) the steps taken to check their
involvement in crimes?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) to (d). A
statement is laid on the Table of the
House.

STATEMENT

The Delhipolice have informed that 103
police officials were involved in 91 criminal
cases during 1990; 134 police officialsin 118
criminal cases during 1991; and 49 police
officials in 41 criminal cases during 1992
(upto 31.5.92). A statement giving details of
these cases is enclosed.

Fifteen palice officials were dismissed
in 1991 and 19 in 1992. In all, 159 police
officials were placed under suspension - 47
in 1990, 76 in 1991 and 36 in 1992.

With a view to curbing the involvement
of policemen in crime and also restoring
public confidence in police, deterrent action
is being taken in cases where policemen are
foundinvolvedincrimes. Asense of commu-
nity service and respect for law among police
personnel is being inculcated through train-
ing and refresher courses, and through per-
sonal briefing by senior officers. Besides
increasing the accessibility of senior officers
to public, a close watch is being kept on the
conduct of policemen by the Vigilance Branch
of the department and Anti-Corruption Branch
of the Administration.
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- {Transiation]

SHRI TARA CHAND KHANDELWAL:
Mr. Speaker, Sir, it seems from the hon.
Minister's response to my question, that he
hasn't understood the gravity of my ques-
tion. The police is a very important Depart-
ment and | had specially asked whether the
involvement of Police personnel in crimes is
increasing alarmingly, but the hon. Minister
did not respond to it. | feel that the Govern-
ment wants to hide the facts, because | can
prove by the figures that in the month of
March.. (Interruptions)

MR. SPEAKER: Mr. Khandelwal, please
come to the question.

(Interruptions)

MR. SPEAKER: Pleass, it is in your
interest.We have been ableto finish only two
questions in forty minutes. Other meimbers
too are waiting for their turn.

SHRITARA CHAND KHANDELWAL.: |
would have concluded by now. Three similar
questions were raisedin March. In response
to unstarred question No. 1529, the House
was informedthat 648 Police personnelwere
involved in 713 crimes and when | inquired
aboutthe number of cases of various crimes
in which Police personnel have been found
involved so far, the figures he has given
totals 400. Usually, the total figure is given in
such cases, but he hasn’t done so here.
Now, the total figure is 445. Certainly, the
number of cases might have gone up after
the month of March, So have you omitted
those from the register against whom legal
proceedings have been launched?

[English)

SHRI S.B. CHAVAN: Uptodate figlres
were given for the entire period right from
1970 up to March, 1992.

According to these figures which have
been given in today's statement, the hon.
Member will appreciate that 103 Police offi-
cials were involved in 91 criminal cases
during 1990; 134 in 118 criminal cases dur-
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ing 1991 and 49 Police officials in 41 criminal
cases during 1992.

These are two different periods forwhich
replies had been given.

So, there is no relevance between the
Unstarred Question and the reply given
thereto and the reply which is given here.

[Translation)

SHRI TARA CHAND KHANDELWAL:
Mr. Speaker Sir, Ifailto understand asto why
the reply to, an unstarred and a starred
question, is altogether different. (Interrup-
tions)

SHRI S.B. CHAVAN: There is a differ-
ence.

SHRI TARA CHAND KHANDELWAL:
Why is there a difference? | want to draw
your attention to the crimes by police which
are on the increase. | have the clippings of
these cases during the month of June. The
police is for the protection of the people and
th citizens, but the protectors are becoming
predators. The people are losing faith in the
police and | think that the indifferent attitude
ofthe Government is encouraging this grow-
ing feeling among the people. Recently, in
the month of June, there had been three
specific cases. In the first week of June an
eighteen year old boy was abducted and a
ransom of Rs. 15 lakh was demanded. One
police head constable and two constables
are involved in this case. Likewise, some
N.R.l's were brining gold from Indira
Gandhione head constable and-some po-
licemen, but laterthey ran away. The people
have lost theirfaith in the police and keeping
in view the seriousness of the issue, they
want that the solution to this problem should
be done by the Home Ministry so that a
sense of security is restored among them.
Therefore, ldemandthatone hourshouldbe
allottedforthe discussion on the DelhiPolice

Department.

SHRI S.B. CHAVAN: Mr. Speakar Sir,
the hon Member is a little confused about the
figure which | had given. If he had asked for
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the figures since 1971 till today, that would
have been different and if it is taken tor three
years then the figure would be different. lam
- not denying that. In fact we are also per-
turbed at the statistics of crime by the police.

[English]

SHRI V. SREENIVASA PRASAD: Mr.
Speaker, Sir, it is very clear from the state-
ment of the hon. Home Minister that the
Dethi Police have been involvedin anumber
of crimes. Robberies, extortion, kidnapping
for ransom, rape of innocent women are
some of the crimes allegedly committed by
men in uniform. These shocking incidents
areenoughto shake public confidenceinthe
credibility of the Delhi Police Force. The
Minister has stated-it is a good thing-that a
sense of community service and respect for
law among police personnel is being incul-
catedthrough training andrefreshercourses
etc. Unless some exemplary punishment is
given to such undesirable elements of men
in uniform, the heinous crimes are bound to
increase. Therefore, | would like to know
from the hon. Minister whether the depart-
mental enquiry pending with the Vigilance
Branches would be expedited so that those
found guilty of misconduct are punished and
a stricter supervisory control over the police
personnel is maintained.

SHRI S.B. CHAVAN: So far as taking
deterrent action against all police officers
who are involved in these types of crimes is
concerned, | am in full agreement with the
hon. Member that deterrent punishment
needs to be meted out to all these police
officers who are involved inthe commitment
of the crime. In all, 159 police officials were
suspended. in 1990 it is 47; in 1991 itis 76;
in 1992 it is 36. Regarding dismissed per-
sonnel, in the case of 1991 itis 15;in 1992 it
is 19. Regarding departmental proceedings,
inthecaseof 1990itis 19;inthecase of 1991
it is 36 and in 1992 it is 7. But I am in full
agreement with the hon. Member that more
deterrent punishment needs to be meted out
to these police officers. This moming only, |
have asked my officers to get in touch with
i the Law Ministry to find out whether we can
find away out totake action under Article 311
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of the Constitution and dismiss the officers
who, in fact, do not deserve to be the police
officers.

[Translation)
SHRI KALKA DAS: Mr. Speaker Sir,

just now the hon. Home Minister has admit-
ted that the crimes in Delhi are on the in-

- crease and this matter is more serious be-

cause more and more policemen are in-
volved in these crimes. He has given the
figures andthere areincreasing atanalarm-
ing rate.

Mr. Speaker Sir, whenever the issue of
law and order in Delhi and the issue pertain-
ing to Delhi Police has been raised, the hon.
Home Minister has accepted that the crime
in Delhiis on the rise. The hon. Home Minis-
ter has also said that the provision of severe
punishmentis aiso being made, but it seems
thatthe disease aggravated with every dose
of medicine. it is not known whether the
medicine and proper treatment is being given,
since nobody is accountable now.

My submission is that this is a serious
situation where in the crime is on an increase
in the capital and the policemen are involved
in it, who were deputed to bring anendto the
crime. ithas been stated here that 91 crimes
were committed in 1990 in which 103 police-
men were involved, in 1991, 118 crimes
were committed in which 134 policemen
were involved and 41 crimes had been
committed upto 31-4-92 in which 49 police-
men were involved. After having a look at
these figures it becomes clear that the in-
volvement of plicemen in the crimes is in-
creasing, which indicates a serious situ-
ation.

Mr Speaker Sir, | would like to know as
to how many policemen have been involved
in rape cases in Delhi. Besides, what action
has been taken in the case of the death of a
youngman of Baljeet Nagar in Patel Nagar
Police Station.

[English)

SHRI S.B. CHAVAN: | amin full agree-
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ment with what the hon. Member has said
that the involvemnent of the police in commit-

@ling acrime is a very serious matter and we
wilt have to take very effective steps in order
to see that this entire tendency is put an
end to.

At the stage of recruitment, antece-
dents are also being enquired into. We will
have to see that they are scrupulously scru-
tinised by very responsible officers. Their
histury-sheets will have to be prepared-en-
{ire history of those who are committing
¢rimes will have to be prepared.

A question was asked about the num-
ber of rape cases committed. | have got the
figures. In 1990, the number was one; in
1991, the number is one. But still, it is not a
matter of consolation for the Government.
Evenifitis one, itis amatterof greatconcern
to Government because why should police
officers who are supposed to protect the
citizens, themselves commit a crime. Infact,
I.am in favour of taking very different action.
But untortunately, having taken action, the
CAT sets aside the order or the High Court
also sometimes says that since that is the
first conviction, we should wait for the final
conviction and then only we can resort to
Article 311. These are some of the difficul-
ties. But I am in touch with the Law Ministry
as to how best we will be able to succeed in
giving deterrent punishment to these police
o.fficers.

¥

[ Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker Sir, the Government's attention
might have been drawn to the news item in
the ‘Navbharat Times' dated 15th June
wherein it was stated that during the last 15
days in eight criminal cases policemen were
involved. What action is being taken by the
Government in this regard? You have said

,that the Government is going to take effec-
tiVe action butin 1991, 103 policemen were
involved in different cases whereas only 15
persons out of them have been dismissed. |
want to ask only one question. How many
policemen of Delhi Police who are involved
in various crimes are absconding and are
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wanted by the order of the Court butthe Delhi
Police does not have the record of their
addresses? The reason is that there are
irregularity in the recruitment of the Delhi
Police. Last year Delhi Police recruitment
examination was held but was cancelled
later. This year also the examination was
conducted, butanenquiryisgoingon. iwant
to submit that if all these irregularities are
there in Delhi Police then such people willbe
recruited who instead of becoming protec-
tors will become predators. | want to know
asto what action is being taken regarding
that.

SHRI S.B. CHAVAN: | do not have the
information regarding the the question which
has been raised there. As far as the second
question is concerned that bribe is taken at
the recruitment stage, | will see asto how the
entire system can be changed. The recruit-
ment should be done on merit basis only,
those who are on the merit should only be
recruited. | will look into it as to what should
be done in this case.

SHRI RAM VILAS PASWAN: Mr.
Speaker Sir, | had said between 1980 and
1985 in this august House that the police
stationis auctionedin Delhi. There are difter-
entrates of the officers who are postedinthe
police station. If someone is posted at
Conaught Place his rate is fixed and same is
true of other places. There are different
rates. if someone gets the posting by greas-
ing the Palm, naturally such things will hap-
pen. The rate of getting a posting at Chandni
Chowk is much higher.

Ju ;/now the hon. Minister has said that
the guitty would be dismissed. Iwant to know
whether any police officer has been sent to
jailornot? If so, how many among those who
were involvedincrime during 1990 and 1991
were senttojail? A21 yearoldboywastaken
tothe Alipur Police station under North-East
districtand was beatento death by the police
in the lock-up. The detailed report has been
publised by the Times of India. The people of
the area have ‘gheroed the police station. |
would like to know whether the Gevemment
would liketogoforan immediate enquiry into
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this matter and the report of the enquiry will
be presented before the House?

SHRIS.B. CHAVAN: Mr. Speaker Sir, it
. is difficult to say about a specific matter. The
general order issued by the Government is
that-if anyone dies in police custody at the
investigation stage, action wili be taken
against the investigation officer and he will
be prosecuted under section 302 of Indian
Panel Code.

SHRI RAM VILAS PASWAN: | have
asked if any police officer has been sen-
tenced to imprisonment.

SHRI S.B. CHAVAN: | can assure you
that those police officers who have commit-
ted heinous crimes have been arrested, but
| do not know as to how many policemen
have been sentencedtoimprisonment. (Inter-
ruptions)

SHRIB.L. SHARMA PREM: Mr.Speaker
Sir, Ido not think that the figures givenbythe
hon. Minister are correct. Would he tell us
the names of police stations to which these
policemen who have committed crimes be-
long? If you name those police stations, then
the details will come before you. (/nterrup-
tions)

MR. SPEAKER: Such questions are
asked in writing.

(Interruptions)
Report of Verma Commission
+
24  SHRI CHANDRA JEET
YADAV:

SHRI ATAL
VAJPAYEE:

BIHARI

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Verma Commission of
Inquiry appointed to inquire into the. Rajiv
Gandhi assassination case has since sub-
mitted its report to the Union Government;

JULY 9, 1992

Oral Answers 32

(b) if so, the main recommendations
made therein;

»
(c)thefollow-up action taken/beingtaken
thereon; and .

(d) the time by which the said report is
likely to be laid on the Table of the House?

THE MINISTER OF HOME AFFAIRS
{SHRI S.B. CHAVAN: (a) Yes, Sir.

(b) to (d). The Verma Commission _of
Inquiry has submitted its report to the Gov-
ernment on the 15th June, 1992. A high
powered committee has been appointed to
suggest the follow-up action to be taken
thereon. The report together with a memo-
randum of action taken, will be placed before
the Parliament after the recommendations
are examined.

SHRI CHANDRA JEET YADAV: Sir,
this Commission has taken a long time to
submitits report. And one of the reasons that
the Commission itself said in its public pro-
ceedings was thatthe AICC did not come up
with necessary documents and did not pro-
vide necessary materials. Therefore, it said
that it has delayed the proceedings of the
Commission by 3-4 months. And he also
saidthat it is sad that the party which should
have taken much more care has shown this
attitude. Anyhow. that is a ditferent thing.

Iwantto knowwhetheritis atactthat the
Commission has saidthat there were ceftain
lapses on the part of the | would also like to;
know from the Minister whether the Govern-
ment now has appointed a high-powered'ﬁ
Committee. lf so, who is heading that Com-
mittee, whether any terms of reference have
been given for that Committee and whether]
the Committee has been asked to give
time-boundreport as it relates to the security
of the VIPs and VVIPs of this Country? O
such an important question, where securit
lapses have been found, has the Gdyefnc-‘

ment, meanwhile, taken certain steps t
tighten the security?

SHRI S.B. CHAVAN: Sir, about th¢’
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content of the ietter, the hon. Member is
#ying to get confirmation from me to which |
will not be in a position to say either yes or
no. The recommendations along with the
memorandum of action taken will have to be
laid on the Table of the House within six
months. That is the outer limitthat has been
prescribed. | must compliment the Commis-
sionthatit has submitted its reportinarecord
time. It did not delay matters at all but the
delay was because of the fact that the con-
$piracy aspect was to be included in the
terms of reference and the Judge himself
said that he cannot possibly agree for the
conspiracy to be included in the terms of
reference. Ittook almost threetothree and a
half months. That was the only delay. Other-
wise, | must pay compliments to the Com-
missionthat it has submittedits report wellin
tine.

SHRI CHANDRA JEET YADAV: Sir, |
did not get my answer. | said that they have
appointed a high-powered Committee and |
wanted to know as to who is heading that
Committee and whether any time limit has
been given to that Committee to give its
recommendations so that follow up action
can be taken.

SHRI S.B. CHAVAN: Sir, there are
certain recommendations where future ac-
gon has to be taken so far as the security

spect is concerned. The Committee is
headed by the Cabinet Secretary, and Home
Secretary. Law Secretary and the Director
(IB) are its members. They are supposed to
submit their report within three months.

SHRI ATAL BIHARI VAJPAYEE: Is it a
fact that there are too many intelligence
agencies? Is it also a fact that there is no
coordination between the intelligence agen-
cies of the Central Government and the
State Government? Even atthe central level
there are two or three intelligence agencies.
Is it not a fact that the Commission has
pointed out this fact? | would like to know
whether the Government is going to take
some action on this to see that there will be
coordination.
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SHRI S.B. CHAVAN: Agencies are
there, there is no doubt about it. There is a
State agency. At the central level also we
have the Director |.B., we have R.A.W. and
onthe Revenue Side the Finance Ministry is
also there. These different agencies do
coordinate. But | cannot possibly say that
there is no scope for improvement.

WRITTEN ANSWERS TO QUESTINS
[Transiation]
Freedom Fighters Pension Cases

“25. SHRIKASHIRAM RANA:
SHRI RAM LAKHAN SINGH:

Willthe Minister of HOME AgFAIRS be
pleased to state:

(a)whetherthe Government proposeto
constitute a committee to reexamine those
applications of freedom fighters which were
forwarded by the State Governments but
rejected by the UnionGovernment;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) No, Sir.

(b) Does not arise.

(c) Rejected cases are not to be reo-
pened unless new strong evidence is ad-
duced and it primafacie Justified re-opening
of the case.

[English)

Indian Veterfnary Research Institute,
1zzat Nagar
*26  SHRI N.K. BALIYAN: Will the
Minister of AGRICULTURE be pleased to
state:
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(a) the details of the research work
undertaken at present by the Indian Veteri-
nary Research Institute, 1zzat Nagar to
eradicate diseases affecting the animals;
and

(b) the steps taken by the Government
to encourage such research in future?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a). Sir, IVRIis
engaged in studying the pathogenesis and
pathology of important diseases of livestock
andpoultry, which has ledto development of
suitable immuno- diagostics for precise and
quick diagnosis cf the diseases and vac-
cines sere andpackages of practices forthe
eradication of the diseases, Most of the
Immunodiagnostics andvaccinestoday used
in the country have been developed by
IVRI.

(b) The following are some of the steps
undertaken by Govt. of India to encourage
such researches in future.

(i) Continuation of production and
improvement of already developed
immunodiagnostice/ vaccines with
a view to reduce cost,dose, pack-
ingftranspont, schedule and diag-
nostics tests/ vaccines.

(ii) Application of bio-technological
tools in developing high-teach
immunodiagnostics andgenetically
engineered vaccines against im-
portant diseases of livestock.

Research on emerging/exotic dis-
eases under strict and safe bio-
contained facility by establishing
High Security Animal Disease
Laboratory at Bhopal.

(iii)

(iv) Launching of rinderpest Zero pro-
gramme with the assistance of EEC
by Gowt. of India with a view to

JULY 9, 1992
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eradicate rinderpest which is most
dreadful disease of the bovines in™
the country.

(V) Mass education of farmers and
livestock owners about the impor-
tance of health care of livestock
with package of practices to be
followed.

Development Boards in .
Maharashtra

*27 SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of HOME AF-
FAIRS be pleased to state: .

() whetherthe indepth examination of
the proposal submitted by the Government
ot Maharashtra regarding the establish-
ment of separate Development Boards for
Vidarbha, Marathwada and Konkan regions-
has since been completed;

(b) if so, the details thereof and further
action proposed to be taken in the matter,
and

(c) if not, the reasons thereof andwhen -
the examination of the proposalis likelytobe
completed? )

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) to (c). The
proposal is still under examination. Itis not
possible toindicate any time frame for afinal
decision at this stage.

Uttaranchal State

*28. MAJ. GEN. (RETD). BHUWAN
CHANDRA KHANDURI: Willthe Minister of
HOME AFFAIRS be pleased 1o state:

(a) whether the Union Government
have since examined the proposal submit-
ted by the Government of Utter Pradesh
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regarding the creation of separate Uttaran-
chal State;

(b) if so, the views of the Union Govern-
ment thereon;

(c) Whetheritis proposed to convene
a meeting of the elected representatives to
discuss the issue; and

(d) if so, the detailsthereof?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) and (b). The
matter is under examination.

(c) No, Sir.
(d) Does not arise.

Inclusion of Languages In the
Constitution

*29 SHRIHANNAN MOLLAH:
SHRI CHITTA BASU:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whetherthe Governmenthave taken
any decision to include some more lan-
guages in the Eighth Schedule of the
Constitution;

(b) if so, the languages proposed to be
included; and

(c) when abillis likely to be introduced
in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): (a)to (c). The
question of inclusion of additional lan-
guages in the Eighth Schedule of the
Constitution is under consideration of the

Avuarnmant

ASADHA 18, 1914 (SAKA)

Wi.iien Answers 38

Water Crisis in Delhi

.30 SHRIRAM NARESH SINGH:
SHRIJEEWAN SHARMA:

Will the  Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whetherthere hasbeen acute water
crisis in several parts of Delhi:

(b) if so, the details of the areas which
were badly affected and for how many
months; ’

(c) the reasons for the water crisis;

(d) the total requirement of drinking
water in Delhi vis-a-vis the actual quantity
supplied; and

(e) the steps taken/ proposed to be
taken to meet the shortage of water?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a)
Yes, Sir.

(b) Itis reported by Delhi Water supply
& Sewage DisposalUndertaking that mainly
areas situated at the tail end of the distribu-
tion line and those located at higher levels
were affected for about two months. How-
ever, the breach in western Yamuna Canal
caused acute scarcity of drinking water in
west Delhi and parts of North Delhi from
14th June to 20th June.

(c) The reasons are reported to be:

() Non-availability of raw waterand
low regenerationinriver Yamuna.

(i) Closure of Bhakra Canal for
repairs.

(iii) Breach in the Western Yamuna
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(d)

(e)

@

)

()
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The requirement of drinking water
in Delhi@ 50 gallons per capitaper
day is 625 MGD at the production
point. The Delhi water Supply &
Sewage Disposal Undertaking is
equipped to supply 472 MGD but
by maximising production it has
been able to supply 500MGD on
an average.

The Delhi Water Supply & Sewage
Disposal Undertaking has reported
that following steps have been or
being taken to meet the shortage
and rationalise supply of water:

(i) rationalise distribution of water
in different areas;

construction of additional reser-
voirs and booster pumping sta-
tions in different areas;

construction of additional treat-
ment plants;

augmenting availability of raw
water from neighbouring
States.

JULY 9. 1992
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Violation of FCRA, 1976
SHRI CHETANP. S.

CHAUHAN:
SHRIDATTATRAYA BANDARU:

31

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of violation of
the foreign Contribution (Regulation)
Act, 1976 detected during 1992 sofar, State-
wise;and

(b) the number of organisations being
tried for violation of the said Act during the
above period, state-wise?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) and (b). During
1992 sofar 13 associations have been iden-
tified as violating some provisions of the
Foreign Contribution (Regulation) Act, 1976.
Taking into account the gravity of offence
necessary action under the Act has been
initiated against them. However, no prose-
cutions have been faunched. The State-
wise number of cases is given in the state-
ment attached.

STATEMENT

Number of cases State- Wise where violation of the FC(R) Act, 1976 has been detected
during 1992

S.No. State Number
1. Maharashtra 3
2. Bihar 1
3. Karnataka 1
4, West Bengal 1
5. Coa 1

Tl Madn

f
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S.No. State Number
7. Karala 3
8. Uttar Pradesh 1
9 Delhi 1
[Translation) mated cost of Rs. 443.79 crores.

Barauni Refinery

*32. SHRISURYA NARAYAN SINGH:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the installed capacity of Barauni
Refinery;

(b) whethercrude oil has been supplied
as perthe installed capacity of the Refinery;

(c) if not, the loss suffered on this ac-
count during each of the last three years;

(d) whether the Government have pre-
pared any scheme to supply crude oil as per
its capacity; and

(e) if so, the details thereof;

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)to (c). BarauniRefinery has a
capacity of 3.3 million tonnes per annum.
There has been an unutilised refining capac-
ity because of short supply of crude oil from
North-East. Since the entire crude pro-
duced in North-East has been processed,
the question of foss on account of this does
not arise.

(d)and (e). Indian Qil Corporation Ltd.,
has submitted a proposal for laying a new
crude pipeline from Haldiato Barauniforan
enitail capacity of 1.8 MMTPA at an esti-

Foodgrains Production

“33. SHRI HARI KEWAL PRASAD:
SHRI BRIUBHUSHAN SHARAN
SINGH:

Willthe Minister of AGRICULTURE be
pleasedto state:

(a) the total quantity of foodgrains pro-
duced in the country during the 1991-92
Rabi season, State-wise;

(b)whetherthe production of foodgrains
falls short of its requirement;

(c) if so, the extent thereof and reasons
therefor; and

(d) the measures proposed to be taken
by the Government to meet the require-
ment?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) The final
estimates of production of foodgrains during
1991-92 rabi season have not yet been
received from the States. However, accord-
ing to the available information the produc-
tion of Rabi foodgrains during 1991-92 is
expected to be around 75 million tonnes. A
Statement giving Statewise break up of the
likely production of Rabi foodgrains is at-
tached. )

(b) and (c). The requirement of



43 Written Answers

foodgrains at a given point of time depends
upon a number of factors like population;
production and availability; income level
anddistribution; level of process; availability
and prices of substitutes, etc. As such, it is
difficultto assess the requirement and short-
fall of foodgrains. However, the per capita
availablity of foodgrains during 1992 is esti-
mated to be about 175 Kgs. Which is the
highest since 1984 except for the year 1989
and 1991.

JULY 9, 1992

Written Answers 44

The main reason for pressure on de-
muid of foodgrains during the current year
is suu.tallin production of coarse cereals in
kharii season 1991-92.

(d) Besides, undertaking various
measures for increasing production, the
Government has already contracted for
import of 1.005 million tonnes of wheat with
a view to increasing the availability and to
containthe openmarket prices of foodgrains.

STATEMENT

Advance estimate of Production of Rabi Foodgrains-1991-92

STATE

(‘000 Tonnes)

Andhra I:;radesh
Assam

Bihar

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Orissa

Punjab

Rajasthan -

Tamil Nadu

3751
359
5125
1052
7108
584
362
1425
157
7003
1865
1323
12359
5436

1769
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STATE (000 Tonnes)
Uttar Pradesh 22410

West Bengal 3011 °
Others 376

All India 75475

Crimes in Delhi

*34. SHRI PHOOL CHAND VERMA:

DR. K.D. JESWANT:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of kidnappings,
murders, attempted murders, robberies,
dacoities, theft of vehicles andchain- snatch-
ings which took place in Delhiduring the last
six month, district-wise;

(b) how do the same compare with the
figures for the same period during 1991,

(c) the number of ‘cases solved and

those still pending; and

(d) the measures being taken to check
crimes in Delhi?

THE MINISTER OF HOME AFFAIRS:
(SHRI S.B. CHAVAN): (a) to (c). A state-
ment is attached.

(d). The steps takento curb crimes in
Delhi include increased patrolling; posting
of pick etc at strategic points; strengthening
of intelligence;frequentraids at the hideouts
of criminals; increased surveillance; coordi-
nation meetings with the officials of the neigh-
bouring States; training of police officers in
hendlining modern weapons; modernisa-
tion of communication network.
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Small and Medium Towns in U.P.

35 SHRI SURENDRA PAL PATHAK:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the' Government have re-
ceived any proposal fromthe Government of
Uttar Pradesh for the development of small
and medium towns;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a)
to (c). Based on various proposals received
form the Government of Uttar Pradesh un-
der the Central scheme for the Integrated
Development of small and Medium Towns,
schemes have been approved in 52 towns
and central assistance amounting to Rs.
1,543 lakhs (approx.) released from 1979-
80 to March, 1992.

NDMC and MCD Schemes

.36 SHRIMATI SHEELA GAUTAM:
SHRIRAJESH KUMAR:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the amount allocated and released
by the World Bank and other financial insti-
tutions for the various schemes of the New
Delhi Municipal Committee and the munici-
pal Corporation of Delhi separately during
each of the last three years;

(b)whetherthe Union Government have
since received the amount so released;

(c) ifso, whether the entire amount has
been released to the New Delhi Municipal
Committee and the Municipal Corporation of
Delhi;

ASADHA 18, 1914 (SAKA)
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(d) if not, the amount released to the
New Dethi Municipal Committee and the
Municipal Corporation of Delhi; and

] (e) the reasons for not releasing the
entire amount received the World Bank and
other financial institutions?

THE MINISTER OF URBAN DEVEL.
OPMENT (SHRIMATI! SHEILA KAUL): (a}
and (b). No assistance has been receivec
from world Bank and International Financia.
Institutions by New Delhi Municipalpal

“Committee andthe Municipal Corporation of
Delhi.

(c) tb (e). Inview of the reply to parts (a)
and (b) above, question does not arise.

[English)

Indo-U.S. Collaboration In Agricul-
ture

. *37. SHRI DHARMANA MONDAYYA
SADUL: Wilithe Minister of AGRICULTURE
be pleased to state:

(a) whether he visited United States of
America during the second week of May,
1992;

(b) if so, the purpose of his visit; and

(c) the areas inthefield of agriculture in
which agreement was reached?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) Yes, Sir.
Agriculture Minister visited United States of
America from May 9-15, 1992.

(b) The purpose ofthe visitwas to have
wide ranging discussions with National
Cooperative Business Association (NCBA)
and Cooperative League of USA (CLUSA)
on developing links between US and Indian
Cooperatives, particularly in the field of
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agricultural export marketing and for pro-
moting US investment in the cooperative
sector in India.

(c) it was agreed in principle to estab-
lish a consertium between US and Indian
Cooperative Organisations for undertaking
trading activities including export of Indian
agricultural products. NCBA also agreed to
send a mission comprising leading US
Cooperatives to India to finalise jointventure
proposalsin thefield oftrade andinvestment
in the cooperative sector.

[Translation}
Elections In Delhi
*38 SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be

pleased to state:

(a) when the elections to proposed
Delhi Assembly are likely to be held;

(b) whether elections to the existing
Municipal Corporation of Delhi will also be
held alongwith the Assembly polls; and

(c) if so, the preparations made by the
Government in this regard?

THE MINISTER OF HOME AFFAIRS

(SHRIS. B. CHAVAN): (a) Electionstothe

Legislative Assembly of the National Capital
Territory of Delhican be held only after the
publication of thefinal order of delimitation of
constituencies by the Election Cocmmission.

(b) and (c). The question of holding
elections to the Municipal Corporation of
Delhi will be considered after its restructur-

JULY 9, 1092
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[Enylish)
Deaths in police Custody

*39. SHRISHRAVAN KUMAR PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number and details of deaths in
police custody in Union Territories during
1989, 1990, 1991 and 1992 so far;

(b) the steps taken to check the custo-
dial deaths and torture; and

(c) the number and details of cases in
which the courts have passed strictures
againstpolice andthe actiontakenthereon?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): (a) A statement in
respect of Union Territory of Delhi is at-
tached. There has been no custodial death
in Union Territory of Lakshadweep. Infor-
mation from other Union Territories is being
collected.

(b) Instructions have been reiterated
thatthe a-ccused persons shouldbetreated
in accordance with law that resort to coercive
methods must be avoided at all cost. Strict
section is taken whenver any police official
is found indulging in torture or is found re-
sponsible for custodial death.

(c) Delhi police have reported that
thereis no case inwhich Courts have passed
strictures against the police in case of cus-
todial deaths.

STATEMENT
Year Name of the deceased Date of death Name of Police
Station
1989 1. Shri Vijay Kumar 19.3.89 P. S. Seelampur
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Year  Name of the deceased Daie of death Name of Police
Station

2. Shri Aant Routra 8.9.89 P. S. Sultanpuri

3. Shri Om Parkash 19.10.39 P. S. Geeta Colony
1990 1. ShriJoginder Pal

Gupta 22.08.90 P. S. Model Town

2. ShriShammu Khan 5.6.90 P.S. Seelampur
1991 1. Shri Rana Singh 11.1.91 P. S. Shahdara

2. ShriRam Saroop 229N P.S.R.K. Puram

3. Smt. Raisina 17.3.91 P. S. Gokulpuri

4. ShriJai Ram 19.8.91 P. S. Patel Nagar

5. ShriJagan Nath 10.5.91 P. S. Lahori Gate

6. ShriRajesh 7.9.91 P. S. Sultanpuri

7. Shri Mukesh 28.11.91 P. S. Kamla Market.
1992 1. Shri Rattan Singh 10/11.1.92 P. S. Hauz Khas
(upto
30.6.92)

2. ShriDarshan Lal 17.3.92 P. S. Welcome

Consumption of Lubricants

*40. SHRIPRATAPRAOB. BHONSLE:
Will the Minister of PETROLEOM AND
NATURAL GAS be pleased to state:

(a) the total consumption-of lubricants
in the country during 1990-91 and 1991-92
andtheestimatedconsumption during 1992-
93;

(b) whether the Government propose

to take steps to reduce the increasing con-
sumption of lubricants; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Consumption of lubricants in
the country during 1990-91 and 199t-92 and
estimated consumption during 1992-93 are
given below:
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(inTMTS)
1990-91 1991-92 1992-93 (Estimated)
892 ) 902 983
{b) Yes, Sfr. W.. the Minister of WELFARE be pleased

>

(c) An Action Planis under implemen-
tation to replace progressively lower effi-
ciency automotive toanextent of about 2.50
lakh tonnes for the period of two years from
April, 1991.

Plan to Deé®elop ‘Samta Sthal’

210. SHRI MRUTYUNJAYA NAYAK:
Wil the Minister of URBAN DEVEL OP-
MENT be pleased to state:

(a) whether CPWD has formulated any
plan to develop ‘Samta Sthal’ in memory of
Babu Jagjiven Ram:

(b) if so, the details thereof; and

(c) -the steps being taken by the Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRLM. ARUNACHALAM): (a)to (c). A
provisional Plan has Jbeen prepared by the
Central Public works Department whichisto
be considered by the Committee under the
Chairmanship of the Lt. Governor, Delhi.
Views of the Dethi Urban Arts Commission
are also to be obtained. As the Plan pre-
pared is a provisional one, it is premature to
furnish details thereof.

[Translation)

Institutes for Handicapped in
Bihar

211.  SHARILALIT ORAON:
SHRI CHHEDI PASWAN:
SHRI LAL BABU RAI:

o state:

(a) the locations of the Institutes for the
Welfare of handicapped persons, in Public
and private sectors in Bihar;

(b) the assistance providedby the Union
Governmentto each institute during the last
three years;

(c) the assistance proposed to these
Institute during 1882-33; and

(d) the locations of the Institutes
prcposed to be opened in Bihar during the
currentyear?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI)

(2) and (b). Naticnal Institutes in four
major kinds of disabitity have been setup in
four regions of the country. They are as
follows:

(1) National Institute for the Visually
Handicapped, Dehradun.

(2)  Nationallnstituteforthe Orthopae-
dically Handicapped, Calcutta.

(3) Naticnal Institute for the Mentally
Handicapped, Hyderabad

4y AliYyavardJungNational Institutefor
the Hearing Handicapped, Bom-
bay.

In additicn there aretwc serv-
ice Institutes namely:
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(1)National Institute of Rehabili-
tation Training and Research,
Cuttack.

(2) Institute for the Physically
Handicapped, New Delhi.

As far as Bihar is concemed, there are
you National Institutes. However 20 Non-
Government Organisations specialising in
the field of handicapped walfare have been
given assistance. The details of the assis-
tance given during the last 3 years to these
Non-Governmental Organisations is indi-

ASADHA 18, 1914 (SAKA)
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cated in statement.

(c)and (d). The assistance proposedto
be givanto NGOs inthe year 1992-93 wili be
on the basis of applications submitted by
them. Till now applications have been re-
ceived only for initial ad- hoc grant from
NGOs and 5 have been assistance amount-
ingto Rs. 7.51 lakhs.

While NGOs would continue to be as-
sistedin ‘Bihar, thereis no proposalic open
any Institute for the welfare of the handi-
capped in Bihar during the current year.
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Shortfall in Production of ONGC Dut
to Terrorists Activities

- . 212, SHRI N. J. RATHVA: Will the
Ministar of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the shortfall in production of O.N.G.
C.duetoterrorists activities andthe quantity
of shortfall in comparison to the last year's
production; and

(b) the steps being takenen by the
Govemment to increase the production?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B.
SHANKARANAND):(a) The ONGC produced
aquantity of 27. 82 milliontonnes of crude oil
during the Year 1991-92 as against 30.345
million tonnes in 1990-91. As a conse-
quence of kidnapping/Killing of ONGC offi-
cers in Assam the ONGC strike from 9.9.91
t0 15.9.91 resulted in a production loss of
0.581 million tonnes.

(b) In order to augment indigenous
production of crude Oil, Government have
sanctioned a number of oil field develop-
ment projects. Moreover, the Government
have permitted private investment in this
area which is expected to give a fillip to oil
production activities.

[English)

Retention of Government Accomo-
dation by Government servant After
Retirement

213. SHRI GABAJI MANGAJI
THAKORE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether aGovernment Servantcan
retain the Government accommodation at-
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ter retirement:
(b) if so, upto what period; and
(c) the grounds thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) Yes, Sir.”

(b) and (c). On retirement an occupant
of General poolresidential accommodation
is allowedtoretainitlor aperiod of 4 months
on Payment of normal licence fee. Further
retention of Government accommodation for
another period of 4 months can be allowed
on payment-of twice the normal licence fee,
in case the retiring employee does not own
ahouse withinthe municipal limits ofthecity -
where he is occupying Govt. accommoda-
tion on special grounds such as medical
treatment of afamily member and education
i the children.

Distribution of High Yielding Varieties
of seeds.

214. SHRI. SOBHANADREESWARA
RAO VADDE: Willthe Minister of AGRICUL-
TURE be pleaded to state:

(a) the targets fixed for the distribution
of certified quality seeds to farmers during
the fast three years. and

(b) the extent of land covered under
each of the different crops using the high
yielding variety of seeds out of the total area
under respective crops?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMA CHANDRAN):

- .
(a) The targets tor distribution of seeds
during the last three are as under:-
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Year o Qtyinlakh Qtls

1989-90 7/0.00 (certified quality)
1990-91 45.00 (certified)
1991-92 49.00 (cerified)

(b) Grop-wise total area and-the area
coverad under High Yielding Variety Pro-

gramme for the year 1990-91 is given be-
low:-

(Million han)
Crop Total Area under High
area yielding Variety

Programme
(Anticipated)

Rice 42.59 28.06

Wheat 23.98 20.41

Jowa[ 14.50 6.70

Bajra 10.45 5.14

Maize 5.95 2.58

Ragi 2.18 2.05

Total 99.65 63.04

Destruction of Bridges by Militants in
Kashmir

215. SHRIMOHAN RAWALE: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of bridges destroyed by
the militants in Kashmir during each of the

last three years;

(b) whether these bridges have since
been repaired/reconstructed; and -

(c) the measures takenen to safeguard

these bridges?

THEMINISTEROF STATE INTHE OF
MINISTRY / PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a)to(c). Theinformtionis awaited
from the Government of Jammu & Kashmir
and will be laid on the Table of the House.

Allocation of Land by DDA for Relig-
lous Purpose
216. SH. SYED SHAHABUDDIN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state: :
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(a) the number of sites earmarked or

aHotted for religious purpose in the DDA-

colonies in the Union Territory of Delhi, col-
ony-wise;

(b) the names of the allottes, with the
areas of the site and the purpose thereof, in
each case; and

(c) the number of applications pending
for such allocation as on April 1, 1991 re-
ceived during 1991-92, granted during that
period and refused during that period , with
bread-up by religious.denominations?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (c). The
information is being collected and will be
said on the Table of the Sabha.

[Translation]
Rajiv-Longowal Accord

218. SHRICHEDI PASWAN: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whetherthe Chief Ministerof punjab
has recently asked the Union Government
to modify the Rajiv- Longowal Accord;

(b) if so, the details thereof; and

(c) the reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FIAIRS AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) No, Sir.

(b) and (c). Do not arise.
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Renovation of Vigyan Bhawan

219 SHRIMAITIVASUNDHARA RAJE:
SHRI GURUDAS KAMAT:

Willthe Minister of URBAN DEVELOP-

- MENT be pleased to state;

(a) whether renovation work of Vigyan
Bhawan has since been completed;

(5) if so, the total expenditure incurred
thereon; and

(c) it no, by whenthe renovation work is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a). The work
has not yet been completed and is in prog-
ress.

(b) inview of replyto (a) abovethe total
expenditure incurred cannot be indicated.

(c) The work is likely to be.completed
by April, 1993.

Purchase/Sale of property in by Nris

220. SHRIGURUDAS KAMAT: Wilithe
Minister of URBAN DEVELOPMENT§9
pleased 1o state:

(a) whether Non-Resident Indians have
been allowed to purchase sale propenty in
India; and

(b) if so, the oriteria laid down for the
purposc?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM) (a) and (b).
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Overseas Indians can be classified in two
categories:

(i) Non-resident indian citizens; and

{ii) Foreign nationals who are persons
of Indian origin.

Non- Resident Indian citizens do not
require Reserve Bank of India’s permission
to purchase or sell immovable properties in
India. Foreign Nationals who are persons of
Indian origin. however, require the Bank’s
permission under Section 31 (1) of the For-
eign Erchange Regulation Act (FFRA),
1973 1w purchase/ sell such
properties.Reserve Bank has granted gen-
eral germission in January, 1992 under the
- aforesaid provisions to foreign citizens ot
Indian crigin to acquire, hold, transfer and
dispose of immovable properties in India
" provided, in the case of acquisition by way
of purchase, they shall be for the pur-
chaser's bonafide residential use and the
consideration is met out of direct remittances
inforcing exchange through normai banking
channels or tunds held in the purchasers.
Non-Resident External (NRE)/Foreign Cur-
rency Non- Resident (FCNR)/ FCNR Spe-
- cial Deposit accounts maintained with Banks
in India. The acqui-sistion or disposal of tha
" immovable properties as aforesaid is per-
mitted only on non-repatriation basis and
any income arising out of the properties or
the sale proceeds thereof. if sold at a later
date, or income arising on investment of
such funds, will not be allowed to be repatri-
ated out side India at any time in future.

Remunerative Price to Dairy Farmers

221. SHRI SUBASH CHANDRA

JuLys, 1'992
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NAYAK: Will the Minister of AGRICUL-
TURE be pleased to state:

- {a) whetherdairyfarmersinsom States
are not getting remunerative prices of their
product; and ’

(b) if so, the steps taken to protect the
interest of these dairy farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1 K.C.
LENKA): (a) Government have not received
any reports regarding dairy farmers not get-
ting remunerative prices for their milk.

(5) Does not arise.

Kerala Bills Pending for President’s
Assent

222. SHRI THAYIL JOHN: Will the
Minister of HOME AFFAIRS be pleased to
state;

(a) the particulars of bills passed by the
Kerals legislative Assembly Pending with
the Union Government for presidents assent
and since when; and

(b) the time by which these bills are
likely 10 be acorded President’s assent?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) The Kerala Women's Com-
mission Bill, 1991 passed by the Kerala
Legislativ Assembly was received in the
Ministry of Home Alfairs on 29.4.91, forthe
consideration of President.
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(b) The State Government was re-
quested on 28.1.92 to clarily certain provi-
sions of the Bill. The Billcan be processed
turther only after the clarifications are re-
ceived form the State Government.

Export of Agricultural Products by
NAFED

223, KUMARI PUSHPA DEVI
" SINGH:
SHRIN. J. RATHVA:

Will the Minister of AGRICULTURE be
pleased to stae:

(a) whether NAFED has been en-
trusted the task of exporting onions and

other agricultural products;

{b) if so, since when onion is being
exported by NAFED;

(c) the countries to which onion and

ASADHA 18, 1914 (SAKA)
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agricultural products are exported;

(d) the amount of foreign exchanges
earned by NAFED by exporting these items
during each of the last three years; and

(e) the value of export orders in hand
with NAFED at present?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE(SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

(b) Onion is being exported by NAFED
since 1967-68.

(c) The countries to which onion and
agricultural products are exported are UAE
Malaysia, Singapore, Thailand, Seychelles,
Srilanka, Maldives, Bangladesh, Mauritus,
Saudi Arabia, Nepal, France, U.K. USSR
(Former), Switzerland, Czechoslovakia,
QOman, USA, Rtaly Australia, Yemen.

(d).

Value Rs. in crores

1989-90 -

1990-91 -

1991-92

95.80 (72.77)
142.19 (87.07)
22367 (132.51)

The figures in brackets are in raspet of
foreign exchange value of onion and niger
seed exported by Associate Shippers of
NAFED.

(e) Rs. 6.89 Crores.

Modernisation of Rice Mills.

224. SHRIMATI DIL KUMARI: Willthe

Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether modernisation of rice mills
have been undertaken in the country;

(b) if so, the States covered under this
programme as on June, 1992; and

(c) the funds allocated for modemisa-
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tion of rice milis for 1992-93, State-wise?

- THE MRISTER-OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDAHAR GOMNGO):
(a) Yes Si.

(b) Uttar Pradesh, Andhra Pradesh,
Tamil Nadu, Wast Bengal, Maharashtra,
Orissa and Karnataks States are Coveredin
this programme under which assistance is
being provided in the form of subsidy to the
extentof Rs. 10,000/-perbeneficiaty forthe
modernisation of Single Huller Mills.

(c)Rs. One crore has been allocatedin
the Budget for modernistion of rice mills for
. the year 1992-93. State- wise allocation is
made depending on the requests from the
State Governments.

« Oilseed Production in Maharashtra

225.SHRIRAMNAIK: Willthe Minister
of AGRICULTURE be pleased to state:

(a) whether the Government have re-
ceived a proposal from the Government of
Maharashtra to cover a larger area under
the existing subsidy scheme for growing
oilseeds;

(b) if so, the details thereof; and

(c) the decision of the Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
"MINISTRY OF AGRICULTURE (SHRI
"MULLAPPALLY RAMACHANDRAN) (a)

Yes, Sir.

{b) The area expansion proposals

JULY9, 1992
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the Dilseeds Production Programme (OPP),

' Providing subsidy under the seed village

scheme for sesame, sanfilower, crops etc.
and subsidy for distribution of sunflower,
seed at a higher rate.

(c) Ratnagiri and Sindhudurg districts

. -have been added to the existing list of dis-

tricts under the OPP in Maharashtra State.
The subsidy provided underthe seedvillage
scheme hasbeen extendedtoallthe cilseeds
crops including segahme, sunflower, niger,
safflower etc. The National Oilseeds and
Vegetable Oil Development - Board (NO-
VOD) has a scheme for “providing subsidy
for hybrid sunfiwer at rates higher than the
ceiling fixed under Oilseeds Production
Programme. The Sate Government has
been requested to approach the NOVOD
Board Inthe Matter. The State Government
has also been requestedto undertake crash
programme for improved groundnut varie-
ties to increase productivity for which funds
have been provided under OPP.

[Transikation)

Underground Dralnage system of
Orissa

226. SHRI SRIKANTA JENA: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government of Orissa
has submitted any scheme to the -Union
Govemment for underground drainage
system;

(b) il so, the details thereof;
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{c) the names of the schemes ap-
proved; ‘and

(d) the name of the projects rejected
and the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI. M. ARUNACHALAM): (a) Yes, Sir.

(b) The -State Government has submit-
ted apreliminary project reporton he Orissa
Urban Development Projects at an estimated
cost of Rs. 437.8 crores. Underground
drainage/sewerage. schemes have been
proposed there in for Cuttack and Bhu-
baneshwar at an estimatedcost of Rs.14
Crores and Rs. 7 Crores, respectively.

(c)and(d). The proposal has justbeen
received and is under preliminary stage of
scrutiny andthat the question of approval or
rejection does not arise at present.

DMS Poly Packs

227. DR. VASANTNIWRVTTIPAWAR:
Will the Minister ¢f AGRICULTURE be
pleased to sate:

(a) whether there are several com-
plaints regarding the leaxkages cf mik from
:DMS poly packs:

{b) it so, the detaiis thereof: anc

(c) the steps taken by DMS to market
its milk in better quality poly packs to avoid
wastage of mikk?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a)and (b). Yes, Sir, Occasionally
complaints about leakage of milk from poly-
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packs maketed by Delhi Milk Scheme (DMS)
are received. By the very nature of packing
someleakageis unavoidable. Thisleakabe,
However is within the laid down norms in
handling milk in polypacks.

(c) Inorderto turtherimprove the qual-
ity of polypack film, DMS is now purchasing
the granule raw material from .P.C.L. for

2 making polythene fiimof standardthickness

through selected manufacturers. Strict watch
is also being keptby the DMS officers atthe
field level.

Land Stide in Kerala

228. PROF. K.V. THOMAS: Will the
Minister of AGRICULTURE be pieased\o
state:

(a) whetherthe Government are aware
of the recent big land slide in the Idukki,
Vayanad districts in Kerala:

(b) the lcss ot life and property due to

ivand

(c)ifsc, the stens taken bydlae Govern-
mend in this regarc?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN]: (a)
ard (b). Accorging to reports received from
Sovernment of Keraia, fho land slides oc-
curred 19.6.1992 \n Wavanad district, re-
sultingindeatnh of 11 persons andinjuryto 3
persons and damage to 5 houses.

(c) The steps taken by the State Gov-
ernmentinthis regardinclude the following:-

n Evacuation of 94 femilies from
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the affedted ares to saferplaces.

(i) Payment of ex- gratia of Rs.
10,000 to the relative of each
Ceceased.

(i) Payment of Rs. 1000/- to the
seriously injured persons.

(iv) Provision of free education to
the only girlsurvivorof onefamily.

(v) Conducting a study by the Sci-
ence Technology and Environ-
ment Department of the State
Government about causes of
land slides and potential areas of
danger.

[Translation]

Cases of Duplicate LPG CYL Inders in
. Delhi

229. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of HOME AF-
FAIRS be pleased to sate:

(a) the number of cases of duplicate
L.P.G. cylinders and regulators registered
with the Crime Branch of Delhi Police
during each of the last three years;

(b) the number of cases among them
which have been solved; and

(c) the reasons for which the remaining
cases have not been solved?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS(SHRI M.M.
JACOB): (a) 1o (c). The Delhi police have
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reported that no such case has been re-
ported to Crime Branch during the last
threes years.

[English)
Prawn Cultivation at Chilka Lake

230. KUMARI FIRIDA TOPNO: Will
the Minister ot AGRICULTURE be pleased
to state:

(a) whether the agreement reached
between the Government of Orissa and the
Tata Group of Industries for prawn cultiva-
tior at Chilka Lake is likely to affect the Lake
and the fishermen and

(b) if so, the Seps the Union Govern-
ment propose to take to save Chilka Lake
and safeguardthe interest of the fishermen?

THE MINISTER OF STATE IN THZ
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The Government of Orissa and Tata Group
of Industries have entered in a Memoran-
dum of Understanding to undentake cultiva-
tion of Prawn at Panaspada near Chilka
Lake of Puri district. The Government of
Orissa have informed that the project will not
affect Chilka Lake and fishermen.

(b) Ministry of Environment and Forests
has requestedthe State Governmentto stop
the project work including construction ac-
tivities till a proper environmental impact
assessment study is made.

Death of Fishermen
231. SHRIGANGADHARA SANIPALLI:

Will the Minister of AGRICULTURE be
pleased to sate:
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(a) the number of fishermen died by
entering into sea when storm hit the place
orin normaltimes during the lastthree years;

(b) the steps taken by the Government
to forecast effectively before the onset of any
naturalcalamities especially to prevent such
drastic incidents; and

(c) the details of assistance provided by
the Government to the affected tamilies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN):(a)to
(c). The information is being collected and
will be laid on the table of the Sabha.

Drinking Water Projects with foreign
AID
232. SHRI BAPU HARI CHAURE:
SHRI. MANIKRAO HODLYA
GAVIT:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to sate:

(a) whether Drinking Water Projects
are being run in States with the help of
foreign loans;

(b) if so, the name of such projects,
State- wise, alongwith the name o: he coun-
try which providedfundsduring the lastthree
years,and

(c) the number of people being bene-
fited through these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI. M. ARUNACHALAM): (a) Water
supply is a State subject. As per available
Information, there are no Drinking Water
Projects being implemented with the help of
loans from foreign Governments other then
from the lending agencies, such as the
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World Bank.

(b) and (c). Do not arise.

Addition of Vitamin ‘A’ in Mother Dairy
Milk

233. DR. R. MALLU: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether Mother Dairy in Delhi is
adding Vitamin ‘A’ in the milk sold by it;

(b) if so, the impact on the sale of milk
due fo this; and

(c) the amount spent by Mother Dairy
on purchase of Vitamin ‘A’ so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
K.C.LENKA): (a) Yes, Sir. Mother Dairy
adds Vitamin ‘A’ in Double Toned Milk sold
by it.

(b) No specitic study has been made by
the Mother Dairy on the milk sale because of
addition of Vitamin ‘A’.

(c) Approximately Rs. 30 lakhs up to
31st March, 1992.

Manufacture of Beer.

234. SHRIM. RAMANNA RALl: Willthe
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) the number of Letter of Intents
issued for the manufacture of beer sinte
June, 1991 so far;

- (b) the criteria adopted for issue of Let-
ter of Intents;

(c) the number of applications pending
for grant of Letter of Intent for manufacture
of beer; and
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(d) the steps taken for disposal of pend-
ing applications?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI GIRIDHAR GO-
MANGO): (a) Forty-Four (44) Letters of In-
tent have been issued for the manufacture
of beer since June, 1991 which include two
underthe 100% EOU Scheme.

(b) Besides the guidelines containedin
Press Note No.4 (1989 series) regarding
creation of additional capacity for manufac-
ture of beer for domestic sale a criterion of
minimum.20% of the total project cost from
NRV foreign equity in hard currency have
also been stipulated w.e. . 15.5.1992.

For 100%EOQUS various parameters
such as value addition , buy- back arrange-
ment, etc. are consideredfor grantof Letter
of Intents.

(c)and(d). Eight Hundred and Twenty-
Nine (829) applications were pendising for
final disposal as on 31. 5. 1992, of this 158
are pending with Ministry of Food Process-
ing Industries and 671 with Department of
Industrial Development. They are being
disposed off as per the procedure.

Regularisation of Unauthorised Colo-
' nies

235. SHRI KARIYA MUNDA: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any policy has since been
laid down that no jhuggi dweller would be
homeless unless providedwith alternate site;

(b) the policy of the Union Government
forregularisation of unauthosised colonises
in Delhi;

(c)whetherthe Government proposeto
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regularise unauthorised constructions raised
up to 1990;

(d) if so, the details thereof; and
(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI. M.ARUNACHALAM): (a) No, Sir.

(b) to (e). Policy regarding regularisa-
tion of unregularised unauthorised colonies
is being formulated. Action in respect of
unauthorised colonies already regularised
isin progress.

Potato Research Station at Hassan
Karnataka

236. SHRI H.D. DEVEGOWDA: Will
the Minister of AGRICULTURE be pleased
torefertoreply givento Unstarred Question
No. 2629 on March 12, 1992 and state:

(a)whetherfinaldecisionhasbeentaken
regarding opening of a Potato Research
Station at Hassan in Karnataka;

(b) it so, the total cost of the project; and

(c) the financial provision madein Eighth
Five Year Plan forthe purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No Sir.

(b) Does not arise.

(c) Does not arise.

Terrorism In Teral

237. SHRI VILAS MUTTEMWAR:
SHRI RAJVEER SINGH:

Willthe Minister of HOME AFFAIRS be
pleased to stae:
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(a) whether the Government of Uttar
Pradesh has asked the Union Government
to provide adequate funds and Central Forces
to meet the Growing threat of terrorism in
the Teraiarea:

(b) if so, the details thereof; and
(c) the action taken therson?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS(SHRI M.M.
JACOB): (a) to (c). Requests for providing
funds and Central forces have been re-
ceivedfromtime totime different States and
UTs. Govt. of India consider such requests
on the basis of merits and availability of
forces. To Meet the growing menace of
terrorism in the Terai area, Government of

» UP had requested for funds and additional
forces from the Centre. Additional Co. of
para-military forces have been made avail-
able tothem and an amount of Rs.10 crores
have also been released in Feb. 1992 as
Grants-in aid for operations a gainst Mili-
tants in Terai area.

1st Plan to Creat Disturbances
238.

SHRIMATI SRPOJ DUBEY:
SHRIHARI KISHORE SINGH:

Wil the Minister of HOME AFFAIRS be
pleased to state:

(a) Whetherthe Government are aware
of the Plan of the Inter Services Intelligence
(ISI) of Pakistan to motivate Kashimiri mili-
tants to settle in the cities of South India and
try 1o drive a wedge between the minority
and majority communities as reportedinthe
Hindustan Times dated May 20, 1992; and

(b) ifso, the reaction of the Government
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MIN-
ISRY OF HOME AFFAIRS(SHRI M.M.
JACOB): (a) and (b). The Government are
aware of the press report in question.

According to available information the
Pakistan ISI had reportedly directed the ter-
rorists in the valley to step up violence in
other parts of the country. There are how-
ever, no confirmed reports of noticeable
settiement of Kashmiri militants in the cities
of South India.

Intelligence information is generally
shared with the ccncerned State Govern-
ments 1o enable them to take preventive
measures.

Army Operations in Punjab

239. SHRI LAL BABU RAL:

SHRI MOHAMAD ALl
ASHRAF FATMI:

SHRI SATYA DEO SINGH:

SHRI RAJENDRA AG-
NIHOTRI:

SHRI KAMAL CHAUDHARY:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whetherthe Government propose to
with d= wthe Army fromthe sensitive areas
in Pur ik,

) (b) if so, the details thereof and the
reasons therefor;

(c) the ditils of militant outlits active in
Punjab at present;

(d) the estimated number of militants in
each of these outfits;

(e) the measures being taken to curb
the militant activities in the State?
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THE MINISTER OF STATE IN THE
. MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS(SHRI M.M.
JACOB): (a) and (b). Based on experiences
in Punjab, the army has revised its modali-
ties for responding to terrorists. The deploy-
ment of the army is in consonance with the
assessed threat from the terrorists. The
Modus operandi of-the army is being regu-
larly reviewed to counter the changing pat-
tern of the terrorist operation. The army’s
role is to assist the State Government in
restoring normalcy and enable the law and
order machinery ineffectively managingthe
internal security situation in the sate.

(c)to (d). Militants and militant outfits in
Punjab continue of recruit new cadres to
replace the losses and as such it is not
possible to give any estimate in this regard.

(e) Security forces are taking all neces-
sary measures 1o curbthe militant activities
inthe State.

Autonomous Status for Ladakh

240. SHRIMOHAN SINGH (DEORIA):
Will the the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Ladakhi Buddhists have
been agitating for an autonomous status for
Ladakh and have threatened to resort to
armed struggle to achieve the objective;

(b) if so, the reaction of the Government
thereto;

(c) whether the Union Government
have held discussions with the representa-
tives of Leh and Kargil Recently ; and

(d) if so, the details and the outcome
thereof?

THE MINISTER OF STATE IN THE

-
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MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS(SHRI M. M.
JACOB): (a) to (d). In the context of the
demand of Ladakh Buddhist Association for
an Autonomous District Hill Council, official
level talks have been held with the rpresen-
tatives from Leh & Kargil Districts of ladakh
Region in May and June, 1992. The Gov-
ernment considers that the communal am-
ity, preserving identity of Ladakh, and
setting up of suitable institution to meet the
aspirations of the people of this remote bor-
der region are all important requisites for a
lasting solution.

Saving of Lubricating Oil

" 241.SHRIPRATAPRAO B.BHONSLE:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Petroleum Conserva- _
tion Research Association (PCRA) has
launched some plansto save precious lubri-
cating oil worth Rs. 40 crores per annum;
and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND: (a) and (b). An Action Plan to
produce and sell high grade automctive
lubricants to the extent of about 2.50 lakh
tonnes, which was evolved by the il
Companies the PCRA and additive manu-
factures under the guidanceof this Ministry,
is under implementation. Under the Action
Plan, the high grade lubricants are replacing
lubricates of lower efficiency in a phased
manner.

Comprehensive Development pro-
gramme For- Metropolitan Cities
242. SHRI ANBARASU ERA : Willthe
Minster of URBAN DEVELOPMENT be
pleased to state.
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(a) whether there is any comprenen-
sive development programefor for all the
metropolitan cities; and

(b) if so, the details thereof including the
financial allocation made in the Eighth Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
* No, Sir. ‘Urban Development’ is a state
Subject. Investments in Metropolitan cities
have to be found normally fromthe budgets
of State Govis. andtheir agencies lor fand
development, housing, water supply, sew-
erage, transport, roads and civic services,
while the central agencies account for ivest-
mentintelecommunications, railways, ports.
development of central lanas, refineries etc.
It is, therefore, for the concerned State
Govts . to formulate and include suitable
proposals in their respective Annual Plans
in order to obtain funds from the Pianning
Commission. However, some Metropolitan
cities like Calcutta, Bombay, Madras,
Luckow, Kanpur, Hyderabaa, Ahmedabad
& Jaipur have benefitted from World Bank
and bilateral assistance for Projects being
implemented by the concerned State Gov-
ernments.

New Cooperative Policy

243. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government have any
proposal to introduce new Co-operative
Policy for the development of agricultural
Sector;

(b) if so, the salient features thereof;
and

(c) the time by which it is likely to be
introduced?

ASADHA 18, 1914 (SAKA)

Written Answers 162

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

(b) and (¢). The salient teatures of the
National Poiicy on Cooperatives will be
discussedinthe ensuing Coference of State
Ministers of Cooperation {0 be held on 25th

July,1992.
New Agricultural Policy

244. DR. ASIM BALA:
SHRI SURYA NARAYAN
YADAV:

Vill the Minister of AGRICULTURE be
pleased to state:

(a) whetherthe Covernmenthave final-
ised the New Agricultural Policy;

(b) it 50, the salient features thereof; and

(¢) the time by which it is likely to be
introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
No, Sir.

(b} Does not arise.

(c) Every effortisbeing made to finalise
the Agricultural Policy Resolution as early as
possibie.

Sinking of Foundation of DDA Flats
in Kalkaji

245. SHRIMANJAY LAL: Will the Min-
isterof URBAN DEVELOPMENTbe pleased
to state:

(a) whether a number of DDA flats in
Kalkaji Extension, New Delhi developed
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serious cracks and other damages due to
sinking of foundations in 1988 and the matter
was got examined by different committees;

(b) if so, when the findings of these
committees were submitted to the Govern-
ment and the detaiis of their recommenda-
tions; and

(c) the decision taken by the Govern-
ment on the recommendation of the above
committee and the reasons for not imple-
menting the same?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) As per attached statement.

(c) According tc DDA, necessary re-
pairs have been completed, in € flats in
Pocket A-10, and 20 flats in Pocket A-11,
Repairin 4 flats in Pocket A-11 and 3 flats in
Pocket A-10 couid not be taken up on ac-
count of non-cooperation of the aliottees to
decate the flats temporarily for repair, de-
spite the fact that alternative accommoda-
tion stands allotted to them. Out of 22 fiats
recommendedfordemoliticn by IIT, 16 have
been demolished and 6 are yet to be demcl-
ished.

STATEMENT

(i) GANGADHARAN COMMIT-
TEE: The reports of this
Committee were received by
DDA Septemberto Decem-
ber 1988. In pocket A.10, 19
tlats werefounddemigod and
wererecommendedfortoun-
dation strengthening and
otherpreventive measuresto
preventparcolation of surtace
water into the ground by
paving open areas and
strengthening ot cracked wall,
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floors, slabs etc. after datailed
investigations. In Rocket A-
11, 40 flats were found dan-
gerous beyond repair and
were suggested for demoli-
tion by this Committee.

(ii) IIT REPORT: The interim
recommendations of the find-
ing of T were received by
DDA in June, 1989 and final
recommendations in April,
1990. It was recommended
by UT that in pocket A-10 6
flats were dangeroUs and
beyond repair and recom-
mended for demolition. 13
flats could be repaired and
made safe {orliving. In Pocket
A-11, 16 flats were declared
as dangerous beyond repair
andrecommendedfordemo-
litien. 24 flats could be re-
paired and made safe for liv-

ing.
[Transiation)
Blast in Nai Basti, Naya Bazar
246. SHRI RAMKRISHNA
KUSMARIA:
SHRI BRIUBHUSHAN
SHARAN SINGH:
SHRIMATI BHAVNA

CHIKHLIA:
SHRIDEVIBUX SINGH:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons killed and
injured in the incident of blast and fire in Nai
Basti, Naya Bazar recently;

(b) the details of compensation paid to
the affected families/ persons;
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(c) whether the inquiry committee has
since submitted its report;

(d) if so, the details of its findings; and

(e) the follow-up action/being taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
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AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) The Delhi Police has reported
that 44 persons were killed and 22 injured in
the fire in Nai Basti, Naya Bazar on 29.4.92.

(b) The Delhi Administration has sac-
tioned ex-gratia relief to the next of the kin of
the deceased and to the injured persons on
the following scales:-

(a) Death (Major) @
Death (Minor) @

(b) Seriousinjury @
Simple injury @ Rs.

Rs. 20,000/~
Rs. 10,000/-
Rs. 3,000/-
500/-

Of the 44 deceased persons, 3 bodies
have not been identified. Compensation
through cheques has already been made in
32 cases. Five cheques are under prepara-
tion as the information regarding next of the
kin was received late. Information regarding
next of the kin ot 4 deceased is not available.

Of the 22 injured, 2 persons sustained
serious injuries and 20 simple injuries. Com-
pensationthroughcheques has already been
made in 8 cases. The remaining cheques
could not be disbursed as the injured could
not be contacted.

(c) No, Sir.
(d) and (e). Do not arise.
[English)

Accommodationto Ex-Servicemen
After Re-Employment

247. SHRI BALRAJ PASSI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether accommodation from Gen-
eral Pool is provide on priority basis or out of

turnbasisto Ex-servicemen after re-employ-
ment in the services of the Union Govern-
ment;

(b) if so, the total number of such em-
ployees who have been provided with ac-
commodation in Delhi during the last three
years; and

(c) the steps the Government propose
to take to provide more accommodation to
such re-employed ex-servicemen?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.
However, to enable the Ex-servicemen to
seek an allotment of General Pool residen-
tial accommodation, after re-employment,
they are allowed the benefit of counting their
past service for the purpose of determining
the date of priority and the notional pay of the
post, including pensioncompnent, for deter-
ming the eligibility of accommodation.

(b) No separate statistics are being
maintained.

(c) No such proposal is under consid-
eration.
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Extension of HBJ Pipeline

248. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have re-
ceived any proposal for extension of HBJ
pipeline to Gorakhpur and Banda;

(b) if so, the action taken thereon;

(c) whether it is proposed to connect
Barauni with the HBJ pipeline; and

(d) if so, the status of execution of this
project?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) A request has been received
fromthe Government of Uttar Pradesh inthis
regard.

(b) In view of the availability of gas and
the commitments already made, no further
extension of the pipeline is envisaged.

(c) No, Sir.

(d) Does not arise.

[Translation)

Legislation on Filling Reservation
Quota

249. SHRI RAM VILAS PASWAN: Will
the Minister of WELFARE be pleased to
state:

(a)whetherthe Government proposeto
introduce a legislation on filling the reserva-
tion quota for Scheduled Castes/Scheduled
Tribes;

(b) if so, the details thereof;
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(c) when itis proposed to be introduced, *
and

(d) if not, the reasons therefor?

MINISTER OF WELFARE (SHRI SI-
TARAM KESRI): (a) to (c). The matter is
under consideration.

(d) Does not arise.

Soyabean-Based Industry in Maharash-
tra

250. SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleasedto
state:

(a) whether the Government have re-
ceived any proposal for setting up Soyabean-
based industries in Maharashtra;

(b) if so, the details thereof;

(c) whether the Government have ac-
corded appmval and if so, the assistance
proposed to be provided by the Government
in this regard; and

(d)the otherplaces inthe country where
these industries are likely to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) No proposal has been received from
Maharashtra during 1990-91 and 1991-92
for setting up of soyabean based industry.

(b) and (c). Do not arise.

(d) These industries are likely to be set
up in the states of Madhya Pradesh and
Haryana.



169  Written Answers

Jhuggi Camps in Capital

251. SHRI GAYA PRASAD KORI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the total number of jhuggi camps in
the Capital;

(b) whetherthe Government propose to
shift these jhuggi & elsewhere;

(c) if so, the number of jhuggies to be
shifted in the first phase;

(d) whether the Government provide
the basic facilities to jhuggi dwellers; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) 929 clus-
ters of jhuggis have been reported by Delhi
development Authority.

(b) and (c). There is no proposal to shift
all jhuggi clusters in the immediate future.
Only such jhuggi clusters as are existing on
the lands required for urgent project imple-
mentation by the land owning agencies are
to be shifted on the basis of a priority list
subject to availability of alternate sites.

(d) and (e). The Municipal Corporation
of Delhi have reported that such basic facili-
tiesas pathways, drains, street lights, water
supply, education, health and hygene etc.
are being provided to the extent possible
subject to resource constraints.

[English)

Development of Small and Medium
Town

252. SHRI PAWAN KUMAR BANSAL:
Willthe Minister of URBAN DEVELOPMENT
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be pleased to state:

(a) whether the Government have con-
ducted an appraisal ofthe scheme for devel-
opment of small and medium towns;

(b) i so, the conclusions thereof; and

(c) the salient features of the modifica-
tions proposed to be effected therein?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The Government of India is continuously
monitoring the implementation of the Scheme
of Integrated Development of Small and
Medium Towns (IDSMT). An evaluation
Study of the IDSMT Scheme was under-
taken by the National Institute of Urban Af-
fairs who, inter-alia, recommended that the
scheme may be continuedinthe EighthFive
Year Plan.

(c) The proposed modifications to the
IDSMT Scheme include institutional financ-
ing besides budgetary suppon, preparation
of urban strategy before selection of towns
under IDSMT Scheme by the States/UTs,
inclusion of towns with population uptothree
lakhs, enlargement of assistance for items
by introducing flexibility.

Restructuring of ONGC and OIL.

253. SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:
SHRI V. SREENIVASA
PRASAD:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whetherthe Government proposeto
restructure ONGC and Oil India Limited to
improve their functioning;
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(b) it so, the details thereof; and
(c) by when itis likely to be done?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). Government have con-
stituted a Committee to examine all organ-
isational aspects of ONGC with a view to
decide the need for its restructuring. The
Committee is expected to submit its repont
by 31st August, 1992. There is no proposal
to restructure QOil India Ltd.

Construction of Houses for Union
Government Employees

254. SHRIMATIRITA VERMA:
SHRI LALIT ORAON:
DR. LAXMINARAYAN PAN-
DEYA:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the category-wise number of resi-
dential quarters available for alloimenttothe
employees of the Union Government at
present;
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(b) the category-wise number of Offi-
cers/Statf in the waiting list for allotment of
quarters separately;

(c) whetherthe Government proposeto
construct new residential quarter for its
employees;and

(d) if so, the number of such quarters
proposed to be constructed during each
year of Eighth Five Year Plan in different
cities?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) A State-
ment | is enclosed.

(b) A Statement Il is enclosed.
(c) Yes, Sir.

(d) On an average 2000 quarters per
year of different categories distributed all
over India are planned to be constructed
during the Eighth Five Year Plan subject to
availability of tunds.

STATEMENT-|

The Total number of quarters/flats etc. available in the General Pool at Delhi.

Type No. of units
] 13,768

] 20,512

H 21,522
v 5114
IV-Spl. 128

v 1,932




173 Written Answers ASADHA 18, 1914 (SAKA) Written Answers 174

Type ' No. of units
Vi 503
Vil 116
Vil 97
HOSTEL

Double Suite 1,424
Single Suite with 224
Kitchen

Single Suite without ' 129
Kitchen

Working Girl's Hostel 137
Single rooms

STATEMENT-Il

Statemer [ showing Waiting list position at Delhi.

Type No. of employees waiting for allotment
1 6, 232
] 11,994
i 10, 291
1V Spl. 2,586
v 300
V-A : 1,857
V-B 475
7 537
Vil 282

Vil 230
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Type No. of employees waiting for allotment
HOSTEL

Double Suite 644

Single Suite with Kitchen 799

Single Suite without Kitchen 132

‘Working Girl’ Hostel Single rooms 65

NOTE: This is based on the restricted applications invited during the corrent allotment

year i.e. 1992-93,

Special Screening Committee for Goa
Liberation Movement

255. SHRIANNA JOSHI: Willthe Minis-
ter of HOME AFFAIRS be pleased to state:

(a) whetherthe Governmenthad consti-
tuted Special Screening Committeeto scru-
tinise the cases of those who participatedin
Hyderabad Liberation Struggle;

(b) if so, whether the Government also
propose 1o constitute Special Screening
Committee for Goa Liberation Movement;

(c) if not, the reasons therefor;

(d) whether there is any proposalto pay
a sum of Rs. 25,000/- to the widows of
freedom fighters who had sacrificed their
lives for Goa Liberation Movement; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR!I M.M.
JACOB): (a) Yes Sir.

- (b)No Sir.

(c) The Government has not felt the
needto appoint a separate Committee, since
the Goa Liberation Movement has already
been recognised as a part of National Free-
dom Struggle and the cases are being con-
sidered by the Gowt. of India on the basis of
applying the eligibility norms laid down un-
der the S.S.S.P. Scheme.

(d) No Sir.
(e) Does not arise.
[Translation)
Utilisation of ﬁaring Gas
256. SHRIDAU DAYAL JOSHI: Willthe

Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the locations of oil wells and the
quantity of gas being produced therefromin
the country;

(b) to what extent this gas is being
utilised and the quantity of gas being flared
up;

- (c) whether the Govemrnént have pre-
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pared any scheme to utilise the gas which is
being flared up;

(d) it so, the details thereof and the time
by which this gas is likely to be fully utilised;

(e) whether any foreign technology has
been received to utilise this gas; and

(f) if so, the detailed thereof?

THE MINISTEROF PETROLEUMAND'

NATURAL GAS (SHRI
B.SHANKARANAND): (a) and (b). Oil & gas
wells arelocatedin Assam, Tripura & Gujarat,
in the Krishna-Godavari & Cauvery basins,
and in the Wextern offshore region. In the
year 1991-92, approx. 51 million cu.mts. per
day of gas was produced, of which approx.
11.3 Milion Cu.mts. per day of gas was
flared.

(c) to (). Schemes to reduce the flaring
of gas are being implemented in the Western
offshoreregion, in Gujarat and Assam. These
are expected to reduce the flaring of gas in
the country by 1995. Foreign technology is
used on a case to case basis wherever
required.

[English)
Fish Producation

257. SHRIK.P. SINGH DEO
SHRIN. DENNIS:
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SHRI THAYIL JOHN ANJA-
LOSE:

Will th Minister of AGRICULTURE be
pleased to state:

(a) the total production of Marin and
Inland fish during Svnth Plan, State-wise;
and

(b)the stepstaken/proposedtoincrease
maine and iinland fish production in the
country during the Eighth Plan Period?

THE MINISTER OF STATEIN IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) A
statement detailing state-wise production of
marin and iinland fish during the terminal
year of the Seventh Plan period is enclosed.

(b) During the ighth Plan period, steps
taken/proposd to be taken to increase fish
prduction includes, stepping up area under
culture and productivity under th Fish Farm-
ers Development Agency Scheme from 2.7
lakh hectres to 4.0 lakh hectres and 1895kg/
hect/annumto 2500kg/hect/annumby 1996-
97 respectively, encouraging construction of
new ponds and use of arrators andfishfoeds
in aquaculture, motorisation of tradtional
craft, introduction of off shor pelagic fishing
crarft, reduction of post harvest losses
through infrastructuralfacilities at the fishing
harbours and landing centres, establishing
ice plants, cold storages and retail market-
ing facilities in inland sectors etc.
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Krishi Vigyan Kendras
258. SHRI PRITHVIRAJ D. CHAVAN:

Will the Minister of AGRICULTURE be
pleased 1o state:

(a) whether the Union Government
propose to privatise the Krishi Vigyan Ken-

dras in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Sir, There are 48 KVKs out of
atotal of 187 which are being run by volun-
tary organizations but they are 100% sup-
ported by the ICAR.

(b) Alist of KVKs working with voluntary
organisations is attached as statement.

STATEMENT

Location of KVKs Working with Voluntary
Organisations

1. Gaddipalli(A.P.)

2. Kurnool (A.P.)

3. Morabadi(Bihar)

4. Deoghar (Bihar)

5. Hazaribagh (Bihar)

6. Nawada (Bihar)

7. Gandhinagar(Gujarat)

8. Rewari(Haryana)

9. Hulkoti (Karnataka)
10. Vallanad (Kerala)

11. Indere (M.P.)
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12.

13.
14.
15.
16.
17.
18.

19.

20.
21.
22.
28.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
"34.

35.

Written Answers
Gandhinagar (Gujarat)

Thane (Maharashtra)
Jalgaon (Maharashtra)
Udaipur (Raj.)
Coonoor (Tamilnadu)
Gandhigram (T.N.)
Coimbatore (T.N.)

Khowai (Tripura)

Kalasib (Mizoram)
Etah (U.P.)

Sultanpur (U.P.)
Mirzapur (U.P.)

Gonda (U.P.)
Midnapur(W.Bengal)
Jalpaiguri (W. Bengal)‘
Bankura (W.Bengal)
24 Parganas (W. Bengal)
Medak (A.P.)

Chittoor (A.P.)

Karim Nagar (A.P.)
Guntur(A.P.)

Chapra (Bihar)
Rohtash (Bihar)

Banda (U.P.)
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36. Allahabad (U.P.)
37. Sidharthanagar(U.P.)
38. Meerut (U.P.)
39. Beed (M.S.)
40. Satara(M.S)
41. North Arcot (T.N.)
42. Poriyar(T.N.)
43. Kachchh (Gujarat)
44. Mehsana (Gujarat)
45. Ahmadabad (Gujarat)
46. Purulia (W. Bengal)
47. Churu (Raj.)
48. Barmer (Raj.)

[ Translation)

Comprehensive Development of
Agriculture in Bihar

259. SHRI RAMDEW RAM: Wiil the
, Minister of AGRICULTURE be pleased to
state:

(a) the assistance given by the World
Bank for a ccmprehensive development of
agriculture in Bihar during the last three
years;

(b) the areas of Bihar benefited by this
assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) No
assistance has been given by the World
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Bank for comprehensive development of
agriculture in Bihar during last 3 years.

(b) Question does not arise.
[English]
Construction of Refinery in Assam

260. SHRIPROBIN DEKA:
SHRI UDDHAB BARMAR:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whetherthe Government proposeto
construct Numaligarh refinery in Assam;
and

(b) the time by which it is likely to be
constructed?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRi B. SHANKAR-
ANAND): (a) A 3 million tonnes per annum
capacity oil refinery wilt be set up at Numali-
garh in Assam through a subsidiary Com-
pany of M/s IBP Co. Ltd., injoint venture with
the Government of Assam.

(b) The project is scheduled to be
completed within 60 months fromthe date of
Government approval.

[Translation)
Manufacture of lllegal Weapons
261. SHRIPANKAJ CHOWDHARY:
SHRIJANARDAN MISRA:
SHRI ARVIND TRIVEDI:

Wiilthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is large-scale manu-
facture of illegal weapons in various Union
Territories;
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(b) if so, the details of factories manu-
facturing such weapons unearthed during
each of the last three years, Union Territory-
wise;

(c) the action taken against the owners
of such factories; and

(d)the stepstaken/beingtakento chack
the illegal manufacture of weapons?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). Information is being col-
lecied and will be laid on the Table of the
House.

(d) Central Govt. have issued instruc-
tions and guidelines to the State Govt./UT
Adms. from time to time emphasising upon
them the need for strict enforcement of the
Arms Act and Rules framed thereunder.
These instructions/guidelines enjoin upon
them:-

(i) to make surprise necks to unearth
illict manufacture of arms and
ammunition.

(i) toinvestigatethefts/losses of arms
and ammunition and to find out
cause of negligence and to take
preventive measures.

(i) Setting up of specialised investi-
gating units in States/UTs where
crime is rampant.

(iv) to collect and collate intelligence
with regard to illicit manufacture
and trafficking in arms etc.

Development of Fisheries in Madhya
Pradesh

262. SHRI RAMESHWAR PATIDAR:
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Will the Minister of AGRICULTURE be
pleased to state:

(a) the project-wise amount sanctioned
by the national Co-operative Development
Corporationforthe Development of fisheries
tothe Government of Madhya Pradesh dur-
ing 1991-92 and 1992-93;

(b) whetherthe Government of Madhya
Pradesh has fully utilised the funds allocated
for this purpose during 1991-92; and

(c) the details of fisheries development
projects pending with the Union Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) No
amount was sanctioned by the National
Cooperative Development Corboration for
the development of fisheries to the Govern- -
ment of Madhya Pradesh during 1991-92
and 1992-93.

(b) Does not Arise.

(c) Nofisheries development projects of
Madhya Pradesh are pending with the Union
Government.

Police Telecommunication Scheme

263. SHRI BARE _AL JATAV: Willthe
Minister of HOME AFFAIRS be pleased to
the reply given to Unstarred Question no.
4671 on March 26, 1992 and state:

(a) whetherthe Governmenthave since
examined different aspects including cost
factors for implementing the police telecom-
munication scheme;

(b) it so, whenthe schemeiis likely to be
implemented; and

(c) if not, the reasons for delay?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). The various aspects of
the police telecommunication scheme have
been examined. It can be implemented only
after it has been sanctioned and funds allo-
cated.

[English]
Seed Research Institutes

264. SHRIARJUNSINGH YADAV: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the totai number of Seed Research
Institutes in the country; and

(b) the total number of Seed varieties
released by these Institutes during the last
two years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Sir, There are 18 crop and
horticulture Research Institutes, 8 National
ersearch centres and 31 All India Co-ordi-
enated Improvement Projects which are
engaged in varietal development and im-
provementwhichincludes research on seeds.
26 State Agricultural Universities are also
involved in seed research and seed produc-
tion.

(b) 80 improved varieties of crops and
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horticulture have been released during the
last two years.

[Translation)
Atrocities Against Women in Delhi

265. SHRIBRIJBHUSDHAN SHARAN
SINGH: Willthe Minister of HOME AFFAIRS
be pleased to state:

(a) whether there has been a sharp
increase in the number of atrocities againct
women in Delhi;

(b) the number of such incidents re-
ported in Delhi during the last four months;

(c) the number of persons arrested in
this connection; and

(d) the action taken for checking the
atrocities against women?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) There has been an increase in
the crime against women in Delhi.

(b) and (c). The number of incidents
reportec and the number of persons ar-
rested in Delhi in such incidents from 1st
January, 1992 to 30th June, 1992 and the
corresponding period in 1991 is as under:-

Crime Year Cases reported persons arrested
1 2 3 4
Dowry Death 1991 57 142
1992 85 139 .
Rape 1991 113 189




195  Written Answers JULY 9, 1992 Written Answers 196
Crime Year Cases reported persons arrested j
1 2 3 4
' 1992 142 169
Molestation of women 1991 103 136
1992 107 134
406 IPC relating to
dowry 1991 63 81
1992 95 62
498 A.1.P.C.
(Cruelty by husband
orin-laws) 1991 184 520
- 1992 268 390
Dowry prohibition Act 1991 3 13
1992 1 1
Eve-teasing 1991 1046 1864
1992 1084 1544

(d) The steps taken to curb crime against

women include:

(i) Enactment of stringent legislative

provisions;

(i) setting up of a Special Cellfor Crime
Against Women;

(i) deployment of police near colleges

and schools of girls;

[English)

Biological Control of Pest

266. DR.LAXMINARYAN PAN-
' DEYA:
SHRIMATIBHAVNA
CHIKHLIA:

Willthe Minister of AGRICULTURE b~

pleased to state:

(a) the progress made so far in the
biological control of pests in the country;

(iv) undertaking of drives to check eve-

teasing etc.

(b) the amount spent during each of last
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three years on the research work; and

(c) the steps taken by the Government
to encourage farmers to adopt biological
control of pests?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) A
number of effective bio-control agents have
been identified through concerted research
efforts. Production of bio-agents and trans-
fer of technology to farmers have also been
taken up through demonstrations and other
extension efforts.

(b) The amount spent during last three
years on research work under the All-India
Co-orelinated Research Project on Biologi-
cal Control of Crop Pests and Weeds fi-
nanced by the ICAR is as under:-

(Rs. in lakhs)
1989-90 14.86
1990-91 20.00.
1991-92 26.66

(c) Following steps have been taken to
encourage farmers to adopt bio-control of
pests: (i) Establishment of 25 Central Inte-
grated Pest Management Centres in the
Country to help farmers in Maximising the
naturalbio-control potentialthrough conser-
vation and augmentation of bio-control
agents; (i) Demonstration and training pro-
grammes on farmers’ fields to promote bio-
control technology; (iii) Launching of bio-
control Network programme through R&D
Projects; and (iv) Establishment of Bio-con-
trol Pilot Pladnt Units for mass production of
parasites and predators. )
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[Trans/ation]

Allotment of New Petrol Retail Outlets
and LPG Agencies

267.  SHRISIMON MARANDI:
SHRI UPENDRA NATH
VERMA:

Will the Minister of PETROLEUM ND
NATURAL GAS be pleased to state:

(a) the number of petrol/diesel retail
outlets and LPG agencies allotted since July,
1991 and till date State-wise;

(b) the number out of them belonging to
SCs and STs allotted petrol/diesel retail
outlets and LPG agencies during the above
period, State-wise;

(c) the number of applications for allot-
ment 2f new petrol retail outlets and LPG
agencies received during the current year,
State-wise; and

(d) the time by which pending applica-
tions are likely to be cleared?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). As against the allot-
ment of 19 retail outlets and 49 LPG distribu-
torships, 12 retail outets and 16 LPG dis-_
> =n tu persons
belongingto SCs/STs. ?\ "”‘f” dotments are
not made State-Wise. "

(c) and (d). No separate record of such
requests is maintained by Government.

[English)
15-Point Programme
268. SHRIN. DENNIS: Willthe Minister

of WELFARE be placed to state the State/
Union Territory-wise performance of the 15-
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Point Programme for the welfare of minori-
ties?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): The 15-Point Programme
for the Welfare of the Minorities is not a
target oriented programme. the Programme
basically seeks to ensure that a feeling of
security is instilled inthe minds of the minori-
ties, that there is no discrimination, that the
minorities get a fair share in the various
developmental programmes and that they
enjoy safety of life and property. Itis, there-
fore, not possible to indicate the perform-
ance of each State/UT in quantitative terms.

[Translation}
LPG Connections from MPs’ Quota

269. SHRI UPENDRA NATH VARMA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased 1o state:

(a) whether all the LPG connections
sanctionedin 1591 and 1992 sofarout ofthe
priority quota of Members of Parliament have
been released;

(b) if not, the reasons therefor; and

(c) the time by which all the sanctioned
connections ars fikely to be released?
« __enincl

R TEROF PETROLEUMAND
NAGFAL _AS (SHRI B. SHANKAR-
ANA “): (a) to (c). While most of LPG
connections sanctioned out of MP's quota
have oeen released by the Oil Companies,
some connections could not be provided
due to incomplete/wrong address, letters
returned undelivered etc. Releases of LPG
connections are a continues exercise and
the Oil Companies are under instructions to
accord top most priority to release these
connections.
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[English]

Gas to Goa for Generation of Power

270. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether there is any proposal to
supply gas for generation of power in Goa;

(b) if so, the details thereof; and

(c) the cost involved therein and from
where it is likely to be supplied?

THE MINISTER OF PETROLEUM &
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.

(b) and (c). Do not arise.
Gas Based Project in Gujarat

271. SHRIHARISINGH CHAVDA: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whetherthe Government proposeto
set up any gas based project in Gujarat;

(b) if so, the details thereof; and
(c) when it is likely to be set up?

THE MINISTER OF PETROLEUM &
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Allocation to the extent of 19.4
MMSMD of gas have been made for various
projects in Gujarat.

(b)and(c).Gas based projects to be set
upin Gujaratinter-alia include the expansion
of the Hazira Gas Terminal, a Sponge lron
Unit, three additional LPG plants, IOC’s Hydro
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cracker at Koyali, two power plants at Gand-
har, Gujarat Electricity Board’s power plant
at Uttaran, and IPCL's Petrochemical Com-
plex at Gandhar. These projects are ex-
pected to come up during the current Plan
period.

Drought Situation

272. SHRiIR.SURENDERREDDY:
SHRISHARAD DEGHE:
DR. D. VENKATESWARA
RAO:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a meeting of the inter-Min-
isterial Groupto assessthe droughtsituation
prevailing in some of the States was con-
vened in May, 1992;

(b) if so, the issues discussed and the
suggestions made at the said meeting; and

(c) the action taken/ proposed to be
taken by the Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). The Inter Ministerial Group considered
the reports of the Central Teams which vis-
ited Gujarat, Madhya Pradesh and Mahar-
ashtra to assess the drought situation, in its
meetings held on 18th May and 2nd June,
1992. The Group agreed with the recom-
mendations of the Central Teams that the
drought situation inthe above States cannot
be considered as of ‘rare severity’, warrant-
ing any additional Central assistance. How-
ever, inorderto augmentthe resources of he
State Government for relief measures, the
Group recommended advance releases of
funds undervarious Central schemes keep-
ing in view the trend of expenditure. The
entire Central share of Calamity relief Fund
for the year 1992-93 has been released to
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Gujarat and Maharashtra and three instal-
ments to Madhya Pradesh.

New Varieties of Wheat

273. SHRIMATI DIPIKA H.
TOPIWALA:
SHRI DATTARAYA BAN-
DARU:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the new varieties of wheat and paddy
developed for different agro-climatic zones
in the country during the last three years;

(b) the salient features of these varie-
ties; and

(c) the extent of increase in production
of foodgrains achieved as a result of these
new varieties?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Sir, The new varieties of wheat
and paddy released by Central Varietal
Release Committee during he last three
yearsfordifferent agro-clematis zones/eco-
systems are as follows:-

Wheat varieties:-

UP 1109, HD 2380, HS 240, HS
207, RAJ 3077, PBW 226, PBW
175, WH 416, CPAN 3004, PDW
215, PBW 299, HDR 77, K 8804,
Mangla, HD 2501, MACS 2496,
DWR 162, HUW 318 ADN KRL 1-
4.

PADDY VARIETIES:-

Malian, Pranava, CSR 10, Kasturi,
Pusa Basmati-1, Govinda, Aditya,
VL, Dhan221, Geera, CST-7-1,
Haryana Basmati-1 Shaktiman,
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Surasksha Tul, Salivahana and
Dharitri.

(b) All the varieties are highly resistant
to important diseases and pests besides
being high yielding. Some of these like KRL
1-4CSR-10Adn CST 7-1 are suitable forthe
saline areas.

(c) Some of the new varietiep have the
yield potentialto the extent of 65-70 quintals
per hectare.

[Translation)
Prices of DDA Flats

274.  SH.ANANDRATNAMAURYA:
DR. VASANT NIWDRITHI
PAWAR:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Government have from
time to time changed the prices of various
types of DDA flats looted indifferent areas of
Delhi;

(b) if so, the details of the changes in
prices made during the last six months;
and

(c) whether the Government propose to
check the price rise of DDA flats?

THEMINISTERSTATE INTHE MINIS-
TRY OF URBAN DEVELOPMENT (SHRI
M. ARUNACHALAM): (a) and (b). The dis-
posal cost of flats is worked out by DDA on
the completion of flats on the bais of actual
expenditure and anticipated liabilities on no
profit no loss basis. The cost of left out flats
is updated/revised after every six months in
order to recover the interest on
capital,maintenance and watch and ward
charges etc. DDA reports that no change in
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costing formula has been made during last
six months.

(c) The increase in cost of flats is due to
general escalation/increase in cost of mate-
rial and labour etc.

[English]

. Norms for Allotting Government
Accommodation to Political Parties

275. SHRI ARJUN CHARAN SETHI:
Willthe Minister of URBANDEVELOPMENT
be pleased to state: ’

(a) the norms laid down for allotment of
Government of accommodation to the politi-
cal parties;

(b) the number and names of political
parties who are in possession cf Govern-
ment acommodation alongwith theirlocation
and since when;

(c) whetherthe Government offcerplots
at concessional lets to recognised political
parties; and

(d) if so, the names of political parties
who have been offeredplots at concessional
rate bythe Government duringthe lastthree
years?

THE MINISTER OF STATE IN THE
MINISTRY FOR URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) As per state-
ment-1

(b) As per statement-Il

(c) and (d). Land allotment to political
parties is made at full market value and not
at concessional rate. However, during the
lastthree years, no allotment to any Political
Party has been made.
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STATEMENT-I
Confidential
12016(2)/88-Pol. Il (Vol. 1l (xviii)

Government of India

Ministry of Urban Development

(Directorate of Extents)

New Delhi, the 24th Oct. 1985

OFFICE MEMORANDUM

Subject:- Review of guidelines for allot-
ment of general pool accommodation-politi-
cal parties.

Guidelines for allotment of general pool
accommodation to political parties were
reviewed by the Cabinet Committee on
Accommodation at its meeting held on 12th
September, 1985 and the following propos-
als have been approved by the Committee:-

(0

(ii)

Only such of the political parties or
groups as have been recognised
as such by the speaker need be
given accommodation. A list of
parties and groups as recognised
by the Speaker, may be obtained
from the Ministry of Parliamentary
Aftairs. Licence fee may be calcu-
lated in terms and of F. R -45-A.

Allotment may be cancelledin ineli-
gible cases.
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(i) only 1/3rd of the staff within overall

(iv)

V)

ceiling of six units for party of resi-
dential purposes may be allotted.

As regards accommodation for
office, residential buildings may be
allotted,, subjectto availability after
screening he space requirement
subjecttothe conditionthatlicence
fee at market rate is charged.

Allotment should be made in the
name of political parties and not in
the name of any office bearer.

2. ltis requested that. necessary
further action may be taken according to
above decision.

sd/-
(V.S. RAMAN)

DEPUTY DIRECTOR OF ESTATES (P)

To

1.

Asstt. Directos of All Allotment
Seconds

Asstt. Director, CDN_I Section
Asstt. Director, Ofice Section.

All Deputy Detractors of Directlor-
ate of Estates.
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Prawn Culture in West Bengal

276. SHR!I RADHIKA RANJAN
PRAMANIK: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a)whetherthe Government proposeto
take up apilot project to develop the technol-
ogy and know how for prawn culture in
coastal area of West Bengal;

(b) if so, the details thereof;

(c) whether the Hindustan lever Ltd. at
Dhamakhali, West Bengal has developed
technology and know how in prawn culture
with the financial assistance of Union Gov-

“emment:

(d) if so, the details thereof;

(e) whether Hindustan lever Ltd. has
extended the same to the local fish farmers
as perthe terms and conditions entered with
the Government; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMACHANDRAN): (a)and
(b). Under a Centrally sponsored Scheme
the Government has sanctioned a Pilot
Brackishwater Fish Farmat Alampur in West
Bengal for developing the technology and
know how for known culture. The total area
ot the farm is. about 41 ha.

(c) and (d). The Government has not
given any financial assistance to M/s. Hin-
dustan lever Ltd. to develop technology and
know in prawn culture in west Bengal.
However, it is understood that M/s. Hindus-
tan lever Ltd. have developed the required
technoiogy for Prawn Farming at San-
deshkhaliin West Bengal.

(e) There is no agreement of the Gov-
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ernment with Hindustan Lever Ltd. for dis-
semination of technology of prawn cultureto
local fish farmers. :

(f) Does not arise.

Meeting on Infiltration in North Eastern
States

277. DR. D. VENKATESWARA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Union Government
recently held a meeting with Chief Secretar-
ies of the North Eastern States to discuss
infiltration and other border-related issues;

(b) if so, the details thereof;

(c) the details of suggestion made and
decisions taken at the meeting; and

(d) the follow-up action taken/being
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Yes, Sir.

(b) to (d). Various factors responsible
for large scale influx of Bangladeshi nation-
als and the problems faced in tackling the
illegal immigration from across the border
was discussed by the various agencies.
Multipronged approach to deal with the prob-
lem includes, apart from intnsification of
patrolling by BSF, construction of border
fencing and roads, strengthening of Mobels
TaskForce (MTF) prevention of infiltration of
Foreigners (PIF) Scheme in the affected
States; measures such as (a) introduction of
the scheme to issue identity cards is the
States of Assam, Mizoram and Tripura, (b)
omputerisation of visa Contol system for
Bangldesh nationals, (c) create awareness
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among the bublic about the various adverse
consequences of illegal immigration, (d)
action plan by the State Government to give
wide publicity to bring to public notice the
various provisions of the Forigners’ Act for
harboring illegal immigrants; and (e) to util-
isethe provisions of the Forigners’ Act, 1946,
effetively, etc.

[Translation]

278. SHRI RAJVEER SINGH: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Auraiya Gas Cracker
Prciject and Gas Plant at Anola have been
cleared,

(b} if not, the reasons for delay; and

(c) the time by which these projects are
" likely to be cleared?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)to (c). The Auraiya Gas Cracker
Project is al an advanced stage of approval.

There is no proposal for a gas plant at
Anola (U.P.). However, agas basedfertilizer
plant of IFFCO at Aonla has already started
commercial production in 1988.

Veterinary Hospitals
279. KUMARIUMA BHARTI:
PROF. UMMAREDDY VE-
NKATESWARLU:

Wiil thie Minister of AGRICULTURE be
pleased to state:

(a) the number of veterinary hospitals
functiching at prasentin each Siate;

*{b; whetherthe Government proposeto '

op2n moge sucii hospitals; and
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(c) if so, the locations thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LANKA): (a) to (c). The information is being
gathered and will be laid on the table of the
Sabha.

Diversion of Agricultural Land for
Industrial Purpose

-280. SHRIMAHENDRA KUMAR SINGH
THAKUR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the total area of agricultural land
diverted for setting up of industries in the
country during 1990-91;

(b) whether agricultural production has
reduced due to the use of agricultural land
for industrial purposes; ‘

(c) if so, the details thereof; and

(d) the steps taken to prevent use of

agricultural land for industrial development.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Requisite information on the total area of
agricultural land diverted for setting up of
industries in the country is not available
since such statistical data. are not main-
tained by the Central Government.

(o) 1o (d). Conversion of agricultural
land for industrial purposes is taking place
on acco.nt of growing population and diver-
sificaticn of economic activily. Tne pace of
sucn cenversion to non-agr. ulv .ral Lse s,
however, not of the oder which ' affected
adversely agricultural producticii. The Cen-
tral Goernment have been inprc ssing upon
allthe States and union Territorivs that State
Land use Boards should watch v.gilantiy the



219 Written Answeré

diversion of agricultural land to non-agricul-
tural use.

[English]

Allotment of Petrol/Diesel Retail Outlist
in Himachal Pradesh

281, PROF. PREM DHUMAL: Wiil the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of petrol/diese!l retail
outlets allotted in Himachal Pradesh during
1991-92 sofar; and

(b) the criteria followed in this regard?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (2) Three.

(b) Selection of all dealers are carried
out as per Industry Guidelines under various
categories through approved Sclection
Boards and als¢ a the discretion of Govern-
ment.

Cultivation of Betei Leaves

282. DR. KRTIKESWAR PATRA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the number of research centres
functioninginthe betelleaves growing areas
of coastal belt of Orissa;
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(b) whether there is ademand for open-
ing of a research centre for cultivation.of
betel leaves in the district of Balasore in
Orissa; and

(c)if so, the Steps taken/proposedto be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Sir, only one Centre under the
aegies ofthe All India Coordinated Research
projecton Bateline is functioning in Orissa at
Orissa University of Agrin. and Technology,
Bhubaneshwar.

(b) No.
(c) Does not arise.
Grants to Agricultural Universitles
283. SHRI G. MADE GOWDA: Will the
Minister of AGRICULTURE be pleased to
state the grants given by the Indian Council
of Agriculture Research to each Agricultural

University in the country during 1991-92 for
various research programmes?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRIK.C. -

LENKA): Sir, the total grant released by the
ICAR to various Agricultural Universities in
the country during the year 1991-92 isRs.
7090.89 lakhs including AP Cess fund, as
per statement attached.

STATEMENT

Statement Showing the Amounts Released grg State Agricultural Universities During 1991- -

S. No. Grantee Amount
(Rupees in lakhs)

1 2 3

1. TNAU, Coimbatore

304.28

<
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S. No. Grantee Amount
(Rupees in lakhs)
1 2 3
2. KAU, Trichur 203.05
3. APAU, Hvderabad 679.91
4, UAS, Bangalore 350.47
5. UAS, Dharwad 171.19
6.  AAU,Jomhat 204.77
7. OUAT, Bhubaneswar 244.90
8. RAU, Samastipur 276.12
9. BAU, Ranchi 145.38
10. RAU, Bikaner 516.61
11. GBPUAT, Pantnagar | 389.32
12. NDUAT, Faizabad 209.36
13. CSAUAT, Kanpur 1 69.53
14.  IGKVV, Raipur 5429
15. JNKVV, Jabalpur ‘, 440.96
16. PAU, Ludhiana 462.58
17. HAU, Hissar 242.58
18. GAU, Dantiwada 351.53
19. KPKVV, Palampur 241,96
20. YSPU, Solan 178.67
21. MAU, Parbhani 173.86
22, MPAU, Rahuri 280.74 -
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‘S. No. érantee Amount .
_ (Rupees in lakhs)
1 2. 3

23. PKV, Akola © 203.90
24. KKV,. Qapoli 108.60
25, BCKVV, Kalvani 348.25
26. Sher-e-Kashmir, Srinagar 133.62

Grand total: . 7090.89

Investment by Multl-national Compa-
nies in Food Progessing Sector

284. SHRI ASHOK ANANDRAO
" DESHMUKH:
SHR! R. DHANUBKODE AT-
TITHAN: :

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state the
details of multi-national companies: which
are investing in the Food Processing Sector
in India ?°

THE MINISTER OF STATE OF THE
{AINISTRY OF FOOD PROCESSING IN-
JUSTRIES (SHRIGIRIDHAR GOMANGO):
i‘oreign companies are entring inic equity
participation in twenty nine joint venturessin
various food precessing industries such as
the manufacture of processed care of prog-
ucls, snackfoods, Nen-alccholicbeverages
base, mineral water, pouliry processing, deep
sea fishing & fish processing, etc. These
include M/s. Kello of-USA, M's. JMRPCO,
Hong Kong, M/s. Tatum Farms of USA, M/S,
Toya concuusion co. Limited, Japan, M/s.
Tie Eun Cooperation Co. Limited, koreh, M/
s. Frabelle Fishing Gorporation manila, Phii-
lipines Cogschdated Sea Food Cerporation,
Boston, USA, M/e. Hartlsrd (Tratiand) Co.
Limited, Bangkok.

Privatisation of ONGE

285. DR. SUDHIR RAY: Will the Minis-
ter of PETROLEUM AND NATURAL GAS
be please to state:

{a; whether the Oil and Natural Gas
Commission has explored several oil fields
in different parts of the country;

(bj i sc, the details thereof;
{c; whettier su'iicient funds are avail-

able with ONGE to development these oil
fields and it not, the steps taken in this

. regard;

(d} whethar there is any proposal 1orv
privatization of ONGE.

(e) i so, the reasons therefor; and

{f) the reasons for inviting multinational
comgzcies i the Tisld of oil exploration?

THE MINISTEROF PETROLEUMAND
NATUREL CAS (SHRI B. SHANKAR-
ANAMTY {a) v=s, Sir

(o) &5 o 1.4.82, ONGC has explored
684 pruspacis in the country iqc!uding <con-
tiguous ctishore areas along western and’
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eastern coast, you of which 218 are oil/gas .

bearing.

(c) to (f). The development of all the oil
and gas reaserves established would be

require very large resources, a high prepora- .
tion of which would be required in foreign

exchange. The mobilisation of such large
resources in the rlatively short time span in
which these reserves are required to be
productionised would be very difficuit in the
public sector alone. Hence, Government has
taken a decision to allow private investment
in the Hydrocarbon sector. This measure is
expected to mobilise direct foreign invest-
ment as well as domestic private capital for
this sector in order to accelerate develop-
ment.

Deaths Due to S. Scarcity

286. SHRI RAM CHANDRA MORO-
TRAO GHANGARE: Wil the Minister of
AGRICULTURE be pleased to state:

(a) the number of persons died in the
scarcity-hit areas of the country from Octo-
ber, 1990 to June, 1991 due to hunger and
malnutrition;

(b) the measures taken by the Govern-

ment to counter the disaster;

(c) the findings of the expert team sent
by Union Government to Maharashtra to
gauge the extent of scarcity; and

(d) the action taken by the Government
thereon? )

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)No
reports of Deaths due to hunger or malnutri-
tionduringthe period Octr~er, 1990to June,
1991 have been received from the State
Govermnments.
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(b) Does not arise.

() and (d). Under the existing scheme
of financing release expenditure the State
Covernment is required to undertake relief
measures in the wake of natural calamities
from the corpus of Calamity Relief Fund
allotted to the State. The Central Govern-
ment is required to provide additional Cen-
tral assistance only in the case of a calamity
of ‘rare severity’ warranting its handling at
national level. the Central Team which re-
cently visited Maharashtra did not find any
case for treating the drought situation in
Maharashtraas of rare severity forproviding
adtional Central assistance. However, in
order to augment the resources of the State
Government for relief measures, the entire
Central share of Calamity Relief Fundforthe
year 1992-93 amounting to Rs. 33,00 crores
has been released. ) :

Allotment of Natural Gas to Various.
Industries

287. SHRIM.V.V.S. MURTHY: Wil the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the natural gas allotted
to various industries during each.of the last
two years, State-wise;

(b) the criteria followed for allotment of
the natural gas;

(c) whether there is any proposal to
further develop the tapping of natural gas in
Andhra pradesh during the Eighth-Plan; and

" (d) if so, the details thereoi?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Natural gas allotted Statewise’
to various industries in last two years is as
follows:- o



227  Written Answers JULY 9, 1992 Written Answers 228
State Quantity (MMSCMD)
() Gujarat 7.04
(i) © Maharashtra 3.26
(ii) Uttar Pradesh 2.83
{iv) Madhya Pradesh - 1.80
(v) Rajasthan 0.25
(vi) Haryana 2.85
(vii) Delhi 2.33

(b) The criteria included considerations
such asthe requirements of the core Sector,
best economic use and the capacity/re-
sources available for investment in such
industries.

(c) and (d). yes, Sir. According to latest
astimates, 3.32 MMSCMD of gas is ex-
pectedto be available by 1994-95.

Sinking of Flloors of DDA flats in
Shalimar Bagh

* 288. SHRIMATIGIRIJA DEVE: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government have re-
ceived complaints regarding sinking of DDA
flats in Shalimar Bagh, Delhi

(b) whether any enquiry in this regard
and been constituted; and

(c) if so, the details 1o the report re-
ceived by the Government and the action
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY FOR URBAN DEVELOPMENT

(SHRI M. ARUNACHALAM) (a) According
to DDA complaints regarding sinking ot fioors
of some flats in pocket AC-ll, Shalimar Bagh
have been received.

(b) and (c). An enquiry was conducted
by Chiet Engineer (Quality Control), DDA
and on the basis of the enquiry report it has
been decided to initiate major penalty pro-
ceedings against the delinquent officers/of-
ficials for sub-standard construction.

According to DDA, wherever th defects
in floors were pointed out, theese were rec-
tified by DDA.

Allocation of Gas for power Generation
In Gujarat

289. SHRI HARIN PATHAK: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state;

(a) the quaintly of gas allocated for
exploration of Tapli Gas fields during the
Eighth Five-Year Plan;

(b) the quantity of gas allocated to
Guijarat State; and



229  Written Answers

(c) the details of gas allocation forpower
projects in Gujarat.

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). The Tapli gas field is
proposed to be commercially exploited dur-
ing the Eighth plan period. The allecation
from this field can be considered after the
development plans are finalised.

Population of Metropolitan Cities Living
on Pavements

290 PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of UR-
BAN DEVLOPMENT be pleased to state:

(a) the total population living on pave-
ments at the end of seventh Five year Plan
period in Metropolitan cities and its percent-
age to total population in each city;

(b) whether its percentage in getting
increased or decreased from plan in these
cities; and

(c) whetherthe Government proposeto
provide house sites to all these pavement
dwellers?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI' M. ARUNACHALAM): (a) and (b).
The enumeration of houseless population is
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done as part of census operations once in
every ten years only. The figures of house-
less population and its percentage to total
population in 12 metropolitan cities as per
1981 census aregiven inthe enclusedstate-
ment. The 1991 census date about house-
less population has notyet been compiled by
the Registrar General & Census Commis-
sioner.

(c) Housing being a State subject vari-
ous social housing schemes including those
for econcomically weaker sections ar formu-
lated and implemented by the concerned
State/UTs, or.of their own resources. The
State Govts. are also free to obtain institu-
tional finance form HUDCO, LIC/GIC and
refinance from National Housing Bank etc.
forimplementation of housing programme in
the States. About 90% of the dwelling units
Sanctioned by HUDCO go to EWS/LIG.

In addition, Central Govt. is implement-
ing a scheme for construction of Night Salter
and sanitation facilities for the benefit of
footpath dwellers under which central sub-
sidy upon @ Rs. 1000/- per beneficiary can
be releasedtc local bodies and other desig-
nated agencies according to prescribed
guidelines through HUDCO for construction
of Night Shelter and sanitation facilities in
Metropolitan cities as will as other urban
areas wherever the problem of shelterless
people is more acute.

STATEMENT
Sl. No. Name of the Metro- Houseless Percentage to
politan cities population total popula-
(ason 1.3.1881) tion
1 2 3 4
1. Hyderabad 6640 0.26
2. Ahmedabad 2970 0.12
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SI. No. Name of the Metro- Houseless Percentage to
politan cities population total popula-
(ason 1.3.1881) tion
1 2 3 4
3. Bangalore ' 12405 0.42
4. Bombay 50185 0.61
5. Nagpur 2885 0.22
6. Pune 3514 0.21
7. Jaipur 2320 0.23
8. Madras 7525 0.18
9.  Kanpur 465 0.03
10.  Lucknow 1450 0.14
11.  Calcutta 48440 0.53
12.  Delhi 26772 0.47
Total . 1.65571 0.30
[Translation) type of deaths in future?

Death of Prisoners in Tihar Jail

291. SHRI MUMTAZ ANSARI: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a)the number of prisohers diedin Tihar
Jail during June, 1992;

(o) the main causes of these deaths;

(c) the action taken against the officers
found responsible; and

(d) the steps being taken to chack such

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Six prisoners died in Tihar Jail
during June, 1992. '

(b) and (c). The Delhi Administration
hasinformedthattwo inmates are suspected
to have died reportedly due to gestroe-en-
teritis, two due to T.B.one due to Canher and
dueto hyperpyréxia. However, inquests are
being held by SDM to ascertain the causes
of death. A magisteria inquiry has been
ordered by Delhi Administration into the two
deaths of suspected gestroe-enteritis.
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(d) Following steps have been taken in
the matter:

(i) Supply of drinking water and water
forcooking has been arranged from
MCD Water Tankers.

(i) A drive has been undertaken to
improve sanitation.

(i) Disinfectants like phonyl and
bleaching powder are being exten-

sively used.

(iv) Chlorinetablets are being supplied
to inmates.

[English}
Expansion of Madras Refinery
292. SHRIK. MURALEE DHARAN: Will

the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

+a) whether there is any proposal for

expansion of madras refinery; and
(b) it s¢, the details thereof?

THE MiNISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Presently Madras
Refineries Limited (MRL) is implementing a
project at an estimated cost of about Rs.
38.5 crores for increasingits refining capac-
ity from 5.6 MMTPA to 6.5 MMTPA. This is
expected to be completed by December
1992. Recently, MRL has submitted another
project proposal for further expanding its
capacity by 3 MMTPA.

Criteria for Inclusion of Language§ in
the Eighth Schedule of the Constitution

293. SHRI GUMAN MAL LODHA: Will
the Minister of HOME AFFAIRS be pleased
to state:
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(a) the criteria of inclusion of any lan-
guage in Eighth Schedule of the Constitu-
tion; and

(b) the number of people speaking
Manipuri, Nepali, Konkani and Rajasthani
languages in India as per 1991 census?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) There are no criteria given in
the Constitution for the inclusion of more
languages in the Eighth Schedule.

(b) The 1991 Census language data is
not available.

Food Processing Industry in Maharash-

tra :

294. SHRI.V}-\LASRAO NAGNATHRAO -
GUNDEWAR: Wiil the Minister of FOOD
PROCESSING INDUSTRIESbepleasedto
state: - )

(a) the ‘number of Food Processing
Industries being run under Public Sector
alongwith their locations in Maharashtra;

(b) whether the Government have re-
ceived any proposalfor setting up more food
processing industries in Maharashtra,

(c) if so, the details thereof; and

(d) the action taken thereon?

THE MINISTER OF STATE OF THE

“MINISTRY OF FOOD PROCESSING IN- .

DUSTRIES (SHRI GIRIDHAR GMONGO):
(a) Maharashtra Agricuitural & Fertilisers
Corporation (MAFCO) operates 4 fruit and

vegetable processing units in Bombay, Pune, .
Satara and Nanded and a pork processing
unit at Borivali, Bombay, In addition, Mahar- -
ashtra Agro Industries Corporation Ltd. have
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3 fruit & vegetable processing units, one at
Bombay and two at Nagpur. Maharashtra
Government has 4 units for mild processing
at Akola, Miraj, Amravati and Udgir, Modern
Food Industries (India) Ltd. also operates he
bread manufacturing unit at Bombay.

(b) to (d). Tow proposals for setting up
100% EOUs for processing of fruit and vege-
tables in Maharashtra were received and
have been approved.

[Translation)

Funds Provided for National Capital
Region During Eighth Plan

295. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a)the funds providedinthe Eighth Five
- Year Plan for the National Capital kedging
plan; and

{b) the names of towns in Uttar Pradesh
to be covered under this plan?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Rs.200
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crores have been allocated for NCR in the
Eighth Plan.

(b) It is reported that Ghaziabad-Loni,
NOIDA, Meerut, Hapur, Bulandshahr, Khurja
are the major towns likely to be covered
under the National Capital region’s outlay in
the Eighth Plan.

Production of Petroleum Products

296. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased 1o state:

(a) the details of production of various
petroleum products in the country during
1991-92; unit-wise;

(b) the quantity of surplus natural gas
flared up during the last year; and

(¢) the details of the programmes to
increase the production of petroleum prod-
ucts during the current financial year?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) The details are as given be-
low:- i

(Figs. in TMT)

Product Refineries Fractionator Total
‘LPG 1204 1234 2438
MS 3554 - 3554
NAPHTHA/NGL 4697 873 §570
ATF 1538 - 1538
sco 5342 - 5343
HSD 17404 - 17404
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(Figs. in TMT)
Product Refineries Fractionator Total
LDO 1482 - 1482
FOALSHS 9637 - 9637
OTHERS 3484 - 3484
TOTAL: 48342 2107 50449
TMT  Thousand Metric tonnes.
The above figures are provisional.
(b) Approximately 11.3 MMSCMD of Declaration of Holy Cities
associated gas was flared during 1991-92.
298. SHRIATALBIHARIVAJAYEE:

(c) The installed capacity of madras
refinery is being increased from 5.6 MMT to
6.5 MMT and that of Guwahati refinery MMT
= Million Metric tonnes.

[English)
Brick Manufacturing Projects in Kerala

297. SHRIV.S. VWWJAYARGHAVAN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the HUDCO propose 0 set
up brick manufacturing projects in Kerala;
and

(b) if so, the places identified and the
likely cost of these new units?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
HUDCO is not engaged in setting up brick
manutacturing units. However, it has sanc-
tioned termloan assistance of Rs. 1.50 lakhs
for setting up of abrick manufacturing unit at
Poovartuparamba, Kozhikode taluk
Kerala.

SHRI ‘SHANKERSINH
VAGHELA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government have re-
ceived any suggestions from any State
Government/Municipal Corporation or Or-
ganisations for declaring any cities as “holy”
cities;

(b) f so, the details thereof;

(c) the reaction of the Government
thereto;

(d) whether any city has been declared
as "holy city” during the last three years, and
if 50, the details thereof; and

(e) whetherthe Government propose to
evolve any national policy in this regard?

" THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (e). The facts are being
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ascertained and will be laid on the Table on
the House.

Remunerative Prices of Agricultural
Commodities

293. SHRIDHARMANNA MONDAYYA
SADUL: Wilithe Minister of AGRICULTURE
be pleased t¢ state:

(a) whether other tarmers from Kerala

staged a Dharna at Boat Club, Delhi during
the second week of May, 1992 demanding
increase in remunerative prices of pepper,
€ncoa, ginger. ceffee, coconut and rubber;

(b) if so, the details thereof; and

(c) the steps taken by the Government
for the redressal of their grievances?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). No formal communication on the
subject has been received in the Ministry.
However, according to press reports farm-
ersfromKeralahadstagedaDharnaon11th
May, 1992topress t'heirdema_ndforapolicy
on support prices based on the cost of
production and cost of living, for all agricul-
tural produce from the State.

(c) The Government is already fixing the
support prices for all major crops including
copra every year under the Minimum Sup-
port Price Scheme. In addition, the interests
of farmers engaged in the Cultivation of
crops essentially perishable andincalisedin
nature are bring protected through the mar-
ket intervention Scheme undertaken on the
specific request of the concerned State
governments.
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[Translation]
Oil and Natural Gas’

300. SHRIMATISHEELA GAUTAM: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a)the names of the places identified by
the Oil and Natural Gas Commission in the
Eastern and North Eastern parts of the .
country for undertaking operations for drill-
ing and exploration of oil and natural gas;
and

(b) the details for the progress made so
far in this regard?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) the Oil and Natural Gas Com-
mission is actively engaged in exploration
for oil and gas in the areas of Upper Assam
Valley, Dhansiri Valley and Cachar of As-
sam State, Naga Schuppen belt of Nagaland
State, Kasmira of Meghalaya, Rangte fo
Mizoram, Western and Eastern Tripura,
Onland part of West Bengal and northern/
eastern part of Bihar.

(b) Sofar, 15 oil and gas discoveries in
the State of Assam, 5 gas discoveries in
Tripura and one oil and gas discovery in
Nagaland have been made. In addition, one
oil and gas indication in West Bengal has
been reported. .

Dryland Farming

301.  SHRIHARIKEWAL PRASAD:
SHRI AUJUN SINGH YADAV:

Will the Minister of AGRICULTURE be
pleased to state:

.+ (a) the dryland farming projects imple-
mentedin Uttar Pradesh during the last year,;
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(b) the achievement made under these
project; and

(c) the steps taken to increase produc-
tion in dryland areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Nationalwatershed Development Projectfor
Rainfed areas and Himalayan Watershed
Developmient Project were implernented in
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Uttar Pradesh during last year.

(b) The achievements made underthese
Projects are at enclosed statements | & II.

(c) Steps have been taken to increase
the total bio-mass production in the dryland
areas through sustainable development of
the integrated farming systems encompass-
ing agriculture animal husbandry, agro-for-
estry, cryland horticulture, house-hold gar-
dens, household production systems, elc.,
in dryland areas.

STATEMENT-!

Statement showing achievements made under National Watershed Development Project
for Rainfed Areas (N\WWDPRA)

S. No. ltem Achievements
1. Establishment of Nurseries-Composite 187 nos.
- 2. Training-MitraKisan 4062 nos.
Gopal 180 nos.
3. Agro-forestry 1192325 piants
4. Dryland Horticulture 799650 plants
5. Homestead Gradens, Kitchen Gardens 91562 nos.
and backyard horticulture
6. Holsshold Production System 64 nos.
7. Vegetative filter strip 289840 Running Meter.
8. Livefencing 696060 Running Meter.
9: Vegetative contour hedges 34581 ha.
10. Bark Stabilisation 691700 .Running Meter.
11, Livechecks 11154 nus.;
12 Leoss boulder structures 9863 nos.
13. Run ¢*f management structures 1715 nos. -
14. Live siock deveiopment 183400 nos.

-
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S. No. Item Achievements
15. Fodderproductidn 36330 No. of families)
16. Crop demonstration ‘ iZSQSZ nos.
STATEMENT-Il
Statement indicating the achievements made under Himalayan Watershed Management
Project Uttar Pradesh
Sl. No. Item Unit Achievement
(1988-89 to
1991-92)
1. Forestry Ha 21714
2. Soil Conservation
(i) Import/Repair of terraces Ha 3612
(i)  Brushwoodcheckdam, cratewise
dam, drop tructure No. 21881
3. Horticulture |
(i} Top working, establishment
of private orchard, Rejuvenation
of oid orchards Ha. 2529
(i) Homested orchard ‘000 No. 397
(i)  Supply of equipment No. 3028
4. Agricutture
() Field Trial No. 130552
(i) SeedMultiplication No. 4562
(i) Seed Store No. 21
5. Animal Husbandry
(i) Pasture Development Ha. 2532
(ii)  Distribution of folder Minikits No. 51910
(i)  Supply of implements No. 1772
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Arrest of Afghan National in Delhi

802. SHRI RABI RAY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether an Afghan national was
recently caught at the International Airportin
New Delhi before he could escape to Kabul
with an Indian ‘wife’ aged 15 years, as re-
ported in the Times of India dated June 20,
1992;

(b) i so, the facts of the case; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) to (c). On 19.6.92 an Afghan
national reported for immigration clearance
forflight No. IC-451 at IndiraGandhi interna-
tional Airport, New Delhi. He was followed by
agirlinburka. The girl was reportely married
to the Afghan national recently. When the girl
was questioned, she stated that she has
been physically coerced into marrying the
Afghan national and that her age was 15
years. She also states that she had been
broughtto Delhifrom Calcuttaforboarding a
flight to Kabul. She further stated that she
neither wanted to marry the Afghan national
nor go abroad. On her statement a case u/s
342/356/366/376 IPC and 14 Foreigners Act
was registeree and the Afghan national ar-
rested. The medical examination examina-
tion of the girl indicates her age between 18
and 21 years. The girl has been sentto Nari
Niketan.

Arrears Outstanding Against Ex-
Ministers

303. SHRI CHETAN P. S.
CHAUHAN:
SHRIBALRAJ PASSI:

Willthe Minister of URBAN DEVELOP-
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MENT be pleasedto referto the reply givern
on march 11, 1992 to Unstarred Question
No. 2561 and state:

(a) whether the information regarding
arrears of amecunt pending against Ex-Minis-
ters has since been collected;

(b) if s0, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI'M. ARUNACHALAM): (a) No, Sir.

(b) Does nor arise.

{c) The question of determination of
rental liabiiity of Ex-Ministers and Ex-MPs
has peen under consideration. Steps are
being taken to send provisional rent bills to
them.

Jharkhandissue

304. SHRIMUKUL BALKRISHNA
WASNIK:
SHRI SIMON MARANDI:
SHRI BIR SINGH MAHATO:

Wiilthe Minister of HOME AFFAIRS be
pleased to state:

(a)the present status of the representa-
tive awaiting to the demand for the creation
of Jharkhand state;

(b) whetherthe Government proposeto
have a further round of discussion on the
issue with the concerned parties;

(c) if s, the details thereof;

(d) whether the concerned State Gov-
ernments have sent their suggestions to the
Union Government on the issue;

(e) if so, the details thereof; and

(f) the reaction of the Government
thereto? :
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a)to (c). Thelastthree meetingon
this matter were taken by the Home Minis-
fers on 4.4.1992, 6.4.1992 and 7.4.1992
respectively. On 4.4.1992, the discussions
were with the Chief Ministers ot Bihar and
the representatives of the Chief Minister of
West Bengal and Macdhya Pradesh. The
Chief Minister of Orissa did not attend the
meting but had conveyed his views. On
6.4.1992 and 7.4.1992 the meetings were
with the representatives of major political
parties and Jharkhand Groups in Bihar re-
spectlively. The views expressed then have
been noted by Government .

(d)to(f). The Governmentof Biharwere
requested to offer their comments on the
recommendations of the Committee on
Jharkhand Matters. Theircomments are still
awaited.

Allotment of MIG Flats

305.  SHRIN. K. BALIYAN:
. DR. RBRAMESH CHAND
TOMAR:

Wili the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the number of MIG flats allotted to
the regisrants under the New Pattern
(HUDCO) Scheme, 1279 during 1991,

(b) the numter of registrants of MIG
flats yet to be allotied flats; and

(c) the number of MIC fiats which are
under constructicn and prepesadto be allot-
ted during 19927

THE MINISTER CF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAWNY. (23 697 MIG
flats were allotted oy DDA during the Saiendér
year 1991.

(L) 22,280 regii-ants of MIG rategory
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are repdned 1o be awaiting allotments as on
1.7.1992.

(c) The DDA has reported that as on
date 3,488 MIG flats are under construction.
1481 MIG flats are likely to be completed
during 1992-93 for allotments.

Punjab Problem

306. SHRI CHANDRA JEET
YADAV:
SHRIRAM VILAS PASWAN:
SHRI SHARAD YADAV:
SHRI DHARMANNA MON-
DAYYA SADUL:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Union Government
have recently offered a package to solve the
Punjab problem;

(b) if so, the details thereof; and

(c) the reaction of the Government of
Punjabthereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE INTHE MINIS-
TRY OF HOME AFFAIRS (SHRI M M.
JACOB): (a) No, Sir.

(b) and (c). Does not arise. .
Metro Project for Capital

307. -SHRITARA CHAND KHAN-
DELWAL:
SHRIM. V. CHAN-
DRASHEKARA MUR-
THY:

VVili the Minister of URBAN DEVELOP-

MENT be pleased to state:

{«iwneinerafrenchcompany hassniwn
wiiinuress (o take up the metiv trogedct for
the Tapital on a turnkey basis under the
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Scheme of Build, Own, Operate and Trans-
fer (BOOT);

(b) if so, the details of the terms and
condition submitted by the company to the
Government;

(c) whetherthe Government have taken
adecisiontohand overthe jobtothis foreign
company;

(d) if s0. the details thereof; and

(e) the time by which the job is likely to
be executed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRIM. ARUNACHALAM): {a} With a view
to expiore the possibility for funding the
propcsed Mass Rapid Transit System of
Delhi, a Presentaiion was held on 13th
December 1991 which was attended by more
than 100 Indian and foreign firms. Some of
the firms, including a French firmhave shown
their willingness to participate in the project.
The firms has intimated that 1. will take more
time for them tc respond to the proposal of
executing the project on Build, Own, Oper-
ate and Transfer (BOOT) basis. No firm
proposal has been received so far from the
Frech company.

(b)to(e). In view of the (a) above, donot
arise.

Food Processing Industries
308. SHRIMANORANJAN
BHAKTA:
SHRIGEORGE FERNAN-
DES:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whetherthe Union Governmenthave

taken any decision regarding private sec- -

tor's investment in the Food Processing
Industries; and ’

(b) if so, the incentives proposed to be
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provide to the private sector?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) and (b). Although some food processing
industries are in public/joint/assisted/coop-
erative sector, majority of the food process-
ingindustriesinthe country areinthe private
sector. Under the new Industrial Policy, a
large number of food processing industries
have been placed in the high priority list.
Subject to locational criteria, requirement of
industrial licence formanufacture of majority
of the food products have been done away
with exceptfor beer and potable alcohol and
the items reserved for exclusive manufac-
ture in smali scale sector. Scheme of auto-
matic approval forforeign collaboration upto
15% foreign equity have been announced
andprocedures forforeign collaboration and
technology agreement have been simpli-
fied. Non-Resident Indians (NRIls) and
Overseas Corporate Bodies predominantly
owned by NRIs ar permitted to invest upto
100% of the equity in these industries. Sev-
eralfiscalincentives such as removaland/or
reduction of Union excise duty for certain
food products, glass containers etc. and
reduction in customs duties for plant and
machinery and for project import that have
been provided can be availed by ali food
processing industries including those pri-
vate sector.

[Translation}
Reports of Minorities Commission

309. SHRICHHEDI PASWAN: Will the
Minister of WELFARE be pleased to state:

(a) the main features of the reports
submitted by the Minorities Commission;
and

(b) the effort made by the Government
for their impiementation?

~ THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The main recommen-
dations of the reports submitted by the Mi-
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norities Commission relate to grant of statu-
tory siatus to the Commission; promotion of
national integration and maintence of com-
munal harmony; speedy trials of riot culprits
and rehabilitation of victims; implementation
of Naticnai Policy on Education; recognition
of minorities managed educational institu-
tions; fair and adequate peresentation to
minorities inthe recruitment; setting up more
ITls in minority concentration districts, and
greater ticw of bank credit to minorities.

(b) The Commission has submitted 13
Annuai Reports outof which 10 have already
been tabled in the Parliament with Action
Taken Memoranda on the recommenda-
ticns.

[English]

Police Repression Against Scheduled
Castes at Mangolpuri, Delhi

310. SHRIHANNAN MOLLA:
' SHRIRUPCHAND PAL:

Wil the Minister of WELFARE be
pleased ic siale:

(a) whether the Government have re-
ceivec any merarandum from “Society of
Depressed People for Social Justice™ re-
garding police repression against Sched-
uled Caste families at Mangolpuri, Delhi;

(b} it so, the details thereof; and

(c) the action taken by the Government
thereon? )

THE MINISTER OF WELFARE (SHRI
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SITARAMKESRI):(a)and (b). Yes, Sir. The
Society of Depressed people for Social
Justice, Delhi has submitted a memoran-
dum regarding alleged murder of the daugh-
ter of one Shri Kishan Lal Berwa of Man-
golpuri, Delhi-83.

(c) The U. T. Administration of Delhihas
been requested to furnish a report on the
case which is awaited.

Central Assistance for Fishermen
Waelfare Societies in Kerala

311. PROF. K. V. THOMAS: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the amount of Central assistance
providedto the Fishermen Societies in Ker-
ala during 1990-91 and 1991-92; and

(b) the terms and conditions for this
assistance?

THE MINISTER OF STATE IN THE
MINISTRY CF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) No
Central assistance is released directiy to
Fishermen Societies. However, the amounts
of Central assistance released 1o the Gov-
ernment of Kerala underthe Centrally Spon-
sored Schemes, ‘National Welfare Fund for
Fishermen’, 'Group Accident Insurance
Scheme’ and ‘Savings-cum-Relier’ during
1990-91 and 1991-92 are as below:
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(Rs. in lakhs)
Year National Welfare Group Accident Savings-
Fund Insurance cum-Relief
1990-91 19.24 6.45 -
1991-92 35.00 8.74 180.00
(b) The main terms & conditions gov- and the State on 50.50 basis.

erning the Central assistance are as below:

@

(ii)

National Welfare Fund of Fisher-
men:

(a) Each model fisherman vil-
lage will have 10 houses to
100 houses.
(b) Forevery 20 houses there
will be one tubewell for
drinking water. In case of
the village having only 10
houses, there will be one
tubewell.

Model village with 75
houses will qualify for one
community hall/ workshed.

(©

Each house will have a
maximum ceiling of 35 sq.
mits., for the construction
of which there willbe upper
ceiling of Rs. 35,000.

(@)

Group Accident Insurance
Scheme:

Action fishermen who are mem-
bers of Fishermen Cooperative
Societies of Welfare Organisa-
tion sponsored by the State
Govemment, would be insured
for Rs. 21,000/- for one year
against death or permanent dis-
ability and for Rs. 10,500/~ for
partial disability. The annual
premium for Insurance of Life of
Fishermen will be Rs. 10.84 per
head contributed by the Centre

(i) Savings-cum-Relier

@

(b)

[Translation)

the scheme will be oper-
ated only in Maritime
States/UTsforMarine Fish-
ermen.

Rs. 45/- per monthisto be
collected from Marine fish-
ermen who are members
of cooperative societies for
aperiod of 8 fishing months
in a year. A Total oi Rs.
360/-thuscollected willbe
matched with an equal
amount by the State Gov-
ernment and the same
amount by the Central
Government. Thetotalsum
ofRs. 1080/~thus collected
plus interest will be distrib-
uted during the four lean
months to the beneticiar-
ies @ Rs. 270 or so per
month.

Shortage of LPG in Orlssa

312. SHRI SRIKANTA JENA: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government are aware
that there is acute shortage of cooking gas

(LPG) in Orissa;

(b) if so, the reasons therefor; and
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(c) the steps taken to ensure the availa-
bility of gas cylinders in the State?

THE MINISTEROF PETROLEUMAND
NATURAL GAS -(SHRI B. SHANKAR-
ANAND): (2)to (c). While Oil Companies are
continuously meeting the requirementof LPG
in Orissa, occasional backlog can develop in
certain areas due to reasons like strike. non
availability of appropriate transport etc.

[English]

- Extraction of Ginger Oil Industry in
Sikkim

- 313. SHRIMATI DIL KUMARI BHAN-
DARI: Willthe Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether ginger is cultivated and
produced in iarge quantity in Sikkim:

(bywhetnerthe Urion Government have
received any proposai frcm the Covernment
of Sikkim tc set up any industry 1o extract
ginger oil ard other related products which
arein greatdemand intoreign countries: and

() if so, the reacticn of the Union Gov
ernment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) Yes, Sir.

(b) No. Sir.

(c) Does not arise.

Year fa}éet z.’or c‘onrstruvctil".on
1988-89 16,792
1989-90 23,592
1990-91 8,723
1991-92 9,433 |
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Construclion of Flats Under New
Pattern (HUDCO) Scheme, 1979

314. SHRI MADAN LAL KHURANA-"
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of flats under varous
categories or the New Pattern (HUDCO)
Scheme, 1979 constructed during 1991 and

"possession given to the allotteres:

(b} whether the target of construction of
flats was met and if not, the reasons theretor
and how does the same compare with the
presiding threc years:

(¢} the reasons constructing less num-
ber of flats of MIG category and the steps
taken to construct more such flats:

(dj whether any target for construction
offlats for the year 1992 has been fixed: and

(e) it so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) According
to DDA, during the year 1991-92, a total of
8,932 fiats were constructed under New
Pattern Scheme. 1979. During this period
possession was given in respect of 10.255
flats including flats taken up for construction
during preceding years.

(b) The details regarding target/achieve-
ment for the relevant years are reported as
follows: ’

No. of flats constructed

14.840
19,370
7,221

8.933




257  Written Answers

The reasons for shortfall in construc-
tion are reported as follows:—

1. Delayed completion of external
electrification work and Connec-
tion.

2. Delayed connection of water and
sewerage system.

3. 3ancnage of essential buildings
materials like Cement & Steel, C. I.
Pipes and G. I. Pipes.

(c) Inthe Action Plan forthe currentyear
ithas been planned by DDAto take up about
9,500 {lats of MIG category as against about
6,500 flats LIG category.

(d) & (e). Action plan has been prepared

by DDA for construction of 8424 flas in the

year 1993-93 as below:~

SFS 2,000
MIG 1,481
LIG 3,028
JANTA/ o
EWS 1,835
Staff 80
quarters

8,424

Out of Turn Allotment of Government
Accommodation

316. MEJ. GEN. (RETD.) BHUWAN
CHADRA KHANDURI: Will the Minister of
URBAN DEVELOPMENT be pleased to
state: :

(a) whetherthe Government proposeto
allot Government accommodation on prior-
ity basis to those Union Government em-
ployees who are the permanent residents of
the earthquake hit Garhwalregion andwhose
houses have been damaged by the earth-
quake; and
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(b) if so, the number of such applica-
tions received and the number out of them
disposed of?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No such
proposal is under consideration.

(b) Does not arise.
Projects Submitted by State Under NCR

317. SHRIMATIVASUNDHARA RAJE:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the States which fall under
the purview of the National Capital Region
(NCR) have submitted project to the Union
Government for implementing them during
the Eighty Five Year Plan;

(b) if so, the details thereof, State-wise;
and

(c) whetherany time bound programme
have been drawn for the implementation of
these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): {(a) Only one
scheme from Meerut Development Author-
ity has been received in the NCR Planning
Board during the year 1992-93.

(b) The project relates to Road Network
and electrification of Vedvyas Puri Scheme.

(c) The projects will be‘taken up and
executed 10 the extent of available funds.

Communal Riots

318. SHRISYED SHAHABUDDIN: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of communal riots which
took place during 1992 so far, State/Union
Territory-wise;
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(b) the main reasons herefor; and
(c) the number of persons killed, injured

and the loss of property caused thereby,
State/Union Territory-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
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AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) and (c). On the basis of avail-
able information, the State/Union Territory-
wise information relating to the number of
maijor communal riots that took place during
1992 upto 30 June, 1992 and the number of
persons killed and injured is given below:-

Name of the State No. of major Number of Persons
communal killed injure
riots

Gujarat 1 6 24

Uttar Pradesh 2 18 40

Karnataka 1 1 64

Kerala 1 2 44

Bihar 1 3 10

Delhi . 1 4 58

The maintenance of public order is in-  of the country;

cluded in List-l (State List) of the Seventh
Schedule of the Constitution and is, there-
fore, the responsibility of the State Govern-
ments. Thus the figures in respect of those
killed/injured and loss of property are main-
tainedbythe State Governments. The Central
Government provides para-military forces
and other materials assistance whenever
.such a request is made by the States Union
Territories from time to time.

(b) Itis the view of the Government that
communal violence is the handiwork of
communal .and anti-social elements who
exploit various factors and incidents for dis-
turbing communalpeace and harmony.

Tractors and Power Tillers
319. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) the total number of tractors and
power tillers that are in use in various States

(b) the steps taken by the Government
to make available improved quality agricul-
turaltools to the small and marginalfarmers;

(c) whether the Government propose to
reduce the prices of smalier tractors, power
tillers, threshers and harvestors;

(d) if so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY. OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
State-wise population of tractors and power
tillers is given in the statement, Annexed.

(b) the Government of India have been
implementing Crop Oriented Schemes which

- have component of subsidy for improved

agriculture implements and hand-tools.
. {c)to (e). The Government do not exer-
cise price control on farm machinery.
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STATEMENT

Livestock Census (1987) Data

(Hundreds)
State/UT Power Tillers Tractors
Andhra Pradesh 47 326
Arunachal Pradesh - -
Assam 7 7
Bihar 47 203
Gujarat 8 254
Gea 1 1
Haryana 431 1028
Himachal Pradesh 7 13
Jammu & Kashmir - 14
Karnataka 151 336
Kerala 17 19
Madhya Pradesh 103 455
Maharashtra - -
Manipur 3 2
Meghalaya - -
Mizoram - -
Nagaland - -
Orissa 5 14
Punjab - .
Rajasthan 93 869
Sikkim - -
Tamil Nadu 67 ‘0
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(Hundreds)
State/UT Power Tillers : Tractors
Tripura - -
Uttar Pradesh 170 2301
West Bengal 338 51
A & N Island - -
Chandigarh (b) 1
D & N Haveli - ’ (b)
Delhi 4 35
Lakshadweep - -
Pondicherry 2 3
—: Not available

(b): Lessthan 50
Note : The data is provisional.
[Translation)

Arson and Blasts inJ & K
320. SHRI N. J. RATHVA: Will the
_ Minister of HOME AFFAIRS be pleased to
state:

(a) the incidents of arson and blast
which took phlace in Jammu and Kashmir
during 1990, 1991 and 1992 so far;

(b) the number of persons killed and
injuredtherein;

(c) the details of compensation paid to
the affected families/persons; and

(d) the measures being taken to check
such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): The Government of Jammu and
Kashmir have furnished the following infor-
mation:

(a) Number of incidents of: - 1990 1991 1992°
(upto 15th June, '92)
(iy Arson 709 485 234
(i) Explosions 1522 667 283
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(b) The number of persons killed in terrorist violence:

(i) Civilians 461 382 266
(i) Security Force
Personal 154 168 47
(c) The Government of Jammu & and [Translation)
Kashmirhave issuedguidelines forpayment
of ex-gratis assistance to prisons killed or HumanRights Commission

permanently/partially disabled in terrorist
violence, vide their Order No. 723-GR (GAD)
of 1990 dated 10/07/90.

(d) The Government has already
stepped up pressure on terrorists and vigil
on the border. The intelligence operations
have been further intensified.

[English]

Fire Incidents in Jhuggi-Jhopri Colo-
nies

321.SHRISHRAVANKUMAR PATEL:
Will the, Minister of HOME AFFAIRS be
pleased to state:

(a) the details of fire incidents oc-
curred in the Jhuggi Jhopri Colonies of
Delhi during the last four months;

(b) the loss of lives and properties in
the fire incidents;

(c) whether any inquiry has been
conducted in this regard; and

_(d) the sleps taken to provide relief to
victims and to prevent recurrence of such
incidents? :

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) to (d). The information is being
collected and will be laid on Table of the
House. ‘

322. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government have ex-
amined the issue of constituting the Human
Rights Commission;

(b) whetherthe Union Government have
issued any guidelines to the State Govern-
ments in this regard;

{c)if so, whetherthe State Government
have submitted their reactions to the Union
Government in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB) (a)to (d). The question of setting up
a Human Rights Commission is under ex-
amination of the Government of India.
Commission is under examination of the
Government of India.

(English]

SC/ST Candidates for Competitive
Examinations

323. SHRI RAM NARESH SINGH:Will
the Minister of WELFARE be pleased to
refer to the reply given to the Unstarred
Question No. 4411 on August 26, 1991
regarding Assistance to SC/ST candidates
for competitive examination and state:
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(a) whether the information in regard to
parts (b) and (c) of the question has since
been collected;

(b) if so, the details thereot; and

(c) if not, the reasons for deléy in this
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regard?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (c). The informa-
tion in respect of Civil Services Examination
is given as under:

Year Amount No. of candidates No. of candidates
released trained for finally selected
Civil Services for Civil
(Rs. in lakhs) exam. Services exam.
1987-88 51.31 528 3 44
1988-89 68.38 574 48
1989-90 62.76 562 46
Total 182.45 1664 138

Complete informationin respect of other
examinations has not yet been received
trom all the State Governments/Union Terri-
tory Adminisrations.

Prawn Hatchery Project in Goa

324. SHRI GOPI NATH GAJAPATHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether any unique prawn hatchery
project has been set up at Benaulimin Goa;

(b) if so, the details thereof; and

(c) the details of such projects proposed
to be set up in other parts of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

(b) A shrimp seed hatchery with an
annual production capacity of 25 million post
larvae has been set up at Banaulim in Goa
under a Centrally Sponsored Scheme.

(c) Three shrimp seed hatcheries at

Chandrabhage in Orissa Suryalanka in
Andhra Pradesh and Kumta in Karnataka
are under various stages of construction.
The annual production capacity of the first
two hatcheries is 25 million prawn seed each
whereas the capacity of the third hatchery is
10 million prawn seed

Security to Media Staft

325. DR. AMRIT LAL KALIDAS

PATEL:

SHRIR. SUENDER REDDY:

SHRI RAM BADAN:

DR. D. VENKATESWARA
RAO:

DR. LAXMINARAYAN PAN-
DEYA:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government have re-
cently decided to provide tighter security to
media staff in Punjab, Jammu and Kashmir
and other sensitive States;

- (b) if so, the details thereof;

(c) the extent to which these measures
have been successtul;
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(d) whether there is any proposal to
provide similar security to all Central Gov-
ernment employees in Punjab;

(e) if so, the details thereof; and
(1) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a)to (f). Provision of security tothe
Central Government employees including
those working in media units is the responsi-
bility of the concemned State Government.
Afterthe recent incident of kidnapping of Shri
M. L. Manchanda Station Engineer, AIR,
Patiala Security arrangements in Punjab to
media personnel were reviewed and the
State Government have been requested to
beef up their measures.

[Translation]
Statue of Mahatma Gandhi Near

India Gate

326. SHRI MOHAN SINGH (DEORIA):
Willthe Minister of URBAN DEVELOPMENT
be pleased to state: ) )

(a)whetherthe Governmentproposeto
instal a statue of Mahatma Gandhinear India
Gate, New Delhi;

(b) if so, the exact site thereof; and

(c) the time by which it is likely to be
installed?

THE MINISTER GF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT

(SHRIM. ARUNACHALAM): (a) to (c). The
site where statue of Mahatam Gandhi is to
be installed has not yet been decided. The
likely date of installation canbe finalised only
after site for installation is decided.
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[English)
Oil Exploration in West Bengal
327. SHRICHITTA BASU:
SHRI RADHIKA RANJAN
PRAMANIK:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whetherthere have been firmindica-
tions available for the existence of gas and
oil in West Bengal Basins as a result of
drilling at Ichapru, Nadia, West Bengal;

(b) the amount spent so far no such
operation and with what result;

(c) whether the ONGC have decided to
further expand its activities in West Bengal
following the results obtained at Ichapur;
and :

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Indications of gas and conden-
sate have been obtained from ichapur well of
Nadia district, West Bengal.

(b) Till 31.3.92, an amount of Rs. 15.58
crores has been spentby ONGC on this well.

(c) One exploratory location Ichapur-2
has been released for drilling by ONGC
subsequent to the gas indications at well
lchapur-1.

- (d) Does not arise.
Border Disputes
328. SHRIMATIRITA VERMA:
SHRIMATI DIPIKA H.
TOPIWALA:

SHR! UDDHAB BARMAN:

Willthe Minister of HOME AFFAIRS be
pleased to state:
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(a) the States whose border disputes
are pending;

(b) the major hurdles that come in the
way for their solutions; and

(c) the initiative taken by the Union
Government to settle the border disputes
between the States?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) to (c). The following inter-state
boundary disputes are pending:~

(i) Maharashtra-Karnatakaboundary
disputes; and

(i) Punjab-Haryana boundary dis-
putes.

The view of the Central Government is
that these disputes have to be settled pri-
marily by the concerned States by mutual
discussions andgoodwill. Towards this end,
the Central Government will extend all pos-
sible assistance to the State Governments.

Shifting Cultivation

329. SHRI K. P. SINGH DEO: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whetherthe Governmenthave made
any study on the impact of shifting cultiva-
tion:

(b) if so, the States which are affected
by shifting cultivation;

*(c) whether shifting cultivation has ad-
verse effect on the production of foodgrains;
and

(d) if so, the steps taken to cheek shift-
ing cultivation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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MULLAPPALLY RAMACHANDRAN): (a)
and (b). Task Force appointed by Govern-
ment of India to study the problem of shifting
cultivation submitted it report in Octaber,
1983.

According to the report,shifting cuttiva-
tion is significantly practised in the States of
Andhra Pradesh, Assam, Bihar, Madhya
Pradesh, Manipur, Meghalaya, Nagaland,
Orissa, Tripura, Mizoram & Arunachal
Pradesh and sporadically in Maharashtra,
Kerala, Karnataka and Sikkim.

(c) Shifting cultivation is a tribal method
of cultivation being practised by tribal popu-
lationmainly on hill slopes, at preset leading
low yields and soil erosion.

(d) A pilot project for controt of shifting
cultivation with 100% Central assistance for
settlement of 1300 families with atotal outlay
of Rs. 146 lakhs was taken up during the 5th
Five YearPlan. Based onits experience, the
scheme for control of shifting cultivation was
launched during 1987-88 with 100% Central
assistance to the State Plan in Andhra
Pradesh, Orissa and all the State of North
Eastern Region. Against the targettedsettle-
ment of 25,000 families with an outlay of Rs.
75crores, 26,532 families were identified for
settlement and the scheme remained-in
operation upto 1990-91. The scheme now
stands transferred to the State w.e.f. 8th
Plan.

Encroachment of Footpaths

330. SHRI PROBIN DEKA: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the National Commission
on Urbanisation have made any recommen-
dation in their report 1o remove encroach-
ments on footpaths for the convenience of
pedestrians;

(b) it so, whether the State Govern-
ments have been advised to implement the
recommendation of the Commission; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI M. ARUNACHALAM): (a) No, Sir.
However, National Commission on Urbani-
sation recommended that squatting on land
which constitutes a right of way, should
generally be cleared of encroachment.
Squatting on public land may be regularised
where possible. But land requied for public
and social purposes must be protected and
selective relocating of squatters from ecol-
ogically sensitive land must be undertaken.

(b) Dces not arise.
(c) Does not arise.
Privatisation of DDA

321. SHRIJEEWAN SHARAM: Willthe
Minister of URBAN DEVELOPMENT be
pleasedto referto the reply given on August
19,1991 to Unstarred Question No. 3363
and state:

{a)whetherthe investigations havesince
been completed by CBI:

(b)ifso,the detailstnereof andif not, the
reasons therefor;

(c) whetner the Government proposed
toprivatise the Delhi Development Authority
to remove corruption and to make it more
effective; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The investigation report from CBI has not
been received.

(c) and (d). There is no proposal under
the consideration of the Gowvt. to privatise
DDA.
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[Translation)
Constitution of Oil Selection Board

332. SHRI SIMON MARANDI: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the composition of the
Oil Selection Board since January, 1990 to
date;

(b) the dates on which changes in the
composition of Oil Selection Board have
been made during the aloresaid period; and

(c)the time which the present il Selec-
tion Board is likely to be constituted and the
reasons for delay in this regard?

THE MINISTEROF PETROLEUM AND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) to (c). Tili 25th January, 1991,
each Oil Selection Beard comprised a re-
tired Judge of High Court, a retired senior
civil servant and a prominent public figure.

Reconstitution of the Oil Selection Board
is under active consideration of Govern-
ment.

[English]
Starvation Deaths
333. KUMARI PUSHPA DEVI
SINGH:
SHRI RAMASHRAY PRASAD
SINGH:

Willthe Minister of AGRICULTURE be
pleased to state:

(a) the number of starvation deaths
reported from each. State/Union Territory
Administration during the currerit year; and

(b the steps taken/ proposed by the
Union Government to provide acequate re-
liet measures andto check starvation deaths
in the country?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) No
report of starvation deaths have been re-
ceived from any State Govemment/Union
Territory Administration during the current
year.

(b) The State Governments are imple-
menting various programmes in the drought
affected areas which include generation of
employment, promision of drinking water
andfodder andassuring availability of ensen-
tial commodities in critical areas.

Bride Burning Cases in Delhi
334. SHRIKARIYAMUNDA:
SHRI REJENDRA AG-
NIHOTRI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of bride buming cases
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reported in Delhiduring each of the last three
years;

{b)-the number of husbands facing trial
in this connection;

(c) whether a Woman Crime Branch of
Delhi Police was set up only to deal with the
matters relating to atrocities on women;

(d) whetherthere have beencomplaints
thatinspite of serious allegations, F.|. Rs are
not registered in the Woman Crime Branch;
and :

(e) if so, the action proposedto be taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) and (b). The number of bride
burning cases reported and the number of
husbands facing trial during 1989, 1990,
1991 and 1992 (Upto 30.6.92) is as under:—

Year Cases No. of Husband
reported facing trial

1989 312 79

1990 262 97

1991 353 95

1992 122 41

(upto 30.6.92)

(c) Yes, Sir. Drug Paddling in Delhl

(d) and (e). The Delhi Police have re-
ported that complaints, which disclose
congnizable offences, are registered at the
concerned Police Station. Whenever, a
complaint of non-registration of F. I. R. is
received, strict.action is taken against the
defaulting official.

335. SHRIMATI SAROJ DUBEY: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Govemment have iden-
tified the areas in Delhi where drug peddling
is flourishing;
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(b) it so, the details thereof;

(c)the source of procurement of drug by
the drugs peddlers operating inthese areas;
and

(d) measurestaken/beingtakentocheck
drug peddling in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a)and (b). The statement showing
areas which are most prone to drug addic-
tion is enclosed.

(c) The Delhi Police have reported the
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some diversion from llicensed areas of
Madhya Pracesh, Uttar Pradesh and Rajast-
han.

(d) Government have taken various
legislative, administrative and preventive
measures to counter the drug peddling situ-
ation in the Capital. The Narcotic Drugs and
Psychotropic Substances Act, 1985 has been
enacted to eradicate this social evil. Hebitual
drug peddlers are booked under this Act.
Continuous watch is maintaied on drug
peddlers. Public is also educated through -
the media, posters and hoardings, slides in
cinemas, staging of anti-drug short plays. .
De-addiction camps are organised to in-
crease awareness among the people.

Afghanistan and Pakistan are the sources/ STATEMENT
channels for Heroin/Smack/Opium. Similarly
Pakistanand Nepalare the source for Charas. List of Project Target Areasormostdrug
Recently it has been noticed that there is Affaced Areas of Delhi
Sl. No. Target Area Police Station Police Distt.
1. Welled City Chandni Mahal Cental
2.  Welled City Kamia Mkt. Central
3. YamunaPushta Kotwali North
4.  DelhiUniversity Maurice Nagar North
5. Mangolpuri Mangolpuri North-West
6. Sagarpur Dabri South-West
7. Prasad Nagar - Prasad Nagar Central
8. J.J. Colony, Nangloi Nangloi West
9. - InderPuri Inderpuri South-West
10. J.J. Colony, Jalvihar Lajpat Nagar South
~ 11, AnandParbat Anand Parbat West
12, MayaPuri Maya Puri South-West
13. Bhanjaﬁ Pura J. J. Coloney Bhajanpura North-East
14.  Nand Nagri Nand Nagri North-East
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Sl. No. Target Area Police Station Police Distt.
15.  New Seelampur Seviampur North-East
16.  AndhaMugal Proi g ceagal North
17.  JNU Campus Vasant Vihar South-West
18.  AmbedkarNagar Ambedkar Nagar South
19.  Mata Rameshwari Nehru Ngr. Prasad Nagar Central -
20. J.J. Colony Yamuna Pusta |. P. Estate Central
1. 7. O. Bridge
21.  Vivek Vjhar Vivek Vihar East
22. KalyanPuri Kalyan Puri East
23.  Trilok Puri Trilok Puri East
24. Connaught Place Connaught Place New Delhi
25.  Jhuggi Kali Bari Mandir Mandir Marg New Delhi
26. Narels/Bawana Narela North-West

Spread of Militant Activities ot Jammu
Region

336. SHRIGURUDAS KAMAT: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Kashmiri militants are fast
expending their area of operation to Jammu
region;

(b) if so, the reasons therefor; and

() the steps being taken to curb the
spread of militaney to Jamna region?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) to (c). The Government of
Jammu and Kashmir have informed that
some terrorist activities have been reported

in Jammu Region, particularly in Doda Dis-
trict. The State Administration is keeping a
close watch on the situation and taking suit-
able measures to counter disruptive and
antinational activities there.

Fire in Multi-Storeyed Buildings in Delhi

337. SHRIVILAS MUTTEMWAR:
SHRIVIJAY NAVAL PATIL:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a)the.numberthe multi-storeyedbuild-
ing in Delhi in which fire broke out during
1992; * :

(b) the loss of lives and properties;

(c) the number of multi-storeyed build-
ings in Delhiwhich are still without fire safety

. measures; and
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(d) the action Government propose of
*1ake against the building owners?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOBY): (a) 37

(o) The Delhi Fire Office has reported
that th.ere was no loss of life in these inci-
‘Gents. The loss of property is estimated at
about Rs. 18.7 lakhs.

“{c) 142

{d) The owners of the 142 buildings in
Delhi have been issued notices under the
Delhi Fire Prevention and Fire Safety Act,
1986 and rules framed thereunder. Exten-
sion of time was granted upto 30.06.92 to
complete allthe minimum fire safety require-
ments in these buildings.

@
Central Assistance for Development
of Cities in Orissa

338. SHRIMATIFRIDA TOPNO:Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whetherthe Union Governmenthave
received any proposal for the development
¢ cities in Orissa;

(b) it so, the names of the cities pro-
posed to be developed; and

i (c) the steps taken by the Union Gov-
,ernmenttoclearthe proposal of the Govern-
‘men? of Orissa?

i THE MINISTER OF STATE IN THE
|MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a)to (c). Based
n various proposals received from the
Government of Orissa, Schemes have been
jundertaken in 22 towns and Central assis-
tance anounting to Rs. 710.75 lakhs re-
leasedfrom 1979.80to March, 1992. Forthe
urrent financial year 1392-93 Government

f Orissa has submitted alist of seventowns
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in the following order of priority for inclusion
under the IDSMT Scheme.

1. Jaipur

2. Basudevpur
3. Athagarh
4. Jhareuguda
5. Bhanjanagar
6. Titiklagarh
7. Umerkote

Proposal submitted by the State Gov-
ernments for Central Assistance under the
IDSMT Scheme are cleared from time to
time in accordance with the guidelines in
force.

Food Processing Industries in Private
Sector

329. SHRI M. RAMANNA RAI: Wili the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether the Union Government
propose to allow the foreign companies to
set up food processing industries in the
Private Sector;

(b) whether any foreign company has
approachedfor setting up of food processing
industries; and

(<) if so, the reaction of the Union Gov-
ernment thereto? :

- THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) Yes, Sir.

(b) and (c). Equity pariicipaiion by for-
eign companies have been nermitted in 29
joint ventures in various tood prccessing
indusiries and deep sea fishiriz.
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[Translation)
Rise in Price of Fruits and Vegetables

340. KUMARI UMA BHARTI: Will the
Minister of AGRICULTURE be pleased to
state:

{a) whether the Government are aware
of the steep hike in prices of fruits and
vegetables in most of the cities;

(b) if so, the reasons for their increase;

(c) the efforts being made by the Gov-
ernment to reduce their prices;

(d) whetherthe Government proposeto
distribute these items through public distri-
bution system;

(e).if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
There has been some increase in the prices
of centain vegetables andfruits during recent
months comparedtothe corresponding perod
last year.

(b) The increase in generally in line with
the inflationaly trends in the economy. Be-
sides, the recent strike by truck operators
has also aggravated the situation.

(c) In order to keep the prices of vege-
tables under check, Government of India
have been implementing a central sector
scheme for the production of fruits and
vegetables in the country. Another central
sector scheme on integrated development
of tropical and arid zone fruits has also been
implemented for production of fruits in the
country.

(d) No, Sir.

(e) Question does not arise
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(f) Inclusion of additional items for dis-
tribution using the PDS outlets is done by thes
State Governments/U.T. Administrations
who are primarily concerned with functional
aspects.

Banana Production
341.SHRIMAHENDRA KUMAR SINGH

THAKUR: Will the Minister of AGRICUL-
TURE be pleased to sate:

(a) the total production of banana dur-
ing 1990-91;

. - -{b)thetotal quantity of banana exported
during the last year;

(c)whether there has been shortage of
bananainthe country dustoits exports; andv

(d) if so, the steps taken to meet the
domestic requirement of banana of the
country? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMACHANDRAN): (a) The
total production of banana during the 1990-
91 was 67.343 lakh tonnes.

(b) the quantity of banana exported
during 1990-91 and 1991-92 was 290.2 and
267.6 Metric Tonnes, respectively.

" (c) No, Sir.

(d) Does not arise.

LPG Connections

342. SHRIGAYA PR ASAD KORI: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a)the number of persons in the waiting
lists for LPG connections as on date, State-
wise; and

(b) the number out of them proposedto



285  Written Answers ASADHA 18, 1914 (SAKA)

THE MINISTEROF PETROLEUMAND (b) As on date, 5 lakh new connections
NATURAL GAS (SHRI B. SHANKAR-  are proposed to be released. However,
ANAND): (a) A statement giving requisite =~ depending on the availability of the product,

additional releases could be consider.

STATEMENT

Statement waiting List as of 1.4.92
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besanctioned LPGconnectionsduring 1992-  information as on 1.4.1992 is given in the
937 statement attached.

Gigs in Lacs
SlI. No. States Waiting List
1. AndhraPradesh 4.81
2.  Arunachal Pradesh 0.1t
3. Assam 1.23
4. Bihar 1.93
§. Goa 0.54
6. Gujarat 6.08
7. ngyana 2.65
8.  HimachalPradesh 0.50
9. Jammu & Kashmir 0.56
10. Kamataka 3.55
11.  Kerala 2.86
12. Madhya Pradesh 3.8
13.  Maharashtra 14.34
14.  Manipur 0.20
15. - Meghalaya 0.07
16. Mizo_ram | 0.08
17. Nagal_and 0.12
18.  Orissa 0.73
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Gigs in Lacs

Sl. No. States Waiting List
‘ 19. Punjab 4.28
20. Rajastharl 6.36
21.  Sikkim 0.03
22. Tamil Nadu 8.27
23.  Tripura 0.21
24. Uttar Pradesh 10.39
25. West Bengal 6.95

Union Territories
1. A Andaman & Nicobar 0.05
2. Chandigarh 0.68
3. Dadra & Nagar Haveli 0.01
4. Dehi 6.12
5. Daman 0.02
6. Lakshadweep 0.00
7‘. Pondicherry 0.23
8. Silvasa 0.00
9. Diu 0.00
Total 87.75
[English) (a) the details of the Agricultural Re-

US Assistance to Agricultural Research

343.

Projects

SHRI ASHOK ANANDRAO

DESHMUKH: Willthe Minister of AGRICUL-
TURE be pleased to state:

(b) the total cost of each project;

search projects funded by United States of
America during the last three years;

(c) the contribution of United States of

America of thesa projects; and
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(d) the time frame for completion of
these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Sir, the research areas covered
underthe project include Soybean, Posthar-
vest Technology, embryo transfer, Agro-

forestry etc.

(b) and (c). A Statement giving the de-
tails is enclosed.

(d) The Agricultural Research Project
startedin April, 1984 has been terminated on
30th June, 1992,
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Alleged Bungling in Allotment of DDA
Flats

344.DR. VASANTNIWRUTHIPAWAR:
Wilithe Minister of URBANDEVELOPMENT
be pleased to state:

(a) whether there is a large scale bun-
gling allotment cf DDA flats even after com-
puterisation;

(b) whether inspite of making iuii pay-

ment of the demand note of DDA, the pos-
session of flats is not given;

(c) whether interest on amount paid to
DDAIs givento allottere tillthe possession of
flats Is given; and

(d) if so, atwhat rate and otherdetailsin
this regard? '

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT

(SHRI M. ARUNACHALAM): (a) According
to DDA, there is no bungling in the allotment
of DDA flats.

(b) After the allottere makes the pay-
ment and submits documents as per De-
mand Letter within the stipulated period,
possession letter is issued by DDA.

(c) and (d). As per policy of DDA under .

SFS, the interest towards late construction is
given upto the date of issue of 5th and final
demand letters issued in bulk, if there is
delay in construction beyond 2 1/2 years
fromthe date of issue of allocation letter. The
interest is paid @ 7% PA for the first six
months and thereafter 10% per annum.

In othercases, i. e. MIG, LIG and Janta
categories interest @ 7% per annum is paid
where there is abnormal delay in handing
over possession of the flat to the allottere or
has been dafferedby the DDA.

Foreign Exchange Earnings of Indian -

Chartered Fishing Companies

345.SHRIM. V. V.S.MURTHY: Willthe
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Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) the foreign exchange eamed by
Indian chartered fishing companies during
1989-90, 1990-91 and 1991-92;

(b) the details of the chartered fishing
trawlers operating in the Indian Economic
zone water for the last tow years and at
present;

(c) whether there are any Indian char-
tered fishing companies which have not ful-
filled the charter obligations and have for-
feited their deposits during the last three
years;

(d) if so, the details thereof; and

(e) whetherby changes have been made
in the charter fishing policy and if so, the
detaiis thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) As perthe voyage reports receivedin this
Ministry, the data pertaining to foreign ex-
change earnings of the Indian chartered
fishing companies during the calendar year
1989, 1990 and 1991 are as under:-

inUS$
14989 1654119
1990 3747388
1991 1565410

(b) The details are given in the
statement attached.

(c)to(e). No Indian chartering company
has forfeited their deposit during the last
three years, although some of the compa-
nies have not fulfilled the charter obligaion.
Joint ventures in deep sea fishing and leas-
ing of foreign fishing has been accepted as
fulfiiment of charter obligation apart from
acquisition of vessels.
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STATEMENT

According to the information furnished by Coast Guard Headquanérs. New Delhi, the
number of cahrteredtishingtrawlers (foreign) operated during the yaars 1990, 1991and 1992

(June, 1992) are as under:-

1990 No. of Trawlers. No. of Companies
March 77 39
June 79 39
September 104 48
December 69 33
1991

March n | 34
June 67 35
Septerﬁber 39 21
December 29 16
1992

March 7 6
June 22 13

2. Types of the vessels operated
under charter during the above period were
pair trawlers, stern trawlers and tuna long
liners. The tlag states of these trawlers were
Honduras, Panama, Korea & ltaly.

Royalty on Crude Oil to Gujarat

346. SHRI HARIN PATHAK: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the demand made by the Govern-
ment of Gujarat for rate of royalty on crude
oil;

(b) the details of recommendations of
the Eswaran Committee; and

(c) the follow-up action taken thereon?

THEMINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Inthe Memorandum submitted
to the Easwaran Committee Government of
Gujarat had asked for royalty on crude oil to
be fixed at Rs. 730/- per metric tunne for the
period beginning 1.4.1990.

(b} and {(c}. No decision has been taken
on the recommendations of the Committee.

SurpﬂowerCuItlvatlon
347. PROF. UMMAREDDY VE- °

NKATESWARLU:  Will the Minister of
AGRICULTURE be pleased to state:
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(a) the quantity of sunflower produced
during each of the last three years, State-
wise; and

(b) the percentage and quantum of the
sunflower oil produced during the said pe-
riod out of the total edible oil produced inthe
country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

'ASADHA 18, 1914 (SAKA)
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MULLAPPALLY RAMACHANDRAN): (a) A
Statement giving production of sunflower
during 1989-90, 1990-91 and 1991-92 (likely),
State-wise, is annexed.

(b) The table gives the percentage and
quantum of sunflower oil produced during
1989-90, 1990-91 and 1991-92 (Prov.) out
of the total edible oil produced in the coun-

try -
(‘000 tonnes)

Commodity 1989-90 1990-9¢ 1991-92(Prov.)
Suntlower Oil 227 320 333
Total Edible Oil 4566 4850 4979
Percentage share of 4.97% 6.60% 6.79%
sunflower oil in the total
oil production

STATEMENT

Production of Sunflower During 1989-90, 1990-91 and 1991-92 (Likely), State-wise

(‘000’ tonnes)

States 1989-90 1990-91 1991-92 (Likely)
Andhra Pradesh 64 131 122
Haryana 7 27 50
Karnataka 246 362 457
Madhya Pradesh 11 18 45
Maharashtra 258 303 119
Punjab _ 25 .23 120
Tamil Nadu 13 1 18
Uttar Pradi;sh ; .6 9 6
Others ‘ 1 5 3
All India 631 940

889
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[Translation)
" Espionage by Pakistani Nationals

348. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of HOME AFFAIRS be

pleased to refer to the reply given to the -

Unstarred Question No. 2685 on March

12,1992 regarding espionage by Pakistani
Nationals and state:

(a) whettier the information in regardto

parts (a)to (c) of the question has since been
collected; .

(b) if so, the details thereof; and

regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) Yes, Sir.

(b) According to the available informa-
tion, 6 cases suspected espionage involving

Pakistani nationals have come to notice

during September, 1991 to February, 1992.
Cases have been registered against the
persons involved under the Official Secrets
Act, 1923, IPC etc.

(c) Does not arise.
[English]
» Legislation on Rent Control Law
349. SHRISHRAVANKUMAR PATEL:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:
(a) whetherthe Government propose to
bring forward a legislation on model rent
control law for various metropolises;

(b) if so, the details thereof;

(c) whether any survey has been con-
ducted regarding dwelling units lying vacant

JULY 9, 1992

(c) if not, the reasons for delay in his
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butfor the rent control law in Delhi, Bombay
and other metropolises; and ’

(d) f so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) The Mode! Rent Control Law will be
laid onthetable ofthe Sabhainthis Session.
The objective is to balance the Interests of
landiords and fenants, expand the rental
housing stock, permit periodic revision of
rent, ensure batter maintanance and speed
up the adjudication of disputes.

(c)and (d). No specific survey has been
conducted regarding dwslling units lying
vacant on account of the rent control law, in
Delhi, Bombay and other metroplises.

Primary Cooperative Societles

350. SHRI SOBHANADREESWARA
RAO VADDE: Wilithe Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Agricultural Credit
Review Committee (ACRC) has suggested
tothe Governmentto evolve business devel-
opment plans for Primary Cooperative So-
cieties to make them economically viable;
and

(b)if so, the reaction of the Government
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

{b) For making the Primary Agricultural
Cooperative Societies economically viable
and thereby strengthening the rural credit

~ delivery system, a Business Development

Planning programme has been imitiated by
the Government in various States/UTs.
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Kerosene to Kerala
351. PROF. K. V. THOMAS: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the quantity of Kerosene allotted to
Kerala since January 1992 so far;

(b) the quantity of kerosene intake by
the state;

(c) whetherany representation has been

ASADHA 18, 1914 (SAKA)
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received to increase the commission of kero-
sene distributors under the public Distribu-
tion System; and

(d) if so, the action taken, thereon?

THEMINISTEROF PETROLEUM AND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) and (b). Kerosene allocated to
the State of Kerala and released made dur-
ing January, 18992 to May, 1992 are as
follows: '

(in MTs)
Month Allocated Quantity Sales
January, 1992 22084 21427
February, 1992 22084 22000
March, 1992 22084 21954
. April, 1992 22084 21691
May, 1992 22084 21867
(c) Yes, Sir. the Eighty Five year Plan period;

: (d) Oil prices Review Committee
. (OPRC}) has considered in its Report the

* question of the commission of SKO
Distributors alongwith other issues. A
"decision is yet to be taken on the report of
the QPRC.

Animal Husbandry

352. SHR! GOPI NATH GAJAPATHL:
: Wili the Minister of AGRICULTURE be
. pleased to state:

(a) whetherthe Government proposeto
implement new scheme in Orissa for the
development of animal husbandry during

(b) if so, the details thereof; and

(c) the amount earmarked for the pur-
pose? *

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK. C.
LENKA): (a) Yes, Sir. For the development
of animal husbandry in the country, Govern-
mentintends tojmplement some new scheme -
during the 8th plan periodincluding the State
of Orissa.

(b) and (c). A statement is given in the
appendix.
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STATEMENT
S. No. Name of Scheme Proposed outlay for 1992-97 -
(Rs. in lakhs)
1 2 3
1. National Bull Production Programme 1975
2. Nationaltam/buck production programme 1250
and programme for rabbit development.
3. Development of pack animals 200
4. Assistance to States for integrated 1000
piggery development
5. Animal Husbandry Extension Programme 1000
6. Central Directorate of Animal Health 1975
7. Central Poultry Development Organisation 3475
8. Central Coordinating Agency for Meat Production 2525
Kumher Riots Willthe Minister of HOME AFFAIRS be
pleased to state:
353. SHRI MANQRANJAN
. BHAKTA: (a) whetherthe Union Government have

SHRIHARI KEWAL PRASAD:
SHRI ANBARASU ERA:
SHRI P. C. THOMAS:
SHRIRAM VILAS PASWAN:
SHRIBARE LALS JATAV:
SHRI SUBASH CHANDRA
NAYAK:
SHRI CHHEDI PASWAN:
SHRI SHARAD DIGHE:
SHRIK.P.REDDAIAH YADAV:
SHRIHARI KISHORE SINGH:
DR. SOUDHIR RAY:
SHRISHARAD YADAV:

SHRI MOHAN SINGH (DEO-

RIA):
SHRIROSHAN LAL:
SHRIN. J. RATHVA:
SHRI BHAGWAN SHANKAR
RAWAT:
SHRIGEORGE FERNANDES:

ordered any inquiry into the incident of riots
whichtook place in Kumhertown in Bharatpur
district of Rajasthan recently;

(b) if so, the details thereof;

(c) the estimated loss of life and prop-
enty suffered by SCs/STs;

(d)whetherthe Union Govemnmenthave
received any complaints regarding lapses
on the part of the Government of Rajasthan
in controlling the riots;

(e) if so, the details thereof;
(f) whether any instruction have been

issued o the State Governments to prevent
the recurrence of such incident; and
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(g) if so, the details thereof?

THE MINISTER OF STATE IN THE.

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) and (b). On the request of the
State Government, the Central Bureau of
Investigation has taken over investigation
into the incident of riots in Kumher town.

(c) As per the report of Govt. of Rajast-
han 13 persons have died. The estimated
loss suffered mainly by the Jatavs is approxi-
mately Rs. 80.22 lakhs according to a pre-
liminary estimate.

(d) and (e). Following the riots, a num-
ber of delegations visited Kumher and gave
their views/suggestion which have been
forwarded to the State Government for
necessary action.

(f) and (g). Instruction have been issued
from time to time to all the State Govern-
ments regarding the precautionary meas-
ures to be takento prevent atrocities against
SCs/STs. The latest instructions were is-
sued on 28th April, 1992.

lmiaort of Crude Oil and Petroleum
Products

- 354. SHRI CHANDRA JEET YADAV:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased 1o state:

(a) whether the Government have en-
tered into an agreement with Ironto import 2
million tonnes to crude oil;

(b) if so, the estimated import of crude
and petroleum products during the current
financial year;

(c) the sources from where the remain-
ing quantity of crude/petroleum producedto
proposed to be imported;

(d) the estimated growth rate in the

consumption of petroleum products during

the current financial year; and
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(e) the estimated cost involved in the
import of crude and petroleum products
during the current financial year anu vy what
percentage it is higher than the lust year
imports in terms of foreign exchange?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Indian Oil Corporation have
entered into a term contract with M/s. Na-
tionallranian Oil Company, Irantoimport 2.0
MMT crude oil during 1992-93.

(b) At present, Government have ap-
proved the impont of 26.66 MMT of crude oil
and upto 10.6 MMT middle distillates within
a ceiling of US $5.1 billion and about 1.32
MMT of other petroleum products.

(c) The remaining quantities would be
imported both under term contracts as well
as in spot purchases.

(d) and (e). Consumpticn of petroleum
products will depend upon several factors
including level of economic activity, availa-
bility of foreign exchange etc. The import bill
during the current year will depend upon the

prices prevailing inthe international market.

Deaths Due to Heat-Wave

355. SHRIN. K. BALIYAN:
SHRI MAHESH KANODIA:
SHRIBALRAJ PASSI:
DR. RAMESH CHAND
TOMAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of persons died due to
heat wave during the current year in the
country, State/Union Territory-wise; and

(b) the details of preventive measures
taken or proposedto be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR
MULLAPPALLY RAMACHANDRAN): (a
and (b). The information is being collectec
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from the State Governments/Union Territo-
ries andwillbe laidonthe Table ofthe Sabha.

Research Station for Temperate Fruits

356. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
AGRICULTURE be pleased to refer to reply
given to Unstarred Question No. 3872 on
April 22, 1985 and state:

(a) whether the Research Station for
temperate fruits at Bharsar in Pauri Garhwal
(U. P.) has since been set up by the Indian
Council of Agricultural Research;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the
time by which it is likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No, Sir.

(b) Does nor arise.

(c) It has been decided 1o set up a
Central Institute of Temperate Horticulture A
Regional Station of this institute has already
been started at Mukteshwar in U. P. hills,
instead of Bharsar.

Exploration of Oil and Natural Gas

357. SHRIRAM NARESH SINGH: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(2) Ine terms and conditions \aid down
by the Government for grant of exploration
rights for oil and natural gas to toreign com-
panies;

(b) the contracts entered into with for-

sign companies for exploration of oil and
natural gas during 1990-91 and 1991-92;
and

(c) the estimated quantity of oil and

JULY 9, 1992
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natural gas discovered by these ccmpanies
during the said period?

THE MINISTEROF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) The contracts envisaged unde’
the Fourth Round of bidding would be Pro-
duction Sharing Contracts. The salientterms
ans conductions are:

{i) Contract period will be 25 years
extendable by 5 years;

(i) Exploration period willbe maximum
7 years divisible into three phases
of which no phase will exceed 3
years;

Bidder will bid for minimum work
obligation in each phase;

(iil)

(iv) Sharing of profit oil is a biddable
tembasedon asliding scaletiedto
post-tax rates of return or muttiples

of investment recovered;

(v) Gowt. of India shall have the first
option to purchase the company’s
entitlement of crude oil from con-
tract area;

‘(vi) There shall be no signature for

produetiori bonuses;

(viij Assignments are possitle subject

to Government approval.

(vii) Companies are exempt from pay-
ment of customs duties, toyalty to
cess; and

(ix) Foreign companies will be subject
to corporate income-tax at 50%,
Indian companies at existing rates
of corporate income tax.

(b) Nil.

(). Nil. -
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Exploration of Ol
[Translation}

358. SHRIMATI SHEELA GAUTAM:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have al-
lowed some Indian Companies to explore
oil, particularly in Bombay High;

(b) if so, the details thereof;

(c) the places in the country where oil
has been explored; and

(d) the details of the programme for oil
exploration and drilling of during the current
year?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) and (b). No. Sir. However, four
blocks in Bombay Offshore basin were of-
fered under the Fourth Round Bidding.

(c) Exploration of oil has been/is being
conductedinthe States of J&K, H.P., Punjab,
Haryana, Rajasthan, Gujarat, Tamil Naduy,
AP, MP.,UP, Bihar, W. Bengal, Tripura,
Assam, Meghalaya, Nagaland, Mizoramand
Arunachal Pradesh onland and contiguous
ofishore along Easternand Western Coasts
of India.

(d) The details of the Programmes for oil
exploration and drilling by ONGC/OIL during
the current year (1992-93) are given below:

ONGC
Seismic survey : 61034 SLK.

: 1123.90 thousand
metres.

Drilling meterage

olL
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Seismic survey : 4050 line xms. of 2
D survey 100 sq.
kms. of 3 D survey.

Driling : 146thousand i:ies.

[English]

Water Board for Delhi

359. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOFPMENT
be pleased to state:

(a) whetherthe Government proposeto
set up an independent Board for supply of
water in Delhi;

(b) if so, the time by which the proposed
Board is likely to be set up; and

. (c) whether the Board will be under the
control of the Union Government or the
proposed Legislative Assembly of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (¢). The
matler is unaerconsideration ¢f the Govern-
ment.

Restoration of Normalcy in Jammu and
Kashmir
360.  SHRIMATIVASUNDHARA
RAJE:
SHR! KAMAL CHAUDHARY:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the number of militants' hide-outs
busted, the number of militants killed and
arrested in Jammu and Kashmir during the
last three months;

(b) the number of security personnel
and civilians killed by militants in the State
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during 1992 so far; 3.
(c) the details of militant outfits active in 4,
the State at present; and
S.
(d) the steps being taken for restoration
of normalkey in the State? 6.
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS 7.
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR! M.M. 8.
JACOB): (a) to (d). Statement | and Il are
attached. 9.
STATEMENTA “10.
The Gevernment of Jammu & Kashmir 11.
have infcrmed that between March and mid
June, 1992, 205 terrorists were killed and 12
570 persons were arrested. Combing and
search operations based on specific intelli- 13.
gence reports were carried out in a large
number of terrorist hide-outs. 14.
In 1992 (Upto 15.6.1992), 266 civilians 15.
and 47 security force personnel were killed _
in terrorist violence. 16.
According to available information, 119 17.
terrorist outfits have been reported in the
State. Their list is enciosed. 18.
The Government has already stepped 19.
up pressure on terrorists and vigil an the
border. Intelligence operations have been 20.
further intensilied.
21.
STATEMENT-I
22.
List of Militant/Subversive Organisations :
functioning in Kashmir Valley 23.
1. J&K Peoples League 24.
Shabir Shah taction 25.
2. Muslim Janbaz force 26.

Written Answers

Dukhtaran-e-Islam
Islamic Students League
Muslim liberation front

People League
(Farooq Rehmani faction)

Tehrik-e-Jehad Islami
Tehrik-e-Mazmat Kashmir
Islamic Revolutionary front
Islamic revolutionary force
J&K Harkat-ul-Mujahidin
Muslim students federation
Hizbullah Islami Jamhooria
Zia Tigers

Zarb-e-Kalim
Bihat-ul-Islam

Mujahi-deen Kashmir

JEK Mamaat-e-islami
Hizbul Mujahideen
Hizb-e-islami

Allah Tigers

Muslim United Gurellia
IslamiJamat-e-Tulba
khwan-ul-musalmeen
Youth Mumjahideen front

Dikhtaran-e-mitat

316
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27.
28.
29.
30.
3.
32,
a3,
34.
35,
36.
3.
38.
39.
40.

41.

42.

43.

45,
46.

47.

49.

Written Answers

Islami Tehriq tutba

Al Badr.

Al Tayat

Al Ansar Mujahidin.
Employees Fad. movement
JKLF

Muslim Khawateen markaz
JK.S.LF.

Islamic students league.
J&K People’s conference
Tehrik Huriyat J&K

United Jehad Council
Mutahid Mujahideen Islam
Al. Umar Mujahideen

International Coordination
Committee

Kashmir Liberation Cell
Lashkari Ayubi

Al - Barq.

K-2

Kashmir Tigers United Front
Al-Hatif

Muslim Conference
Pasdaran-e-islam

Mahaz-e-Azadi

ASADHA 18, 1914 (SAKA)
51.

52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64,
6S.
66.
67.
68.
69.
70.

.

72.
73.

74.

Operation Balakot
Kashmir Freadom moven: i
Ahliyat-ul-Mujahideen

Al - Hamza

Al - Hehad

Al- Khommi

Al - madad Yadgari Ali
Al-Magboot

Al Mustafa Tigers

Al Ahmere Committee
Altaf Liberation Org.
Dukhtaran-e-Kashmir
Haltuf Muajhidin

Hizb Aliah

Kashmir Mujahiddin Isiam
Hizubul-Nissa

Hussainin Tigers

Ingalabi Council

Insar Allah

Ishtaq Gurila tront

Islamic Liberation movement

Islamic Nanda force
Islamic Tehrik Inqalab

J&K Al-barg Mujahidin
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75.

76.

77.

78.

79.

80.

81.

82.

83.

84.

85.

86.

87.

88.

89.

90.

91.

92.

93.

94.

95.

96.

97.

98.

Written Answers JULY 9, 1992
Islamic Jung. 99.
J&K ltihad party 100.
Janbaz Federation 101.
Kashmir Liberation Alliance (KLA) S
Kashmir Liberation Tigers (KLT)

103.
Kashmir Tigers united front

104.
Lashkar -e- mujahidin

105.
Mohamadiyatigers

106.
Mujahidin Islan J&K
Mujahidin Islami Kashmiri 107.
Mujahidin Jang Badar 108.
Muslim Rangers force 109.
Muslim Revolutiuonary {ront 110.
Students Liberation front. 111,
Shahhab-ul- Musalameen 112
Tehrik-e-Khaksar 113.
Tehrik-e-Islam 114.
Tigers Liberation front 115.
Urtan Gureilla Army

116.
Yalgar Haider

117.
Youth Mujahidin front

118.
Zab-e- Mujahidin 119.
Zia Missionary force 120.
Gujjar Tigers 121.
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Kmr. Victory Commando group
AlJehad
Kashmir Azadi Tazim

Muslim Liberation front
(Ansar-ul-islam)

Students revolutionary council
Kashmir Liberation tigers
Kashmir student liberation front

Hizb-e-bullah islami Jamhuriat

Kashmir liberation Army.
Lashkar-e- Mujakahidin
Adamsena (KLF)
Inqalabi Council

J&K Red revenge

Al Zulfiqar J&K Bureau.
Al lgwan

Al-Fidian

All J&K students & youth
liberation front

Al- samash

Hard sto-ne

Al - Fateh League

Al Maghool Muslim Mujahidin
Red Kashmir

Youth league
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122. Al Mustaq Lib. tigers

103.  Al-Amin Liberation Org.
124. Muslim Liberation front
125. Sata-ara Muslim league
126. Fathermovement-Kupwara
127.  Kashmir Mujahidin
128. Khomeni Commandos
129. Al.Ingalab
130. MuslimJanbaz Force
131.  Hai-al-Jehad
132. ChistiMujahidin-Doda
133.  AISSF.
134. Zia Tigers force
135. AlFatah.

Indlan Reserve Police

361. SHRIV. S. VIJAYARAGHAVAN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a)whetherthe Union Governmenthave
any proposal to form Indian Reserve Police’
to assist States for maintaining law and
order;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
formed?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

ASADHA 18, 1914 (SAKA)

Written Answers 322

JACOB): (a) A proposalis under considera-
tion of the Central Government to assist
State Governments in raising India Reserve
Banks foraugmenting the State police forces.

(b) Under the scheme the State Gov-
ernments will raise and maintain the Bns, but
the cost of theirinitial raising willbe borne by
the Central Government by way of 50%
grant and 50% longterm interest free loan.
Proposals have been received from some
States for raising of India Reserve Bns.

(c) Government will take a decision in
the matter on receipt of detailed proposals
fromallthe States who proposetoraise such
Bns.

[Translation)

Atrocities on SCs/STs

362. SHRIBHAGWAN SHANKAR
RAWAT:
SHRI SYED SHAHJABUD-
DIN:

Will the Minister of WELFARE be
pleasedto state:

(a) the number os cases of atrocities
against the Scheduled Castes and Sched-
uled Tribes, separately, during 1991-92, State
wise;

(b) the total number of persons killed,
injured, number of women raped and the _
number of houses damaged or destroyed
during the year, State-wise

(c) the number of cases filed underthe
Special Act relating to atrocities against the
Scheduled Castes and Scheduled Tribes
and the number of persons prosecuted and
found guitty;
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Governmenls concernsd;

(e) whether any guidelines have beun
issued to have a uniform scale of ex-grat:a
payment and other relief measures; and

() it so, the detalis thereof?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b). Information
tothe extent available is given in Statement-
I ifor Scheduled Tribes.

JULY 9, 1992
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(c) 1o (d). The information i§ being col-
lected from the the State Goveinments and
U.T. Admns. and will be laid on the Taple of
the House.

(e} and(f). Guidelines have buenissued
to States/ UTs to arrange for proper and
prompt relief and rehabilitation of the vide
Union Home Minister's D.O. letters dated 10
th March, 1980 and 2nd November, 1981.
The quantum of relief/compensation sug-
gested is given in the Statement- Il
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Loan from Asian Bank for Petroleum
and Natural Gas

363. DR. AMRIT LAL KALIDAR
PATEL:
DR. LAXMIR NARAYAN
PANDEYA:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Asian Development Bank
has imposed certain conditions for sanction
of loan in the field of petroleum and natural

- JULY 9, 1992
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(b) it so, the details thereof and the
reaction of the Govemment thereio

(c)the amount of the loan alreauy sanc-
tioned and additional amount of loan suught
trom the Bank; and

(d) the projects for which these ioans
are being utilised/proposed to be utilised?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). The terms and condi-
tions include the ordinary loan operation
regulations along with expediting decisions
on gas pricing, Fourth Round of Bidding,

gas; private sector participation etc.
(c) and (d). USS$ million
(i) Gandhar field Development 7 267
(ii) Special Assistance Project 150

(iii) Hydrocarbon Sector Programme loan 250

Government have also sought a loan
US$ 300 mitlion form ADB for ONGC's Gas
Flaring Reduction Project.

Agricultural Surplus

364. SHRI CHITTA BASU: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the steps the Govemment propose
to take to stabilise the agricultural surplus;

(b) whether the World Bank have sug-
gested some measures in this regard; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The country’s agricultural production includ-
ing surplus, varies in different years. How-
ever, to increase production of various agri-
cultural commodities through increase in
their productivity, a number of central Sec-
tor/Centrally Sponsored Schemes such as,
Integrated Programme for Rice Develop-
ment, Special Foodgrains Production Pro-
gramme (Wheat), Special Foodgrains Pro-
duction Programme (Maize & Millets) Inten-
sive Cotton Development Programme,
Spacial Jute Development Programme,
Oilseeds Production Programme, Special
Foodgrains Production Programme (Pulses),
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etc, are being undertaken.

(b) No specific measures have been
suggested by the Woriu Bank with regard
stabilising the agricultural surplus.

(c) Question does not arise.
Unauthorised Constructions in Delhi

365. SHRI JEEWAN SHARMA: Wil
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whetherthe Governmenthavetaken
any decision on the recommendations made
by the Committee appointed to go into the
problem of unauthorised constructions in
Delhi;

(b) if so, the details thereof; and
(c) it not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) As per High Court's directions, the
Unified Building bye-laws have been taken
up for amendment. Administrative steps to
strengthen the existing machinery for pre-
venting encroachment and unauthorised
construction have also been undertaken by
the DDA, NDMC and MCD intheir respective
areas.

(c) Does not arise.
influx of Chakmas from Bangladesh
366. KUMARIPUSHPADEVI
SINGH:
DR. AMRIT LAL KALIDAR
SHRI LAL K. ADVANL:

Willthe Minister of HOME AFFAIRS be
pleased to state:

ASADHA 18, 1914 (SAKA)
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(a) whether there has been a fresh
influx of refugees, mostly Buddist Chakmas,
from the Chittagong Hill Tracts ot Bungla-
desh into Tripura and other pans ot the
country;

(b) if so, the number of such retugees
who have entered Tripura and other parts of
the country since January, 1992;

(c) whether any Joint Task Force is
proposed to be constituted by India and
Bangladesh to tackle the situation;

(d) if so, the details thereof; and

(e) the policy of the Government regard-
ing such refugees who do not wish to return
to Bangladesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Reports have been received
from the Government of Tripura that a fresh
influx of tribal refugees from CHTs of Bang-
ladesh to that State has commenced since
April, 1992. No such report fromother States
in the NE region has been received.

(b) The number of refugees who have
entered Tripura since April, 1992, is about
2800.

(c) and (d). During the visit of the Prime
Minister of Bangladeshto Indiain May, 1992,
the Prime Ministers of the two countries
agreed to arrange speedy repatriation of all
Chakmarefugees to Bangladesh in full safety
and security. The Bangladesh side agreed
to set up a representative political-level
Committee that would encourage the refu-
gees to return. The Indian side assured that
its authorities would cooperate fully in the
process of repatriation.

(e) The Policy of the Government is to
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pursuade the refugees to return to their
homeland.

Foreign Contribution Recelpients

367. SHRISYED SHAHABUDDIN: Wil
the Minister ot HOME AFFAIRS be pleased
to state:

(a) whether the statistics relating to for-
eign contribution have been computerised
upto and including the year 1989,

(b) if so, the total number of registered
receipients of foreign contribution during
1987, 1988 and 1989, State-wise;

(¢) the break-up of foreign contribution
received during these years, year-wise, with
object and purpose of the contribution;

JULY 9, 1992
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(d) the break-up of the contribution by
names of major originating donor countries,
year-wise; and

(e) whether the Union Governiient
propose to publish the names of receipienis
with the amount received and the activities
unertaken year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Yes, Sir.

(b) to (d). Information is at Statement |,
11, & Il

(e) There is no such proposal at present
fo present to publish the name and other
details of the reipients.
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STATEMENT-i
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Purpose - wise receipt of Foreign Contribution during 1987

S. No. Purpose Amount
(in Rs. thousand)
1. Care of Orphans 423493
2. Maintenance/Repair Religious Places 105231
3. Publish Religious Books & Literature 16412
4. Publish Non-R;Iigious Books Literature 4026
5. Cons./Extension Religious Place 259677
6. Help Poor. Aged and Destitures 263531
7. Seminars and Conferences 37342
8. Religious Education to Priests etc. 97063
9. Religious Functions 200879
10. Non-Religious Functions 11338
11. ConsMaint. of Schools/Colleges 344216
12. ConsMaint. of Hostels 176845
13. Agricultural Activities 67816
14. Animal Husbandary 17742
15. Rural Development 495472
16. Technical Education 37056
17. Research 44275 4
18. Stipends & Scholarships 84017 -
19. Vocational Training 63498
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S. No. Purpose Amount
(in Rs. thousand)
20. Health Care and Family Planning 545582
21. Relief for Natural Calamities 134503
22. Relief tor Riot Victims 5449
23. Other than the above 1724677
Total 5161040
Purpose - wise Contribution Received during 1988
S. No. Purpose Amount
(in Rs. thousand)

1. Care of Orphans 514638
2. Maintenance/Repair Religious Places 94713
3. Publication Religious Books & Literature 23322
4, Publication Non-Religious Books Literature 5188
S. Construction./Extension Religious Place 384822
6. Help Poor, Aged and Destitutes 436122
7. Seminars and Conferences 51286
8. Religious Education to Priests etc. 134799
) 93 Religious Functions 334002
0. Non-Religious Functions 12637
1. Construction/Maintenance. of Hostels 282524
12. Construction/Maintenance Schools/Colleges 357317
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S. No. Purpose Ainunt
(in Rs. thousand)

13. Agricultural Activities 74288
14. Animal Husbandary 9915
15. Rural Development 729052
16. Technical Education 25081
17. Research 80691
18. Stipends & Scholarships 98597
19. Vocational Training 64209
20. Health Care and Family Planning 663925
21. Relief for Natural Calamities 191260
22. Relief for Riot Victims 12343
23. Other than the above 2270456

Total 6851188
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Deaths in Police Custody

368. SHRIMATI SAROJ DUBEY: Wil
the Minister of HOME AFFAIRS be pleased
to state:

(a) the salient features of the recom-
mendations made by the National Police
Commission to eliminate custody deaths;

(b) whether these recommendation
have been accepted and implemented by
" the government;.

(c) if not, the reasons therefor; and

(d) the measures taken by the Govern-
ment to provide modern investigation facili-
ties and1totrain police personnel in adopting
more sophisticated methods to minimise
custody deaths?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
" TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) The National police commis-
sion inter-alia recommended that judicial
inquiry should be mandatary in cases of
complaints of deaths caused while in police

custody.

(b) and (c). The recommendation is
under examination.

(d) The Government of India have is-
suedguidelinestothe State Govts. fromtime
to time to ensure that police personnel be-
have in a humane manner and that leged
cases of police excesses are taken serious
note of and deaft with firmly wherever they
occur. The Government of India also pro-
vides financial assistance to the States for
the purchase of scientific aids to investiga-
tion and training material. This would help
police personnel adopt more sophisticated
methods of investigation and thereby mini-
mise custodial deaths.
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Riots in Seelampur, Deini

369. SHRI VILAS MUTIEMWAR: Wil
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether there were riots in Seelam-
pur area of Delhi in May, 1992.

(b) it so, the reasons therefor:

(c) the number of persons killed and
injured in the riots and the details of arrests
made in this connection;

(d) whether illegal arms were used in
the riots; T '

(e) it so, the places from where these
arms were brought;

(f) whetherthese arms have since been
seized by Delhi Police; and

(9)the measures being taken to prevent
the recurrence of such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) and (8 A Clash took place
between the members of two communities
of Old Seelampur area on the night of 15th
May, 1992 over the vacation of a shop and
the alleged rape of a minor girl belonging to
aparticular community by aboy belonging to
another community.

(c) 5 persons were killed and 71 per-
sons (including 21 policemen, injured. 103
persons were arrested in this connection.

(8) to (f). The Delhi Police have reported
thata315rifle and a DBBL gun were usedby
parsons other than the licensees. The licen-
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see are residents of Old Seelampur. These
weapons along with ammunition and a county
made pistol were seized by the police.

(g) Among the measures taken to pre-
vent recurrence of communal riots are (i)
special watch over the potential miscreants
(i) deployment of additional force, (iii)
strengthening of intelligence system, (iv)
recourseto preventive action and (v) regular
holding of public meetings in which re-
spectables of both the communities are in-
vited.

Deployment of CRPF in Punjab

370. KUMARI UMA BHARTI: Will the
Minister of HOME AFFAIRS be pleased to
state: '

(a) the number of Central Reserve
Police Force battalions deployed in Punjab;

JULY 9, 1992
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(b) whether Central assistance is being
provided for maintaining law and order situ-
ation In Punjab; and

() if so, the details of such assistance
providedto State during the lastthree years,
State-wise and year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Atpresent 52 Bns. of CRPF are
deployed in Punjab.

(b) and (c). A statement showing the
assistance provided in connection with main-
tenance of law and order, to the various
States. including Punjab, during the years
1989-90, 1990-91 and 1991-92 State - wise
and year - wise is attached.
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Drought and Flood in Madhya Pradesh

371.SHRIMAHENDRA KUMAR SINGH
THAKUR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether any survey has been con-
ducted through satellite the areas affected
by drought and flood in Madhya Pradesh
during the last three years; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). the information is being collected
and will be laid on the Table of the Sabha.

Information and Mass Educational Cell
For SCs/STs in U.P.

372. SHRIGAYA PRASAD KORI: Will
the Minister of WEILARE be pleased to
state:

(a) whether the Union Government
propose to set up an Information and Mass
Educational Cell for Scheduled Castes and
Scheduled Tribes in Uttar Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) No, Sir.

(b) Does not arise.
[English)
New LPG Agencies in Andhra Pradesh

373. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of PE-

TROLEUMAND NATURALGASbe pleased

to state:

(a) whether any survey has been con-

ASADHA 18, 1914 (SAKA)
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ductedto identify potential areas tor opening
new LPTG agencies in AndhraPradesn: and

(b) if so, the details thereof, district-
wise?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Based on the market
survey by the Oil Companies 101 locations
in ditferent districts of Andhra Pradesh have
been identifiedfor setting up of LPG distribu-
torships during 1992-1997.

Food Processing Training Centres

374. SHRI GOPINATH GAJAPA-
THL:
SHRI GEORGE FERN-
ANCES:

Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to
state:

(a) whether the Government have any
proposalto set up Food Processing Training
Centres in the rural areas during the Eighth
Five Year Plan Period;

(b) if so, the number thereof, State-
wise; and

" (c) the amount earmarked for this pur-
pose? ’

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) and (b). Government have formulated a
scheme for assisting setting up of Food
Processing and Training Centres (EPTCs)
in rural areas during the Eighth Plan. 50
Food Processing and Training Centres in
rural areas each year during the Eighth Plan
periodare proposedto be assisted. No State-
wise targets for setting up of such EPTCs
have been laid down.
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(c) Annual Plan outlay for 1992-93 ear-
marked for the scheme Is 1.50 crores.

[Translation)

House Building Advance to Govern-
ment Employees

a7s. SHRIMAT! SHEELA
GAUTAM:
SHR! RAJESH KUMAR:
SHRI TEJ NARAYAN SINGH:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is any maximum limit
forthe grant of house building advance tothe
Governmentemployees;

(b) if so, the details thereof;

(c) the comparative details of the limits
fixedin regard to the totalcost of houses built
through housing societies and the prices of
flats purchased fromthe Delhi Developmem
Authority;

(d) whether the Government proposeto
enhance the maximum limit of house build-
ing advance for the Governmentemployees
who are retiring shortly taker -into account
their deposits in General Provident Fund
and Gratuity; and

(e) if so, the time by which a decizion is
likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) The advance admissible for con-
struction/purchasing new houses flats is Rs.
2.50 lakhs, or 50 times of monthly basic pay
orthe cost of construction/cost price of ready

-buit houses/Hats, whichever is less. This
amount is however, further fimited to the
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repaying capacity o( the Government ser-
vant.

(c) The cost ceiling applicable 1w con-
struction/purchase of ready-built nouses/
flats is the same in all cases and is limiledto
150 times the basic pay subject to a mini-
mum of Rs. 2.5 lakhs and a maximum of Ra.
6 lakhs. This is further relaxable by 25% in
individual cases on 1 merits by the Adminis- -
trative Departments/Ministries.

(d) No. Sir,
(e) Does not arise.
Encroachment Problem In Dglhl

376. SHRIMADAN LAL KHUR-
ANA:

SHRI GURUDAS KAMAT:

SHRI JEEWAN SHARMA:

Willthe Minis:3r of URBAN DEVELOP-
MENT be pleased to state:

(a) whetherencroachment of roads and
pavements and mushrooming of jhuggis on
public land in Delhihave assumed a menac-
ing proportion as reported in the Hundustan
Times dated June 13, 1992;

(b) if so, whether during the last three
years the number of jhuggi clusters has
almost doubled resulting in several civic
prob'ems; and

(c) if so, the concrete mrsctrd taken to
solve this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) & is true that the number of jhuggi
clusters have increased during the lastthree
years resulting in pressure on services
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(c) Steps have been taken to strengthen
the Land Protection Branch of the Dethi
Development Auhority. Field Departments
DOUATave been made responsible for the
land placed under the charge. Besides,
security Guards/Supervisors have also been
prosted 1o keep watch on DDAs land.
N.D.M.C.takes actionfor demolition of jhug-
gies as and when new jhuggis are con-
structed within their jurisdiction. Encroach-
ments on rads and pavements are removed
fromtimetotime by MCD with the assistance
of Delhi Police. Steps to amend the Delhi
Development Act and the Punjab Munici-
palities Act are also in progress, in order to

later fulurg encroachments.

[English)
Demand of Kashmiri Hindus

377. SHRISHRAVANKUMAR PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Kashmiri Hindus are de-
manding Union Territory status for their
‘homeland'inthe area northeast of the Jhelum
river in Kashmir Valley as reported in the
Pioneer dated June 11, 1992; and

(b) it so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-

~ TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) The Government has seen the
press report in question.

(b) The Government does not favour
. division of the State of Jammu and Kashmir.

Ald to Kerala by Overseas Development
Adminlistration, Britain

378. SHRI V.S. VIJAYARAGHAVAN:
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Willthe Minister of URBAN DEVE L OPMENT
be pleased to state:

(a) whetherthe Overseas Development
Administration, Britain has agreed to provide
aid to the Government of Kerala for slum
improvement schemes; and '

(b) it so, the details thereof? .

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM.ARUNACHALAM): (a) and (b). No.
Sir. However, a project proposal was re-
ceived sometime in March’ 91 fromthe State
Government oi Keraia for upgradation of
152 slums with 32240 households involving
apopulation of 2.20 lakhs in Cochin with the
assistance of ODA (Overseas Development
Administration). The three major compo-
nents which effectively improve the life of the
urban poor are: (a) physical infrastructure
(b) health care activities (c) community
development programme which includes skill
upgradation andinfrastructural development.
The estimated cost of the project is Rs. 30
crores. The project has been posed to DDA
for seeking financial assistance. The Gov-
ernment of U.K. has not so far taken a
decision.

Development of Gandhar Project

379. DR.AMRIT LAL KALIDAR PATEL:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of original and present
plans for the development of Gandhar proj-
ects;

(b) the details of gas based projects
sanctioned based on gas available from
Gandhar; and

(c) their present status?

THEMINISTEROF PETROLEUMAND
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NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Under Gandhar Field Develop-
ment Phase-1, 26 development wells have
been drilled and flow/collector lines com-
pleted. Under Phase- Il sanctioned in May
1992, it is planned to drill 203 development
wells and to build the required oil/gas han-
dling facilities. This phase is likely to be
compleied by April 1996.

(b) and (c). Gas basedprojectsto be set
up, inter-alia, include an additional LPG plant,
two power plants at Gandhar, Gujarat Elec-
tricity Board's power plant at Uttaran and
IPCL’s Petrochemicals Complex at Gand-
har. These projects are expeciedio coms up
during the current Plan period.

[Translation)
Development of Tribal Areas
380. SHRI MRUTYUNJAYA NAYAK:
Wilithe Minister of WELFARE be pleasedto
state:
(a) whether the World Bank has pro-
posed financial assistance for the develop-

ment of tribal areas of the country; and

(b) if so, the details thereof alongwith
the locations of such tribal areas?

THE MINISTER OF WELFARE (SHRI

JULY 9, 1992
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SITARAM KESRYI): (a) No, Sir.

(b) Does not arise.
[English]
Retail Outlets and LPG Agencles

381. SHRIMATI VASUNDHARA RAJE:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number of retail outlets including
SKD/LDO dealership and LPG distributor-
ship commissioned by Bharat Petroleum
Corporation Limited during each of the last
three years:

(b) the States/Union Territories where
these outlets commissioned; and

(c) the proposals of Bharat Petroleum
Corporation Limited in that regard for 1992-
93 and also for Eighth Five Year Plan?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). The information is
given in the altached statement.

(c) Proposals for opening of petrol/die-
selretail outlets, SKO/LDO dealerships and
LPG distributorships are worked out on In-
dustry basis and not on company wise basis.
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[Translation)

Assistance to U.P. for Development of
SCs/STs

+382. Willthe Minister of WELFARE be
pleased to state: ‘

(a) the details of the assistance pro-
videdtothe Government of Uttar Pradesh for
the development of SCs/STs during 1990-
-91 and 1991-92;

JULY 9, 1992
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(b) whether there is any increase in the
proposed assistance for 1992-93; and

(c) if so, the details thereot?

THE MINISTER OF WELFARE (SHRI
SITARAM KESHRI): (a) A Statement is at-
tached.

(b) and (c). The Central Assistance to
the State Governmentduring 1992-1993 will
depend upon the proposals received trom
them.
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Production of Natural Gas

383. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the total production of natural gas
during 1991-92;

(b) whether the production of gas is in
accordance with the demand of the country
during 1992-93;

(c) if not, the quantity to be imported to
meet the demand and the foreign exchange
likely to be incurred thereon; and

(d) the details of the scheme prepared
to increase the production of natural gas
during the current year?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Approximately 51 million cubic
mts. per day.

(b) No, Sir.

(c)There is no means to import gas at
present.

(d) A number of oil and gas field devel-
opment projects hiave been approved by the
Government, while compression and trans-
portation projects for natural gas, are being
processed for approval. It has also been de-
cided 10 invite private sector investment in
this sector.

National Seeds Corporation

384. KUMARI UMA BHARTI: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) the loss suffered by National Seeds
Corporation during each of the last three
years; ’ :
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(b) the reasons for the losses: and

(c) the steps taken to make this Corpo-
ration viable?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The loss incurred by National Seeds Corpo-
ration (NSC) during last three years is indi-
cated below:

Year Profit (+)/Loss (-)
(Rs. in lakhs)
1988-89 (-) 289.62
£ 1989-90 () 39110
1990-91 (-) 898.73

(b). The losses are mainly because of:

(i) Increase in inputs prices and
procurement prices paidto seed
growers without corresponding
increase in the sale price of the
seed.

(i)  increase in fixed over-head ex-
penses on account of allowances
to the staff as per recommenda-
tion of High Power Pay Commit-
tee (HPPC)

(i)  heavy interest burden;

(iv)  under utilisation of infrastructu-
ral facilities created under Na-
tional Seed Project Phase- | and
Il due to cut back in production;

(v)  reduction in marketing segment
of NSC due to competition from
State Seed Corporations (SSCs)

" and private seed industry; and
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(vi)  excess staff.

(c) The steps taken by the Government
to make NSC viable are as follows:-

(i) to provide assistance to NSC for
financial restructuring, so as to
improve its viability;

(i)  to adjust staff levels to match
revised production and market-
ing activities of the Corporation,
soastoreduce heavy manpower
costs;

(i) toincrease profitability of the Corpo-

ration by revising its product mix; and

(¥ 10 improve and increase production
and marketing activities.

Central Assistance to Drought Affected
States

385. SHRIMATI SHEELA GAUTAM:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whetherthe Government propose to
set up a Committee for fixing new norms for
granting Central assistance to the States
which continuously remain affected by
drought; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI

MULLAPPALLY RAMACHANDRAN): (a)
No, Sir. _ ‘

(L) Does not arise.
[English)

Decongestion of Walled Clity of Delhi

386. SHRI MADAN LAL KHURANA:
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Willthe Minister of URBANDEVELOPMENT.
be pleased to state:

(a) whetherthe Government propose to
aecongest the walled City of Delhi in view of
the recent fire in Naya Bazar;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Delhi Master Plan envisages that industrial
units in the Walled city using acids, chemi-
cals and inflammable materiels and trades
like ptastic, rexine which are nosious and
hazardous are shifted on priority to areas
specifically earmarked for these trades.
Besides, wholesale godowns are also to be
shifted to the wholesale and ware-housing
ares and the dairies to areas in rural use
zones. The wholesale fruit and vegitable
market is alsoto be shifted. Further, chimer-
cial activity including industrial activity is to
be limited as far as possible to the present
level. These provisions of MasterPlan are to
be implemented over a period time keeping
in view financial and other resources limita-
tions and a detailed plan has formulated by
DDA.

(c) Does not arise.

Manufacturing Date and Price on
Processed Food items

387.DR. C. SILVERA: Wilithe Minister
of FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether the Government have is-
sued instructions making itbindingto display
date of manufacture alongwith retail price on
each and every item of processed food;

" (b) if s0, tha detalils thereof;
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(c) whether the Government are aware
that some of the food processing industries
engaged in marketing of milk and its bye
products are not observing these norms;
and

(d) if so, the details of such industries
andthe action proposed to be taken against
them for violating the instructions ? -

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) to (d). While the provisions of the Stan-
dards of Weights & Measures (Packaged
Commodities) Rules 1977 require display of
date of manufacture retail sales price, net
contents, generic name of the commaodity,
etc., for marketing processed food items,
exemptions have been providedinthe Rules
for some processed foods including liquid
milk and uncanned butter with regard to
display of date of manufacture and/or retail
price.

Milk and Milk Products Order, 1992

388. SHRI NAWAL KISHORE
RAL: -
DR. R. MALLU

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government have re-
celved representation from Tamil Nadu Milk
producers Association against the recent
Milk and Milk Products Order, 1992;

(b) if so, the details thersof; and

(c) the action taken by the Union Gov-

ernment theraon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No, Sir.

 ASADHA 18, 1914 (SAKA)

Written Answers 398

' (b) and (c). Do not arise in view of reply
at (a) above.

[Translation)
Abduction In Jammu and Kashmir

" 389. SHRI JANARDAN MISRA. Will
the Minister of HOME AFFAIRS be pleased
to state:

" (a)the number of incidents of abduction
and the number os persons abducted in
Jammu and and Kashmirduring the last one
year,;

(b) the number of rescued and kifled,
separately; and

(c) the stringent measures taken/being
taken to check the recurrence of such inci-
dents?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a)to(c). Therequisite information
is awaited from the Government of Jammu
and Kashmir and will be laid on the Table of
thé House.

[English]
National Cooperative Bank
390. SHRIBAPU HARI CHAURE: Will
the Minister of AGRICULTURE be pleased

to state:

(a) wf\ether National Cooperative Bank
has been set up; and.

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) No
Sir.

(b) Does not arise.

[Translation)

Allotment of Plots/Shops by DDA on

out of Turn Basis

‘ 391. SHRI LALIT ORAON: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of the persons/organisa-
tions who have been allotted out of turn flats/
plots/shops by Delhi Development Authority
during the last three years and the authority
for sanctioning the out or turn allotments
thereof;

(b) the reasons/grounds thereof with
details of locality and date of aliotment;

(c) whetherthe provisions for out of turn
allotment of Plots/ flats to the Members of
Parliament exist;

(d) if so, the details thereof; and

(e) the details of flats/plots allotted to
Members of Parliament alongwith localities
and the names of the M.Ps. ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M. ARUNACHALAM): (a) and (b).
The names of persons who were allotted
flats on out of turn basis during the last three
years are being collected and will be laid on
the Table of the House. No plots/shops were
allotted on out-of-tumn basis during the pe-
riod under reference.

Flats were allotted during lastthree years
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on out-of-turn basis by Lt. Governor, DelhV
Vice-Chairman, DDA under the current pol-
icy/guidslines laid down by the Government
of India. As for the detalils of these allot-
ments, the effot made in compiling the
desired information may not be commensu-
rate with the result to be obtained.

(c) No, Sir.
(d) Question does not arise.

(e) DDA does not maintain separate
details regarding allotment of felts/plots to
any particular category of persons.

[English]

. Escape of Terrorists from Police
Custody in Jammu & Kashmir

392. SHRIMOHAN RAWALE: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of terrorists who es-
caped from police custody in Jammu and
Kashmir during 1989, 1990, 1991 and 1992

" sofar;

(b) the number out of them re-arrested;

(c) the number of police personnel who
were punished for dereliction of duty in this
connection; and '

(d) the number-:of terrorists who are
under custody in the State at present?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a)to (d). The requisite information
Is awaited from the Government of Jammu
and Kashmir and will be laid on the Table of
the House.
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Milk Production

333.DR. R. MALLU: Willthe Minister of
AGRICULTURE be pleased to state:

(a) the annual milk production during
each of the last three years at milk coopera-
tives located in Kaira, Mohsana, Sabarkan-
tha and Banaskantha of Guijarat; and

(b) the quantity of milk converted into
milk products during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) and (b). The information is
being collected and will be laid on the Table
of the House.

[Translation)

Gold Disappeared from Delhi Police
Custody

394. SHR! PHOOL CHAND VERMA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether gold worth rupses thirty
lakhs had disappeared from the custody of
Delhi Police Palam Airport;

(b)if so, the circumstances in which this
incident had occurred;

(c) whether any inquiry has been con-
ducted into the matter; :

(d) it so, the out-come there of; and

(e) the actiontaken againstthe persons
fund responsible?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
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JACOB): (a)to (e). A case u/s 342 and 34-
IPC was registered on 10.6.1992 against
four police officials, namely, Inspector Moti
Lal Sharma, HC Gurcharna Singh, HC Raj
Kumar, and HC Suresh Kumar for allegedly
robbing @ passengers at Palm Airport of 66
gold biscuits. 3 of the accused have been

arrested and two of them dismissed. -

[English)
Pepsl Foods Private Limited

395. SHRIM.V. CHANDRASHEKARA
MURTHY: Wilithe Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

(a) whether the Pepsi Foods Private
Limited is violating Government’s order not
to market solft drinks in one litre bottles;

(b) it s0, whether the Pepsi Foods Pri-
vate Limited are violating other several rules
of the Government;

(c) if so, the details thereof; and

(d) further steps taken bey the Govemn-
ment against the company for not following
Govermnments directives?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) to (d) The information is being collected
and will be laid on the Table of the House.

Talks with ULFA

396. SHRICHITRA BASU:

SHRI UDDHAB BARMAN:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the ULFA leadership in
Assam has not divided into pro-talk and anti-
talk groups over the question of dialogue
with the Government.
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(b) if so, whether the Govemment pro-
pose to come to accord with the pro-talk
leadership excluding the anti -talk leader-
ship;

(c) if so, the details thereof; and

(d) if not, the steps being taken to bring
the entire ULFA leadership to talk ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (d). Decisicn of some
leaders of ULFA to find a solution of the
problems of Assam through negotiations
caused asplitinthe ULFA leadership. Asam
Government has been in touch withe those
ULFA isaders who are inclined to a negoti-
ated settlement of the problems of the State.
Pro-talk leaders are eagerto prepare grounds
for talks at the State level. Government of
Assam is making efforts to involve all the
tactions of ULFA in negotiation.

Infiltration of Terrorists

397. SHRIR.SURENDER REDDY:
SHR!I SIMON MARANDI:
SHRIKAMAL CHAUDARY:

Willthe Minister of HOME AFFAIRS be

pieased 1o state:

(a) the number of terrorists believed to
have sneaked into India during the last six
months;

(b) the number of terrorists killed and
arresied along the international border dur-
ing the above period, sector-wise;

(c) whether Pakistan has intensified its
halp and support to terrorists in Punjab and
Jammu and Kashmir; and

(d) if so, the corrective measures being
taken in this regard?

THE MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (d). The information is being
collected and will be laid on the Table of the
House.

Foreign Nationals in India

398. SHRID. VENKATESWARA RAO:
Will the Minister of HOME AFFAIRS be
pleased {o state:

(a) the cumber of foreign nationals who
visited India during 1989, 1990, 1991 and
1992 sofar;

{b) the number of persons out of them
who have returned and the number of per-
sons missing;

(c) the States where these persons are
believed to be staying;

(d) the details of guidelines issuedto the
State Governments to find out the foreign
nationals living in India without permission;

(e) whether the Government have de-
cided not to entertain the applications of
foreign visitors in India; and

() if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) 1648688 foreign natiorals
visited India during 1989, 1632991 in 1990,
1616244 in 1991 and 736606 in 1992 (upto
31st of 1992).

(b) and (c). As most of the foreigners
enterinto India on the basis of multiple entry
visas and they can enter and leave India as
many times as they desire during the validity
of their visas, it is not possible to give date
regarding foreigners who have returned to
their countries out of those who entered
India in a particular year.

(d) Inst* ‘ons " ave been issued to all
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the State-Governmentsto detect and depont
foreigners who are overstaying in India with-
out valid documents.

(e) No, Sir.
(f) Does not arise.
Terrorists Incidents Iin Union Territories

399. SHRISHRAVANKUMARPATEL:
Will the Minister of HOME AFFAIRS be
pleasedto state:

(a) the details of terrorists incidents
which took place invarious Union Territories
during 1989, 1990, 1991 and 1992 so far;
and °

(b) the remedial measures taken to
check the recurrence of such incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI MM.
JACOB): (a) The Union Territories’ Admini-
stration of Lakshadweep, Andaman & Nico-
bar. Pondicherry, Daman & Diuand Dadra &
Nagar Haveli have reported that no terrorist
incident has taken place in these Union
Teriitories during 1989, 1990, 1991 and 1992
(upto 30.6.1992). The information in regard
to Union Territ-ory of Chandigarh is being
cellected. The number of terrorists incidents
which took place in the Union Territory of
Delhi year-wise is as under:-

YearNumber of Cases
1989 11
1990 16
1991 21
1992 (upto 30.6.92) 9

(b) The steps taken to curb terrorist
activities in the Capital include formation of
an Anti-Terrorist Cell in each Police District;
deployment of armed pickets at vulnerable/
strategic points; intensive mobile patrolling;
distribution of educative literature amongst
the people to make them more vigilant;
deployment of spotters; display of photos of
known terrorists at public places; stationing
of PCR vehicles at strategic places; and
coordination meetings with the adjoining
States.
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Aliocation to Agriculture

400. SHRIMATIVASUNDHARA RAJE:
Will the Minister of AGRICULTURE be
pleased to state:

" (a) the tunds allocated for agriculture
during the Eighth Five Year Plan;

(b) the priorities outlined in the various
sector of agriculture in the Plan; and

(c) the target set of generating employ-
ment under this pian?

THE MINISTER OF STATE IN THE
MIiNISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Total public sector outlay for agriculture and
allied activities in the Eighth Five Year Plan
is Rs. 32025 crore.

(b) The priorities for agricultural devel-
opment in the 8th Pian will be achieving sel-
sufficiency in feod, generating surpluses os
specific agricultural commodities for export,
more baianced regional deveicpment with
greater emphasis cn development of east-
ern and north-eastern region, development
of dryland farming increasing production of
oilseeds and pulses, diversification of agri-
culture and develepment of horticulture, fish-
eries, etc.

(c) The 8th Plan envisages thatemploy-
ment potential will grow at about 2.6% per
annum.

[Translation)

SCs/STs Living below Poverty line
401. SHRIGAYA PRASAD KORI: Will
the Minister of WELFARE be pleased to
state:

(a) the number of Scheduled Castes/
Scheduled Tribes in the various States;

(b) the number of persons out of them
living below the poverty lines, State-wise;
and

(c) the steps taken by the Government
toimprove their social and economic condi-
tions?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI):
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(a) Number of Scheduled castes and Scheduled Tribes
- (in lakhs)

1981 Census

S. No. State/UT  Total Population Scheduled Caste % Age Schduled Tribes % age

Population Population*®

1. AndhraPradesh 535.50 79.62 14.87 31.76 5.93

2. Assam 198.97 N.A. N.A. 21.86 10.98

3. Bihar 699.14 101.42 14.51 58.11 8.31

4. Gujarat 340.86 24.338 7.15 48.48 14.22

S. Haryana 129.22 24.64 19.07 - -

6. Himachal Pradesh 42.81 10.54 24.62 1.97 4.61

7. Jammu & Kashmir 59.87 497 8.31 - -

8. Kamnataka 371.36 55.95 15.07 18.25 4.91

9. Kerala 254.54 25.49 10.02 2.61 1.03
10. MadhyaPradesh 521.79 73.58 14.10 119.87 22.97
11. Maharashtra 627.84 44.82 7.14 57.72 9.19
12. Manipur 14.21 0.18 1.25 3.88 27.30
13. Meghalaya 13.36 0.05 0.41 10.76 80.00
14. Nagaland 7.75 - - 6.60 83.60
15. Arunachal Pradesh 6.32 0.03 0.46 4.41 69.82
16. Mizoram 4.94 - - 4.62 93.57
17. Orissa 263.70 38.65 14.66 15.15 22.43
18. Punjab 167.89 45.12 26.87 - -
19. Rajasthan 342.62 58.39 17.04 41.83 12.21
20. Sikkim 3.16 0.18 5.78 0.74 23.27
21. Tamil Nadu 84.08 38.81 18.35 5.20 1.07
22. Tripura 20.53 3.10 15.12 5.84 28.44
23. UttarPradesh 1108.62 234.53 21.16 233 0.21
24, WestBengal 545.81 120.01 21.99 30.71 6.63
25. Andaman & Nicobar 1.89 - - 20.22 11.85
26. Chandigarh 4.52 0.64 14.09 - -
27. Dadar & Nagar Haveli1.04 0.02 1.97 0.82 8.82
28. Delhi 62.20 11.22 18.03 - -
29. GoaDaman & Diu 10.87 0.23 2.16 0.11 1.00
30. Lakshdweep 0.40 - - 0.38 04.00
31. Pondicherry 6.04 0.96 16.00 - -

Total 6653.88 1047.54 15.75 538.15 7.85
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(b) Percentage of SCs & STs below poverty line - 1983-84

S. No. State Schedulded Caste Scheduled Tribes

Rural Urban Rural Urban

1 2 3 4 5 6
1. Andhra Pradgsh 51.00 43.30 ' 48.40 - 43.30
2. Assam 21.90 42.80 25.50 20.20
3. Bihar 71.10 52.20 , 64.90 39.80

&)

4. Gujarat 39.90 19.30 52.10 56.60
5. Haryana 27.90 40.10 0.00 39.30
6. Himachal Pradesh ~ 23.50 11.70 7.50 11.50
7. J&K 32.90 27.5C 0.00 . 0.00
8. Karnataka 54.10 36.60 59.90 45.20
9. Kerala 43.90 42.20 36.10 51.70
10. Madhya Pradesh 59.30 45.80 . 6‘7.1 0 24.00
11, Maharashtra 55.90 44.80  58.70 41.30
12, Orissa 5490 40.30 48.90 52.80
13. Punjab 21.80 33.00 "15.40 47.10
14. Rajasthan 44.90 33.70 63.7C 48.10
15. Tamil Nadu 59.40 54.50 50.90 51.10
16. Uttar Pradesh 57.30 46.30 45.80 24.30
17. West Bengal 52.00 41.30 58.60 33.10

All India 53.10 40.40 58.40 39.90
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(c) Steps taken to improve the Socio -
Economic Conditions of SCs and STs.

Till the Fifth Five Year Plan, the devel-
opment needs of SCs and STs were met
throughthe general sectors of development.
During the Fifth Plan period, to expedite the
development of SCs and STs. Special
Component Plan (SCP) for SCs and Tribal
Sub-Plan (TSP) for STs was brought into
force. Special Central Assistance (SCA) was
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introduced as supplementary to SCP and
TSP. Further, State Scheduled Castes
Development Corporations were set up
during VI Five Year Plan: National SCs and
STs Finance and Development Corporation
(NSFDC) and TRIFED have been estab-
lished atthe end of VIl Five Year Planto help
SCs STs in their economic development.
Expenditure during these plan periods for
welfare os SCs and STs is as SCP and TSP
follows;

S.No. Period Expenditure in Rs. Crore
SCP TSP
1. Upto V Plan 433.24°
2. ViPlan 2,978.90 3,640.25
3. VIl Plan 7,431.35 7,070.81
4. 1990-91 (Outlay) 2,348.26 1,991.98
5. 1991-92 (Outlay) 3,270.84 2,526.90
. V Plan figure is combined for SCP and TSP.

The number of SC and ST families economically assisted in VIl plan is given balow:

(No. of families in lakhs)

Category Tamget Achievemnent % of Achievement to Target
{families) (families)
SCs 104.26 119.95 127
STs 41.56 52.89 115

It would be observed that the targets
were exceeded.

Apart from the above, following Cen-
trally Sponsored Schemes, among other
schemes, are being implemented by the
Ministry of Welfare:-

{(i)Rehabilitation of Scavengers.

(i)  Prematric Scholarshiptochildren
of those engage in unclean oc-
cupations.

(i)  Post - Matric Scholarship for SC
and ST students.

(iv)  Girls Hostels for SCs and Sts.
(v) - Boy's Hostelsfor SCs and STs.

(vi)y Book Banks for SC and ST stu-
dents studying in medical and
engineering colleges.

(vii) Coaching and Allied Scheme.

There are several important schemes
being implemented by Central Ministries/
Depariments to help the SCs and STs in
improving their living conditions. Some of
the important schemes are:

(a) Integrated Rural Development Programme (IRDP) -

(b) Jawahar Rozgar Yojana (JRY)

50% beneficiaries to
be from SCs & STs
- 40% of the total -
resources to directly
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(c) Central Rural Sanitation programme (CRSP)

(d) Accelerated Rural Weater Supply Programme ~

(ARWSP)

(e) Self-Employmentto Educated Unemployed

Youth (SEEUY)

(f) Self - Employment of Urban Poor (SEPUP) -

(9) Differential Rate of Interest Scheme (DRI) ;-
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benefit SCs & STs
SC/ST tamilies eligible
100% free assistance
for sanitary latrines.
35% of the funds
earmarked for SC &
ST habitations.
30% of beneficiaries to
SCs & STs.
30% of the bene-
ficiaries to be from
SCs and STs.
40% of beneficiaries
to be from SCs & STs.

Krishi Vigyan Kendras

402. SHRIMAHENDRAKUMAR SINGH
THAKUR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whetherthere is any proposalto open
more Krishi Vigyan Kendras during the Eighth
Five Year Plan period;

(b) it so, the location identified so far,
State-wise; and

(c) the time by which these Kendras are
proposed to be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (K.C.
LENKA): (a) Sir, the proposals for establish-
ing more Krishi Vigyan Kendras during Eighth
Plan will depend upon the availability of
additional funds to the Indian Council of Agri-
cultural Research.

(b) and (c). Locations will be finalised
oncethe additional funds are made available.

12.00 hrs
[ Translation)

MR. SPEAKER: Listen to me first, then
we will discus< further.

[English)

| have received notices on many impor-
tant issues. | propose to take important is-
sues, according tome, one afterthe other. So
please do not mix up the issues. Allow me to
allow others to make their points on the points

which are with me. | will allow all; but you have

to take up one after the other. Now Shri
Sunil Dutt.

SHRI K.P. REDDAIAH YADAV: (Ma-
chilipatnam): What about the discussionon
the securities scam?

MR. SPEAKER: |t is fixed up for dis-
cussion at 3 O'clock today. You must have
seen the agenda.

SHRI SUNIL DUTT (Bombay North
West): Mr. Speaker Sir, Iwanttobringtothe
kind notice ofthe House that so many things
are happening in the country and outside.
Most violent things are happening in the
world and they are happening over here
also. We discussed about Rajasthan yes-
terday. But the most friendly event that is

_ doing to take place on the 25th of July will

really usher in afriendly atmosphere among
different nations. That is the Worid Olym-
pics about which | want to bring to yourking
notice. That is a more impartant event than
even the Earth Summit that we had at Rio-
de-Janeiro.

On the 25th of July an archer will re-
lease his burning arrow andthe WorldOlym-
pic torch will be lit up where all the athletes
of the world will take part, 172 nations will
take pan. They will participate in it in the
most friendly way without bringing in any
caste orcreed, without having any barrier of
religion. Therefore his is one of the most
secularevents that willbe happening there.

Ourrequest is that our Ministerof Infor-
mation and Broadcasting who was very
kind enough to show us on the TV the finals
of Wimbledon Tennis Maches and so on,
should show this event also live onthe TV.
Itis one of the most important events for the
yooth of our country, so that they also must
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participate and win a medal. So far we have
not won even one single gold medue for our
nation which has more than 800 million

people.

Therefore we want that the Minister ot
Information and Broadcasting must show
the live telecast for fitteen days of the most
Important event, that is the World Olympics,
that will take place in Barcilona. For that |
request allthe Members of Parliamenttojoin
hands with me and request the Minister of
Information and Broadcasting that we must
have the opportunity to see what is happen-
ing overthere in the World Olympics. Ithank
you very much Sir.

[Translation)

SHRI CHANDULAL CHANDRAKAR
{Durg): Mr. Speaker, Sir, lamthankfulto you
for giving me time to speak. Athough | take
less time, yet today the issue about which |
am going to speak is more horrible than the
Jalliauwala Bagh Case. Thousands of work-
ers were fired at from all sides on Ist June
tfrom 5.30 to 7.30. With the result, it is said
that 16 per-sons have died, although it is
very difficult to give the exact number of the
people killed. According to my opinion
20,40,50 people might have died. The fig-
ures given by the Government are wrong.
Besides, more than hundred people are in-
jured and you will be surprised to know that
the injured who are admitted to the hospital,
are unable to move. They are being com-
pelled to move, because after discharging
them from the hospital the are being sent to
jaildirectly. After allwhat does it mean? How
the injured people are being discharged?
They are being admitted to the Central jail
but there they are not being looked. after
well.

Mr. Speaker, Sir, not only that, but cur-
few was alsoimposed afterthis incident of Ist
June, God knows what might have hap-
pened during this period. It is difficult to say
but they were stopped, beaten up and the
casualties include women and children. 100
children are absconding because of the fear
of police. Besides, they are being arrested
and taken to jail for investigation as if they
are traitors. Aferall, they are the labourers
who are demanding their livelihood, justice
andwork, Besides i, the way the detail of the
incident of firing on that day given by the
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olice at the order of the administration & is
spaid that the judicial enquiry will be held. The
declaration, as to who will be the Chairman
of the judicial enquiry has not been made so
far. You will be surprised to know the devel-
opments taking place during this period.
Etiorts are being made to wipe off all the
spots of firing on the wall. Same policy is
being followed in case of arrests, so that no
proot is available. Alithese efforts are being
made sothat the reality will remain obscure.
Recently Patwa Sahib has said that these
agitators belongto Chhatisgarh Mukti Morcha
and they are responsible for the killings.
Whenthe Governmentis holdingthemaguitty,
what kind of justice is expected from the
Government?

Mr. Speaker Sir, the terror of police in
Bhilai has spread upto this extent that it is
visible even after eight days of the incident
nobody can dare to gofora dialogue withthe
police. The police is going on arresting the
people according to its sweet will. What |
mean to say is that the administration has
imposed the curfew and the Government
said thatterrcrism has increased because of
these people, but my submission is that
injustice has been done with them and it is
impassibla for me to say anything more to
comprehendit. Mr. Speaker, Sir, please give
me some time...(Interruptions).... it is said
that 16 persons have been killed there but
nobody knows the exact number of
casualties...(Interruptions) Please give me
at least 16 minutes. | mean to say that the
main reason of this accident is... (Interrup-
tions)...

MR. SPEAKER: All of you will be given
opportunity to speak, but do not interrupt in
this way. You too will speak on other
issue...(Interruptions)

SHR!I CHANDULAL CHANDRAKAR:
Thisincident ot killing has taken place asthe
Chief Minister and ..** want to be little each
other and the guassel is going on to gain
popularity. The Industry Minister...** had
gone there a few months back and recon-
ciled between the industrialists and the la-
boureres. He said that the terminated la-
bourers would be re-instated. When the
process of reinstating those labourers started,
aorderwas issuedfrom Bhopal notto imple-
ment the agreement...**... did not want that
the... ** showed gain more

**Expunged as orderea by the Chair.
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polulartty....(Interruption) Besides that, Ihave
something moreto say..... ( Interrupiions)....

MR. SPEAKER: Please be brief.

SHRI RAM NAIK (Bombay North): Mr.
Speaker Sir, how canthe names of the Chief
inister andthe Minister of a Statecangoon
record? Their names should be expunge. It
is not in conformity with the
laws...(interruptions)

SHRI CHANDULAL CHANDRAKAR:
The Minister of the State is still at Bhilai. The
resultis that the terrible terror of police is still
rampant there. | do not want to disclose
anybody’s name. Therefore, | submit that
some leader of the Bhartiya Janta Party is
fovuring the police officers there. This way
the police is doing whatever it wishes andthe
terroris increasing like anything. Mr. Speaker,
Sir, during the two years tenure of the Bhar-
tiya Janta party rule in Madhya Pardesh
these misdeeds are being committed. Now it
is beyond the tolerance of the people of
Madhya Pradesh. Therefore, through you, |
wouldlike to requestthe Hon. Prime Minister
forimmediate dismissal of Madhya Pradesh
Government before the coming Presidential
elections on 13thandtherightandjustice be
restored to the people there. (Interruptions)

[English)

SHRI CHITTA BASU (Barasat): Sir, |
riseto join Mr.ChandulalChandrakarincon-
demnuing the brutal firing on the innocent
protestors at Bhilai. The story is very sad and
painful. About 4,000 workers belonging to
scheduled castes, scheduled tribes and
others were peacefully demonstrating against
the industialists-the employers-for imple-
mentingthe assurances. (Interruptions) The
Madhya Pradesh opened fire without giving
previous warning leading to the death of
more than 17 workers and injuries to more
than 100 workers who were present on the
occasion.

All the teams, which have visested the.
place after the firing had taken place, came
to the conclusion that the entire blame rests
on the Government of Madhya Pradesh.
You willbe astonishedto learn thata human
right activist-PUCL General Secretory-has
of lata been to Bhilai and he has been
arrested. The magistrate has demanded
more than Rs. 1 lakh for his bail. It is not

ssible for anybody to give an assurance
or Rs. 1 lakh for seeking bails for a offence,
if there is any, of that very nature. (Interrup-
tions)

There has been no serious attempt on
the part of the Government of Madhya
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Pradesh for bringing about a peaceful solu-
tion of the dispute. It is known that the
Industries Minister entered into some nego-
tiations with the workers' union.

MR. SPEAKER: You don’t have to nar-
rate everything which has been already said.
Please come to the point.

SHRICHITTA BASU: How did the situ-
ation develop?

MR. SPEAKER: Why is it necessary to
repeat?

SHRICHITTABASU: The workers were
assured that they will be taken back to the
jobs. Buteven after months, the assurances

ave not been implemented which has really
caused resentment among the worker. And
this led to the protest demonstration. There
arereasons to believe thatthis agreementor
these assurances are notbeing implemented
because of the pressure brought to bear
upon by the industrialists’ lobbies of the

adhya Pradesh Government. Therefore, it
is afit case onthe one hand to intervene by
the Government of India, by the Labour
Ministry, to take appropriate steps for the
resolution of the dispute.:

Since italso affects the scheduledcastes
and the scheduled tribes, it is the Home
Ministry which has also got the responsibil-
ity. Therefore, | demandthatthere should be
two statements. One should be from the
Ministry of Labour so far as ertenchment
issueis concerned. There should be another
tsjgtement from the Ministry of Home about

iring.

MR. SPEAKER: lf you are long, it be-
gqn:es less effective. So, please be very
rief.

SHRIBASUDEB ACHARIA (Bankura):
Sir, what has happened in the steel city of
Bhilai on 1st July...

MR. SPEAKER: You don't have to nar-
rate. Please be brief.

SHRI BASUDEB ACHARIA: | will be
very brief this time. i

MR. SPEAKER: Really brief!

SHRI BASUDEB ACHARIA: But con-
sidering the seriousness of the matter, au
will alse consider. Most of the workers be-
longed to the tribal people of Chatisgarh
area. They were very much peaceful. They
were squatting onthe railway track. A notice
was givento the Government thatthey would
launch this type of movement. The Govern-
ment of Madhya Pradesh was quite aware of
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this agitationto be launchedbythechatisgarle
Mukti Morcha. One of their major demands
was about the arrest of the murderer of
Shankar Guha Niyogz who was murdered
last year. None of the culprits has been
arrested. Andthose who were arrested, they
were released later on. This was one of the
important demands of the thousands of the
-ribal workers of Chattisgarh area.

SHRI RAM NAIK: Earlier he said “No-
bedywas arrested” and now heis saying that
thosewhowere arrested arereleased. There
should be some relation between the two
statements.

SHRIBASUDEB ACHARIA: There was
resentment among the tribal workers and
they decided to launch a movement against
this. Only one police officer, that is one DSP
was posted there though the Government
was quite aware of the enormity of the case
because a notice was given to the Govern-
ment to the effect that the tribal workers
under Chatisgarh MuktiMorchawouldlaunch
this type of movement. There was an agent
provc)>cator like the Bajrang Dal. (/nterrup-
tions

There was police firing on the workers.

A Member of Parliament of the other House,
belongingto CPIl (M), ShriM.A. Baby visited
the place and reported that more than 25
tribal workers were killed because of police
firing, At least two dozens of workers were
missing andstillthey are nottraceable. More
than hundred workers are stilllanguishing in
hospital. Their condition is very serious.The
State Government has announced that a
judicial inquiry would be held but they have
not yet announced as to who willinquire into
this incident. They have not appointed any
judge. We demand that a Supreme Coun
judge and not the High Court judge be ap-
pointedto inquire into this incident of such a
serious nature. This type of incident has
never taken place on the tribal workers who
- were squatting on a railway track. | demand

- that an adequate compensation should be-

. g:id to the families of the workers who have
en killed because of police firing.

The incidenttook place onthe 1st of this
month. The Home Minister must have re-
ceived the report from the State Govern-
ment. Lookingto our yesterday's experience
when the Home Minister made a Statement,
we know what will be there in the Statement
but still we demand that a statement should
be made by the Home Minister on the Bhillai
incident. What had har)pened in Bhillaiwhere
more than 25 tribal workers were killed
because of the police firing? | demand that
today itself the Home Minister should make
a statement on the floor of the House.
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MR. SPEAKER: There are two things
which we would like to do in between.
course, | am going to allow other hon.
Members also to raise certain other points.
One is, | have received a letter from Shri
Chandra Shekhar ji about mis-reporting.
Some names are given in that letter. | will
look into it.

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Speaker, Sir, it is not a matter which you
will look into it. Yesterdanl stood in support
of the No Confidence Motion. And three
important Dailies said that conspicuously
Shri Chandra Shakhar did not stand up. li is
not amatterto be discussedin the Chamber.
Howirresponsibly the newspapers behave?

SHRIMURLIDEORA (Bombay South):
Now, you have clarified it.

SHRIGEORGE FERNANDES (Muzaf-
farpur): You should reprimand those news-
papers. (Interruptions)

SHRI CHANDRA SHEKHAR: Is it the
way to discuss it? Mr. Speaker, Sir, i am
getting telephone calls fromthe people. You
say that | have just written a letter. | do not
want to raise this matter. | wrote a letter to
you. At least, you should have read my letter
in the house. Mr. Speaker, Sir, | am very
sorg that it is the question of my political
credentials and to treat it as if some report
has appeared... (Interruptions)

MR. SPEAKER: Chandra Shekhar ji, |
received this letter when | was sitting in the
Chairitself. ltis only five minutes before and
youdon'texpect me to conductthe business
of the House and read the letter also.

(Interruptions)

MR. SPEAKER: | have not referred to
the Rules also. Ithink unnecessarily, you are
getting angry Chandra Shekharji. | never
referred to the Rules and | never stated that
what is stated in the newspapers is correct.

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Now, it is clarified that you did
supportit.

MR SPEAKER: | just wanted to clariby'

SHRI CHANDRA SHEKHAR: Whether
you refer to the Rules or not, | don't bother
about it.

MR. SPEAKER: You please don't feel
agitated, | just wanted to clarity it
(Interruptions)
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12.29 hrs.
STATEMENT BY PRIME MINISTER

Cirtain Irregularities and Transtions in
Banks and Other Financial Institutions

[English)

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Mr. Speaker Sir,

The events that have unfolded in the
last few months in the financial sector of the
country have caused grave anxiety to me
andthecountry atlarge. The ramifications of
this matter have to be thoroughly proted and
effective measures taken so that the basic
integrity of the financial institutions of the
country is not jeopardised and the new
economic initiatives taken by the Govern-
ment to strugthen and accelerate the eco-
nomic growth are in no way inhibited. My
Government has been taking concrete and
effective steps at every stage in the last few
months as required in the circumstances.
The inquiry by the CBI and action by the
Special Court will be pursued and whatever
is required to be done as a consequence
thereof, shall be done.

While this aspect s being fully attended
to, | feel that there is need for acomprehen-
sive inquiry through the instrument of Parlia-
ment which not only fully establishes Parlia-
mentary supremacy but also provides an
effective safeguard to protect the country's
interests. We have had consultations with all
political parties in Parliament and there is
consensus on the desirability of setting up a
Joint Parliamentary Committee in this re-
gard. lam, therefore, requesting the hon'ble
Speaker to proceed with the formation of a
joint Parliamentary Committee and entrustit
with the task | have mentioned which may be
completed within a reasonable time.

Iwould like to assure this august House

that my desire and purpose remain, as they
have been so far, t unravel the truth and
ensure the smooth transformation to a vi-
brant economy in the larger interests of the
nation.

SHRI TARIT BARAN TOPDAR (Bar-
rackpore): First of all, you dismiss the Fi-
nance Minister who is responsible. (/nterrup-
tions)

12.48 hrs.
RE: FIRING ON LABOURERS IN BHILAI

SHRI SAIFUDDING CHOUDHURY
(Katwa): Sir, | want to raise a matter regard-
ingthe incidentthat had happened in Chhat-
tisgarh and not on this. What is the outcome
of the discussion that had taken place so far
on Bhillai?

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, the Government must respond
to this. This is a very serious matter. Sir, so
many workers had been killed by firing. Let
us know whatthe Governmentis doing inthe
matter.

SHRI SAIFUDDIN CHOUDHURY:
Twenty-five people had been killed. Don't
you think that will spoil our image?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): lamready to make a
statement.

SHRI SOMNATH CHATTERJEE: To-
day?

SHRI S.B. CHAVAN: As soon as the
information is made available to me, | will
make the statement. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY: Let -
us have a discussion on Bhilai massacre.
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(Interruptions)
[Translation)

SHRIMATI SUMITRA MAHAJAN (In-
dore): Mr Speaker, Sir, it's really a matter of
great sorrow that a wrong picture is painted
and presented out of matters not linked with
one another. There is absolutely no connec-
tion between the Bhilai massacre or agita-
tion carried outby Chhattisgadh Mukti Morcha
andthe murder of Guha Niyogi. The Govern-
ment of Madhya Pradesh has already....
(Interruptions).. Please havethe patience to
listen. The Government of Madhya Pradesh
has already referred the case to C.B.I for
inquiry.. (Interruptions).. There were nine
demands of the Chhattisgadh Mukti Morcha
which had been carrying out an agitation.
They met the Labour Commissioner from
time to time and held talks. | would like to be
very brief.. (Interruptions) There was a
meeting in Indore and after having negotia-
tions with their leaders eight out of nine
demands were accepted. An agreementwas
reached on eight demands concerning with
the career of the labourers, their Provident
Fund and loan. The remaining demand re-
lated to the retrenched labourers from vari-
ous factories numbering 800 in one factory
while 400 in other and somewhere they were
500. This demand was also being consid-
ered. When preparations were made for
launching agitation on the 25th May. The
hon. Minister of Industry Shri Kailash Joshi
went to Raipur on 22nd May. He had a detail
talks with their leaders and solution was
found out. They were ready to suspend the
agitation, sessions of talks were, however,
still held, efforts were being made to find out
some solution but a crowd of people started
assembling there on the 29th June and all of
a sudden thousands of people gathered
around rail line there on the first July without
giving any prior notice. Some of whom were
labourers. There people were putting on
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helmets andthey satontheentirerailline. As
you know stone pieces are laid by the sides
of railline. ‘Rail-Roko’ agitation and ‘dharna’
started in the morning at quarter past nine
which continued till evening with the result
10-12 trains each were stranded on both
sides of the track (/nterruptions).

SHRI CHANDULAL CHANDRAKAR
(Durg): There was a firing there without any
reason. (Interruptions).

SHRIMATI SUMITRA MAHAJAN: First
of all you please listen. On one side of the -
track the Sarnath Express was there and
many -trains including goods trains were
stopped behind it. Thousands of travellers
including women in the trains were facing
great hardship.Women and children were
alsotravelling andthe children were restless
for water and milk. it was scorching heat.
Efforts were made twice orthrice to convince
the agitating labourers. Inthe meantime, the
labourers resorted to heavy stone throwing
causing damagato the Sarnath Express and
when the question of security of the travel-
lers arose, the police officers present there
including the collector tried to pacify the
people. They had also to face heavy stone
throwing. The labourers attacked some po-
licemen with lathis. A police inspector * who
went to pacify the people was coming back
when he found that they were not being
convincedfelldownthere when his leg struck
something. When hefelldown, the labourers
gathered around him and beat him to death.
It is truth.. (Interruptions) it is a reality. All
kinds of elements joined the agitators and a
terrific situation arose after the death of the
police officer. The dharnacontinuedfornearty
81010 hours. Thentrargas shelis were burst
but it also proved fut\a. They were warned
and shown banner again and again. Wheniit
was found that travellers were harassed for
10 hours, a police ihspector was killed, po-
lice personnels were being injured, heavy

*Not recorded.
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stone throwing continued as stone-pieces
were already there by the side of the rail line,
and a situation of insecurity emerged all-
around in such a manner that no measure
was proving fruitful. Then the police firstfired
in the air and when even this proved ineffec-
tive, they had ultimately to fire but only 15
people have been killed out of those injured.

One thing is worth considering in the
whole series of inciredents and it has to be
seen in this light that is there a clash for
leadership inthe Chhatisgadh Mukti Morcha.
Here it is very essential to investigate that
there are some people, one of themis® who
have no source of income and such anti
social elements are spreading such rumours.

[English]

MR. SPEAKER: The name will not go
on record.

[Translation)

SHRIMATI SUMITRA MAHAJAN: Mr.
Speaker, Sir, the hon. Chief Minister imme-
diately rushedthere and animpartial judicial
enquiry was announced.

Mr. Speaker, Sir, | feel very sorry at the
dishelief we show today and say that the
inquiry should be done by the judges of the
Supreme Court and not by the judges of
Madhya Pradesh; this means that we do not
have faith even in the Court. But we have
faith in the Court The hon. Chief Minister
immediately announced relief forthe injured
persons anda relief of Rs. 10thousand each
for the families of the deceased has also
been announced The hon. Chief Minister
himself wentto see each injured person and
ajudicialinquiry has been announced. Inthe
endlwouldliketotellthat whosoever he may
be, a Chief Minister or any other person, a
citizen of India who is brought up under
Indian Culture would never like to indulge in
such a massacre and would never like to kill
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people. We are not the lineage of Taimur
Lung or Babur that we would kill people. We
have been brought up under Indian Culture.

| would like to say this much that steps
have beentakenthere accordingtothe need
of the situation and the process of judicial
enquiry has started. The sufferers have been
provided with relief, so no effort should be
made to spread any rumour.

SHRI DILEEP SINGH BHURIA
(Jhabua): Mr. Speaker, Sir, the incident that
was occuredin Bhilaiis very tragic. Just now
our sister colleague Shrimati Sumitra was
telling that the firing followed after convinc-
ingthe people. Is it the entire of the Bhartiya
Janata Party to shoot the people after con-
vincing them? Who were killed? They were
labourers, tribals, Harijans and the poorwho
werenctableto presentthe memorandum of
their rightful demands to the administration.
This has become the culture of the Bhartiya
Janata Party. Those poorpeople whodonot
knowto pressfortheir demands, have stood
for their rights for the first time.. There are
several women, Harijans and tribals who
havereceived shots Fifty thousandrupees is
being givento each of the victim. Isthe value
of an Indian citizen rupees fifty thousand
only? It is a matter of great sorrow. Is it the
culture? .. (Interruptions) This is really a
great incident. It should not be belittled.
Bhilaiis anindustrial area where big capital-
ists live (/nterruptions) Mr. Speaker, Sir, it
could not be known as to where they disap-
peared. (Interruptions).. Nyogi was Killed,
the Macdhya Pradesh Government has not
been able to solve this mystry sofar..(Inter-
ruptions) Mr. Speaker, Sir, this is the new
Culture dawned upon Madhyapradesh. The
Patwa Government in Madhya Pradesh in
resorting to repressive measures. | have a
friend in Bombay. In Bombay, the Whorl
matka operates andtodayin Madhyapradesh
Patwa Matka operates in each and every
village. Amurdertook place inJhabnadueto
operation of the Worlil Matka. Who is re-
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sponsible for this? | do not want to make any
political speech. Advani ji and Atal ji are
present here, they should realise as to what
is happening in Madhya Pradesh, how many
people are being killed | have this press
cutting to show to those who are objecting to
it. The Bhartiya Janata Party Government of
Madhya Pradeshis responsible forthe Bhilai
incident. As has been demanded, this Gov-
ernment should be dismissed. This is what |
want to say because it is a very serious
incident. (Interruptions)

SHRI RAM VILAS PASWAN (ROS-
ERA): Mr. Speaker, Sir...

MR. SPEAKER: You speak daily. ‘

SHRIRAM VILAS PASWAN: |hadbeen
to Bhilai. | would, therefore, like to
submit...(Interruptions)

MR. SPEAKER: You finish off in two
minutes.

(Interruptions)

SHRI RAJVEER SINGH (Aonla): Mr.
Speaker, Sir, lwant to put my submission on
record. It is not proper that we keep on
looking for the permission to speak by rais-
ing our hands to no avail but the leaders
enjoy the provilege to speak on every issue.

‘SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, this is no way connected with
any leader, but pertains to political party.
(Interruptions)

SHRI RAJVEER SINGH: Mr. Speaker
Sir, are we not the elected representatives?
(Interruptions)

SHRIRAM VILAS PASWAN: Whenthey
had been allowed to speak on this issue,
therefore, why are we not being allowed to
put forth our view-point. This issue does not
justpertain to the Bhartiya Janata Party and
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the Congress alone. (/nterruptions)

MR. SPEAKER: Please be seated.
(Interruptions)

MR. SPEAKER: There are so many
issues before you. You want to speak on
every subject. |f the speeches are long, then
allthe issues probably cannot be taken up. It
would have been nice onyoupart nottohave
spoken today also if you had already put
forth your views yesterday itself. | will give
youtime, since you are saying that you have
visitedthe place. Issues pertaining to atroci-
ties onthe weaker sections are allowedtobe
raised inthe House. Sincethis is concerning
the workers that's why time is being given.
You just make a brief speech.

(Interruptions)

SHR!I RAM VILAS PASWAN:
Mr.Speaker, Sir, the main issue there is
concerning the workers. The main issue
thereis .... (Interruptions)

AN HON. MEMBER: Will you speak on
every issue? (Interruptions)

SHRIRAM VILAS PASWAN: Ispeak on
behalfoftheJanataDalandlhavegotaright
todoso.... (Interruptions) You are speaking
on behalf of the Bharatiya Janata Party. Is
there any political party which does not speak
on every issue.... (Interruptions)

MR. SPEAKER: You firstlistentome. If
you keep on speaking like this everyday,
then how can the proceedings be conducted
smoothly.

(Interruptions)

SHRI RAM VIALS PASWAN): You al-
low leaders of various political parties to
speak, but restrictions are being imposed in
our case. (Interruptions)
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[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): On this important issue, Members
have not been allowedto speak. This is very
serious.

MR. SPEAKER: | am allowing them.
(Interruptions)
[Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the incident of
Bhillai.(/nterruptions)

[English)

SHR! SOMNATH CHATTERJEE: We
have heard her. Let her hear him. (Interrup-
tions)

[Translation)

SHRI RAM VILAS PASWAN: Sir, the
root cause of the issue is the problem con-
cerning the workers. In Bhillai workers forthe
last few years are struggling for the minimum
wages. (Interruptions) even now workers
there are being kept in bondage. Instead of
Rs. 20-25, Rs. 10 are being paid as wages.
Even after 20-25 years ot the contract labour
system being in vogue It is not being abol-
ished, creating a host of the problems.
Shankar Guha Neyogl who took up the
cudgles on account of this problem, was
killed. Even atthe time we visited the area we

" alleged the complicity of big capitalists in his
killing. However, for the first time today we
are seeing the killing of a workerbeing given
political colour and the hon. Members of
Parliament are defending the culprit.

Mr. Speaker, Sir, | would like to know
whether it is proper to open fire on the
workers staging a dharna. (Interruptions)
This issue does not pertain to any particular
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Govemment and defending the police firing
is against all norms of humanity. | would like .
to know from the Government of India what
action is being taken by them in this matter?
The matter was handed to CBI (Interrup-
tions) Why has the CBI report not been
received yet? The Government is requested
to act on the CBI report. If the workers voice
is continued to be stifled like this in the
House, how can the things go on? You are
the custodian of the House. | Speak on
behalf of my party i.e. the Janata Dal and do
notin anyway cutinto the time allotted to any
other political party. Therefore, Janata Dal
condemns this ghastly killing incident and
urges the Government of India to take some
steps for the protection of rights of the work-
ers.

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, tiring and killing incidents
might take place anywhere. | think it is quite
unfortunate and there can be no two opin-
jons onthis score. Firing on workers in Bhillai
or on Harijans in Faridabad or on common
people in Tin Bigha is naturally condemnable.
However, the reasons for resorting to firing
definitely needs to be looked into and also
whether the police indulged into excessive
use of force or unjustified use of force? |
believe that whenever any judicial inquiry is
instituted one of its terms of reference is just
this. | think that killing of 15-16 or 25-36
persons as has been alleged by a few,
though the official figure of killing in Bhillai is
16 which is by no means insignificant, is
quite unfortunate and heart rending. it would
have been properto raise the issue of exces-
sive use of force had a judicial inquiry not
been instituted. Nobody has referred to the
version of Shrimati Sumitra ji onthe incident.
Though the Government of Madhya Pradesh
has been criticised, but nobody has referred
to the pressure in writing by the railway
authorities onthe Madhya Pradesh Policeto
get the tracks cleared there, as the rail
movement from both the sides has come to
standstill. Instead of deploying the RPF,



431 Re. Firing on Labourers

probably for lack of adequate personnelthe
Madhya Pradesh Police was asked to clear
the tracks. The Government of Madhya
Pradesh was repeatedly asked by the Minis-
try of Railways and the Centre to get the
tracks cleared and now the hon. Minister is
saying that he will get the facts verified. The
hon. Minister may be aware of the fact that
both the Central Government and the Minis-
try of Railways asked the Government of
Madhya Pradesh to get the tracks cleared.
Version of the Government is that the Police
officerdeputedto getthe tracks cleared was
stened to death during confabulations with
the people assembled there. Now the com-
plete facts about the version of the Govern-
ment willcome to light afterthe completion of
judicial inquiry that whether the version of
the Government was just an attempt to jus-
tify firing. | am simply not in a position to
comment on it. However, when it is being
reported that a Police Officer died in stone
throwing because his brain came out and a
lady Police Officer was nearly killed.

[English]

She was nearly killed in the stoning.
These are facts which have been brought to
lightorwhich have been givento us. Whether
they are correct cr there is some exaggera-
tion orwhether it is a justification put forth by
the police authorities can only be estab-
lished by an independent inquiry. So, the
State Government has done only the right
thing possible in the situation, namely, to
institute a judicial inquiry and try to find out
whether any excessive use of force has
been there.

[Transiation)

Mr. Speaker, Sir, most of the points
were resolved in the discussion which was
going on. The Government's sincere inten-
tion of doing justice to the workers is proved
by the fact that except one demand, alithe 9
out of 10 demands had been fulfilled.
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Even in respect of worker’ grievances,
the Government’s intentions are made very
clear. S

[Translation]
But no other reason could be found.
[English]

| was amazed and wonder-struck to
hear that.

[Translation)

The matter relating to death of police
personnel or seriously injuring a woman
police officer was not discussed here. Inthe
course of discussion, it was said that the
activists of Bajarang Dal arrived there.

[English]

They were just provocateurs, because
of which this happened. | wish this Parlia-
ment House were not made a forum for this
kind of absolutely baseless and absolutely
slanderous allegation against the Madhya
PradeshGovermment. The Madhya Pradesh
Government has certainly to give an account
as to why this kind of firing became neces-
sary, and that they should be able to give
only after a proper investigation is made into
the affair.

(Translation)

Mr. Speaker, Sir, today | came only for
the reason that the Hon. Prime Minister was
to make a statement, a notice to which effect
had been displayed on the notice board. that
[English]

immediately after the Question Hour,
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there will be a statement by the Prime Minis-
terandwhat Ifind here is that ShriChandulal
Chandrakar from the ruling party stands up
to describe Bhillai as an other Jalianwala
Bagh. Is this the kind of statement which is
expected from Member of Parliament here?
What is the situation?

[Translation)

| have given three instances, Jatavs
were killed in Haryana by the police. No
judicial enquiry was ordered into it and no-
body diddiscuss about it. People were killed
in Tin Bigha, This thing should also be dis-
cussed. It willbe discussed....(Interruptions)

Mr. Speaker, Sir, | fail to understand
why only the case of Madhya Pradesh
Government should be discussed here. Is it
because ofthefactthat the people of Madhya
Pradesh expreased their confidence in the
BJP Government of Madhya Pradesh. Simi-
larly, attack is made on the Governments of
Rajasthan and Uttar Pradesh. Mr. Speaker,
Sir, you have to consider whether this forum
is meantforthis purpose? Sotar as the case
of Bhilai is concerned, Shri George Fernan-
des had given afew suggestionstothe State
Governmerit. Shri Shankar Niyogi had also
come to meet me in the same context, after
which | did whatever | could in my capacity
and advised the Madhya Pradesh Govern-
ment accordingly which worked in that direc-
tion.

Recently, Shri Kailash Joshi also made
certain efforts, a reference to which has
been made here. On the advice of Shri
Patwa he tried to persuade themto reach an
understanding. In the end there was exces-
sive use of force. It has to be ascertained as
to why it was done. Since | listen to all the
versions, lknowthatthere is some contlictin
regard to Union leadership which could be
thecause, butldon'tknow...(Interruptions). ..
My only submission is that by ordering a
judicial inquiry into the matter, the Govern-
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ment of Madhya Pradesh has proved its
credibility andgood intentions. Therecanbe
no objection to it.

SHRI HARIN PATHAK (Ahmedabad):
Mr. Speaker, Sir, through you, | would like to
draw the attention of the House to the pre-
planned inhuman killings hat took place last
week on the day of Rath Yatra when the
procession was being taken out, particularly
in Ahmedabad in Gujarat. The whole country
knows that the procession of Lord Jagan-
nath is taken out in various parts of the
country, particularly in traditional cities. In
Ahmedahad, a city of Gujarat also the Rath
Yatra of Lord Jagannath passes through a
particular route for the last about 113 years.
Lakhs of people join this procession. This
procession starts at 7.30 in the morning and
after passing through various main routes, it
returns to the temple at 12.00 in the night.

12.56 hrs.
[MR. DEPUTY SPEAKER in the Chain

For the last 10-15 years, some Con-
gress leaders in connivance with anti-social
and anti-national elements have been creat-
ing a vicious atmosphere in Ahmedabad.
They do not want the Rath Yatra pocession
to pass through their area. Attacks were
made on the Rath Yatra in 1947, 1985 and
1987.0n 2nd July, the procession started at
7.30 A.Mfromthe temple. The previous day
it was announced by Doordarshan that the
procession would pass peacefully and re-
turn at night. As soon as the procession was
passing through Dariapur and Shahpur Ex-
tensions at at about 4.45 in the afternoon,
the anti-social elements attacked it. On that
occasion thousands of policemen were pres-
ent there, The DIG himself was present,
because attempts were always made from
this extension. The DIG, the IG and CP, all
were present there.

Mr. Deputy Speaker, Sir, big tourers
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had been raised there. The people were
assured of their security and advised to
‘participate in the procession peacefully.
However, as soon as the procession entered
to Dariapur area at about 4.45 in the after-
noon, Soda water bottles were thrown from
allthe sides of the building. Bullets were fired
and stones were pelted on the procession. Iin
the very presence of the DIG and thousands
of police personnel, Inspector Sardar Singh
of the CRP was gunned down from point
blank range. More than ten thousand police
personnel were present at that time.
Mr.Deputy Speaker, Sir, when the proces-
sion reached Shahpur, acid bombs and petrol
bombs were thrown; 9 persons were killed
and about 120 were admitted in the hospital
in three hours....(Interruptions) Time and
againwe hadtoldthe Governmentthatthese
anti social elements were hand in glove with
foreigners. They run authorised pubs, gam-
bling dens and accumulate foreign arms and
ammunition. We have made several requests
tocheckthe activities of such elements. But,
the Govemment did not take any action.
They did not provide protectiontothe people
of this city. Violence continued forthree days
and innocent people were fired at and hit by
acid bulbs and acid bombs. The newspapers
of Gujarat reported - - “Bloody Rath Yatra 8
dead and 110 hurt”, Another newspaper
reported- - Strowing at Rath Yatra and Pari-
karma shattered - - communal disturbance
again in Ahmedabad - 8 dead and 100 hurt.
“ How long this trend will continue? There
were talks in the city that are there two
factions of the Congress Party and due to
their internal rift, attack were made on the
Rath Yatra. When the Chief Minister of the
State joined the Congress party, some of
their people joined the ranks of anti-social
elements. In 1985 also Rath Vatra was at-
tacked due to clashes between these groups
andan MLA belonging to the Congress party
was arrested under the MISA. Due to the
collusion between the Congress Party and
the anti social elements unrest is created in
- the city time and again. On the Day of of Rath
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Yatra, the firing was made atinnocent people
for six hours continuously and they were
killed in large numbers. The police remained
mute spectators. Ahandful of persons commit
atrocities just to fulfil their political motives.
No action has been taken so far. | sent a
phonographto the Union Home Minister the
same night and invited him to visit Gujarat
immediately: (Interruptions) Thatday |
was present inthe hospital. About 120 youth
who had tied saffron cloths around their
heads and brought to the hospital, were
bleeding profusely.

13.00 hrs.
[English]

| am here to condemn this and ask for
the CBI inquiry and the Government of
Guijarat shouldbe held responsible forthese
killings.

[ Translation)

Iwouldliketodemandinthis Housethat
the guilty should be arrested.

SHRI RATILAL VARMA (Dhanduka):
Mr. Deputy Speaker, Sir, my colleague Shri
Harin Pathak has presented before the
House, the real picture of the situation in
Ahmedabad. Whatever he has said is com-
pletely correct. Their intention was to set on
fire all the three ‘Ratthes’ taking part in the
Rath Yatra. This is evident from the fact that
the entire route of the Yatra was sprir\kled
with petrol and bombs were being thrown
from roof tops. If a fire had broken out, allthe
three ‘raths’ would have been gutted. Along
with this, the ‘Rath Yatra’ procession was
stoned and fired at from all the four sides.
Even the police escort did not open fire in
self-defence. Rather, the police personnel
sitting in the ‘Raths’ as well as the trucks
shielded himselves beneath the Chairs and
hid in the jeep belonging to a mahaut. In-
stead of taking steps to protect the proces-
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sionists, they were trying to save themselves
The riots became so violent that the hut-
ments belonging to the Dalits were set onfire
andin localities like Dhabawali Chawl, where
five or six Dalitfamilies were staying, Goonda
elements threatened to eliminate them, if
they didn't have the place. Both hands of a
woman, by name Savita were broken. Their
homes were looted and the remaining fami-
lies fromlocalities like Duggalpura, Navgaja
Pir Ka Tekra, Raikhar, Rajpur, Gomtipur,
Natiawad, Kanch Ki Masjid, Boriya ka Mo-
halla, Bhukhili Chawl, Shahpur, Rustum Ali
Ka Dhabha etc. to other loclities like Dani-
Limda, Shanip, Juhapura etc. However,
people belonging to a particular section and
the society keep the caste Hindus silent, with
the help of anti-social elements. (/nterrup-
tions) Today, the Dalits find theuselves
insecure even in the cities. People with the
help of anti-social elements purchase the
land of societies in my neighbourhood by
paying lakhs of rupees. The Dalits, who are
unwilling selltheirhouses are issuedthreats,
in case they don't dispose off their property.
We brought this matter to the notice of the
Guijarat Chief Minister and he immediately
issued an ordinance maintaining that the
houses in riot-affected areas are not trans-
ferable. Wohever, the anti-social elements
haveforcible occupiedthere houses andare
doing things according to their whims and
fancies. Thus, today, the people in Ahme-
dabad are not safe.

Such heavy stones were thrown at the
procession from a place of worship that an
entire house collapsed. Shahabuddin Saheb
says a lot of things here, but let him go to
Ahemedabad and see for himself the place
of worship fromwhere the stoning took place
and also the words scribbled on those stones.
| visited the riot-torn areas alongwith Adva-
niji and saw for myself the condition of the
injured people. Some of them weré being
loaded on cycle-rickshaw. It is my humble
submission to you thatthe Dalits are notsafe
either inthe villages orin the cities. They are
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very anxious about their safety. The edu-
cated people are being suppressed, beaten
and arrested by the police. On the other
hand, their life has become miserable on
account of the repeated attacks on them by
anti-social elements. As long as | was there,
there was no trouble at all. But upon my
return, yesterday evening | was informed
over telephone that police has resorted to
action against Dalits and that they are fram-
med under the ‘TADA' Act. The Dalits are at
the receiving end today and we are sitting
here, helpless. We cannot go there as our
presence is required here.

| urge you to provide protection to the
innocent Dalits, who are being victimised
andwho have been forcedtoflee theirhomes
and localities. Further, they should be com-
pensated for their losses. Only then, would
they be able to live in peace.

SHRI KRISHAN DATT SULTANPURI
(Shimla): Mr. Deputy Speaker, Sir, the
employees of the Himachal Pradesh Gov-
ernment were on strike for about a month
They were harassed and lathi charged, and
all this was done to tamish the image of the
people of the State. The State Chief Minister
gave apopularslogan ‘No work, nopay”, but
it was not made applicable in his case.
although he did not do any file work, he spent
more than Rs. six lakhs on his treatment in
the United States of America and the pay-
ment was made from the State exchequer.
By implementing the ‘No work, no pay' policy
on the employees, an effort was made to
undermine the trade Union. Peoples repre-
sentatives did not take part in the strike. It
was a strike by Government employees. In
the editorial, it was said thatthe strike was a
conspiracy on the part of the Congress and
the communist party. | condemn this base-
less allegation and | would like to point out
here that the poor employees were trans-
ferred to far-flung areas. It was an act of
vendetta on the part of the Government. |
would like to sobmit to the Central Govem-
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ment that this took place in my constituency.
Two members* belonging to the Samajwadi
Janata party (SJP) of the former Prime
Minister Shri Chandra Shekher.... They
defected to the B.J.P. The State Govern-
ment has adopted all possible means to
exploitthe employees. They also divested a
Minister of his portfolio, for the simple reason
that he understood the pulse of the working
class. lcondemn it and would like to say that
the anti-worker steps taken by the Himachal
Pradesh Governmentwere most inappropri-
ate. Elections were heldfor20 wards andthe
B.J.P couldn't get even one seat. In my
constituency, atrocities are being perpetrated
onHarijans, workers andstudents. The State
Government remains unperturbed and the
Central police forces and the army are being
askedto lathicharge the agitationists. Apart
from this, the State Government has be-
come inactive. Therefore, it is my humble
pleato the Centre to look into the goings-on
in the State. (/nterruptions)

[English)

MR. DEPUTY SPEAKER: Subject
matters pertaining to States are being raised
here. | think that except onslaught on Har-
ijans, no other subject pertainingtothe States
can be discussed on the flocr of the House.
Buttctunately oronfortunately, we are mixing
uptheissues. Matters whichcome underthe
jurisdiction ofthe State Legislature are being
taken up here andthe names of the Ministers
are also being taken up. | think it is barred.
The Rules of this house do not permit discus-
sion of the matters which come under the
purview of the State Legislature. | request
hon. Members to apply their mind and see
that only such of those matters which cannot
be raised during the Session in some other
form, only extraordinary things, are allowed
to be raised just to bring themto the notice of
the Government. But fortunately or unfortu-
nately, matters are being mixed upand some
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of the senior parliamentarians and some of
the parliamentarians who have studied very
deeply also feel about this | am bringing this
matter to your notice.

(Interruptions)

MR. DEPUTY SPEAKER: ltis the opin-
ion of some of your friends also.

(Interruptions)

MR. DEPUTY SPEAKER: Therefore, }
think we should have a restriction over all
these things.

(Interruptions)

MR. DEPUTY SPEAKER: Becauseiitis
pertaining to his Constituency. The allega-
tions made by Krishan Dutt Sultanpuri per-
tain to his constituency as am Member, he
has every right to answer it.

(Interruptions)

SHRI SYED MASUDAL HOSSAIN
(Murshidabad): A few Members from BJP
have already spoken. (Interruptions)

SHRISRIBALLAV PANIGRAH! (Deog-
arh): 20 People are killed and many are
injured. It is a mockery. | have given notice.

MR. DEPUTY SPEAKER? | will con-
sider the matter.

(Interruptions)
MR DEPUTY SPEAKER: Probably you
have not understood it. The question is Shri
Krishan Dutt Sultanpuri made certain allega-

tions. He represents that constituency.

(Interruptions)

“Expunged as ordered by the Chair.
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MR.DEPUTY SPEAKER: Youwillhave
the chance to reply. Your friend is agitated.
He wants to speak.

(Interruptions)
[ Translation)

PROF. PREM DHUMAL (Hamirpur): M.
Deputy Speaker, Sir, with reference to the
issue raised by Shri Krishan Dutt Sultanpuri,
| have to say with utmost regret that anissue
which has become irrelevant now is being
raised here with the objective of drawing
political mileage. The strike observedbytwo
percentemployees of the Himachal Pradesh
Govemment has been withdrawn uncondi-
tionally | had played a role in hammering out
the agreement. Apart from other baseless
allegations, the indecent allegation made by
this gentleman that two legislators were
bought, should be expunged from the pro-
ceedings of the House as otherwise action
will be taken against him by the Himachal
Pradesh Legislative Assembly. Where from
he has brought the issue of the purchase of
two Legislators, while discussing the strike
by the Government employees?

Sir, itis afactual charge that their Party
was providing finance to the employees on
strike andthey spread a rumourthatawoman
was Killd in Lathi-charge, spread a rumour
that a woman was arrested by the State
Govemment and later on presented at a
‘Press Conference to prove that she is alive.
The woman also told the journalists present
there that she was alright. So, they are
spreading this rumour about the death of
GeetaChauhan, with political motives. Thuier
party is responsible for spreading this ru-
mour. lwould like the Central Governmentto
clarify its stand on the 'No work’ no pay’
policy. What is the Congress party's stand
on this issue and what policy is it following?

~The employees have demanded that the
Centre should state whether this policy of
‘No work. no pay’ is correct or not? They do
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not say anything in this regard with a view
take political advantage. | would not like this
issue to be raised here again. Alithe employ-
ees did not go on strike. Only few employes
participated in it.. (Interruptions)

SHRI RABI RAY (Kendrapada): Mr.
Deputy Speaker, Sir, | would like to draw the
attention of the House towards on important
issue. Four days back, the Union Govern-
ment announced that time slots on Door-
dashan and All India Radio would be allotted
to private producers. Sir, I would like to draw
the attention of the House towards the
Govermnment's move to privatize the elec-
tronic media and facilitate the entry of indus-
trialists through backdoor. Mr. Deputy
Speaker, Sir, this issue is such that

[English)

“Freedom of the press and rightto infor-
mation are suppressed not only by the
Govermmentbut bythe internal systemofthe
Media and the dominant character of the
society at large.. * ‘

[Translation)

This Government move towards privati-
sation, especially in this field, is a threat to
the freedom of the Press and the Right to
information. | would like to tell you that this
Government is throwing the Prasar Bharati
Bill into the dustbin. One newspaper has
commented the move as-

[English)

naming the second son while even the
first son is yet to be born.

[Translation)

Govemnment has defeated the very
purpose for which the ‘Prasar Bharti’ Act was

‘passed in the House. It wanted to keep the

electronic media under its control and estab-
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lish its monopoly over it. What | want to say
is that the private producers who will enter
the media will be industrialists and billion-
aires and their entry would prove dangerous
to the freedom of press and right to informa-
tion. That is why | have raised this matter
beforethe Hous« andthe whole nation. Ifind

[English)
disparity in accessible information......
[Translation)

When multinational companies will be
brought onthe pretext of industrialists, people
would not get correct information which is
supposed to reach them. The Government
has decided to invite multinational compa-
nies under its liberalisation policy and pro-
grammes they would give would be based
on five star culture and consumerism. Door-
darshan would be used in this manner and
big people wouldbe freeto use it. | would like
to request the Government to change its
present decision of gra’nting permission to
produce radion and television programmes
by private producers.... (Interruptions)

SHRIHARADHAN ROY (Asansol): Mr.
Deputy Speaker, Sir, | would like to make a
submission about Bhilai. Bhilai is an indus-
trial city where various types of industries
have developed. ltis surroundedbythe tribal
belt of Chhatigarh. The poorlabourers of the
area work in these factories. The tactory
owners exploitthese labourers and paythem
less wages in exchange of more work. The
owners also subjectthemto sexualexploita-
tion. The labourers have no respect there.
Due to this a large number of people in the
area are facing starvation. Underthe circum-
stances the labourers of the area formed an
arganisation called the Chhatigarh Mukti
Morcha and made Shankar Niyogi as their
senior leader. Under his leadership they
launched an agitation. The Government of
Madhya Pradesh enacted legislation and
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called & Madhya Pradesh Industriai Hela-
tions Act against that in tandem wiin the
factory-owners and invited only-the INTUC
to participate in the discussions. In this way
the State Government recognised only one
trade union and deprived the rest of their
rights. When the State Government did not
pay proper attention toward the reasonable
demands of the labourers they started an
agitation. What is happening there now?
The State Government tried to suppress the
agitation by applying various tactics and got
Shankar Niyogi killed. When the Govern-
ment did to arrest the assassins of Shankar
Niyogi, the labourers again started their
agitation. Moreover, the Madhya Pradesh
Govemment released the only person who
had been arrested in connection with Sh-
ankar Niyogi's murder. Eventodaythe agita-
tion has been going on there for this reason.

The factory owners retrenched four to
five thousand labourers in collusion with the
Government. A new agitation has been going
on there against this retrenchment, but the
State Government has not taken any steps
to reinstate the retrenched labourers. Allthe
labourers who were working in the small
tactories there have been rendered jobless.
Thecapitalists and industrialists are commit-
ting atrocities on these labourers.

Just now ShriAdvaniwas speaking. But
he did not condemn the Madhya Pradesh
Govemnment's action’ ratherhe supportedit.
The labourers took recourse to agitation
when their reasonable demands were ot
futfilled. The labourers there have given a
‘rail roko’, agitation notice on 1st July. Shri
Advani was saying that the Minister of Rail-
ways had himself telephonedto the Madhya
Pradesh Government to clear the way. But
the Government had resortedtofiringonthe
labourers who were taking their agitation in
a very peaceful manner. A large number of
labourers died on the spot and many others
were injured. t was expected from the
Madhya Pradesh Govemment that it would
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take back the retrenched labourers. Instead,

Rt killed them. It is highly deplorable... (Inter- ~

ruptions)...

DR. LAXMINARAYAN PANDEYA
(Mandsaur): The allegations made by the
hon. Member are baseless. The Madhya
Pradesh Government has helped the la-
bourers. Allthis is being said deliberately just
to spread unrest among the labourers. (Inter-
ruptions)

SHRIHARADHAN ROY: Only because
the BJP Government in Madhya Pradesh is
supporting factory-owners, it did not show
any sympathy to the labourers. It has aiso
not condemned the retrenchment. It has not
made any arrangements for reinstating them
in service.

[English)

MR. DEPUTY-SPEAKER: Mr. Har-
adhan Roy, the normal procedure is that
when the Chair is no his legs, it is the duty of
every hon. Member to take their seats. If a
chance is given, one should not go on con-
tinuously speaking forten tofifteen minutes.
After all, by 1 o'clock, we are supposed to

* conclude. | saw many agitating minds want-

.

ing to ventilate their grievances. But when

*chance is given to someone and if he goes
ontalking for ten to fifteen minutes, what will
happen to other friends? What is the crime
that they have committed? We should also
look to our friends. They are coming from
different constituencies and they have gotto
ventilate their views.

{Interruptions)

MR. DEPUTY-SPEAKER: Mr. Har-
adhan Roy, you are very kind enough to
come to this place. You are a senior Mem-
ber. You are a labour leader. It is a very
important matter. You should ventilate you
grievances. You should share your views.
That should go on record. It is for that pur-
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pose, | just facilitated you to speak. A1 ihe
same time, you should also know our Liiula-
tions. The Chair also has his own limitations.
There are 0 many Members who want to
speak. Even the ruling party Members also
want to speak. If you just accommodate |
think, many of the Members also-can venti-
late their grievances. If it is monopolised by
a few people, | think, there will be unrest in
the House.

May | with your permission, call Shri
Ahamed to speak ?

[ Translation}

SHRIHARADHAN ROY: | will just con-
clude within a minute. | demand that the
Government should intervene and ask the
State Government totake nueaspres to rein-
state the labourers. Their arrears should be
paid to them. The people who are respon-
sible forthe murder of Shankar Niyogi shouid
be apprehended and punished. Similarly,
arrangements should be made to pay com-
pensation to Shankar Niyogi. The BJP
Govemment should be dismissed for follow-
ing an anti-labour policy.

[English]

MR. DEPUTY SPEAKER: With your
permission, now | will call Shri E. Ahamed.
(Interruptions) You have done justice' and
you were able to put it in a nutshell.

SHRI E. AHAMED (Manteri): Mr. Dep-
uty Speaker, Sir, thank you very much for
allowing me 1o raise a very highly sensitive
issue. | have been rising from any seat
yesterday as well as today for calling me to
raise this point. | am trying 10 express my
deep sense of pain and anguish about what
is going on in Ayodhya around Babri Masjid
site. Every body knows what is going on
there. What is going on there is in utter
violation, aflagrant violation of allthe norms,
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codes, decisions and directives given by the
Govemnment of India.

Sir, on November 1,1991, the National
Integration Council has passed a resolution
and the U.P. Govemment was a party to it.
Butthey have notimplemented it. There was
also a clear undertaking by the Government
of U.P., thatthere shall be no physical altera-
tion of the present structure that is there or
what is known as the Babri Masijid-
Ramajanabhoomi disputed site.

But today, those people have started
renovation. The Secretary of that Commiittee
gone on record that renovation means re-
construction. He is reported to have stated
and that is what | could gather from the
newspaper reports, that this renovation
means resonstruction and that the whole
shape of the structure will be changed. We
are here to know, what is the attitude of this
Government.

Sir, this Government is also committed
or is agreed to the report submitted by the
National Integration Council Members and
also by the Members of this House - - the
Members of Parliament. Such a report is
there. If for this Government this matter is
something like “one will not unlearn what
they have leamt but they will not learn any-
thing new”.

Sir, we have our protest and we have a
great sense of resentment on what is going
on there. The people in this country, espe-
cially the minority community, they are feei-
ing that though they have reposed all the
confidence in this Government but this
Govemnment is not doing anything. | would
like to say that this is the duty of the Govern-
ment, the duty of the Prime Minister of indla,
who, as the leader of the nation and the
Government, has to reassure to the nation
and to the commute that Babri Masjid struc-
ture shall be protected and that status quo
shall maintained. If the Govemment does
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not respond to it, | am sorry that it wil be a
very sad day for the country.

MR. DEPUTY SPEAKER: Now Shri-
mati Malini Bhattacharyato speak. (Interrup-
tions) | am sorry, | made a commitment to
Shri Panigrahi that | will allow him after Shri
Ahamed. Now Shri Panigrahi to speak.

(Interruptions)

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Deputy Speaker, before you ask the hon.
Memberto raise another matter, we shalllike
to say that what the hon. Member has said is
avery sensitive issue. And yesterday, there
was some understanding among the leaders
of the various politicalparties and the Gov-
ernment gave an assurance that they will
report to the House andto the country about
the happenings in Ayodhya. Unfortunately,
Advani ji and Atal ji are not here. | shall
request themthat they should do something
to at least assuage the teelings there. (Inter-

ruptions)

SHRI BASUDEB ACHARIA: The Par-:
liamentary Affairs Minister is here.

SHRI CHANDRA SHEKHAR: The Par-
liamentary Affairs Minister cannot do. He is
ahelpless person and he shall not do that. It
is a matter where the Parliamentary Affairs
Minister cannot take a decision. The deci-
sion has to be taken primarily and | shall like
it to be taken by Shri Advani and Shri
Vajpayee, to see the sense that this will
result into disintegration, of the country. And _
ifthat does not happen, the decision lies with
ShriChavan and Shri Narasimbha Rao, who
happens to be the Prime Minister of this

country. So | shall request Mr. Deputy
Speaker, thatthis matter should be taken up

.

SHRIBASUDEB ACHARIA (Bankura):
Sir, yesterday also this matter was raised
and the Government has not given any
assurance.
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seriously. { say that | have no partisan view.
Even in the National Integration Council, |
appealed o all sections that we should try to
follow that path of reconciliat.on rather than
confrontation.

On the other issue, | shall like to say a
word about Bhilai. What Shri Agvani said,
after that, | feel sad that this type of discus-
sion has been held in this house If that is
correct that one officer was killed by stoning,
that is a very serious matter and the hon.
Member would have brought this fact also

before the House because this House should-

not look as a totally partisan House. What-
ever it might be. It might be Bajrang Dal or
any other force; I do not bother about it. But
if a Palice Officer on duty is stoned to death,
that cannot he condoned and in no way the
police force can be expected to keep re-
straint. Because police is also functioning
under severe strain and we should not try to
, strain them too much.

Mr. Deputy Speaker, please use your
influence upon Mr Madan Lal Khurana and
Mr. Rangarajan Kumaramangalamthat they
should keep the country away from burning
and disaster.

SHRIBHOGENDRAJHA (Madhubani):
Ihadgivenyou a notice and I will request you
‘to allow me a few minutes. | have been
waiting for my chance. For me and for my
party also, please permit a few minutes.

MR.DEPUTY SPEAKER: Normally zero
Hour would come to an end before the hun-
gry hon. Members lose their patience. Nor-
mally at ten minutes to one o’ clock Zero
Hour would be over and the Papers laid on
the Table and Matters under Rule 377 would
be taken up. But this happens to be an
extraordinary day; even the Speaker also
felt that some chances should be given to
hon. Members to ventilate their grievances,
with the result the time is being extended.
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A very important issue has been r.1:sed
by the hon. former Prime Minister Shr: Cnian-
dra Shekhar. It is for Shri Rangarajun and
the various concemed party leaders 1o sit
together and sort out a solution for 1hat.

(Interruptions)

SHRI SRIKANTA JENA (Cuttack):The
House was adjourned twice yesterday on
this issue. We are all interestedto know from
the Govemment as to what exactly is hap-
pening in Ayodhya today right now. As per
the announcement of the VHP, are they
going to construct the temple in the disputed
land ornot? The Government shouldreactto
this and inform this House. (Interruptions)

SHRI P.C. THOMAS (Mavattupuzha):
We, the members of the NIC, ina Committee
had an opportunity to ¢go there and we had
reported the matter also. But we are sorry
that nothing has come out of that. | firmly
support the views expressed here.

[Translation)

SHRIBHOGENDRA JHA (Madhubani):
Mr. Deputy Speaker, Sir, it has been re-
portedintoday’s newspapersthatthe Vishwa
Hindu Parishad has made an announce-
mentto reconstruct the temple. We stand by
the former Prime Minster for the request he
has made to the Government but the situ-
ation has crossedthe limit, Underthe circum-
stances | make a fervent request to the
Government on behalf of myself and my
party. Thisis notthe time forthe Government
to keep quiet. It appears that the Govern-
ment of Uttar pradesh is not in a position to
fulfilits responsibility. Therefore, my submis-
sion is that the Government of India should
at least, take charge of the disputed site
under its control and protect it. No other way
seems to have been left. Perhaps our hon.
friends also have become helpless. Their
people have been exposed. Néw it is the
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responsibility of this Government o look into
it. ... (Interruptions) If the Parliament contin-
ues to remain a mute spectator, the danger
cannotbe averted. Therefore lwould like my
hon. Friands discuss the matter with Shri
Kumara manglam and the Government
should take the possession of the disputed
site.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RAMGARAJAN
KUMARAMANGALAM): The issue of
Ayodhya-the Babri Masjid and Ram Janam
Bhoomi dispute-is not a matter to be taken
lightly or dealt with lightly either. Yesterday in
ameeting - while we were discussing among
the leaders - we had assured that as and
when developments take place today, - since
they had expressed certain apprehensions-
we would keep them posted. It was not that
we make a statement in the House or any
such thing. | would only like to assure them
that the Government is fully seized of the
matter and is very vigilant. Yesterday, the
Home Minister has made a categorical state-
ment on the position as It stands. (/nterrup-
tions) :

SHRI SYED SHAHABUDDIN (Kishan-
ganj): It was not categorical at all. (Interrup-
tions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): In fact, that is the demand of the
House. A categorical statement is the one
we wanted from him. (/nterruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: You should hear all my words to-
gether. | said ‘categorical statement on the
position'. did not say ‘categorical statement
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of assurance’, which is what you were seek-

iing at that time. He said that he was con-
strained with the present position —thatthe

matter is pending in the court. He said that
categorically, when you have requested for
aparticularform of assurance. But, | wishto
say this we will keep the leaders informed;
and this is a matter which, as the former
Prime Minister Shri Chandra Shekhar has
said, we should try and solve without con-
frontation and not allow a situation to come
in whereby the country will get divided or
there will be strong divisions and feelings.
So, we will keep you informed; |assure you

that. (Interruptions)

MR. DEPUTY SPEAKER: Please sit
down. The hon. Minister has assured and
informedthe House. So, you should give him
sometime.

(Interruptions)

SHRIE. AHAMED: This is nothing but a:
lethargic attitude of this Government. Pro-
testing against this lethargic attitude of this
Government, | am walking out.

13.37 hrs

At this stage, Shri E. Ahamed left the
House

(Interruptions)

MR. DEPUTY SPEAKER: This issue is
pending since long. Over and over again, the
matter is coming up for discussion. The
leaders of various political parties are also
meeting very frequently to sort out this issue.
(Interruptions) Rtis a very very seriousissue,
Who said thatitis not serious? Hon. Minister
said in the House that it is a very serious

matter and the former Prime Minister also

said this. All the leaders of the political par-
ties are meetingtosort outthis, asto howthe
matter shall have to be eased. Therefore, at

this stage let us leave this.
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(Interruptions)

MR. DEPUTY SPEAKER: Shri Loka-
nath Choudhury, you cannot expect a reply
immediately.

(Interruptions)

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur): Sir, | want to repeat our
concern again. (Interruptions)

MR. DEPUTY SPEAKER:Itis a collec-
tive responsibility. He shall have to consult
the Prime Minister and his other colleagues.
There is a limitation for all these things.

(Interruptions)

SHRILOKANATH CHOUDHURY: The
Minister must react to the point. (/nterrup-
tions)

MR. DEPUTY SPEAKER: He re-
sponded to your point. Now, Shri Sriballav
Panigrahi.

(Interruptions)

SHRISRIBALLV PANIRAHI (Deogarh):
Sir, Ithank you that atlast you have given me
the opportunity. (Interruptions)

SHRI LAKONATH CHOUDHURY: Sir,
may | know whether the BJP had been
constratinedto constructthe buildingtoday?
That is the concern of the House and the
country. So, he has 1o react to it. (/nterrup-
tions)

MR. DEPUTY SPEAKER: Kindly take
your seat.

(Interruptions)
SHRI SRIBALLAV PANIGRAHI: Mr.

Deputy Speaker, Sir, | thank you for giving
me an opportunity. (/nterruptions)
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MR. DEPUTY SPEAKER: Mr. Loka-
nath Choudhury, There is a limitation for this.
How can you expect him to give the reply
immediately? (Interruptions) No, no; you
cannot expect.

SHRI LOKANATH CHOUDHURY: He
has not reacted.

MR. DEPUTY SPEAKER: No, no; your
demand is absolutely very unreasonable.
(Interruptions) Kindly you have your seat.
(Interruptions) &t is impossible. You cannot
expect the reply immediately. '

SHRI LOKANATH CHOUDHAURY:
Have you done anything?

MR. DEPUTY SPEAKER: Mr. Uloka-
nath Choudhury, | have heard you suffi-
ciently. Be good enough to have your seat,
Sir.

(Interruptions)

SHRISRIBALAV PANIGRAHI: Sir, you
have given me this opportunity to raise a
matter of importance concerning upholding
of democracy. Democracy is very dearto all
of us. Itis the concern of all of us to see that
elections, which are a part of democracy, are
conducted freely and fairly everywhere in
the country. It is unfortunate that in the
recently-concluded panchayat elections in
Orissa, there was large-scale violence claim-
ing at least 20 lives. In such violence even
some MLAs and Ministers are involved. A
minimum of three MLAs are involved. Oneis
inside jail now. Warrants of arrest are issued
by the police. Two are hiding here and there.
It has been reported. Everybody knows in
Orissa. They are getting the support and
shelter from Cabinet Ministers. This is the
situation. There has been anarchy.

SHRISRIKANTAJENA (Cuttack -
contradictory. (Interruptions)
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SHRI SRIBALLAV PANIGRAHI: Noth-
ing contradictory.

MR. DEPUTY SPEAKER: Mr. Panigrahi,
you have brought the matter to the notice of
the House. That is sufficient.

SHRISRIBALLAVPANIGRAHI: A reign
of terror was let loose in the State. Mosde
power and money power had its full play. It
was done by the ruling party there. There
was large-scale rigging, booth-capturing,
abduction of opposition candidates and their
supporters, etc. The election has thus been
a mockery. It is a farce there. In a bid to
capture the panchayat Saunthes in a shame-
less manner, the ruling party there has acted
in this way.

Afterthe elections are over, now whatis
happening? Political victimisation is taking
place. Even the grandson of former Chief
Minister R.N. Singh Deo is put behind the
bars because he protested the Killing of his
party workers. Like this, the Congress work-
ers and workers belonging to other opposi-
tion parties are harassed. They are assaulted.
(Interruptions) Police is harassing them.
(Interruptions)

MR. DEPUTY SPEAKER: | have called
Mr. V. Dhanajaya-Kumar. He has an impor-
tant issue to raise.

SHRI SRIBALLAV PANIGRAHI: The
principles of democracy shouldbe preserved
and up held . There has been violence even
in Dhenkanal and other areas. An office was
set on fire where ballot boxes were kept.
With the active support and coopaeration of
police and block staff such an democratic
things and violeuce on, there is total anar-
chy. (Interruptions)this should be condemned
by this House. {Interruptions)

MR. DEPUTY ‘SPEAKER: The Chair
can accommodate every body provided you
limit your speech for a short period.
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(Interruptions)

- SHRI V. DHANANJAYA KUMAR
(Mangalore): Sir, the whole of yesterday and
today, we have been hearing all colorful
stories-about Kumhar and then about Bhilai.
And wild allegations are made against the
BJP Government in Madhya Pradesh. (Inter-
ruptions)

SHRI LOKANATH CHOUDHURY:
Nowhere the ruling party has behaved in
such a way. The whole country shouid know
it.

MR.DEPUTY SPEAKER: Mr.Lokanath
Choudhury, we shall have tofollow acertain

procedure.

(Interruptions)

SHRILOKANATH CHOUDHURY It yau
see fromthe beginning of the delimitation of
the panchayats to the end of the elections,
you can find that people are being killed and
those who voted for other parties are taken
to police cystody and already there is terror.
(Interruptions)

MR. DEPUTY SPEAKER: We areon a
different subject.

(Interruptions)

SHRI MRUTYUNJAYA NAYAK (Phul-
bani): Iwould like to bring to the notice of this
august House about the drought condition
on Orissa.

MR.DEPUTY SPEAKER: ! have called
Mr. Dhananjaya Kumar to speak. it is our
duty to respect him.

SHRIMRUTYUNJAYANAYAK: Sir, this
is an important issue as other issues raised.

MR. DEPUTY SPEAKER: My dear
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friend, it your State is hit by famine, is there
is no special provision under the rules of
procedure to bring the matter on the floor of

the House for discussion? Is it only in the .

Zero Hour that you have to raise it? | do not
think so. You please refer to the rules of
procedure. Now, | have called Mr. Dha-
nanjaya Kumar and he is on his
legs.....(Interruptions)..... } am sorry. You
cannot have achance. As and when you like
you want to raise issues in the Zero Hour. Is
this the matterto be raisedin the Zero Hour?
Kindly excuse me.

(Interruptions)

SHRI V. DHANANJAYA KUMAR : |

would like to bring it to the notice of the
augustHouse the brutalkilling of an innocent
man by a gun shot fired by one of the
Ministers of the Government of Karnataka
during the recently conducted by-election.
Sir, friends from the treasury benches have
been asking about the BJP culture. Now,
may | ask the friends from the treasury
benches one question? Does this represent
the Congress culture, namely, Ministers kill-
ing innocent people by firing gun shots? Sir,
on the 8th of June, an innocent man was
killedby agunshotfiredby a Minister. Acase
has been registered against the Minister
under Section 302 ofthe IPC. The sorry state
of affairs is that even afterthe case has been
registered, no action has been taken. (Inter-
ruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM) : This is beyond the
jurisdiction of Parliament.

SHRIV. DHANANJAYA KUMAR: Noth-
ing is subjudice.A case has been registered
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under Section 302 of the Indjan Penal Code.
Yet, he is not arrested. (Interruptions)

SHRI ANIL BASU (Arambagh): It Is
unfortunate that all these things are allowed.
We have given notice but we are deprived of
raising issues. (Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: What is pointed out has nothing to
do with the jurisdiction of Parliament.

SHRI V. DHANANJAYA KUMAR: Sir,
when a Minister kills innocent people, then
where should we go? Where should wel-
odge our complaint? And the Chief Minister
has been protecting that Minister all along.
(Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: There is an Assembly. You raise it
in the Assembly. (Interruptions)

SHRI SRIKANTA JENA: Now the Par-
liamentary Affairs Minister says that it is a
State matter and it should be debated there.
Butwhentheissue of Orissacame up, atthat
point of time, the Parliamentary Affairs Min-
ister did not say anything. (/nterruptions)

[Translation]

PROF. RASA SINGH RAWAT (Ajmer):
Hon. Minister of Parliamentary Affairs, you
should not follow a dual policy. When mat-
ters of Madhya Pradesh and Rajasthan are
raised a different stand is being taken, but
when it is about States of Karnataka and
Andhra Pradesh, it is being said thatitis a
State Matter. (/Interruptions)

[English)

SHRI RANGARAJAN KUMARAMAN-
GALAM : ltistimethat we are realistic. It has
beag understood that where weaker sec
tions, Scheduled Castes and Scheduicd
Tribes are concerned, there is A Cunain
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amount of jurisdiction. Here is an individual
_case where some thing happened, where
case has been registered and action is tak-
ing place ....(Interruptions)....Government
is seized of the matter and unlessthe person
is present, he cannot defend himseli. It is
direct allegation against himwho is not pres-
ent.

(Interruptions)

SHRIV.DHANANJAYAKUMAR: Acase
has been registered by the police but he is
not being arrsted. (/nterruptions) | make a
strong demand that the culprit should be
immediately arrested. He should be pro-
duced before the court. He is an ex-minister
now since he has resigned. My repuest is
that a CBI unquiry should be instituteed. to
go into the whole matter.

SHRIH.D. DEVEGODA (Hassan): Mr.
Deputy Speaker, Sir, | do not want to unnec-
essarywaste the time of the House. 1 ave got
some responsibility to discharge as arepre-
sentative of the people of Karnataka. | have
been watching the proceedings for the last
one year. | have got certain experience in
Parliamentary democracy and lknow how a
Parliamentarian should behave. The hon.
Minister of Parliamentary Affairs has said
that this is a State matter which we cannot
debate upon. | am very sorrytoconcede with
the expression of the hon. Minister. Amatter
has to be looked into by the entire House
without party politics.

After independence, in our democratic
system, this is the first time when a Minister
has taken law into his own hand and killed
andinnocent man. Eventhe Prime Ministers
name has been dragged into it. After the
incidenttook place acase is registered under
302 of IPC. But, what has happened? One
month has lapsed. | will take the name of the

“concerned Minister, Shri Ramesh; | think
when you can take the name of Shri Patwa,
the Chiet Minister of Madhya Pradesh, why
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cannot | take the name of an ex-Minister of

Karnataka, who is involved in the brutal
murdet? The Prime Minister's name has
been dragged by the Chiet Ministerof Karna-
taka. lhave a copy of the FIR, Inventory and
so on. | have all the paper cuttings at my
disposal and if the Deputy Speaker permits
me | will place them on the Table of the
House.

Alter the incident took place the con-
cerned police officer was harassedbecause
he registered a case under Section 302 of
IPC. Sir, Karnataka is known for one of the
best administrations. In the last 40 to 45
years, it is one of the model States. It is a
peace loving State. But for the last two-and-
a-half years there is no rule of law. All the
honest and efficient officers have been vic-
timised by the Chief Minister. How long are
yougoingtotolerate it? The people of Karna-
taka are not going to tolerate this particular
issue. A person, who is an accused under
Section302 of IPC, is going like a ‘Maharaja’
with the police escont. Is this democracy?
We have to bend our heads in shame.

Iwouldlike to ask a questionto the hon.
Minister of Parliamentary Affairs. Is it going
to bring any credit to you or to the democ-
racy? Imaytellyou itis notgoing tobring any
credit to your party Government. How can
the Prime Minister's name be dragged into
it? Chief Minister of the State,says: *| have
consulted my party high command. | have
consulted the Prime Minister and the Prime
Minister has directed me nottodrop the Min-
ister and also order for a judicial inquiry
only.” | would say that if a judicial inquiry is
going to be instituted on a charge of murder,
why do you want the Criminal Procedure
Code? You burn the CriminalProcedure
Code. Isthere any immunity for the Minister?

In 1976 there was an amendment moved
in Rajya Sabhato giveimmunity tothe Prime
Minister ; when anybody as the Prime Minis-

¢er in Office commits some mistake, cer-
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tainand the Prime Minister immunity should
be given to him. Now, is there any such
amendment being bought forward by the
present Government in the Criminal Proce-
dure Code so as to give immunity to the
Minister? Is there any such Amendment ?
Can you tell me on which forum | must make

my protest?

Sir, 1had writtentwo letters to the Home
Minister and the Prime Minister requesting
themto order a CBI Inquiry. It was because,
Igotfulitrustin my officers. | had also worked
for six years in Kamataka as a Minster. |
know, the officers are known for their integ-
rity and their efficiency, but unfortunately; all
of them have been victimised. The incident

took place in the presence ofthe DIG, the SP

- of the District. They were helpless. They
were keeping mum. When a Minister shoots
a person and the dead body is there, no
police officer would dare to seize the gun or
therifie orwhatever type of gun he has used.
Then, the police officer comes forward and
saysthatthe police has neverfired. Sir, |am,
with folded hands, requesting all'the hon.
Members to condemn such incident. Itis not
the question of a political party orthe political
Party. We are fighting here on political lines
even on the serious issues. This is not a
political issue. | do not mix politics here. The
Police officer says that they have not fired;
they have not opened fire. Sir, in your own
constituency - because - you are the Deputy
Speaker, you are sitting in the Chair, you
.have got certain limitations and you cannot
express the feelings of the people of Karna-
taka - the people are feeling today that the
administration has totally failed. There is no
administration. | am not going to unneces-
sarily take the time of the House. Let me
make myself clear how things are goingin a
Congress Ruled State. ShriNarasimha Rao
. always used to tell others that he is going to
run a clean administration. Is it a clean
administration? | do not know how the name
of the Prime Minister was dragged by the
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Chiet Minister. if it was a law and order
matter pertaining to a State, then why did
they drag the name of the Prime Minister?
According to the Chief Minister, The Prime
Minister had issued instructions which has
not been contradicted by the Prime Minister
anywhere, uptill now. He says that his Prime
Minister has asked for a Judicial Inquiry. He
says that his Prime Minister has asked him
not to drop the Minister. lf that is the case,
then | have got every right to use this plat-
form and express my grievances.

Sir, in the presence of the seniormost

.police officers, the firing took place. Inthe 45

years of our democratic history, no such
judicial inquiry has been ordered on a mur-

- der case. If there is a police excess or a

corruption charge against a politician, then
there used to be a judicial inquiry and not in
the case of a murder. Here, acase had been
registered under Section 302. Today, that
gbntieman has not been touched. Already
one month has elapsed. Nobody dares to
touch him. In fact, the police escort is being
givento himasinthe case of other VVIPs.So
much protection is being given to that
man.This is going to bring an end to the
democratic system. My friend from Orissa
was telling just now that they have made a
mockery of the elections. At least, | must
thank that Chief Minister of Orissa, who was
able to arrest even his own party MLAs.
According to his own statement - | must
thank that Chiet Minister - he has taken the
courage to arrest his own Party MLAs who
had indulged in the criminal act. Here noth-
ing‘~ hasbeen done. Letthe House cometolits
own judgement. | do not wantto unnecessar-
ilyimpute motives on any political party. | But
| must tell here that my State has gonetothe
hands of such unlawful elements, a state
known for the best administration in the
whole country where persons like ShriVisves-
wariya and Sir Mirza | smail who know for
their administration came. Today, Karmna-
taka has gone into the hands of the **lele-

**Expunge as ordered by the Chair. -
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ments. | do not wantto say anything defama-
tory against Congress. | do not want to drag
the political party for using anything defama-
tory.

MR. DEPUTY SPEAKER: The word...
may be removed from the records.

SHRI H.D. DEVEGOV!DA'. Sir, let me

be very clear. This is for the first time thatin

the last one-and-a-half years | have seen
such a thing happening.

14.00 hrs

Iknow this Zero Hour is for name sake,
for publicity sake or for propaganda sake. |
am not going to debate in this House. | have
not come here for that purpose. Why do you
want this Zero Hour to go on when the
Govermment is not going to respond? Why
do we put forward our points of views in this
House in the Zero Hour? | cannot under-
stand this.

The Prime Minister and the Home Min-
isterwere here. |have beentryingforthe last
two days togeton thisissue. Yesterday, Shri
M M Jacob told that atleast the Rajasthan
Government had conceded for a CBI In-
quiry. When | have written two letters to the

" Prime Minister particularly on this issue for
ordering a CBI inquiry in the whole matter,
not even an iota of response came fromthe
Government of India. This is the firsttime in
the Indian history that a Minister has been
invoived in a murder case-day-light murder,
at about 5.30. I can give you a certified copy
of the FIR. | have got it in my hand.

MR. DEPUTY SPEAKER: You have
quoted from the entire record in the House.
Let us not unnecessarily violate the rules.
We have to foliow certain norms.

SHRIH. D. DEVEGOWDA:Is there any
ruleinthis country? You are asking aboutthe
rule. A person had been killed by a Minister.
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Is there any rule. Let me be very frank. You
please tell me, guide me about it. You are
sitting inthis Chalr. Is there any rule of law to
Kill an innocent person? Tell me, when isthe
Govemment going to answaer, to give direc-
tion to the Karnataka Government, when is
the Prime Minister going to give direction to
the Kamataka Government to armest the
accused In accordance with the Criminal
Procedure Code under section 3027 Are
they going to order a CBlinquiry or not? Let
metellthemthatifthey are not going to order
a CBl inquiry, if they are not going to arrest
the accused, | amnot bothered. The issue is
alive. | know how to take care of that. The
people will decide what the Congress Gov-
ernment is doing. Thank you.

SHRI ANIL BASU: Through you | am
drawingthe attention of the House and of the
Government to the anguish, agony and the
apprehension expressed by the millions of
jute growers due to inordinate delay in an-
nouncing the minimum support price of raw-
jute.

Jute harvesting has already started; and
jute has started arriving in the market. But
the Government has not yet announced the
minimum support price for the raw jute; and
that is creating a concern among millions of
jute growers,

Side-by-side JCI has decided to close
down its 45purchasing centres;JClhas also
been askedto restrictits operations.JClhas
got no funds to start purchasing of raw jute
and intervene in the market.

On one hand , Government has not
announced the minimum support price for
the raw jute; on the other this hand JCI has
restricted its operations; JCI has got no
fundsto start its operations. In way, millions
of jute growers will be atthe mercy of the jute
barons ands the jute traders.

Side-byside, for public sectcrs enits ke
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the Fertiliser Corporation , the Satt Corpora-
tion, the Cement Corporation, there is a
mandatory provision to purchase jute bags.
Now, it appears that these mandatory provi-
sions have been lilberalised; and they are
purchasing synthetic bags instead of Jute
begs; and the whole Jute industry is now
facing shortage of marketing of jute bags.

. Now, | urge upon the Government to

announce the minimumsupport price for the
raw jute immediately without any further
delay and JCI's operations should not be
restricted.

The JCI should be provided with ade-
quate funds so that it can effectively inter-
vene in the market and can ensure a mini-
mum support price for the jute growers.

Side by side, the Government should
also impose a mandatory provision for pur-
chasing of the jute bags on public sector
organisations so that the jute industry can
survive and it can also get a good market for
selling their jute goods.

twas earlierannouncedbythe Govem-
ment in this House that the mandatory provi-
sions would be there. But now that manda-
tory provisions has been liberalised. lt should
be imposed on public sector corporations
like the Salt Corporation, the Fertilizer Cor-
porationandthe Cement Corporationsothat
the Jute Corporation can sell their jute bags
to those public sector undertakings.

SHRIMATIMALINIBHATTACHARAYA
(Jadavpur): Sir, as you have had patience
with the others, please also have patience
with me. | will just add a very few words
expressing my concern and adding my voice
to the voice of Shri Rabi Ray regarding the
newspaper reports as to the Cabinet deci-
sionthat has been made regarding the priva-
tisation of the Metro channels on Door-
darshan.
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Firstof all, we wantto know how such an
impontant decision—which has been debated
in every other forum apart from the Parlla- *
ment—could be taken without even referring
itto Parliament atall. Thatis the firstquestion
that | want to ask the Government.

Secondly, we dofindthat already a very
large share of the Prime time on Doordarshan
is being given to private producers for spon-
soring programmes. They are being given
time for commercial advertisements. The
Govemment in the meantime has abdicated
its own responsibility regarding the use of
the audio-visual media for education, for
instruction and entertainment. Now we find
that itis not just abdicating the responsibility,
but by giving over these time slots 1o private
producers the Govermment is also abdicat-
ing its possible revenues. All the revenues
that it used to get from the adventisements
are going to be drawn by the private produc-
ers. Not only that. We have it frem a reliable
source that things like the transmission of
the Olympic Games are also. being given
over to the private sector whereas the Gov-
ernment could make some money out of it,
could collect some revenues out of i, it is
being given over to the private sector.

1 do not know whether the Doordarshan
wants to liquidate itself. 1 only want to say
that the Doordarshan has no right to liqui--
date itself because it belongs to the people.

We find that while demands for en-
hancement of time for regional programmes
have not been paid heedto, the Govemment
has tumed a deaf ear to the demands of the
State Government to be allowed to run the
second channel. At the same time, we find
thatthe private producers are being favoured
in this way.

If the Prasar Bharati bad been imple-
mented, then the Government run Door-
darshan might at least, through its auton-
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omy, have acquired a certain degm of
efficiency to compete with the prlxate pro-
ducers. Now as it stands, it is completely
depgndant on Government suppont. It is
completely held on the strings by the Gov-
ernment. It cannot enter into competition
with the private producers at all. So, without
the implementation of the Prasar Bharatithis
privatisation of Television is going to have a
ruinous effect on our mass media.

I can only say that this commercialisa-
tion atthis stage canonly increase vulgarisa-
tioin, it can only increase the most rampant
consumerism and it can only lead to the
centralisation of cuftural values to a kind of
mechanical uniformity imposed upon regional
linguistic varieties such as our nation thrives
upon.

Therefore, Sir, | demand that the Gov-
ernment should make a full-scale statement
on what it proposes to do regarding these
reports that we have hearing from the news-
papers. Let there be a full-scale discussion
in the House regarding any such proposes
that the Government may have. (Interrup-
tions)

MR. DEPUTY SPEAKER: | piloted this
Zero Hour sixty minutes after it was started.
The hon. Members are very much agitated
and they wanted to ventilate their griev-
ances. The Zero Hour is being extended
with the sweet will and pleasure of the hon.
Members of this House and not at my pleas-
ure.

SHRI RANGARAJAN KUMARAMAN-
GALAM : Sir, | do not think that any Member
will be objecting to this.

[Translation)

SHRIGEORGE FERNANDES (Muzat-
farpur): Mr. Deputy.Speaker Sir, 1 will not
take much time of the House. Isupport, what
has been said by Dhananjay and Deveg-
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owdaiji. | havo observed that the Parliamen-
tary Affairs Minister has raised some objec-
tions.

SHRI CHANDRA SHEKHAR (Ballia):
Justfor the sake of formality.

SHRI GEORGE FERNANDES: But |
would like to say only this much about his
objection that one and half month ago a shot
was fired from the stengun by a Minister and
one man was killed, but the man who fired
the shot has not been arrested so far. The
F.L.R. was lodged on the same night at 2.30
P.M. Thereis not only one but are fifty or sixty
with their names and addresses but even
then he has not been arrested so far. The
F.L.R. was lodged under section 302.

Mr. Deputy Speaker. Sir, | am raising
this issue for two other important reasons.
When you are running the Government to
maintain law and order in a State, but if you
tailto maintain it, then there is no other place
where we should raise this issue, that is why
we are raising it here. Secondly, we want to
know as to what is the stand of hon. Prime
Minister about this issue. Shri Devegowda ji
tried to raise this issue every where the next
day and gave information about & to the hn.
Prime Minister. This is not such an incident
about which the hon. Prime Minister would
not have been informed. it is not an ordinary
thing that a Minister of Government of his
own party who is considered to be a very
powerful minister, kills someone at a public
place in the presence of hundreds of people
in an attempt to capture the booth. itis notan
ordinary thing that a person is shot dead by
that man. At first the hon. Prime Minister
refusedtointerfereinto it. When Bangarappa
came to meet him, he was advised not to
drop him. This is the statement ot Ban-
garappawhich had appearedin the newspa-
pers. The hon. Prime Minister has asked us
nottodo anything, it has also appearedinthe
newspapers. When an agitation was
launched in Karnataka and when the situ-
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ation was going out of control, Bangarappa
dropped Ramesh, but no arrest has been
made so far.

I have talked to the police officers there
and they have said that there was a proot
that this man has opened fire, but we were
helpid'ss, what could we do? We want areply
fromthe hon. Prime Minister as to what they
should do. These are the.only two reasons
for raising this issue here.

Mr. Deputy Speaker,Sir, this matter is
relatedtoyourconstituency.Kunigalis' apan
of your constituency.l had visited that place
during the election campaign, | think that
Chandra Shekhar ji had also visited that
place. We had seen the situation there. The
people of Congress had taken a pledge
before the people to win the Kunigal seat.
The hon. Chief Minister was behind it, he had
sentMr. Ramesthere. All this has happened
there and must be you must be knowing the
atmosphere prevailing over there at present
because it is your constituency . Therefore,
through you, | request the hon. Parliamen-
tary Affairs Minister that the hon. Prime
Minister is committed to bring out the truth
and he has made statement on various
issues.Today morning , he also expressed
his views, so there are a lot of things to be
said about his commitment to truth. Mr.
Deputy Speaker, Sir, my submission through
you to the hon. Prime Minister is that when
he would speak on Bofors, Kunigal and
various other issues he should clearly throw
light on the facts concerning these issues.

[English)

MR. DEPUTY SPEAKER: Now, papers
to be laid.
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PAPERS LAID ON THE TABLE

Annual Report of Review on the work-
Ing of Central Government Employees
Weltare Housing Organisation, New
Delhi for 1990-91and statement for
delay In laying these Papers etc.

-

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) . (SHRI RANGARAJAN
KUMARAMANGALAM): On the behalf of
Shrimati Sheila Kaul: | beg to lay on the
table:-

1) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Central Govern-
ment Employees Waeltare
Housing Organisation, New
Delhi, for the year 1990-91
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Govemmenton the working of
the Coentral Gvernment
Employees Welfare Housing
Organisation New Delhi, for
the year 1990-91.

(2) A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (1) above.

[Placed in the Library.See No
LT 2125/92)
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(3) A copy of the National Hous-
ing Policy (Hindi and English
versions)

[Placed in the Library. See No.
LT 2126/92]

Notitication Under Environment (Pro-
tection) Act, 1986.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMACHANDRAN): On
behalf of Shri Kamal Nath: Ibegtolay onthe
Table:-

(1) A copy of the Environment
(protection)Third Amendment
Rules, 1992 (Hindi and
English versions) published in
Notification No. G.S.R.562 (E) in
Gazette of India dated the 27th
May, 1992 under section 26 of the
Environment (Protection) Act 1986.

(2) A copy of the Notification No. S.0.
319 (E) (Hindi and English ver-
sions) publishedin Gazette of India
dated the 7th May 1992 restricting
certain activities in specified area
of Aravali Range as mentioned in
the Notification issued under sub-
section (2) of section 3 of the Envi-
ronment (Protection) Act, 1986.

[Placed in the Library. See No. LT
12127/92]

Notification under Essential Commodi-
ties Act, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SRI MUL-
LAPALLY RAMACHANDRAN): | beg to lay
on the Table a copy of the Notification No.
S.0. 433 (E) (Hindi and English versions)
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published in Gazette of India dated the 15th
June, 1992 containing Order indicating the
supplies of fertilizers to be made by domestic
manufacturers of fertiliser to various States,
Union Territories/Commodity Board during
the periodfromthe Ist April, 1992 to the 30th
September, 1992 (Kharif, 1992 Season)
under subsection (6) of sectioin 3 ot the
Essential Commodities Act,1955.

[Placedinthe Library. See No.LT 2128/
92]

14.16 hrs
[English]
ASSENT TOBILLS

SECRETARY-GENERAL: Sir, llay on
the Table two Bills passed by the Houses of

Parliament during the last Session and as-

sentedto since areport was last made tothe
House on the 8th May, 1992:-

(1) The Appropriation (No.2)
Bill,1992

2) The Finance Bill, 1992

.Sir, | also lay on the Table copies, duly
authenticated by the Secretary-General of
Rajya Sabha ofthe following two Bills passed
by the House of Parliament during the last
session and assented o since a report was
last made to the House on 8th May, 1992:-

(1) The National Commission for
Minorities Bill, 1992.

(2 The Parliament(Prevention of
Disqualification) Amendment
Bill, 1992.
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CONSTITUTION (SEVENTY FIRST
AMENDMENT)BILL (AMENDMENT OF
ARTICLE 81,82,170 AND 327

Motion regarding Extemintion of time
for presentation of report of select
Committee

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRIKUMARAMANGALAM): Siri
beg to move:

“That this House do extend upto the
last day of the Winter Session, 1992,
thetime for presentation of the Report
of the Select Committee on the Bill
further to amend the Constitution of
India viz. the Constitution (Seventy-
first Amendment) Bill, 1990 (Amend-
ment of Articles 81,82,170 and 327)"

MR. DEPUTY SPEAKER: The
question is :

“That this House do extend upto
the last day of the Winter Session,
1992, the time for presentation of
the Report of the Select Commitiee
on the Bill turther to amend the
Constitution of India viz. the Con-
stitution (Seventy -first Amendment)
Bill, 1992(Amendment of Articles
81,82,1870 and 327)".

The Motion was Adopted
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MR. DEPUTY SPEAKER : We shall
_how adjourn for lunch to meet again at 3.00
P.M.

SHRI RABI RAY(Kendrapada): What
about Matters under Rule 3777

MR. DEPUTY SPEAKER: Wa will take
it up afterwards.

14/17 hrs

The Lok Sabha then adjourned for Lunch till
Fifteen of the Clock.

15/05 hrs

The Lok Sabah re-assembled After Lunch
at Five Minutes past Fifteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair
MATTERS UNDER RULE 377

() Need to remove matters under
rule377 ban onpeople of Punjab
topurchase land in various other
States

[English)

SHRI JAGMEET SINGH BRAR
(Faridkot): Mr. Deputy Speaker, Sir, The
people of Punjab and specially the Sikh
agriculturists belonging tothe State of Punjab
are banned through regulations of various
States to purchase land in other neighbour-
ing States such as Rajasthan, Haryana and
Uttar Pradesh.So much so that the Sikh
agriculturists of ShriGanga nagar districts in
Rajasthan are also deprived of this privilege
topurchase land in other parts of Rajasthan.

| request the Central Government to
ensure that such restrictions imposed are
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lifted with regard to purchase of land in
various States, so that they get achance to
improve food production on a much higher
scale in the country. | must add that this act
of the Government will go a long way in
solving the Punjab Problem.

MR. DEPUTY SPEAKER: So far as
othermatters under Rule 377 are concerned,
we shall take them afterwards. Let us now
take up the discussion under Rule 193.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Sir, | submit that we
can complete them in a few minutes. It will
take only 7 to 8 minutes more.

- MR. DEPUTY SPEAKER: Let us see.
Let us now take up the discussion under
Rule 193.

SHRI SOBHANADREESWARA RAO
VADDE: That discussion may go upto6 or 7
p.m. You can complete the matters under
Rule 377 by taking the permission of the
Hours.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): If there are not many items under
Rule 377, | think the House should permit
taking it'up and completing now despite the
business listed for 3 p.m. I think that is fair.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Sir, it should be done on the
conditionthatthe Members who speak under
Rule 377 will not leave the House after
making their submissions.

SHRINIRMALKANTICHATTERJEE:|
think that amendment to my amendment
shouid also be accepted.

THE MINISTER OF STATE OF THE
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MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): It is the desire of the House.

MR. DEPUTY SPEAKER: Is itthe pleas-
ure of the House that the matters under Rule
377 be completed now?

SEVERAL ON. MEMBERS: Yes.

MR. DEPUTY SPEAKER : O.K. Let us
complete them first.

15/08 hrs
MATTERS UNDER RULE 377-CONTD

(i) Needto setupanew
Railway zone in Orissa.

SHRISRIBALLAV PANIGRAHI (Deog-
arh): Mr. Deputy Speaker, Sir, considering
the ever increasing importance of the Rail-
ways and growth in traffic both passenger
and goods and also the necessity of expan-
sion of the railway network, there should be
some new railway zones set up in the coun-
try including one on Orissa which, despite its
abundant natural resources , remains ne-
glected in the field of development. One of
the main reasons for this is the lack of
adequate rail lines and other infrastructural
facilities.

The Minister of Railway may look into
the matter and have a new railway zone set
up in Orissa.

(iii) Need to provide more
L.P.G.connections to the
peopleofhilly regions of Uttar
Pradesh.

[Translation)

MAJ. GEN. (RETD.) BHUWAN CHAN-
DRA KHANDURI (Garhwal):Mr. Deputy
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. .‘ ant to raise a matter under
people of the eight hill districts
‘specially, Puari, Chamoli,
Imorah and Pithoragarh
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the provisions of the Forest.
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facility and convert these exchanges into
electronic exchanges during the year 1991-
92 but the position has not yet changed due

‘to which the industrialists and the business-

men are finding it inconvenient to have
necessary andrelevant informationsthrough
telephone at times. Most of the telephone
lines remain out of order andthe people of all
sections are waiting for long for their repair.

Therefore, my submission to the Gov-
ernment is that S.T.D facility should be pro-
vided to theCharra and Atrauli telephone
exchanges and these exchanges be con-
verted into electronic telephone exchanges
with a view to provide the most modern
faciiiiy to the people of those areas.

(v) Need to declare the whole
country as drought affected
and provide relief to the
people affected by drought.

SHRIHARI KEWAL PRASAD (Salem-
pur): Mr. Deputy Speaker, Sir, lwantto raise
the following matters underthe rule 377. The
farmers are facing great difficulties due to
severe drought conditions. The central and
the Eastern parts of the country are much
affected. There is agreat anxiety amongthe
farmers, as the monsoon has not activated
even three weeks after the expected time.
Kharif crop has not been sown due to the
scarcity of water. The crops standing in the
fields are drying up due to the shortage of
water, the canals are dry, the tubewells are
lying out of order andthe drains are in broken
condition. The irregular supply and load
shedding has affected the agriculture ad-
versely in many states. The pumping sets
are lying idle in mny States of the Northern-
India due to the shortage of diesel. The
condition has deteriorated to this extent that
due to the low Kharif production most of the
small and marginal farmers and the agricul-
tural labourers will come on the verge of
starvation. There is no fodder for the cattle
as fodder crops have dried up. In many

e ———— e
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States Cattle have died, More than 75% of
the Government tube wells are lying out of
order in Uttar Pradesh. There is no water in
the canals and the supply of electricity and
diesel is paralysed. The cash crop of the
biggest sugarcane producing State of the

“country is drying up in the absence of irriga-
tion facility.

Theretfore, | demand that the Govern-
ment should declare the whole of the country
as drought affected. Arrangements should
be made to provide the water. The tubewells
that are lying out of order and the drains that
are lying damaged should be got repaired.
The rural areas should be supplied electric-
ity for atleast 20 hours in a day and arrange-
ments should be made to supply diesel to
these areas. Thetest work should be started
inthe rural areas. The arrangements should
be made to ensure adequate supply of tod-
der for the cattle in these areas and all the
outstanding recoveries should be postponed.

Need to direct Andhra
Pradesh Government not to
dispossess the people of the
Land purchased by them for
pisciculture in Coastal dis-
tricts in Andhra Pradesh

(iv)

[English]

SHRISOBHANADREESWARA RAO
VADDE (Vijayawada): Thousand of hectares
of land adjoining Bay of Bengal in coastal
Andhra Districts such as Krishina, Guntur,
Neliore, West and East Godavari,
Visakhapatanam, Prakasam etc., are best
suited for inland fish and bracklish water
shrimp culture. These lands are not so much
suited to raise agricultural crops. So, the
farmers in these areas have taken up pre-
paring ponds, tanks for fish and prawn cul-

ture. Some people who are very much.

intaractadinthis pisci-culture have purchased

JULY 9, 1992

Rule 377 480

some lands from the encroacers and in-
vested money in preparing the tanks. Now
the State Government of Andhra Pradesh is
trying to dispossess these present occu-

pants and give away thousands of acres of -

land to big moneysd people. Most of the
local people belong to weaker sections such
asfishermen, Scheduled Castes, Backward
Castes and economically backward class.
The local revenue authorities are trying to

physically remove these poor persons from -

their sites. Due to this serious agitation is
going on.lurge upon the Union Government
to advise the State Government not to harm
the present occupants who have invested a
lot in the Pisci culture and regularise the
encroachments. 1 also urge upon the Union
Government to allocate more funds 10 Ma-
rine products Development Authority to help
more number of persons to take up shrimp
culture in a scientific manner and to issue
“suitable instructions tothe commercialbanks
to advance loans to the entrepreneurs with-
out much delay.
(vii) Need to declare 9th August,
the birthday of Padmashri S.
- Ranganatha as
Library Day.

SHRIPAWAN KUMARBANSAL (Chan-

digarh): Sir, in order to check the decline in
the reading habits, particularly amongst the
students who today depend upon cheap
guides ontheircourse of study, it is desirable
that we earmark and celebrate one working
day as the National Library Day in the coun-
try. Such a day should not be a holiday. It
should rather be dedicated to the populari-
sation of libraries by holding quiz competi-
tions, seminars and exhibitions etc. All this
can be done without incurring any additional
expenditure.

The birthday of Padmashri Shri S.
Ranganathan, father of Library movementin
the countryfalls on 9th August. This day has
immence historical importance and is being

National
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. -observed as the “Quit India Day" and could
also be observed as National Library Day

with emphasis on “promote reading habits"
or any other daycould also be earmarked for
this purpose.

| urge upon the Central Govern-
ment to take necessary steps in this

respect.

15.16 hrs
DISCUSSION UNDER RULE 193

Scam involving operations in Govern-
ment securities

[English]

MR.DEPUTY SPEAKER: Now, we shall
take up the discussion under rule 193. Shri
Jaswantwillraise adiscussionregardingthe
scam involving operations in Government
Securities running into thousands of crores
of rupees. The time allotted for this discus-
sion is three hours.

SHRIJASWANT SINGH (Chittorgarh):

. Mr. Deputy Speaker, Sir, this discussion is

following upon a statement that has been
made by the hon. Finance Minister and it is
also following upon the announcement by
the hon. Prime Minister of the intention of the
Governmenttoinstitute a Joint Select Parlia-
mentary Committee to investigate the ir-
regularities and fraudulent transactions in
banks and other financial institutions.

Sir, lamconstrainedto observethatthe
Government was doing nothing for almost
two months after the coming to light of this
scandal. On the eve of the commencement
of the Parliament Session, on the every first
day, it started the process of consultations
with all of us in the Opposition and took
centain steps which they could very well have

Gowt. Securities 482

done even in the intervening two months. In
that sense, this discussion Is now circum-
scribedbythe Government,s belated action.
There is also a natural and an inherent
restraining influence firstly of the continuing
CBlI's inquiryinto the transactions, the Court
cases etc. and secondly, | know that the
Government, no matter what we ask here,
will have a tendency to assign everything
into the lap of the Joint Select Parliamentary
Committee which is now intended to be set
up. But, despite that, | consider it necessary
to share with the Government some prelimi-
nary caution. In the discussions with us that
preceded the decision of the Government to
appoint such a Committee. | did caution the
Government that if the appointment of the
Joint Parljamentary Committee is merely a
device that the Government wishes to em-
ploy to overcome an awkward parliamentary
situation or an awkward national situation or
a political embarrassment, then this Joint
Parliamentary Committee it will serve no
purpose; if itis merely a political device to get
over an awkward situation, political or other-
wise, then will not, but, if, on the other hand,
in the words of one of the participants in
these discussions, that is, in the words of
one of the senior Cabinet Ministers, that is
not the Government's intention, that the
Government is seized with the seriousness
of the matter and that the Government in-
deed views this particular situation as an
opportunity to set right a very grave wrong,
then we will participate in it.

Ifind it necessary to state that there is a
second caution about it. This Joint Parlia-
mentary Committee which is now intended
to be set up must not become an illusion or
a smoke-screen for the real action that it is
now necessary for the Government to take.
If the setting up of JPC is employed by the
Govermnment as an excuse or smoke-screen
for not doing anything else, then it will not be
true to this institution, the Parliament will be
failing in its responsibility.
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So for as the statement of hon. the
Finance Minister is concerned, | would wish
to make some preliminary observations. |
would make my detailed observations later
and | have made these observations be-
cause this is the first comprehensive state-
ment onbehalt of the Governmentonwhatis
possibly the most monumental andthe most
consequential fraud in banking and other
institutions thatindependent Indiahas seen.
| regret that the hon. the Finance Minister's
statement contains absolutely nothing new
that we were not already aware of through
newspapers etc. ltis expectedthatwhenthe
hon. Finance Minister comes forward of his
own initiative to make the first authoritative
statement on behalf of the Government, on
the opening day of the Monsoon Session of
Parliament, then certainly that statement will
have much more than merely arecounting of
the events that have already appeared in
one newspaper, in one journal or another.

I must submitthat itis acomprehensive
statement but comprehensive in listing the
already known. Itis no doubt a candid state-
ment but candid about the self-evident or
about those aspect which can no longer be
denied. | am afraid, | have to submit that it is
a statement which | would be forced to
categorise as an uninspired litany of stan-
dard bureaucratic there are so many raids
that have been conducted; so many arrests
have been made; so many laws are intended
to be mateor so many have been made and
so many more are intended. | submitthatthe
statement which should have been seized of
the enormity of what the country is faced
with, is an accountant’s statement. It is not
that of a Government which is seized of, as
| submitted earlier, the most monumental,
the most consequential scandal, fraud that
the country has witnessed since independ-
ence.

ls it all very well for the Government to
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come forward and say all this as mere ac-
countancy exercise? lfindit very unhappy as
mere accountancy exercise that the fraud
involved is something like Rs. 3500 crores,
but because the Janakiraman Committee
hasidentitied Rs.350 crores, sothe net fraud
is Rs. 3150 crores. Is this not mere account-
ancy approach? This is the most serious
problem in banking and other terns that the
Government has facedsince independence.
1 do not know what else it is, but | submit to
the hon.The Finance Minister that this is not
a simple accountancy problem. | am con-
strained to observe that the statement itself
is merely accountancy statement because
this is what it has been reduced to. | am
afraid, the statement that the hon. Finance
Minister has made is wholly un-reassuring. |
haveto saythatitis uncleverly evasive about
the awkward unanswerable aspects of the
totawty of ths scandal. | am afraid the state-
ment or the phraseology or tenor of it does
notrise tothe circumstances that have occa-
sioned it. That is why, | feel that it is neces-
sary for me to share with the House what |
think in my mind only— it need not necessar-
ily be the views of the Government—of the
dimension of what we are examining. And
unquestionably, it is not simply an account-
ancy problem.

It, of course, does involve irregularities
and fraudulent transactions in banks, but
those irregularities and fraudulent transac-
tions are the consequences, the effect, of a
very longstanding malaise which has been
left, not just untreated, but cynically, coldly,
at the cost of the nation it has constantly
been covered up. To my mind, the very first
land-mark in the contours of the dimension
of this problem that | would attempt to iden-
tify in this scandal and | would diberately try
and avoid the American slang which has
currently become fashionable as ‘the scam’
because | think the word scam puts limits on
the dimensions of what we are seized with.
In this attempt at drawing the contours of the
problem that we are faced, the very first
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landmark that | will identify is that this has
been caused because of an absence of
proper moral temper in the country. It has
become current and fashionable to say that
immorality pays, political immorality pays
above all. Therefore, the vitiating of all or-
gans of the State becomes againthatcanbe
easily and profitability indulged in.

The secondisthe absence of accounta-
bility . We have had occasionto mention this
on a number of occasions. | had occasionto
say earlir. This kind of scandalous behaviour
took place in United States of America, the
United Kingdom or Japan or any other
Country. In whichever country it may be, in
each andevery cne of those cases, they be
involving the highestin the land, someone or
the other has always been held as account-
able. It is only here in India that no matter
whatthe size ordimensicn of the scandal, of
the problem, no one, not a single person,
except in the earliest years of the inspired
leadership of Pandit Jawaharlal Nehru, that
possibly a few people paid that price. After
that, there is a deser, a total desen, of
unaccountability. It is not for me to cite the
instances if by a telephone call, Rs. 60 lakhs
could be withdrawn from the State Bank of
India andthe person who drew that money is
subsequently killed and no one knows till
today and no one bothered, even then, | do
not have to take those names who was then
the Prime Minister or who drew the money,
asifforsetting up a carfactory,, some crores

are warnted, and therefore the State's land’

can be taken away and money is not given.
Nobody paid thai price either the Shah
Commissicn is now confined to the dustbin
of our Archives Deparntment. Look at the
Shah Commission. What it did? Shri Chan-
dra Shekharjiis here. He is avictimof it. Shri
Lal K Advaniji is here. How many of us
remember what the Shah Commission
found? How many have referredto that? ltis
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that kind of thing which sets the whole tone
of absence of accountability.

When we talk of Bofors, we talk of
Bofors not because were are enamoured of
the word Bofors but because Bofors has
cometoepitomise this absence of accounta-
bility. It is not just Bofors wen we point out
that there are businessmen that are looting
this country. Every single law of this land is
being perverted for the sake of individual
Business benefit. Then we are told that you
are doing this with some political purpose. |
will not elaborate this point. The result of all
this is this absence of accountability com-
bined with loss of moraltemperin the nation.
Why then should not people like Harshad
Mehta not say all of you are looting ths
nation. (/nterruptions)

[Translation)

I should also make hay while the sun is
shining why will he not say, everything is
fair?

[English}

We are responsible for it. Do not just
blame Harshad Mehta and Bhupen Cham-
paklal Dalal or others. We have created a
climate for i. | entirely share Shri Chandra
Shekarji's view that we have created this
climate in the profligate decade of the 80s.

The dacade ofthe 1980s was politically,
socially and economically the most profli-
gate decade that this country had seen and
itis since the beginning of the decade 1990s
thatthe nationis havingto pay a price that for
that. Itis because ofthe protligacy of a whole
decade. (/nterruptions)

There are some other dimensions of
this entire exercise which is not merely an
accountancy problem. (Interruptions)
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SHRI MANI SHANKAR AIYAR
(Mayiladuturai) : We have heardthis ** before.
{Interruptions)

SHRI JASWANT SINGH: | would be-
seech the hon. Member to stand up and
repeat what he said, but this time slowly.
(Interruptions)

SHRI MANI SHANKAR AIYAR: | said
we heard this ** before. Please continue.
(Interruptions)

SHRI JASWANT SINGH: | would re-
quest that this be now translated. (/nterrup-
tions)

SHRIMANISHANKARAIYAR: lused it
in response 1o the request from the gentle-
man who was speaking. The gentleman
who was speaking. harrd me say it and he
asked me to repeat it on my feet. | have,
therefore, repeated it. | regard this as **

e

SHRIJASWANT SINGH: May Irequest
that it be now translated in Hindi?

(Interruptions)

SHRI MANI SHANKAR AIYAR: | was
asked by Shri Jaswant Singh to repeat it.

SHRIJASWANT SINGH: May Irequest
that this be translated now in Hindi? May |
request the hon. Member to say it in Hindi?

[Translation)

SHRIMANI SHANKAR AIYAR: Please
excuse me. | have been taught in English
medium. | am not able to translate these
three words. |know that you are very good at
Hindi, | would,therefore, request that you
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mayyourself please translate these words **
in to Hindi.

[English)

SHRI CHANDRA SHEKHAR (Ballia):
No body shouldtake it seriously. He saidthat
he has been taught in English and he has
beentaughtonly three words. (Interruptions)

SHRI MANI SHANKAR AIYAR: | find
some words for you also, gentleman. (Inter-
ruptions)

SHRIJASWANT SINGH: Before | pro-
ceed, Imust admit thatthe hon. Member was
extremely offensive. But then | also admit
that is naturally offensive. Therefore, it is
very difficult to expect anything from him.

Letme proceed. There are other dimen-
sions of this whole problem. As | said, itis not
simply an accountancy exercise because |
submitthatthe entire domestic banking struc-
ture of the country today virtually at a stand-
still. t pains me to submit that the Interna-
tional standing of the country is seriously
questioned. | think the Capital Market is the
third dimension of this problem. lamsure the
hon. the Finance Minister is knowledgeable
and he is aware that the Capital Market is at
a standstill. It is not simply a question of the
Stock Exchanges being the Exchanges
where only the money of the rich is traded.
Small investors have also invested money.
The fact that the larger Stock Exchange all
over the country have been immobised for
almost four to six weeks is a very serious
aspect of the immobility of the Capital Mar-
kets of the country. | do submit that when all
this is happening, then India's Foreign Trade
is also a part of the dimensions of the prob-
lems that we are seized with. India's Foreign
Trade is involved. It is not for me to put
across to the hon. the Finance Minister that

**Expunged as ordered by te Chair.
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if India's Foreign Trade is going to be af-

fectedby allthis, what the consequences will

be.

| do also submit that the package of
economic reforms and the new Economic
Policy that the Government has introduced
is also seriously questioned because of all
this and that to is an aspect of the dimen-
sions of the problem that we are faced with.

There is one more aspect and | submit
itin all seriousness to the Government that if
youtakeinto account the concept of national
security, then the economic well-being of the
nation is anintegral part of national security.
If the international standing and the eco-
nomic well-being of the nation is jeopardised
because of the activities of a few, then our
national security is also a dimension of this
entire scandal, this fraudulent dealing in
banks and securities in which vital national
interests are involved is not merely of Rs.
3,500 crores or Rs.5,000 corers or Rs.
150000crores. Thatis why the evasions and
obfuscation and the obvious avoidance in
the hon. Minister's statement are so sadden-

ing.

Because | held that it has not simply
involved banks andfinancialinstitutions and
because the statement is totally silent about
them, would likethe Government to explain
whether they have identified even in this
statement, which may be an accountant's
statement, in your view, all the possible
wrong-doers, yetthere is nota sentence, not
one word anywhere of the possible wrong
doings of the Government of India. Is it your
submission that whereas everything else
could be going wrong and the largest pos-
sible scandal in independent India’s history
couldyoutaking place, thatthe Government
of India, by itself is not responsible, thatthe
Government of India has nothing to answer
that the Government of India has committed
no wrong? There is not a word about what
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the Ministry of Finance’s responsibility is or
is not.

Iwill come to that subsequently what the
Reserve Bank ought to have done what not
to have done and that too rather obliquely.
But about the Ministry of Finance, there is
not a word here. Did the Ministry of Finance
in any of this, at any stage had any role to
play? Are any of these banks, in any fashion
accountable to the Ministry of Finance? And
has the Ministry of Finance a function to
perform? The hon. The Finance Ministeris a
man whom | hold in very high regard, my
personal esteem for him is no less despite
what has happened n the banking sector or
the security sector or else where. It is not for -
me to suggest to a man ofhis sensitivity,
sensitivity and a of honour what he, as Min-
ister of Finance should have been doing ,

“should have done or should be now doing

now. ltis not for me to suggest like this what
he should be doing . But | will be failing in my
conscience, | will bfeailing by myself,  willbe
untrue to myself | did not, despite the high
regards for him, say this where does the
Ministry of Finance come into allthis? There
is not a word here and | do not believe that
this kind of scandal or this size of scandal
could have taken place with not a single
political leader, not a single bureaucrat even
indirectly involved., There is not a word about
the political responsibility or the responsibil-
ity of the civil service. And what about this
nexus between the politician, the bureau-
crat, the banker or the industrialist? Thereis
a constructive moral responsibility of the
Govmment of India/ There is a constructive
moral responsibility of the Ministry of Fi-
nance and of the officials of the Ministry of
Finance. There is, | submit, behind all this
huge scandal, a nexus of some politicians,
bureaucrats,bankers, and industrialists.

lamnot a detective agency; this House
is not a detective agency. 1feel that it is not
proper for this House to engage in that kind
of activity. But it is our right to know and I do
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demand of the Government to let us know
what and who are behind this.

Sir, 1am not going to go into what is
already self evident on and what has been
commented on and has appearedin various
journals. | am not going to go into this
broker, who is now behind bars, called
Harshad Mehta and the meetings that were
organizedfor himin the Ministry of Finance
by the officials of the Ministry of Finance
beforethe Budget. lamalso not goingtogo
into the fact that this very Harshad Mehta
has appeared on different pages of various
journals; thatis an aspect on which journal-
ismandjournalists also oughtto reflect that
yesterday's here, who appeared on jour-
nals inthe frontpages, is now being reviled
by almost every journal. What wasthatthat
made him a hero then and how is it that
suddenly heislike this? The same treatment
was meted out to him by the Ministry of
Finance, as by the world of journalism.

Sir, | am also not going to go into.

Harshed Mehta and his high connections,
about his reported contributions to various
foundations etc. Also, | will not go intot the
aspect of Harshad Mehta's dealings with
the State Bank of India, wherein, lamtold
and perhaps, the hon. Finance Minister will
correct these figures, they gave him busi-
ness worth Rs. 17,600 crores in securities.
They gave himbusiness whichis the equiva-
lent o1 the Defence Budget of this country.
And just one bank gave 1o just one broker,
the equivalent of the Defence Budget of this
country.

Sir, Iwould like tounderstand, if despite
this, when this was done, the Ministry of
Finance did not know it them what was the
greatgenius thatthis broker hadorwhat was
the linkage between the State Bank of India
and this broker that persuaded themto give
himanequivalent andin fact, more thanthe
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Defence Budget of this country? This is a
very serious matter. | am not going into
figures like nine lakh crores have been
transacted. |do not know and it is for the
Governmenttotell us. | do not wantto go by
it.

Sir, as you know, this Janakiraman
Committee’s report, it is only yesterday that
it has been placed on the Publications
Counter of the Parliament. | mentioned it in
the meeting. The Governmentgave itto the
press; but it has not circulated it to the
Members of Parliament. Why? Was the
Janakiraman Committee instituted for the
sake of newspapers and Journalists? It
chosesfirst togiveitto the papersbutitdoes
not give it to the Members of Parliament.
Why? Since Yesterday, it is placed on the
Publications Counter of the Parliameént and
that we can go and draw it. Whatam |tc do
with it in this discussion? That is altogether
a different point.

Sir, I willalso notgo into the business
of the Ruis and the Dharmaraj Mills and on
this question of Banker's Receipts from
Bank of Karad in 1990 about which the
Finance Ministerwas aware from 1990. ldo
admit though that there was another Fi-
nance Minister then. The Bank of Karad
did it so that Reliance shares could be
purchased from Larsen and Toublo. | am
also not going into that or the continuing
involvement of the State Bank of India and
the then head ofthe State Bank of India, Shri
Ghosh. Sir, I will also not go into the details
of the nexus between Shri Bhupen Cham-
paklal Dalal and Standard Chastered Bank.
But Iwiligo into some aspects about which
the Statement is completely silent; aspects
about whichthere has also been little report-
ing so far.

| will come in a moment to the role of
RBI. So farasforeign banks are concerned,
between September 1991 and March 1992,
simply on couponrates -and lknow that the
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hon. Finance Minister knows what | mean
by coupon rates- and with the hike in the
couponrates, theseforeign banks -the hon.
Finance Minister aiso knows which these
foreign banks are - routinely and ordinarily
having a profit of annual Rs.30 crore annu-
ally make a killing on the coupon. rates.
Because the coupon rate was being hiked,
they make a killing which is in excess of Rs.
300 crore. | would like the Government and
the hon. Finance Ministerto informus as to
who informed the foreign banks in advance
ofthe hike incoupon rates, sothatthey could
unload huge stocks of old securities and
reioad them, etc. | am not going into the
intricacies of the sale and purchase of these
coupon rates.

It is a very serious matter. It is not a
simple question of making profit out of selling
andbuying. thatis not anillegal activity. But
whatisillegalis, giving advance information
of the intentions of the Government of India.
How did this advance information about
changes in coupon rates reach the foreign
banks? The Government should address
itself to this very serious matter. Itis nota
question of their a profit of Rs.300 crore. let
Indian banks andforeign banks make more
profit; but legal profit and profit not because
of the inefficiency or inadequacy of the
Government. We have a rightto know this.

lwillalso go intothis very peculiarbank
called the Bank of Karad. | do not know
enough about this bank. You wind up this
bank; you do not wind up other Banks; you
do not at first remouve its chairman; then
you removedits chairman; there are rumors
of all kinds of political involvement with this
Bank of Karad. Whatis this Bank of Karad?
Isitcorrect that the Reserve Bank wanted,
infactinthe month of March to wind up this
bank? Is it further correct that in fact be-
cause there was political pressure, you did
not wind up this bank and the Reserve Bank
Therefore did not wind up this bank/ What
was found wrong in the month of March,
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between March and May orJune whenyou
finally acted, what was additionally found
wrong?

| am astounded by this MCB- the Met-
ropolitan Cooperative Bank. It has an
amazing record. Its total asset was Rs. 8
crore and this Rs. 8 crore is equity, loan,
borrowing, everything put together. Its total
asset is Rs.8 crores. It issues bankers’
receipts worth Rs. 1944 crores; It is mind
- boggling, the manner in which this game
was being played. | do not wishto speculate
what was happening; it is for the Govern-
menttotellus. How was thispossible? Is this
a game of Monopoly that is being played?
There is agame ‘Monopoly”where you throw
dice. Whatis happening here? Where have
we brought the country to? | find it astound-
ing. It is indefensible. That is why the
statement is such a sad document to me.

| would also like to know what is the
nexus between Karad Bank, MCB, Stan-
dard Chartered and Shri Bhupen Champak
Lal Dalal and Harshad Mehta. (Interrup-
tions). Let me justsay B C Dalal. Whatis
the nexus between B C Dalal, the Bank of
Karad, the Metropolitan Cooperative Bank
and the Standard Chartered business? The
Standard Chantered has given a lot of
Business to this man. Where does all this
come from and how? Unlike this fly by night
operator Harshad Matha, Bhupen Dalalhas
been inhabiting the corridors of power in
Delhiforvery Inng. laminformedthatitis for
thelastdecade and a halformore. Whathas
suddenly happened? Has he been doing
this for the last decade and a half? The
statement is even now caring of B C Dalal.
Harshad is raided by the Income Tax
Departiment, But B C Dalal is only seriously
investigated. Whatisthe difference? ltisthe
statement which says this and | do not un-
derstand this.

| have a very serious concern and |
wouldlike the hon. Finance Ministertoshare
his views on this with us. 1s there a
crosscountry dimension to this entire prob-
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lem, to this entire scandal? When Isayitis
‘crosse- country dimension’, | would seek
your permission to explain this in just two
minutes. | am sure the hon. Finance Min-
ister would understand exactly what | am
saying. Simply 2.5 per cent over LIBOR
comes to around 7 per cent; and seven per
cent is a very attractive lending rate in the
whole of the West Asian countries. But, you
add to that seven per cent, one more per
cent as incentive orcommission or whatever
it is, and you take it as eight per cent. You
can therefore borrow at eight per cent in
West Asia and you can bring it into India;
you can then lend at 23 per cent. It is not
simplo 23 per cent. The hon.Finance Min-
isterknows that the callmoney rates during
the height of this episode went up to as
much as 68 per cent. or moré . Banks were
engaging in trading in call money rates.
Therefore, now | would like to know that of
the remittances, following the Foreign Ex-
change Remittance Scheme of January
1992, there were two remittances thatcame
through six Middle Eastern banks and West
Asian banks. They cameinto the account
of Harshad Mehta in January 1992. The
firstwas of Rs.89crores andthe second was
roughly of Rs. 79.36 crores.Was any-moni-
toring kept by anybody inthe Governmenton
these large sums of money which are
coming from the Middle East? Moneys are
welcome. But they are coming only in
specified accounts and straightaway, as soon
as they arrive, they are finding their way in
to the Stock Exchange.

| submit that it was the duty and the -

function of the Government of India, most
certainly to encourage all inward remit-
tances, investment and moneys that could
possible come in fromalllegal sources, from
anywhere in the world. We were, without
that,faced with avery serious-as we are still-
balance of payments problem. Butthis kind
of activity in the context of what | have just
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said, that you can borrow at eight percent in
West Asia and lend it in India at 23 per cent
minimum, gives altogether a different di-
mension to my query. It is this part of the
dimension about which | have asked a

- specific query about Harshad Mehta. The

second specify query that | wish to ask is
about Shri B. C. Dalal or Bhupen Dalal. Is it
not correct that Mr. Kotak Mahindra and
Mr. Bhupen Dalal opened a Company in
West Asia? Itis agood thing if acompany is
openedin West Asia, if it brings inbusiness
to the country. But for the last six months or
s0, since it has been opened, it has trans-
acted no business. Is it a conduitforthis kind
of money? Is there a nexus between this and
the Bank of Madurai?

My question is and it is a serious query
addressed to the hon. Finance Minister.
Does the Ministry of Finance have any
understanding of these cross-country di-
mensions of the problem that we are faced
with? Secondly, does the Ministry of
Finance have any assessment of the size of
this problem? If circulating in our monetary
systemare such funds, thenitis nota simple
matter. Thesefunds can be called back by
whoever has lent them. If they are called
back, it is incumbent on the Government of
India to inform what is the size of this
problem. Because whenthatcheque comes
tobe encased or presented for being catled
back, then the nation will face a very serious
problem.

Thereis yet another aspect about which
the hon. Finance Minister's statement is
silent. Thatis why Ifindit unsatistactory. And
that is about the role and functioning of the
public sector enterprises. The public sector
enterprises disinuested - a policy of disivest-
ment that we supported. (Interruptions)

AN HON. MEMBER : Utis the result of
that policy.

SHRI JASWANT SINGH: No, butitis
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in the management of the policy where we
are having difficulty.

SHRI CHANDRA SHEKHAR: That
was bound to be.

SHRI JASWANT SINGH8ut there is

the other aspect of public sector funds. Large
sums of money are, for example, available
with the National Thermal Power Corpora-
tion or ONGC and you give them freedom-
Rs. 3,000crore, 3,500 crore, 500crore. You
givethese various Ministries to placethese
funds, what is now called, with investment
bankers, portfolio managers. Is this your
policy? Are you satisfied with the mannerin
whichthe public sector enterprise funds have
reached portfolio managers? Who are these
portfolio managers? Is any record kept?
have you kept a trace of who is managing
them? We would like to know.

| have some specific queries very sim-
ply put on the statement itself. On page 1,
para 2, the Government has informed us
that ShriJanakiraman, Deputy Governor of
the Reserve Bank of India, .has investi-
gatedthe matter. | find great difficulty in that
because you are asking an official of the
Reserve Bank to investigate the Reserve
Bank itself. Please elaborate on how you
feel that will be done satisfactorily.

Onpage2, para 5,the hon. Minister has
informed us that it is largely an * internal
control failure”™. lIs this the Government's
assessment thatitis only an internal control
failure?

On page 2, para 6, the hon. Minister
informs that he has three objectives: to
recover money, to punish the guilty and to
restore confidence. | would like 10 know in
that direction what are his priorities and how
well or how satisfactorily he has moved in
the last two months.

The administrative actionsthatare cited
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atpage 3,para 7, are actionsthat Ifind very
great difficulty with. We had occasion even
last time when this discussion came up to

- point out what the Government has listed as

madinistrative action. |would not read them
as unsatisfactory. Officers being sent on
leave, officers being advised to go on leave,
officers or heads of banks have beencharged
with serious kind of offences. And all the
administrative action that the government
takes is to advise the chairmen of the banks
o go on leave.

16.00 hrs.

This is highly unsatisfactory administra-
tive actioninthe face of the most of the major
scandals that the country has faced. | would
like the honourable the Finance Minister to
inform us what he has to say about this.

About the ordinance that has been is-
sued after the first report was submitted on

_the 2nd of June, we will have occasion to

discuss the ordinance proper and about the
haste in which it was prepared and whenthe
moation for its disapproval comes up in the
country, | will not take the time of the House
on that.

SHRICHANDRA SHEKHAR: Itis going
to be declared ultra vires in two three days.

SHRIJASWANT SINGH: 1 did not want
to say that Chandra Shekharji. But there is a
serious worry that this very ordinance under
which a lot of action was taken and the
legality of that ordinance is now seriously
flawed or seriously questioned.

About the income tach authorities, on
page 4, paragraph 7(1V), the hon. Finance
Minister has informed us about all the vari-
ous things that they have done. | would like
to understand the difference because this is
the difference whichthe hon. Finance Minis-
ter has himself established. What are the *
intensive investigations * into Bupen Dalal's
activities and if you can conduct raid on
harshand Mehta group, why are you only
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conducling “intensive investigation“ when it
stands established that this B.C. Dalal is, in
fact, an operator of much older standing and
his size of the operations in this entire aftair
ismuchlarger? Then comes Harshad Mehta.
And what is difference ? You raided the
premises on 28th February 1992. What did
you find on 28th February 19927 Between
28th February 1992 till the date that you
arrested him, you permitted this largest
possible scandal to continue . Having railed
him, was it not the responsibility of the
Governmentto immediately establishedwhat
was wrong? Why did you raid him in the first
instance? And having raided him, why did
yousitsilentfor months onend untilthe great
scandal visited the country? We have the
rightto know and unless we know, what can
we do?

Sir, 1 do want to know whom has the
Enforcement Directorate arrested. You in-
formed us that it has arrested three people,
who are behind bars now. For what have
they been arrested ? Whom have you ar-
rested? This statement is completely silent
on the continued closure of the stock ex-
changes andthe difficulties that smallinves-
tars are facingandbecause the statement is
completely silent, Ifind it very unsatistactory
on that account.

About the Reserve Bank, on page 7,
Paragraph 9, the Government somewhat
tangentially informs us that now-these are
the words used and | do not want to take the
time of the House by quotingthemagain -"in
retrospect” it appears that had the Reserve
Bank Governor exercised greater care, etc.,
etc., and words to that effect. | can under-
stand the Finance Ministers wishing to pro-
tect the Reserve Bank, a Bank which he
headed with distinction at one time but does
not do justice to the totality of the problems
thatthe nationfaces. Whenyoucoverupthe
Reserve Bank, which is the central regula-
tory Bank then you do agreat wrong. ltis not
my submission that its Reserve Bank exer-
. cisesdaytoday controloverbanks. ftcannot
possibly do so. That is not the function. The
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Reserve Bank cannot run a small district
bank. Thatis not its function. But simultane-
ously it is its function and responsibility,
when scandals of this dimensions happens,
to stand up and take note and then share
with the Government what its happening.
And for you to say this, it does not suffice. |
take serious objection, Sir.

Does the Governor of Reserve Bank,
somewhat loosely-and | say this with as
much restrainable as is at my command-
convey this opinion to papers, journals or
whatever that whoever asks for his resigna-
tion is, in fact, doing so to protect the crimi-
nals or to scuttle the investigation? I think it
is an unrestrained startlement. | would not
wish to respond to that statement here be-
cause the Governor of the Reserve Bank
cannot appear here and answer for himself.
ltis not proper, therefore, for me to comment
on that statement except to say that it is
without doubt an unrestrained statement.
Forthe Governorof a Reserve Bank to make
such a statement in the midst of the largest
financial scandal that we have been white-
ness since independence is not behoving of
the head of the central bank of the country.
The consulting is obvious and it is for the
Government to draw and for the hon. Fi-
nance Minister to draw. Indeed, it is very
easy for me to say what is to be said and it
has been said regularly but because heis an
officer who cannot appear here, | leave the
conclusion to be drawn by the hon. Finance
Minister. Certainly, the Government has to
answer to us and to account to us about the
utterances of an officer of the Reserve Bank.

There is a great deal that | could have
elaborated further upon but as | said, the
dimensions of this problem with which we
are faced, are not merely accountancy in
nature; they are not merely squaring up of
the books. It is not merely, with due respect
to the Finance Minister, recoveries of the
dues which you have fraudulently permitted
or rather you did not permit but they were
taken away from the banking system. Of
course, recovery of those dues is a priority
but it is not everything that is to be done: In
factthatis one out of many things thatare to
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bedone. Thatis only asmallaspect. Youcan

recover thousands of crores but what is
involved is the good name of the nation
called India. | think India can afford not just
Rs. 3000 crores or Rs. 4000 crores but even
Rs. 35,000 crores but India cannot afford
blackening of its good name. Therefore,
transparency is the need of the hour.

Before discussion, my seniorcolleague,
Shri Vajpayee suggested that if the Parlia-
ment is to now in these complex days of
involved expertise performs its functions
satisfactorily then you must open out the
banking system to Parliamentary inquiry.
We routinely ask questions about what is
happening in Indian banks and routinely we
are denicdthat information. Ataljiheads the
Public Accounts Committee but if he has to
ask something aboutthe publicbanks, today
he cannot obtain that information. Similarly,
Actually ji who heads the Public Undertak-
ings Committee cannot ask the information.
So, we need this transparency; we need
accountability and we need a system where
Members of Parliament can be openly as-
sistedby technicalexpents coming fromhighly
technicalfields.

lagree with one sentiment expressedin
the statement with which possibly my friends
and colleagues here will not agree but thisis
aviewthat we hold. This huge scandalis not
a consequence of de-regulation or liberali-
sation of the economic policy. We do not
believe it. | believe that in fact the residual
regulatory systemandthe mal-functioning of
those residual regulatory system is the con-
tributcry factor.

A Joint Parliamentary Committee has
already been appointed. Very recently, in
fact a few days, back there was a
convention,upon the Basle Convention. | do
not want to go into the Basle Convention.
Internationally, following upon the Basle
Convention in October there is going to be
another convention on Banking and | com-
mendtothe Governmentthat the points that
have been accepted in the Basle Conven-
tion, certainly one that no foreign bank can
be permitied to operate inIndia, if it dows not
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abide by our rules, our regulations and our
proviusions of law, should be accepied.

SHRI CHANDRA SHEKHAR: Why are
you spoiling your speech? You please sit
down.

SHRIMURLIDEORA (Bombay South):
He did not like your points. You have to
speak whatever he likes. This is the point.

SHR! JASWANT SINGH: Within two
minutes, | will conclude. | will not elaborate
the point about Basle Convention. But |
commendthe findings if it. If any bank oper-
ates across country, then the Government of
India should have a right to come to know
across country on whatbasis, you operateit.

We will welcome the establishment of
the Joint Select Committee . It is after con-
sultation that that Joint Select Committee
has been established oris going to be estab-
lished. We will continue to point out what we
think is wrong and we will continue to com-
mend what our wisdom core judgement or
lack of wisdom or lack of judgement tells us
is the right thing. But, we will unstinting
cooperate with you and with the Govern-
ment in doing everything possible to restor-
ing national economic health, and India’s
international standing so that vital national
interests that subserve national security are
preserved.

16.11 hrs

RE:RAM JANM BHOOM! -BABRI
MASJID ISSUE

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Deputy Speaker, Sir, | do not want to
intervene in such a serious debate. But |
want to share an information which is of a
very serious nature. Already construction of
temple has started in Faizabad. | shall ap-
peal to Shri Advani and Shri Vajpayee that
they should sit with ShriNarasimha Rao and
Shri Chavan and save this country from a
holocaust. | informed Shri S.B. Chavan, the



503 Re. RamJanm Bhoomi
[Sh. Chandra Shekhar]

Home Minister of this country. He also has
gotthis information. But hetold me that he is
convening a Meeting of the CCPA in the
evening. Ithink it is too serious a matter. | do
not want a debate on this. | shall make an
earnest appeal to all sections of the House
that this matter should be taken more seri-
c#..y. Mr. Advani and Mr. Vaspayee, | have
very little hope from Mr. Narasimha Rao and
Mr. S.B. Chavan, because they have notgot
the courage of conviction to take any stand.
Will you please save the country and try to
find a way out that the country is saved from
this hulocaust?

SHRI VISHWANATH PRATAP S!NGH
(Fatehpur): Mr. Deputy Speaker, Sir, | also
wanted to raise it.

SHRI SOMNATH CHATERJEE
(Bolpur): Sir, the Government must make
the position clear here and now. if it has
already started, the consequences may be
extremely serious. That is what we have
been apprehending. We have said that also,

Yesterday, we raised this issue. It can-
not be on the basis of some technicality
....{Interruptions) Sir, this is a most urgent
and most important issue and we want the
Governmentto respond here and now. | am
thankful to Shri Chandra Shekhar that he
has raised this matter. We would like to know
here and now, what is the position.

SHRI NIRMAL kANTl CHATTERJEE
(Dumdum): This morning we have asked Mr.
Kumaramangalam about the latest situation.

SHRI VISHWANATGH PRATAP
SINGH: Mr. Deputy Speaker, Sir, yesterday,
we met the Speaker andthe Minister of State
for Home Affairs was there. We had made a
request that we are all concerned about this
matter. If there are any developments, dur-
ing the day, the House should be informed.
The Minister of State for Home Affairs had
agreed to that.

Since noon, | have been receiving tele-
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phone calls that some construction is going
on. Irang up the Prime Minister and told him
that this is what | have heard on phone.
Kindly verity the facts and appropriate action
shouldbe taken. The Government's respon-
sibility is very clear. There is no ambiguity
about what the Government's responsibility
is.

The spirit of the National Integration
Council Resolution, which was unanimous
and in which the BJP had also contributed
and for that we are all very thankful, should
be remembered. At this moment, at this
hour, itis necessary that the spirit of the NIC
Resolution, which we had passed should be
remembered. | share the views of Shri
Chandra Shekhar that the country has to be
saved. What is the Government's responsi-
bility?

The debate can go on later but we do
expect the Prime Minister or the Home Min-
ister to come and state the facts betore the
House, before rumors take over the country
and some other serious consequences take
place. Of course, | was informed of the
meeting ofthe CCPA and some solution has
to be found right away. '

SHRI MANI SHANKAR AIYAR
(Mayiladuturai); Sir, | support Shri Vishwanath
Pratap Singh.

[Translation)

SHR! ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Deputy Speaker, Sir, since
this issue has been raised , | would like to
inform that | have got a letter in the moming
fromthe hon. Chief Minister of Uttar Pradesh
in which he has claimed that a complete
arrangement has been made to provide
security tothe disputed structure. Moreover,
the Security arrangement has all the more
been tightened which was also felt by a lady
member who was not allowed to go in with-
out being searched, this also created atug of
warwith the police men. Sheris a Member of
the Bhartiya Janata Party for whom there
was no relaxation in the security arrange-
ment and we was not allowed to enter.
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The hon. Chief Minister has also claimed
that the assurance giventothe N.I.C. is also
beingfulfilled. None ofthe orders of the cournt
Fas been violated. There is a High Court in
Uttar Pradesh andthere is a Supreme Court
in Delhi. If itis considered to be a violation of
the order of Uttar Pradesh High Court. The
Uttar Pradesh Government may be calledto
the dock in defamation case. Anybody can
knock the door of the Court..(Interruptions)

[English)

¢ SHRINIRMALKANTRICHATTERJEE:
S¥, let us hear Shri Atal Bihari Vajpayee. He
is a very respected member.

[Translation]

SHRI ATAL BIHARI VAJPAYEE : Mr,
Speaker, Sir, ultimately, what assurance was
givento N.1.C.? It was assured inthe N.I.C.
that these would be no violation of the Count
orders.(/nterruptions)

. ~SHRI CHANDRA SHEKAHR:
Mr.Deputy Speaker,Sir, if we have to go by
the Court order, let us then comply with the
Court order that there will be no temple-
construction untilthe Court passes its judge-
ment. If they have a faith in the Count, this
should be accepted..(/nterruptions)

+ SHRI LAL K. ADVANI (Gandhinagar):
Mr. Speaker , Sir, Shri Chandra Shekhar
m: ynt be knowing that | did not agree to this
proposal when it was raised in the N.I.C.
meeling. because this case is there in the
Courtfor45years andldobelieve thatthere
will be no judgement in the case even in 45
yearsto come as so any issues are involved
in it. (Interruptions) Mr. Speaker, Sir, Shri
Chandra Shekhar willthus be remembering
as to what was said in the main proposal of
the N.I.C. . (Interruptions)

[English)
{m
SHRI SOMNATH CHATTERJEE
{Bolpur): Sir, let the Prime Minister come
here or the Home Minister should be here.
Wae should know what is the position.
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SHRI NIRMAL MANI CHATTERJEE
(Dumdum): Sir, the House has to be ad-
journed.

[Translation]

SHRILAL K. ADVANI: Mr. Speaker, Sir,
Shri Chandra Shekhar will be remembering
that whenthere was areference in the main
proposalthat whateverthe judgementcomes,
we will wait for it and will accept it also. But
the hon. Chief Minister of Uttar Pradesh did
not accept that terminology and he got it
changed as “there will be no violation of any
Courtorder”andwhen ShriChandra Shekhar
realisedthis minor difference of meaning, he
asked the hon. Prime Minister that differ:
ence should be realised; at this he said that
he realised that and you already know that
was the only reason of our constant stand
that there will be no violation of the Court
order. Besides it, | would also like to assert
that the Uttar Pradesh Government cannot
forget even for a moment that it has got a
mandate. (/nterruptions)

[English]

SHRIBASUDEB ACHARIA (Bankura):
The Prime Minister should come and inform
the House whether construction has already
started there or not.

[Translation]

SHRI CHANDRA SHEKHAR : What
Advanii has spoken is right and | would
therefo. elike to make special requestto him
andto Atalji. 1told the hon. Prime Ministerin
the the National Integration Council that be
should not pass that meaningless proposal
because Advaniji would not accept that and

_the issue would be made more complicated

in the Court. | also said to Advaniji that it is
right that they have got a mandate for five
years, nut the country is facing a crisis, and
there would be no harm if tha temple is not
constructed for one year more, there would
yet be four years left..(Interruptionsj.. | am
not misguiding anybody . | am just putting
forth my opinion. | know that such spirited
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talks will no longer be heard after some time
because this country is not going to be
disintegrated so easily. | would like to say
that we have to save this country from fi-
nance and ruination. | would like to advisre
Advaniji and Atal ji to help the hon. Prime
Minister and ShriChavan is attaining certain
amount of resoluteness, will power and the
power to take decision we fail to lend them
resoluteness and strength. ’

SHRILAL K. ADVANI: There is no ten-
sion in Ayodhya, why do you wantto transfer
this tension from here to
there..(Interruptions).. You should yourself
go to Ayodhya and assess the situation.
(Interruptions)..

SHRI CHANDRA SHEKHAR : Tomor-
row, it will appearin news papers throughout
the country. Ifitcouldbe kept secret, lassure
Iwould not have raisedthis question. | know
that the news will come in the newspapers
tomorrow that one thousand people are
engaged in the temple construction work.
We have been holding discussions since 7
o'clockinthe morning, it is amatter of sorrow
that the Government, the-leaders of opposi-
tion, leaders of the House andthe leaders of
the opposition both are not thinking in the
interest of the country on this serious
issue.(Interruptions) Advaniji meets Shri
Narasimha Raodaily forotherissues as has
justbeen said by ourcolleagues ShriJaswant
Singh. Three fourth speak is all right but the
onefourth cpeechis nottothe mark. It would
have been better if you had considered this
issue also.

(Interruptions)

[English)

MR. DEPUTY SPEAKER : Now let us

come back 1o the regular debate-discussion
under rule 193.

16.24 hrs.
[MR. SPEAKER in the Chair
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" SHRIVISHWANATH PRATAP SINGH
(Fatehpur): Mr. Speaker, Sir, you were re-
quested in your chamber yesterday that the
House should be apprised with the develop-
mentin Ayodhya. An Information has reached
that some construction work has started
there today..(Interruptions).. | do not know
the facts myself, but i amtelling what | have
heard..(Interruptions) Inst@adof holding such
talks why nosthe Government come forward
with all the facts. The Government is keep-
ing mum. Why does it help in spreadiing of
such rumors we would sit peacefully on'y if
the Government states that there has bec3n
no violation as is being presented by Ad:a-
niji. This is adeliberate silence on the part of
the Government and facts are not being
brought forward. |demand that some assur-
ance must be given in this regard . The
country is crossing through a crisis. The
Government cannot be free of its responsi-
bility by keeping silence. The hon. Prime
Minister andthe Home Minister shouldcome
here and should give
clarifications..(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE : We
would like to know what the Government is
doing. (Interruptions) This is a serious mat-
ter. The information is given by Shri Chandra
Shekar. lthas notbeen denied. Onlything is,
itis said that there is supposedly peace. We
wound like to know what is happening. Our
appeal has been that should not be dore.
This will create serious tensions in the
country.What will be the consequences,
nobody knows.

SHRICHANDRA SHEKHAR: Igive you
definite information, Mr. Speaker. At six
O'Clock there was a pooja . At seven O'Clock
near the Silanyas place the canopy was
removed andthe foundations was dug. Near
about one thousand people are working .
Three mixers are running around the whole
day and concrete is being poured sin¢ -1
P.M. this afternoon. This is the information
and they are constructing the temple there.

SHRI SAIFUDDIN CHOUDHURY
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(Katwa): The Prime Minister and the Home
Minister should come andinformthe House.
The House cannot run withoutthen ...(Inter-
ruptions) ’

SHRI INRAJIT GUPTA (Midnapore) :
Yesterday, before the House adjourned, there
was a clear understanding that today the
Home Minister will report to the House about
the latest situation and position after ascer-
taining it from there.

SHRI SOMNATH CHATTERJEE:
Where is the Home Minister?

SHRI INDRAJIT GUPTA : They were
supposed to report to the House the latest
position, after they have ascertained. No-
body is appearing . Nobody is giving any
report.

| want to know one thing. This NIC
Resolution is being much talked about. The
BJP is of course a party to it through the
Chief Minister of Uttar Pradesh. But the
Vishwa Hindu Parishad is not a party to that
resolution. Now the whole initiative for this
Kar Seva has been handed over to the
Vishwa Hindu Parishad. (Interruptions)

AN HON. MEMBER: No.

SHRIINDRAJITGUPTA: Yes, itisthere,
youmay deny it. The Vishwa Hindu Parishad
has been allowed to go ahead. The BJP is
sitting in the background. What is the rele-
vance of that unanimous resolution of the
NIC?%he Vishwa Hindu Parishad has noth-
ing to do with it. They will go ahead and do
anything they like; and the Government will
go on watching, saying that “We hope that
this will not happen, we hope that that will not
happen”. This is an intolerable situation.
They must come here and give latest report.
They shouldtell us what they propose to do,
what measures they propose to task. Other-
wise this House cannot go on like this.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): The BJP, they are speaking in
two vaices. One is that they advise us to go
to the court, andthe other s that they talk of
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the mandate which they have received. They
are speaking in two voices in order to mis-
leadus. Unless the Government clarifies the
position and ‘promises to act, the House
cannot be allowed to run. The House has to
be adjourned. Thereis no other alternatives
for us.

SHRIA.CHARLES (Trivandrum): if what
Shri Chandra Shekhar has stated in the
Houseistrue, itis a very serious matter. |am
one of the Members of the team which went
to Ayodhya. We saw what was happening
there.

Hon'ble Shri Atal Bihari Vajpayee said
that when one of the lady member of the BJP
went there, nobody was prevented. It is not
a question of anybody going there. It is a
question of any construction of apermanent
nature. If what is said is true, it is very
dangerous andthe country isgoing toface a
very serous situation.

With due respect to Shri Lal K.Advani.,
| may say that we are fully aware of what is
in his mind. In the Ninth Lok Sabha , when
there was adiscussion —itis onrecord— he
said that the Babri Masjid cannot be demol-
ished, butitcan be removed. A decision has
been taken notby the court but by the people
of this country. They are taking the law into
there own hands.

We have already passedalegislationin
this House protecting all places of worship
asin 1947. |pleadthat unanimous resolution
be passed for stopping all the construction
which is going on and save the country from
disaster. This is the only way to save the
country from the present crisis.

SHRI MANI SHANKAR AIYAR : Mr.
Speaker , Sir, | too was a member of the
delegation that visited Ayodhya. When we
were in Ayodhya, we were confronted with
little legal quibbles as to whether the Court
injunction related to the building of tempo-
rary constructions or the demolition of tem-
porary construction. Now | find that we are
faced with asituation where there are efforts
under way , at this very minute, to put up
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permanent constructions on the very spot,
where we were listening to quibbles only a
couple of months ago. Further Mr, it does not
surprise me in the least bit that the security
forces at Ayodhya need to protect the Babri
Masjid fromthe BJP Members of Parliament
because it is the intention of the BJP Mem-
bers of Parliament to somehow deface or
destroy this great Masjid. It is extremely
serous that the BJP is violating its Oath of
loyalty to the Constitution by Shri Advani
getting up and saying what part of the judge-
ments of the Court they are going to listento
and what orders of the Court they are not
going to listen to.

Mr. Speaker, the record of the BJP on
this, ever since it started artificially using the
Ayodhya issue as a political matter from
1986 and they had not raised this issue
between 1951 and 1986 shows that their
intentions are malafide. It is very dangerous
forthe Government of India to acquiesce in
any way in the actions being taken not only
bythe BJPbut also its front organisations like
the VHP to destroy the law of the land, to
destroy the neritage of this country , to de-
stroy close communal relations between
people of different communities and to de-
stroy, that diversity, which is the basis of our
unity. There is no issue as ontoday, the 9th
of July 1992, before this country that is more
important than preventing the BJP Govern-
ment of Uttar Pradesh fromviolating the law
of this land and destroying the unity of this
country, which is based upon its diversity.
{Interruptions;

SHRISOMNATHCHATTERJEE :What
is the response of the Government ? ...(In-
terruptions;

SHRIRAM NAIK (Bombay North): Sir, |
am on a point of order ...(Interruptions)

[Translation)

SHRI RAM VILAS PASWAN (Rosera):

Yesterday the House was adjourned thrice -
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on this issue and subsequently a meeting of _
the leaders was called by
you.. (Interruptions)

[English]

MR SPEAKER: Shri Paswan, | will hear his
point of order first.

[Translations]

SHRIRAM NAIK : My point of order is
that in the List of Business for the day it is
indicated that the discussion on the Securi-
ties Scan will continue. This share scan has
broughtthe country on the brink of economic
disaster. It is not proper to raise any other
issue and that too for such a long time. My
point of order is that you mustgive adirection
to the effect that the economic crisis before
the country should be discussedthreadbare.
(Interruptions)

SHRI RAM VILAS PASWAN : My sub-
mission is that yesterday in the meeting of
the leaders called by you an agreement was
arrived at that construction of any nature will
...... (Interruptions) take place and you will
apprise the House. My submission to you is
this that please summon the Hon. Prime
Minister or hon. Home Minister in the House.
No otherissue can be more importantforthe
country than this one. Please call them
...(Interruptions).. the image of the country
isbeing malignedthere.....(Interruptions).....it
is difficult to believe their version of what is
going on in Ayodhya and therefore, the
Govemment is requested to come out with
the full facts of the violation of the court's
order...(Interruptions) it is the question of
the unity and integrity of the nation. No other
issue is more important than the question of

“the unity and integrity of the nation. | would

lime to submit that the Parliament is su-
preme and it has to safeguard the unity and
integrity of the country. The Government of
India has failed to safeguard the unity and
integrity of the nation. Therefore, summon
the Hon. Pime Minister in the House. Why
Mr. hon. Minister is sitting there? All this
cannot be allowed to go on. (Interruptions)
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[English]

~ SHRI BASUDEB ACHARIA: During

Zeron Hour this matter was raised. The
Minister of Parliamentary Affairs said that
they will inform us what is happening there.
We want that Prime Minister should come
and inform this House there any construc-
tion work is being done in Ayodhya or not. He
shouldtell the House. Oiherwise, we will not
allow to run the House. (Interruptions)

MR. SPEAKER: This House, you know,

how feels about certain of matters which
come here. Now, we were discussing one
matter and we have'gone tothe other matter.
Generally, it should not have been done.
But, now that we have started and this matter
is also equally important, let us conclude it
within a short time and not alongtime andgo
to the matter which we were discussing.

(Interruptions)
[Translation}
SHRI LAL K. ADVANI: Sir, Shri Chan-
dra Shiekhar intervened and said that he has
got some information.  (/nterruptions)

[English]

Only because of this allthe parties have
gathered here andthey can ...

(Interruptions)
MR. SPEAKER: Please take your seat.
(Interruptions)
MR. SPEAKER. Now, you do not rule

the House sitting from your seat. Please
allow me to regulate.

(Interruptions)
[Translation]

MR. SPEAKER: #f | dont allow you to
speak. it will be objected to.
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1 am allowing one or two minutes. What
I want to do | will do it and what the Govern-
ment has to do the Government should do. If
the Member is feeling agitated and he is
saying one or two things, let us hear. Other-
wise, the time is wasted in just saying ‘No’,
‘No’ to the Members.

(Interruptions)

MR.SPEAKER: | willask the Govern-
ment also to speak .

[Translation)

SHRI DAU DAYAL JOSHI (Kota):
Mr. Speaker, Sir, all this has already been
discussed at length two hours before. Yes-
terday, Shri Kumaramangalam has already
given reply. Do you consider it proper to
allow raising of two issues in the course of a
day....(Interruptions)

MR. SPEAKER: If you also behave
like this, then they too will behave like you.

(Interruptions)

MR. SPEAKER: Mr. Vajpayee, | will
allow the issue which you are raising .

(Interruptions)

SHRIMADAN{ AL KHURANA (South
Delhi): You away attach top priority to the
issues pertaining to the Bhartiya Janata
Party....(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptions)
SHRI MADAN LAL KHURANA: The
House cannot be run like this. Yesterday
evening it was Ayodhya and today moming

Madhya Pradesh. The House is being taken
for aride...

(Interruptions)
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[English]

MR. SPEAKER: Shahabuddinji, do you
want 1o speak or not? It is for the record...

(Interruptions)
SHRI SYED SHAHABUDDIN (Kish-
anganj): They are not allowing me to speak,
Sir,....(Interruptions)

[Translations)

SHRI ATAL BIHAR! VAJPAYEE
(Lucknow): We have no objection to the
Government making a statement on
this....(Interruptions)

MR. SPEAKER: | will do that.

(In!érruptions)

‘ SHRI ATAL BIHARI VAJPAYEE: If

you want to hold a full fledged debate, then
we aretoo preparedforthat....(Interruptions)

MR. SPEAKER: Not full fledged
debatz. We will listen only to Shri Shahabud-
din.

(Interruptions)

SHRIATAL BIHARIVAJPAYEE: But
this is very improper. You ask them to make
a statement.

[English}

SHRI LAL K. ADVANI: Sir, just as
they are agitated, these people are also
equally agitated. For two days you have
allowed this discussion to come up four
times....(Interruptions)

MR. SPEAKER: Yes, you come out,
Mr. Shahabuddin....

(Interruptions)
SHRISRIKANTAJENA: Mr. Speaker,

Sir, you control them first. Otherwise no
Member will be allowed to
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MR.SPEAKER: Youplease take your
seatfirst....

(Interruptions)

[Translation)

MR. SPEAKER: Please sit down....
(Interruptions)
ShriKhurana, youfirsttake yourseat.
Listen, if this issue too is quite serious then
it should be discussed with all seriousness.
Actually, you have jumped onfromoneissue
to the other. Itis just your viewpoint that this
is also quite serious...
(Interruptions)

[English]

MR. SPEAKER: | am going to do the
same thing as Mr. Advaniji has said. But let
us hear Shahabuddinji for two-three min-
utes...

(Interruptions)

[Translation)

SHRI MADAN LAL KHURANA:
Please calthim.

MR. SPEAKER: Just wait a while.
(Interruptions)
[English)
MR. SPEAKER: You cannot direct
me like that. You please sit down....
(Interruptions)
[Translation]

MR. SPEAKER: Mr. Khurana, please
sit down. You are not behaving properly.
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(Interruptions)

SHRIMADANLAL KHURANA: Ayodhya
issue had already been raised twice in the
morning today...(Interruptions)

MR. SPEAKER : | am asking you to sit
down.

[English)

SHR!I SYED SHAHABUDDIN : Sir, i
speak with great shock, deep anguish and
agony. The Constitution has been raped. A
State Government which is supposed to
protect the law of the land is itself violating
the law of the land. Nothing could be worse.
The very faith in the Constitution is now at
stake. Therefore, it is a very historical
moment. But what has happened, | wantto
say, was not unexpected. | told the Home
Minister in great detail on 29th June in the
Parliamentary -Consultative Committee
meeting. | told him about what is going to
happen. | met the Prime Minister two days
ago andtold himthatthisis going to happen.
I met the Prime Minister yesterday in the
House and said again about it.  (Interrup-
tions)

MR. SPEAKER: This is not necessary.
(Interruptions)

SHRIRAM VILAS PASWAN (Rosera):
Why do you no ask the Home Minister to
come? Please ask the Home Minister to
come and make a statement. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, it is an important matter. The
Home Minister must come. (Interruptions)

MR. SPEAKER: The Minister of Parlia-
mentary Affairs is speaking on behalf of the
Government. Allow him to complete.

(Interruptions)
THE MINISTER OF PARLIMENTARY

AFFAIRS (SHRI GHULAM NABI AZAD):
The Home Minister will also say the same
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thing which |, am going to say. Planless
listen. (Interruptions) »

SHRIBASUDEB ACHARIA (Bankura):
Why do you not ask the Home Minister to
come? (Interruptions)

MR. SPEAKER: The Parliamentary
Affairs Ministeris part and parcel of the Gov-
arnment.

(Interruptions)
[Translation)
SHRI MADAN LAL KHURANA : The
people who burnt the national flag on 26th

January are giving us the sermons on the
constitution....(Interruptions)

[English]

SHRI SAIFUDDIN CHOUDHURY: |
know it very well.

MR. SPEAKER: Thenwhat do youwant?

SHRI SAIFUDDIN CHOUDHURY: We
want him.

MR. SPEAKER: What do you mean by
‘you want him'? He may be busy in the other
House.

(Interruptions)

MR. SPEAKER: Not like this.

(Interruptions)

SHRiSAIFUDDIN CHOUDHURY: Can
he not come and reply to the questions
raised here? (Interruptions)

. SHRIGHULAM NABI AZAD: !f you are
interested inthe reply itis O.K. If ycu are not
interestec inthe reply, 1 do not say anything.

(Interruptions)

SHRIHARADHAN ROY (Asansol) : He
is saying onething and doing the other. He is
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hand in glove with the B.J.P. (Interruptions)
They are playing double game.

(Interruptions)
[Translation]

SHR! GHULAM NABI AZAD: This is
. quite an old accusation. Such things cannot
be allowed to go on daily. (Interruptions)

[English)

Sir,it is a fact that a concrete is being
constructedto erectthe pillar. Therefore, the
Government had fixed the meeting of
C.C.P.A. today at late night to study the
implications of this construction. But, Sir,
keeping n view the sentiments of the hon.
Members and the urgency of the matter, |
discussed with hon. Prime Minister and we
have advancedthe meetingof C.C.P.A. at6
p.m. This is the only thing | can say now.
(Interruptions)

SHRI RAM VILAS PASWAN: We are
notconcerned with C.C. P.A. (Interruptions)

SHRI VISHWANATH PRATAP SINGH
(Fatehpur): The C.C.P.A. should have met
yesterday . (Interruptions)

SHRI BASUDEB ACHARIA: You ad-
journ the House now. (Interruptions)

~ SHRI TARIT BARAN TOPDAR (Bar-
rackpore): Let the House be adjourned
immediately. What is C.C.P.A.? (Interrup-
tions)

SHRI SAIFUDDIN CHOUDHURY: Sir,
do you feel satisfied about the reply? It is
utterly irresponsible response. (Interruptions)

SHRI RAM VILAS PASWAN: We want
the resignation of the Government. We do
not want C.C.P.A. (Interruptions)

SHRISAIFUDDIN CHOUDHURY: The
C.C.P.A.meeting is at6 p.m. By thattime we
will be disturbing. We will not be here toknow
the decision. (Interruptions)
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SHRISRIKANTA JENA (Cuttack): Why
is it that the Home Minister is not making a
,§tatement? (Interruptions)

SHRI BASUDEB ACHARIA: What for
the C.C.P.A. is meeting when they cannot
take any action?

SHRI GHULAM NABI! AZAD: The
C.C.P.A. meeting is to study the implications
of the construction. (Interruptions)

SHRI CHANDRA SHEKHAR: Mr.
Speaker, Sir, there may be some problems
before the Government. They are meeting at
6 p.m. You please direct them to make a
statement at 7 p.m. here andtillthen we can
discuss about the securities scan and then
we can see the statement.

[Translations)

SHRI RAM VILAS PASWAN: No. We
urge you to call the hon. Minister of Home
Affairs to the House and apprise us whether
the court order has been violated or not.? It
is none of our concern whether the meeting
of the C.C.P.A. is held or not. (Interruptions)

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL(SHRI SONTOSH
MOHAN DEV): | only want to say that two
former Prime Ministers have raised this is-
sue very correctly. They will appreciate the
Government cannot take a decision without
the meeting of C.C. P. A. And the time has
been advanced, let us continue with discus-
sion on Scan as what Chandra Shekhar has
said just now.

SHRI BASUDEB ACHARIA: Let the
House be adjournedtillthe CCPA meeting is
over. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum) Let himcontinue with the discus-
sion on scan. We cannot. (Interruptions)

MR. SPEAKER: Please take youmn
seats.
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(Interruptions)
[Translation}

MR. SPEAKER: If you continue directly
to talk among yourselves, then it will be
difficult for me to conduct the proceedings.

[English]
Please take your seats now.

SHRI SOMNATH CHATTERJEE
(Bolpur): The Members are very agitated. At
the moment we cannot have an important
discussion like this.

MR.SPEAKER: Let us understand that
if you do not continue with the discussion
also, itdoes not create goodimpression out
side because you have thought thatitis also
important.

(Interruptions)

MR. SPEAKER: Itis upto youto decide.
I am not saying anything else.

(Interruptions)

MR. SPEAKER: ltis upto youto decide.
But the suggestion given by Chandra
Shekharji that let us continue with the dis-
cussion is correct. Let us continue this dis-
cussion.

[Translation]

SHRIVISHWANATH PARTAP SINGH
(Fatehpur): Mr Speaker, Sir, the'meeting of
CCPA was scheduled to be held yesterday .
Let me first know why it was not held yester-
day though contingency plan was already
made. The Government is always inactive in
regard o the matters of CCPA. Therefore,
either the hon. Minister of Home Affairs or
the Hon.Prime Minister should come and
make a statement in regard to the present
situation. Other matters should be taken
afterwards. This is my proposals . All the
Members are concemed about it. Thereiore
either of the two should immediately come.
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SHRI RAM VILAS PASWAN:
Mr.Speaker, Sir, let the House be adjourned,
we shall meet again at 6 O’ clock.

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, | would like to make a submis-
sion . None from the Government side in-
formed the House,! am thankful to Shr
Chandrashekhar who had this information.
Shri Chandra Shekhar said that he has lost
his taith in the Home Minister as well as the
Prime Minister; and he has no faith in their
capability. Similar sentiments were ex-
pressed by Shri Atal Bihari Vajpayee and
Shri Advani also who were quite agitated
about the happenings there. The way the
matteris beingtaken up atthe moment, lfeel
the House does not intend to concentrate in
regard to the matters related to security
scan. My submission is that the meeting of
CCPA will continue for sometime and there-
fore the House should be adjournedtill then,
we can meet afterwards. Shri Chandra
Shekhar also suggested the same thing.
Had Shri Chandra Shekhar not raised this
question, the discussion on security scan
would have continued. If the Members are
willing letthe House be adjourned. Eitherthe
hon. Minister of Home Affairs or the Hon.
Prime Minister should come here otherwise
1 don't think the discussion in the House
would continue smoothly.

MR. SPEAKER: Look, it is my personal
opinion thatthe discussion which has begun
should continue. Secondly, if the matter is
significant and the Members are agitated.
We should give CCPA an opportunity to
deliberate on it. It would unjust if the Mem-
bers disagree to allow the CCPA to discuss
it. The Members were allowed to draw the
attention of the Government in whichever
way they wanted .

(Interruptions)
MR. SPEAKER: If avoiding the discus-
sion on the matter solves the problem, then

the discussion wculd net be heid.

(Interruptions)
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[English)

SHRI SOMNATH CHATTERUJI: Sir, |
know thatwe cannotinterrupt such a discus-
sion , but for the last half-an-hour, the
Members are very much agitated. It is not
justaroutine matter. The Scanis alsoimpor-
tant. The country’s integrity is in question
and every Member is agitated here. You
cannot take it lightly; you cannot draw a line
like this. Both the matters are important.
(Interruptions)

SHRIRUPCHAND PAL (Hooghly): Sir,
this development is very crucial; such a
development has taken place and the infor-
mation is very well there . The Members
have expressed their sentiments. The only
way is that the Home Minister and the Prime
Minister should come and assure this House
astohowtoprotectthe unity andthe integrity
of the country. (Interruptions)

SHRI BHOGENDRA JHA (Madubani):
Sir,inthe presentsituation, the only way that

you adjourn the House at presentand letus

meet at 7.00 p.m. afterthe CCPA decides.
In this situation, the House cannot go on.
{Interruptions)

MR. SPEAKER: You tellme asto howit

will be helpful if you do not discuss this .

matter.
(Interruptions)
[Translation]

~ SHRI RAM VILAS PASWAN: The
Government has admitted that the construc-
tionwork has started. Can anything be more
serious than this? (Interruptions)

[English)

SHRI SAIFUDDIN CHOUDHURY: Sir,
we du not want adjournment for the day.
There canbe atemporary adjournment upto
6.30 p.m. and then we can meet to know as
to what the CCPA has decided. That is very
important. We want to have our say also.
(Interruptions)
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MR. SPEAKER. Supposing tomorrow
also, the same kind of thing happens, then
what will happen?

(Interruptions)

SHRI SAIFUDDIN CHOUDHURY: Sir,
we want to know what the CCPA has de-
cided and then we want to have our say.
(Interruptions)

[Translation)

SHRI SULTAN SALAUDDIN OWAISE
(Hyderabad): ltis aserious matter...... (Inter-
ruptions) If, even after knowing our se:ti-
ments in this matter, neither the Hon. Prime
Minister nor the hon. Minister of Home Af-
fairs can come to the House, then let the
House be adjourned. This matter is related
to about twenty crores of Muslims. Their
sentiments andfeelings are associated with
itandthe leaders who pose themselvestobe
the advocates of their interests are sitting
quietly. We will notolerate it. After allthere is
alimit .....(/nterruptions)

SHR! RAM VILAS PASWAN: Mr.
Speaker, Sir, we respect you, and you should
also understand our feelings. | would urge
youtoadjournthe House tillthe Government
lays the report of the Coordination
Committee...(Interruptions)

MR.SPEAKER: How will you be bene-
fited by getting the House adjourned
.....{Interruptions)

SHRI RAM VILAS PASWAN: Discus-
sion cannot take place in these
circumstances...(Interruptions)

SHRIMATIMALINE BHATTACHARYA
(Jadavpur): Mr. Speaker, Sir, it is a very
serious matter. Letthe Governmenttellus as
towhat steps they are taking. (Interruptions)

17.00 hrs
SHRISRIKANTA JENA: Let the House .

be adjourned till the CCPA takes a decision
and it can be discussed here.
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[Translation)

MR. SPEAKER: Todayyou are demand-
ing adjournment on this issue, tomorrow
others may demand the same.

[English]

SHRI NIRAMAL KAANT CHATTER-
JEE:There is nolongercourse but the Prime
Minister and the Home Minister shouldcome
and assure us about it. We cannot continue
like this. The country hastobe saved. Let us
await the decision of the CCPA. We are
prepared to sit at 7 p.m. today . Let the
announcement be made on this flour of the
House. Letthe message go fromthe floor of
the House itself.(Interruptions)

MR. SPEAKER: You tell me, how the
adjournment of the House helps it.

(Interruptions)

MR. SPEAKER: It seems you do not
want any discussion on the subject on the
agenda.

SHRI NIRMAL KANTI CHATTERJEE:
The entire country will know what do we do
on this day. We have to demonstrate in
Parliament. We will still carry this much of
weight which can force the Government to
take a decision to save the country.

, We are prepared to sit till midnight to
discuss this issue. There is no other optio in
to us.

[Translation]

SHRI JAGMEET SINGH BRAR
(Faridkot) : Mr, Speaker,Sir, | would like to
appealto allthe Members that Mr. Chandra
Shekhar has highlighted a very serious
matter.... .

MR. SPEAKER: Please don't refer to it
and don't repeat it.

SHRIJAGMEET SINGH BRAR: Noth- .
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ing can be more shameful than not allowing
Shri Shahabuddin to speak even a word
despite the senior BJP Members being pres-
ent at thattime.While Shri Chandra Shekhar
was participating in the discussionthe leader
of the Opposition, Shri Advani saidthat their
party had got mandate in the State and that
is why they were getting the temple con-
structed there. It means that they incited the
religions feelings of people there.

[English)

Itis a very serious matter and | request
the Prime Minister alsothatthey shouldtake
some action.

[Translation)

MR. SPEAKER: Why are you raising it
again without any reason. Thatissue is over
now.

SHRIJAGMEET SINGH BRAR: | have
stood up to speak without your permission
for the first time.

MR.SPEAKER: Alright, | am giving di-
rection to you, please understand it.

(Interruptions)

MR. SPEAKER: Suryanarayan ji, do
you want to speak on the subject which s in
the agenda.

(Interruptions)
[English)

SHRI NIRMAL KANTI CHATTERJEE:
This isthe Agendabefore the country. (Inter-
ruptions)

MR. SPEAKER: May | take it that you
are not preparedto discuss the subject listed
on the Agenda?

SHRI NIRMAL KANT! CHATTERJEE:
We want short adjournment till 7 PM. You
can adjourn the House till 7 PM and will be
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re-assemble at 7.00 PM. (/Interruptions) You
can adjourn the House today.

SHRIBASUDEB ACHARIA (Bankura):
The country is divided. (Interruptions)

[Transiation)

SHRISHIVENDRA BAHADUR SINGH
(Rajnandgaon): Mr. Speaker, Sir, at the
moment concrete plattormis being laid there
and there is so much agitation. What will
happen in the Parliament when the pillars
are raised there? (Interruptions)

[English]

SHRI HANNAN MOLLAH (Uluberia): |
doubt the intentions of this Government.
They are playing double standards. They
are giving funds to the BJP to construct the
temple. They are playing politics. They are
deliberately doing it. (Interruptions)

’

MR. SPEAKER: Dr. Debi Prasad Pal,
would you like to speak on the subject
mentioned in the Agenda? That will go on
record. )

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
You go and attend the CCPA meeting. We
will be here throughout the night. (Interrup-
tions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Why do you not agree to this?
Because you are not agreeing to this, there-
fore, you are ir: complicity with them. (Inter-
ruptions)
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MR. SPEAKER: If the hon. Members
are not willing to hear the other Members
discussing the item on the Agenda, then, |
think, there is no purpose served by just
sitting in the House.

(Interruptions)

SHRI NIRMAL KANRI CHATTERJEE:
We want to stay here until we know the
decision. Let them come out with adecision.
(Interruptions)

SHRIBASUDEB ACHARIA: They must
tell us what action they are going to take.
(Interruption)

MR. SPEAKER:Please take your
seats.

(Interruptions)

[Translations]

MR. SPEAKER: | think you have said
what you wanted to say. | feel you shouid
confine on the subject of the Agenda. If this
is not done, there is no use sitting here...

(Interruptions)
[English]

MR. SPEAKER: The house stands ad-
joumed to meet again tomorrow at 11 A.M.

1712 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Friday, July 10. 1992/
Asabha 19.1914 (Saka)
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